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LOX SABHA DEBATES

LOK SABHA

Tuesday, November 19, 1974/Kartika
28, 1896 (SAKA)

The Lok Sabha met at Eleven of the
Clock

[MR SeEAKER 1 the Chair]

ORAL ANSWERS TO QUESTIONS

Upgradation of Posts of Officers and

Class III Staff
+
*101 SHRI HUKAM CIHAND
KACHWAI
. SHRI CHANDRIKA PRASAD
Will the Minster of RAILWAYS

be pleased to state

(a) whether any upgradation of
posts of Officers and Class III staff
has been effected during 1974, and

(b) 1if so, the total numbe: thereof
and the number of posts upgraded in
Signal and Telecommunication, Opera-
ting, Engmeering and Mechanical
Department, Zone-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) and
(b) Some posts of officers have been
upgraded in the curient year as part
of reclassification scheme approved by
the Cabinet The total number of posts
upgraded and the break-up thereof,
department-wise and
shown 1n the statement laid on the
Table of the Sabha

zone-wise 1S

The grade-wise distribution of posts
in Class III cadres 5 currently under
review However, the number of posts
of Train Examiners ypgraded in Jan-
uary 1974 on the various Railways 1s
shown 1n the aforesaid statement

Statement

Fotal No of posts of Officers i all departmenis upgraded during 1974

From IA JA Grade to SA Grade

From Semor Scale to JA Grade . .

From JS Class II to Senior Seale .
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.« . . 52poss

13T posts

95 posts

R —

278 posts
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No. of posts of Officers upgraded zome-wise and department-wise

Railway Sign. & Tel Operat:;r;?& Engineerirg  Mechanical
lecom. Cemml.

SA JA SS SA JA £8 SA JA Sf FA JA S8

Central T 2 1 2 2 2

4 3 T
Eastern w2 .02 2 2 2 3 .

Northern . . . . . .. 1 1 2 2 3 .. § 3 3

North Eastern . . . . .. I .. .5 .. 1 I 1 1

Northeast Frontier . . PP ¢ S S S

Southern . . . . I .. 2 .. 2 3 2 1

South Central . . . 1 1 I 2 1 3 12 1

South Eastern . . . I 1 1 2 2 4 3

Western . . . . B T 2 2 2

ToraL ¢ . . ., 2 10 4 13 16 1§ 2 24 20 .. .. 9

Number of posts of Train Exammers nfgraded zone-une
(Mechanical Dcpartrment)

Railway From scale Rs. 20—  Fromscale Ry 250—

. 2R0 (AS)toscale Rs, 380 (AS) toscale Ry,

250—380 (AS) 335—425 (AS)

Central . . . . . . 146 26
Eastern . . . . . . 175 50
Northern .« « « « « 122 28
North Eastern . . . . . 37 3
Northeast Frontier . . . . 57 14
Southen . . . . . . . 87 17
South Central . . . . . . 62 7
South Eastern . . . . . . 109 28
Western . . . . . . 10§ 27
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ARATEET N TR AR § W R
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ot gEree Wt g F A w0 fw
WANEE 37 AR & AET A% gAY
@ ANFHAT g wad 1 A F ang
ERAE WT #fadz w1 4% w@q I
FroEa & fag

SHRI M KALYANASUNDARAM:
When more than thiee lakhs of casual
labourers are denied the privilege of
regularization on the plan that there
are no funds and when the finances
are subjected to strain in the rallways,
what 1g the justification for upgrading
these large number of officers and 1n~
curring such a huge amount of addi-
tional expenditure?

SHRI MOHD SHAFI QURESHI:
The Study Team of the Administrative
Reformg Commission the Railway Ac-
caidents Inquiry Commuttee of 1868 and
the Railway Conventions Committee
have made recommendations on these
matters and they have stated that they
have taken note of the inadequacy of
the promotion prospects for officers on
the railways Because of the vastness



7 Oral Answers

of the railway operations, we have
seen that the decision-making points
on the rafllways have increased. Th ere-
fore, the upgradation ¢hances of the
officers have to be improved. Out of
the total strength of 800p officers only
10 per cent upgradation has been dane.
About 800 officers have been promoted
and the tota]l expenditure involved is
not more than Rs, 52 lakhs.

SHRI B. K. DASCHOWDHURY:
The hon. Minister has not yet clarifled
the position that out of the 10 per cent
officers who are going to be upgraded
or rather promoted, to what extent
the posts will be reserved for the
Scheduled Castes and Scheduled Trib-
es. Here certain figures are given 1n
the statement that the total number
of posts of officers upgraded from 1A/
JA grade to SA grade and from senior
scale to JA grade and from JS/Class
II to Senior Scale iz 278. And from the
scale of Rs. 205—280 to Rs. 250—380,
the number of posts is 900. And from
pay scale of Rs. 250 to 380 1o Rs.
335—425 the number of posts upgraded
is 200. So, all these posts have been
mentioned. I would like to know from
him that while upgrading meaning
thereby promoting, as it is the declared
policy of the Government thatl there
must he regervation in promotions also.
to what extent these posis are 1eserved
for Scheduled Castes and Scheduled
Tribes in the railways in all zones.

SHRI MOHD. SHAFI QURESHI:
‘While considering the upgradation of
posts I have already stated that the
reservation for Scheduled Castes and
Bcheduled Tribes to the tune of 15
and T} per cent respectively will be
kept in view as far as possible, it de-
pends upon the availability of officers
in that particular cadre.

ot e wfgeare - Sar Ady
wRieT 3 FArT, e e W s
A& forr T8 Wit o @by
AT} I HUsaEw wRE NINH
ot ¥ Fodwe & e e e
a4 fipar aren § mén fe g wT WY
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w15 | 59T 1 61 2 % deacTaTe
NI TR FTRNLT G /G T & | Sy
wis WY A o1 Y § v iy gwr—

st EN W o g€ et ¥
HAFTLZZ | |TETHA W ¥ faar
at f& g w6 &few fwar 1)

=t qEwE R gk FRATT AY
¥ qNA ¥ arw ¥ Wy w@v Av fE wrar
aF FUMINT {1 ATAT § WA 3
AT 4 ¥ 93957 FE 07 rasE wT
a1 frode 121 § vt ¥ fagra ¥ wo-
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=it Treveraree swedt: fadra o ney
Aot & wrfeedd & swrdtaw v wv
FHET F F 9y fawT gy faamar :

T IE 99 ¢ fF 8 AgvaH wa-
aril & ag awcedr §t fv g wi
wqd ot ¥ FATET ¥ wWIwT T
&9 &Y 7 & gur &< forar omroar ?

ol amitapReit: g qeRr
o arerar Y (T § Tt gl i
¥ 1 Fvwgrarfe 1068 mar 2o W
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A1 Jg WIHAT ST 74T AT | AT €28)
S 4T @ WITHT 7 d91 T4 QFaTIEE
FAe, F A5G4 T2 AHAT gl 97 |
A 0FAEIT FALY T E HINA &
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wgl fr @3 AT omadT A7 3y &
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AT FA F AT FAAT AT AT E(F
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agt Arfea eetd Wi 1 1143 safw
WIH 1:185% 1\ 2O (@IS & 58
fremz fRar av 6 saq2aF F0 9
fagra 2aar 2,567 ariw <A1 9 ghRiAd!
93 | G AIAAT §1 AT 9 I AETGATE |

o TWEAR TN ;- g7 78T § F
el AT [qT qar & wwaAifzar
4 FAASTAT FT  F(F al AHgM A
qur wfaar Trgar

Mg AwIFI} - w1 qF
3AFI ACAF & ¥ WgMm & WA J&
gT{ AIaTSies AFAT g7 AAT 6L
%13A g fafaedy A Afame ¥ arg uaaa
& faq =dt S@dr | gary I @ 98
FIH OF FEIA H AFEAT g1 477

:Dismissal/Removal of various Cate-
gories of Employees on Southern
Railway

*102. SHRIMATI PARVATHI
KRISHNAN;

Wil] the Minister of RAILWAYS
be pleased to state:

(a) the number of employees perma-
nent, temporary, casual on monthly
rate of pay and casual on daily rates
of wages who were dismissed, removed
or whose services were terminated on
account of the May, 1974 strike on
Southern Railways;

(b) the number of employees of
each category since taken back on
duty; and

KARTIKA 28, 1896 (SAKA)
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(c) the reasons for the delay in
re-instatement of the rest?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). A statement is laid on the Table
of the Sabha.

(c¢) Individual appeals gubmitted by
the staff are being reviewed on case to
case basis. The process is continuing,
and the Administration are doing their
utmost to review cases as expeditiously
as is possible. Re-engagement of casual
labour depends also on the work needs
and resources position.

Statement

1. Permanent emplovees
Dismissecd/Removed: " 476

Taken back: e 238
2. Tempory Employees:

Service terminatec :

- S4
Re-appointed: =4
3. Casual labour or Substi-
tutes cn montl.ly rates
of pay
Discharged: about 3000
Re engaged: about 1740

4. Casual labour on daily rates:

Discharged: about 1e00

Re engageqd:

SHRIMATI PARVATHI KRISHNAN-
In the statement laid on the Table of
the Sabha as regards dismissal and re-
moval of permanent employees the
figure given is 476 and those who are
taken back are stated to be 238. I
would like to know firstly how many
out of 476 have been rejected during
this period because that is not gjiven
in the stadement. This is my first
Question. And my second question is
this This is in respect of those who
have been suspended and condonation
of break in servicee How many of
those suspended wo rkers have been
taken back In regard to those who
have appealed against break in service
how many have been condoned? How
many cases are being pursued still
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in the courls in spite of the assurance
given by the Mmnister that all cases
would be withdrawn?

SHRI MOHD. SHAFI QURESHI: Sir,
is it with regard to Southern Railway
only?

SHRI INDRAJIT GUPTA: Sir, If
you permit Q. No. 115 which ig almost
similar may be taken up along with
this question.

st wre fagrt wromgat
A w79 |7 A DT

Y

SHRI MOHD. SsHAFI QURESHI. Sir.
is it desireq that I should answer Q.
No. 115.

MR. SPEAKER: The Member in
whose name Q, No. 115 stands is not
present but I leave it to you. I have
no objection if you are in a position
to give the unswer.

SHRI MOHD. SHAFI QURESHI:
About 11240, permanent employees
were dismissed and removed from ser-
vice. About 950 employees were trans-
ferred. OQut of 11.240 on consideration
of individual apoeals 7,850 ex-em-
ployees have so far been taken back
on duty. The process of reviewing
the cases on appeal js going on. In the
case of those dismissed and removed
from service before participation in the
strike but put back in service there
will be no break in service but for
those who participated in the strike
and taken back there will be break in
service as per rule.

Out of a tota] strength of 130816
Clags III and IV employees on the Sou-
thern railway only 476 employecs
wore dismissed and removed from ser-
vire. Out of these 476 rome people have
not¢ so far flled their appeals but those
who have filed out of these 238 have
been taken back. An cmployee has a
right of appeal before the authority
superior to the authority which has
dismigsed him. If he is dis-satisfied
with the decision he can go for second
and third appeal and then to the Mem-
ber (Staff), Railway Bpard. If the em-
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ployee is still not satisfled with the
decision of the Member (Staff), Rail-
Way Board he can appeal to the Rail-
way Minister. So, out of the appeals
which are not pending it wil] not be
possible for me to say how many ap-
peals have been rejected outright.

SHRIMATI PARVATHI KRISHNAN;
What about the question of withdra-
wal?

SHRI MOHD. SHAFI QURESHI:
Those employees who have been charg-
ed with gabotage. intimidation or eri-
minal offences there is no question of
withdrawing the cases from the courts,
The number of temporary staff whose
services have been terminated iz 5502.
QOut of this the temporary staff taken
back is 3842,

The total number o1 appeals pending
is 1706. On the Southern Railway the
number of appeals rejected is 105 and
the number of appeals pending is 120.
These 120 appeals which are pending
will be decided within six weeks.

SHRIMATI PARVATHI KRISH-
NAN: Sir, gg far back as 9th Septem-
ber the hon. Railway Minister gave
ug an assurance that all the cases will
be <ettled within six weeks and that
the victimized workers would be taken
back and only some cases would be
lIeft. Now, ten weeks are over and
from the figures given by the Minister
of Stale a large number still continue
to be out. Therefore, I would like to
know from the Minister is it not a
fact that mny of his officials are going
apainst the spirit of hig assurance as
they are saying to the workers as to
why did they ask the Minister for
time 1imil® That means thev are going
to reject their appeals. So, I want the
Minister to tell the House whether
Government is prepared to give a po-
licy decision that all workers will be
taken back without exception and =ll
casegs will e w ithdrawn without
delay

SHRI MOHD. SHAFI QURESHI:
The Government policy is very clear.
I have already stated we will be fair
and friendly to our employees.

(Interruptions)
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I thunk, Sir, most of the troubles of
the employees would not have been
there but for the people who are plead-
ing their case We have np say 1n the
cases which are pending before the
courts. The law wll take 1ts course
But so far as appeals pending before
the authorities are concerned, a direc-
tive has been 1ssued that appeals when
filed should be deuded within six
weeks

sft ey Arerqe QT FT AAATY
#&T AT TH @R a7 frmT v & foaw
Aqiv § for aga 7 o €7 07 @ e
& gae ¥ Wy 74T forore Afer 9w
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A FrdaEt Y 7€ 7 A7 |1 R A/
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E 18

ot sivery A IR (srqariag)
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SHRI NARSINGH NARAIN PAN-
DEY 1 want the Minister to reply to
my question I have already wiliten
to the Minister and thc General Mana-
ger also But, no i1eply was givén to
1t So, I want a specific reply to that

& e TR g TF
g § foF T o7 AWTY T gIA T H 7
7ér for Sfr wefrerft 3 o2 7 Q1%
¥F worqe A stcad | Iax Az & O
e fi wrdvT aeer A it e Fw T

Leui s (e
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sit Acfag Areraw oigr & faAr
GE AT A AFET H T TH AT |

st qgewE et g gRSr
S T AT FIX TH T TR T wEfHAT
F A TS G FETHT T W

SHRI PRABODH CHANDRA sir,
may I know from Government whe-
ther all employees charged with sabo-
tage and viclence will be treated at
par with the others?

MR SPEAKER Let lum answer huz
question

SHR] MOHD SHAFI QURESHI: I
have gaid that there will be difference
between the person: v ho are ndulg-
ng 1n sabotage and violence and tnose
who were on strike But, so far as
the employees who indulged in sabo-
tage, violence or mhmdation are
concerned there would be no mercy
shown to them.

»ft wew fagrdt Tt w1 wAT
w@vet T wew & 05w At YA
o5 wAR.Or & foraw faers w1 T
wa A A ARy §WT 7 framr ¥ &
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faa, T 7 ¥ qAT HERA 39 A€ AT
£1€ 71 wi7 3 fr fov % fAO s
75 7 4T a4 & M7 Rofer wAT AT
oy 4T adr fear @ E(F vE WA
w7 fAr owm ?

Y qEewT TR FIA 19 FAT
waf g1 Ao R freenT AT oa
aq i w7 B2 feq T /7 qA A IAE
1 fefeme= & @1 ®F FT T UT
Fyw o far ar )

oft wrzw fagrdy ot wgr frar
| & Wt ey 3 #1 4AE,
Refi ¥ A X AR g, WAl &
aw ¥ AT ITTE
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oft wy formd - ey waw dfen
§ ST & Fadg A e T
T ' Wi Fax H o ¥
Y BT §—

My straight question is: How many
of these people are involved in violence
and gabotage and why al] the rest of
them have not been released?

HE5q AT, T T@ § ANT U
T FA Y, AT GO § IAFT FIF AGY
few: @At &

st A W P AmdE WK
dqem ¥ fery QoA v §,
A fomd gm0 agy Y o g g1

st vy fomd  wewa w@ew, 7y
TE AATH FT T §—FEAA LA X AT
ERAATANT H L, AN WANANE
g fec ot g o2 @ & fF A% wim
famag aft g . .

the
and fabricated

SHRI Ss. M. BANERJEE: Al
charges are false
(Interruptions).

MR. SPEAKER: Shri Lakkappa.

PROF. MADHU DANDAVATE:; The
hon Mimster says that even after six
months he has no information as to
who has indulged 1n violence and sabo-
tage. Are you satisfied with the ans-
wer?

ot 7 fweq TR ATZ R 5w
HT IO wFAGAA AT |

MR SPEAKER' There 15 no question
of my observation.

PROF MADHU DANDAVATE: You
must protect the members

MR. SPEAKER: Please sit down.
I have called Shri Lakkappa. These
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questions come up very often. Normal-
ly we should proceed further.

=T Trwe Y qo7 § i grerdr s vy
--TwT T4 T8 FRP F—uW wAW
9% % g—

Other members can ask a supplemen-
tary.

afT g7 9@ ¥ Darr ST AT 7w i
SERT ®T A AF A&

PROF. MADHU DANDAVATE, You
must give prolection {0 the members
who ask questions,

weaw w¥tgw gt fwa & w2 var
g—FF &1 @17 ma.w § sow o A
a wT g

SHRI S. M, BANERJEE, All these
charges are false and fabricated There
ig no question of violence and sabo-
tage. It is all a cooked-up story of the
Railway Board.

PROF. MADHU DANDAVATE: S;x
months after the strike, the Minister
has the temerity to say ‘I do not know
how many are guilty of violence and
sabotage’. You must protect the mem-
ber and get the answer from the Minis-
ter.

SHRI §. M BANERJEE. I am rising
on a point of order.

MR. SPEAKER Theie ;5 no point
of order during the question hour
I gave a chance, do not go on hike this,

SHRI PILOO MODY He 15 seeking
your protection and you will gite it

MR SPEAKER- I do not know how
to pive protertion if the question is
answered and the Member is not satis-
fied He can ask gnother question.

SHRI K. LAKKAPPA: With regard
to the dismissal or removal of various
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categories of employees of the Sou-
thern Railway, the question ig rele-
vani. Those employees of the Southern
Rallway should be treated on a diffe-
rent footing. About the grievances of
the employeeg al various levels repre-
sentations were made {o the hon. Mi-
nister and I want to congratulate Mr.
Qureshi. I would like to put the ques-
tion, There are employees who had
not been involveq in intimidation and
violence. Such employees have not been
treated properly and they have not
been taken back. Such employees had
. been representing to the hon, Minister,
Why has there been delay in taking
them back? The assurance given by
the hon, Minister has not been imple~

mented,

SHRI L. N. MISHRA: So far as the
Southern Railway is concerned, I
should like to pay a compliment to
that railway; they behaved excellently
well during the gtrike period; that was
the railway which was the least affec-
ted; the workers showed their mettle.
If the cases of some workers had been
let out and had not been decided upon,
1 shal]l ook into individual cases.

MR. SPEAKER: The whole dispute
is whether any assurance was given or
not. R |

SHRI L. N, MISHRA: 1 had given
an assurance not only to the Southern
Railway but to all the Railways.

SHRI INDRAJIT GUPTA: When we
on this side seek your protection, Mr.
Speaker, you should give us protection
and kindly allow us to say what we
have been trying to point out, Six
months after the strike they are tak-
ing refuge behind the same argument.
He said five thousand or something;
my information ig that 7018 workers
are still involved in court cases. They
talkte refuge behind that argument;
they imply that these are all cases of
sabotage and viclence. When the Mi-
nister comeg here to reply to a gues-
tion, he is expected to bring the in-
formation with him. Otherivise yhat ig
the use of the Question Hour? Mr.
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Limaye asked him specifically, They
must know how many persons are
actually on trial involving charges of
sabotage or violence or destruction.
They reply: we have not got the in-
formation. 1Is this a joke or what?
Sittng here, smiling? They should be
ashamed. The smile will be removed
from the face of Mr. Mishra if he goes
on behaving like this... (Int
tions). 1 am saying this with a full
sense of responsibility. If yoy come
here to answer a question you have to
respect this House and give informa-
tion. Six monthg after the strike he
does not know how many persons are
involved in cases of violence and sa-
botage. I should like to know whether
this is not contempt of the House.

SHRI L. N. MISHRA: I have the
highest respect for the House,

MR. SPEAKER: Let me know what
the Speaker ghould do in such cirecums-
tances,

SHRI INDRAJIT GUPTA: The
Speaker should ask them to give the
answer.

MR. SPEAKER: The Speaker could
have allowed a questionn He has
allowed a supplementary question. If
there is any breach of assurance, it
can be sent fo the Assurances
Commitiee. Let me know what are
my powers. 1 want to be enlightened
about my powers when a Minister
does not give information.

PROF. MADHU DANDAVATE: You
can pass strictures against him.

SHRI PILOO MODY: You should
have done precisely what Mr. Indrajit
Gupta did now.

SHRI L. N. MISHRA: Mr. Indrajit
Gupta was not sair when he said that
I have no respect for the House I
have the highest respect for the House,
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I have never tried to ignore the House,
My colleague has given all the infor-~
mation that ig available. But this figure
as to how many have been charged
with sabotage and violence is not with
us at the moment. We shall come be-
fore the House next week or even this
afternoon, if you so desire, and give
this figure, If the figures are not there,
I can certainly ask for time.

SHRI INDRAJIT GUPTA: I only
made some comments. Let me put my
question. May I know whether it is
a fact or not that several State Gov-
ernments have expressed their willing-
ness to withdraw the pending cases, but
whenever our people went to them to
make a representation, they said, “We
are willing to withdraw the cases but
the railway officers here are obstruc-
ting and saying that we should not
do it”? If so, what are the instructions
given by the railway ministry to the
railway officers in thig regard?

SHRI MOHD, SHAFI QURESHI: I
have already said that we are not going
to withdraw the cases pending in the
courts; the law woulg have its own
course,

SHRI INDRAJIT GUPTA. There are
hundreds of cases which have nothing
to do with sabotage and violence. What
about them?

SHRI MOHD sHAFT QURESHI: Out
of 16700 appeals, 12,000 cases have
already been decided and they have
been taken back to work

MR. SPEAKER: W, can have gome
discussion on this some time. For the
last half an hour, we are on one
question,

SHRI MOHD. SHAFI QURESHI:
Only 4,700 appels remain 2.500 people
have not appealed at all. Unless they
file their appeals, no decision can be
taken. There have been cases where
persons were charged with sabotage
and violence, but in appeal it was
found that they did not indulge in
violence and sabotage and that charge
was completely wiped off, So, it does
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not mean that we are not looking into
these cases. You should appreciate that
out of 16,700 appeals, we have already
decided 12,000. Only 4,700 remain and
they will be decided soon.

SHRI NOORUL HUDA; May I know
(a) what 1s the total number of court
cases pending against raillway em-
ployees for participation in the May
strike; (b) whether the Government
1s agreeable to withdraw cases against
those for whom there are no
charges of violence, intimidation and
thingg like that and (c) whether the
Al] India Railwaymen's Federation and
the NCCRS have expressed their desire
to negotiate with the Government re-
garding dismissal, retrenchment and
other punishments noted out to the
employees and if so, what is the
reaction of the Government thereto?

SHRI L. N, MISHRA: so far as the
N.C.C.R.S. ig concerned, we are not
going to negotiate with them. We are
not going to talk to them. As regards
other organisations, that is two recog-
nised federations, we are prepared
to sit with them. So far as the striking,
workers are concerned, we do not
think it necessary to start any meet-
ing. In a few weeks’ time or a month’s
time, most of the cases will be dispos-
ed of The hon. Members must realise
that out of pbout 5 lakh cases of break-
in-service, more than 3% lakh cases
have been disposed of. Individual
appeals are looked into. It, naturally,
takes time. That ;s why it has taken
about 68 months’ time. It is physically
impossible to dispose of all the cases
within a short time,

SHRI H K. L. BHAGAT: I would
like to know from the hon. Minister
as to when at his level, at the Minis-
ter’s level, was the progress in imple-
mentation of the assurance that he has
given in this House today and before
in regard to those employees who are
not involved in sabotage, reviewed and
when he proposes to review it again.

SHRI MOHD. SHAFI QURESHI:
The review of action taken by the
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Railway Board is undertaken every
week at the Board level or at
the Minjster’s level

SHR] SAMAR MUKHERJEE: Will
the hon. Minister tell us whether after
the calling off the railway strike, new
victimisation has started jn the form
of compulsory retirements, premature
retirements, transfers, demotions,
evictions from quafters, etc.?

SHRI MOHD. SHAFI QURESHI:
"There has been no victimisation at all.
The normal administrative action is
taken against the employees.

PROY. NARAIN CHAND PARA-
SHAR: The hon. Minister has stated
that afler the Board reviews the cases,
they come to the Minister for disposal.
May 1 know if there is any time-limit
which has been set to dispose of cases
so that the employees heave a sigh of
relief and know that they are going
to be reinstated?

SHR1 MOHD, SHAFI QURESHI:
First, the appeal is to be filed within
the prescribed time and then there is
‘the review at the Board level. When it
comes to the Miuister, the time is fix-
ed and we have stated that the deci-
sion will be taken within six weeks.

‘SOME HON. MEMBERS rose—

MR. SPEAKER: Some hon. Mcem-
bers, Mr. Bibhuti Mishra and others
sometime past said that we do less
number of Questions than we used to
do in the past. 1 examined it. I saw
the practice in the past. We used to
have 40 Questions. When we did not
make any progress, we reduced it to
20. We are still not making much pro-
gress. 1 have tried to know the causes.
In the olden days the member asking
the question only used to ask a ques-
tion an! very rarely, one more mem-
ber. Now, here you do not leave ihe
question once it comes into your hands.
Now, it is more than 40 minutes that
1 am trying to go to next ques}ion.
1 am not going 1o proceed further whe-
ther yow take one question for the

NOVEMBER 19, 1974

Oral Answers 24

whole hour or more. I cannot go on
arguing with every member and listen
to his arguments every time. You
do it, as you like-—one question or
more question. Why should I get
agitated whether you do one question
only or more questions? But, later on,
do not complain that we do not do
many questions.

SHRI S. M. BANERJEE. There are
exceptions.

SHRI ATAL BIHARI VAJPAYEE:
Kindly allow a short duration dis-
cussion on this.

MR. SPEAKER: Now, you have
had more than that. The whole hour
is gpent on this.

SHRI S. M. BANERJEE. I would
like to know from the hon. Minister
whether he is aware that tomorrow,
that is, on the 20th November, 1974,
the Al India Trade Union Congress is
holding a dharne under the leadership
of Shri S. A. Dange and Members of
Parliament will also be there, ms a
protest against the abnormal delay in
the implementation of the assurances
of the Railway Minister. I would like
to know from him whether he will see
that all the assurances which he had
given either to Shri Madhu Limaye
or to this House are respected in letter
and spirit and that the Railway Board
officials will not be allowed to sabotage
them. I want this six week’s assurance
to be implemented in letter and spirit.
We would like to have an answer from
the senior Minister.

SHRI L. N. MISHRA: First of all
1 would appeal to Shri Dange and
other leaders that it is not necessary
at all to hold a dharna. I am very
easily accessible and I am always pre-
pared for a meeting with Shri Dange
and other jeaders or with the National
Federation leaders. Let us have a
meeting and if there are any cases as
you have mentioned, we are prepared
to consider. Must probably, there are
no cases like that. But, tomorrow I

W
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will not be here ag I have to be in
Hyderabad in connection with the n-
auguration of the Godavari bridge.

SHRI 8. M. BANERJEE: What
sabout your assurances?

T JWW WY WO WO HEIR,
¥ s weft ST & ST ATEET g—
A o fearns s fow
wH=TAT X FY &, 99 famre § wre
fo s qv Ay Ay &, 97 & A
Tt & e X X ST I a7
&7 %qr 7z T A AW & fvoagw ¥
Fedfrorr & T wferwrt &, 3 A0 AY
syfgrea #for § w190 & Mg 99 9%
T T T T & A FY S
ger feer 27 far AT 07 & WA
T T g, AT I wEAA d
v frar & f67 oY 39 =1 =19 O A9
it o 2—07 frAY SR &7

oft qEeRT T Rl oW
uEA § A Ay § e gwe
sy & fsedy Aavefw agar 8, fr
arrr Wt &, geer o &, mfent & gar
fomr ar 21 A9 Fwr @ f OF FR9 A
g AGHE TH AW BV qIF WET &)
ey o am 7E & fF o1 T
arfaq & 7 § woEy Afga & T fan
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smree ¥ 77 g¢ &, T fagyr g W
T A vy af el b
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‘Decision to intrease Ex-refinery Price
of Petrol, Kerosene anq Diesel

*104. SHRI D, K. PANDA . Will the
Mimster of PETROLEUM AND
CHEMICALS be pleased lo slate,

(a) whether

Government have
increased the ex-refinery price of
petrol. kerosene, high-speed diesel,

light-diese]l and furnace oi] by five
paise a litre;

(b) if so,
thereof; ang

the reasons and facts

(c) whether this would affect the
fares of scooters, buses and taxis
again?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D.
MALAVIYA): (a) The basic ceiling
celling prices of these products were
increased by five paise a litre w.e.l
18-9-74.

(b) In the general price increases
of petroleum products w e.f. 2-3-1974
due to steep increase in the prices of
imported crude oil, the selling prices
of Superior Kerosene, High Speed Die-
sel Oil and L. P, Gas (domestic cook-
ing Gas) were kept at a low level,
which resulted in sn under-recovery
of about Rs. 12.3 crores per month to
the oil companies. The aforesaid in-
creases w.e.f, 18-9-1974 were 1n-
tended to partly compensate the oil
companies for this under-recovery.

(¢) The impact of the price increases
w e.f, 18-9-1874 would be very mar-
ginal. However, State Governmentis #re
competent to fix and revise the taxi/
scuoter|bus fares, taking into account
all the relevant factors, Enquiries made
with State Governments and oil com-
panies indicate that there has been no
increase in the fares of taxis, scooters
and buses on account of the recent
jnerease in the prices of petroleum pro-
ducts.



27 Oral Answers
SHRI D. K. PANDA: It is admit-
ted that there is now price rise of
kerosene and cooking gas etc. The
reasons given are humbugs. It is
stated simply that this is because of
rnise in crude price. There is abso-
lutely no need to increase the price
of kerosene and cooking gas and other
things which are consumed by the
poor people. Kerosene 1s a major
part of the commodity which is im-
poried from the Soviet Union.

MR. SPEAKER: Please put a ques-
tion, don't give the history of it;
please ask a guestion.

SHRI D. K PANDA: At the same
time only a lttle quantiy is import-
ed from Iran, Absolutely there is no
need to increase the price of kerosene
and cooking gas in view of tlie major
import from USSR.

MR. SPEAKER: Please put a
question. Otherwise I am going to
declare that the Question Hour is
over. If you don't put a question, I
will declure that the Question Hour
is over.

SHRI D. K. PANDA: Because it
1+ a by-pr»'at I wanl to know whe-
ther the actual cost of production of
this by-product has increased and to
what extent that has been worked
out so as to find out by what per-
centage this price of cooking gas etc.
hag increased.

SHRI K. D. MALAVIYA: As 1
have said in my main answer there
have been also very sharp rise in
price of crude also, from October
1973. Now, to offset the high price of
«crude oil there was only one alter-
native. That is, to realise a little
more money from petroleum products
-go that it could make up for the loss.
Otherwise it was difficult for us to
meet the ways and means position be-
cause of the steep price rise in crude
oil. We therefore marginally increas-
ed the price of Kerosene and Motor
Spirit, 1 DO, FO, HSD and cooking
gas. Tre price increase was of the
order of 5 paise or 6§ paise only , This
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is not & very substantial increase.
This hag given the oil companies about
Rs. 84 crores in a full year, which
partly compensates the marketing
companies for their under-recoveries
arising out of the crude cost. And

therefore there is no special increase
as he has mentioned. I do not know

why he should think like that. We
have seen to it that the prices are
not very high.

SHRI D. K. PANDA: In the case

of our own Indian Oil Company price
of crude oil does not increase, There
is absolutely no reason why the price
of by-product like kerosene and cook-
ing gas should increase.

SHRI K. D. MALAVIYA: The in-
crease in the price of LPG is not very
high. Subsequently it will be reduc-
ed. '

WRITTEN ANSWERS TO QUES-
TIONS

Memorandum from Ticket Checking
Staff of Bi spur Division

*103. SHRI BIREN DUTTA: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether his Ministry received
any memorandum from the Ticket
Checking Staff at Bilaspur Division;

(b) if so, salient points thereof; and
(c) reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, Sir.

(b) The salient points are:

(i) harassment of ticket check-
ing staff by Railway Police;

(ii) inadequacy and unsatisfac-
tory conditions of TTEs' Rest
Rooms; and
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(iii) insdequate rest of TTE: at
headquarters,

(¢} The points raised in the Memo-
randum are under examination.

Recommendation of the Fuel Policy
Committee on 0il

*105. SHRI RAMSHEKHAR PRA-
SAD SINGH:

SHRI P. M. MEHTA:

‘Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the Fuel Policy Com-
mittee hag suggested that the buffer
stocks of oil should be kept for the
emergency;

(b) if g0, what are the other main
recommendations made by the Jom-
mittee with regard to the oil policy;

(¢) which of them have been accept-
ed by Government; and

(d) steps being token to implement
them?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D.
MALAVIYA): (a) Yes, Sir.

(b} The Fuel Policy Commiltee
have recommended that India’s oil
policy should be based on an under-
standing of the international o1l
situation. It should be designed with
the specific objectives of (i) reduc-
ing the quantity of o1l products to be
imported; (i1) reducing the total
foreign exchange expenditure; and
(iii) improving the security of sup-
plies of crude and oil products re-
grtgred from sources outside the coun-

‘(¢) and (d). The Report of the
Fuel Policy Committee is under
examination,

FProduction of Low priced Janta Soap

*106. SHRI BIREN ENGTI;
SHRI VEKARIA:

Will the Minister of PETROLEUM

AND CHEMICALS be pleased to
state:
(a) whether Government have

lifted price control over all varieties
of soap;

(b) whether manufacturers have
agreed to market a standardised soap
to be calleq ‘Janta soap' for the lower
income group at Re. 1/. 5 cake; and

(e) if so. when ihe undertaking was
given and when the soap would appear
in the market?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICAIS (SHRI K. R.
GANESH): (a) Yes, Sir.

(b) Yes, Sir. The agreed price was
Re. 1.00 to Re 1.05 per cake of 100
grams.

(c) The undertaking was given on
19th September, 1974; one manufac-
turer introduced the Janta variety of
toilet soap in Delhi, Lucknow and
Chandigarh areas during the last week
of October and another in the Bom-
bay area during the first week of
November.

Shortage of Drugs

*107. SHRI D. D. DESAI:
SHRI ANADI CHARAN DAS:

Wil] the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether a large number of drugs
continue to be in short supplv Wirough-
out the country evep after steps were
promised to remedy the situation;

(b) if so, reasons therefor; and

(c) whether the shortage i= due to
large scale cornering of drugs?
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THE MINIETER L OF . STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) to (c). No, Sir.
There is no general or acute shortage
of drugs. As there are about 2,300
drugs and pharmaceutical units in
this country and the number of
formulations manufactured by these
units run into thousands. occasional
shortage of certain proprietory brand-
ed preparations for which similar pre-
tions of other manufacturers are us-
ually avallable, do occur from time to
time. The international availability
of bulk drugs, drug intermediates and
chemicals became difficult during the
later half of 1973 and early months
of 1874 due to petroleum crisis. This
had an adverse effect on the delivery
schedule of certain items which are
in the canalised list. Since then the
situation in respect of the imported
bulk drugs, drug intermediates and
chemicals has also improved. Neces-
sary steps are taken by the Govern-
ment to relieve the shortages.

Balance Sheet Submiiteq by Maruti
Ltd.

*108. SHRI MADHU LIMAYE:
Will the Mimister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Marutj Ltd. have gub-
mitteq their balance sheet to the Com-
pany Registrar, Delhi, for the year
1973-74;

(b) the total deposits collected from
distributors and dealers as mentioned
in the balance sheet;

(c) the loans and advances received
from nationalised banks and public
financial institutions as revealed in the
latest balance sheet; and

(d) the nwmes and remuneration and
allowances of Maneging Directors and
other Directors during the year?
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) Yes, Sir.

(b) An amount of Rs. 2,18,91,042
has been shown under the head “deal-
ership deposits” in the balance sheet
of the company for the year 1973-74

(¢) The amount of loans and ad-
vances outstanding against the com-
pany as shown ip the balance sheet
of the company for 1973:74 was
Rs, 1,0607,050. The details of this
amount as given therein are as
follows: —

Secured
Banks)

Unsecured loans (from
sources other than
Banks)

loans (from

Rs 5#,53.735

Rs. 46,54,215

A further breakdowrd of the sources
of loans and advances is notl available
in the balance sheet.

(d) The Managing Director of the
company. Shr1 Sanjay Gandh, receiv-
ed the following remuneration and
allowances during the year 1973-74
as per the annual accounts of the
company for 1973-74.

Salary: Rs. 48,000

Perquisites: Rs. 000
Car running and majntenance

expenses (ApProx. value as

per income Tax Rules, 1962)

Total:  Rs. §1,000

[ —

The company has four other Dir-

tors namely:
Shri M. A. Chidambaram, Chairman
Shri Rauneq Singh
&uri Vidya Bhushan
Shri Kapil Mohan.
They have been paid an amount of
Rs. 8,326 as travelling and convey-
ance expenses in 1078-74 as shown in

the Profit and Loss Agcount of the
company for the year.



33 Written Answers KARTIKA 28, 1806 (SAKA) Written Answers 34

Foreign Exchange requirements of
Coal-bageg Fertilizer Plants

*109. KUMARI KAMLA KUMARI:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the coal-based fertilizer
plants being established ipn the country
will need any foreign exchange; and

(b) if so, the total foreign exchange
needed by thease plants?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) and (b). Yes, Sir;
the total foreign exchange require-
ments of the three coal based ferti-
lizer plants, being implemented by
the FCI have been estimated at about
Rs. 110 crores.

Agreement with Japan to set up Fertl-
lizer Plant at Bhatindg

*110 SHR] ARVIND M,  PATEL,
SHRI D P JADEJA-

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
io state:

(a) whether India and Japan have
signed an agreement for setting up a
fertilizer plant at Bhatinda m Punjab;

(by if so, the cost of the project and
the quantum of foreign exchanges com-
ponent; and

(¢) when the plant is expected to be
completed?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R
GANESH): (a) A credit assistance
of 32.9 billion Yoen has been extend-
ed by Japan towards meeting the
foreign exchange cost of 3 (three)
fertilizer projects to be set up in the
North-Western region. Out of this,
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credit to the tune of 11 billion Yen
has been made available for the
Bhatinda project, which has ‘been
taken up for implementation.

(b) The sanctiuned cost of the pro-
Ject 15 Rs. 138.40 crores with a foreign
exchange component of Rs. 53 crores.

(c) By October, 1977.

Work done on Apta-Dasgaon section of
Konkan Railway

*111., SHRI SHANKERRAO SAV-
ANT: Will the Minister of RAIL-
WAYS be pleased to state:

(a) how much work has been done
so far on the Apta-Dasgaon section of
the Konkan Railway during the current
financial year;

(b) how much work is proposed to
be done on this very section before
31st March, 1975; and

(c) the reasons for neglecting this
section of the rail link?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). Reports
of the Final Location Survey between
Apta to Dasgaon have just been re-
ceived and are under examination.
The project has been mcluded in the
list of works to be taken up for the
development of backward areas dur-
g the 5th Five Year Plan subject to
gvailability of funds. According to
the Final Location Survey reports,
the project 1s likely to cost Rs. 13.92
crores excluding the cost of the rol-
ling stock,

The Planning Commussion had been
approached for making additional
funds to the tune of Rs. 255 crores
available to the Railways for taking
up projecls for the development of
backward areas in addition to Rs. 100
crores allotted during the 5th Five
Year Plan for the construction of
new Railway lines.



35 Written Answers NOVEMBER 19, 1874

Inquiry into Flouting of Government
regulations by Foreign Drug Firms

*112, SHRI C. JANARDHANAN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the foreign owned drug
firms in the country have flouted Gov~
ernment regulations and increased
their manufacturing capacities beyond
the licenced magnitudes;

(b) it so, whether Government have
conducted an enquiry into such cases;
end

(c) if so, the broad outlines thereof
and the action being taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R
GANESH): (a) Instances of excess
production over and above licensed
permissible capacity by various drug
units in the organised sector includ-
ing those by foreign companies have
come to the notice of Government.

(b) and (c) The question of excess
production by various drug umnits is
baing examined in consultation with
the concerned Ministries.

Estimates of amounts for Construction
of Kangra Valley Railway

*113 SHRI VIKRAM MAHAJAN:
Will the Mimster of RAILWAYS
be pleased to state:

(a) the progress made so far, upto
the 31st October, 1874 in the construe-
ti~n of Kangra Valley Railway;

(b) the original estimates of the
amount to be incurred on the project
and the number of times the estimates
were revised;

(c) the steps taken to see that the
project is completed at an early date
so that the estimates are not revised
further; and
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(d) the revised target for the com-
pletion of the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The overall
progress made so far on the project
is 61.5 per cent.

(b) The original estimated cost of
this project was Rs. 3.62 crores sanc-
tioned in April, 1969. The estimate
has been revised only once and the
revised cost is Rs. 6.94 crores, ac-
ceptance of which is awaited from
the Beag Dam Authorities.

(e) and »(d). Despite various difi-
culties, Railways are making all out
efforts to complete the project at the
earliest possible. The line is expect-
ed to be opened to goods traffic by
81st December, 1875 and Passenger
Traffic by 31st March, 1976.

Drilling of Oil Wells by Sagar
Samrat in Bombay High

*114. SHRI N. K. SANGHI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have since
taken a decision that Sagar Samrat
will henceforth concenirate on drilling
wells around the first well m the
Bombay High instead of pursuing the
exploratory work in the area as sche-
duled earlier; and

(b) by what time the fixed platform,
which is an essential equipment for
production of oil, is likely to be ready
and by what time commercial produc-
tion is likely to be taken in hand?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D.
MALAVIYA): (a) No, Sir; Sagar
Samrat will be deployed to drill wells
over the various parts of Bombay
High and the adjoining structures in
the Arabian Sea. The sequence of
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drilling locations will depend, among
other things, on the results obtained
and operational conditions, from time
o time. v eadl

{b) Production testing of the second
well now being drilled on Bombay
High is expected to commence in a
few days. It is only after conducting
these tests and evaluating the results
and if necessary by drilling another
well at a distance that ONGC can
itake up the question of first stage
production and the necessary facili-
-ties to achieve this production, in-
-cluding the erection and fabrication
of fixed platforms.

Dismissal/Removal/Transfer of Em-
ployeeg in connection with May, 1974
Raflway Strike

*115. SHRI SOMNATH CHATTER-
-JEE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) how many Railway employees
were dismissed or removed from
service or transferred in connection
with the last Railway strike; and

(b) how many of the employeeg dis-
missed or removed from service, have
been reinstated with or without break
in service?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
(a) (i) About 11240 permanent em-
ployees were dismissed/removed from
service; and

(ii) About
fransferred

850 employees Wwere

(b) Out of about 11240, on consi-
deration of individual appeals, about
7850 ex-employees have so far been
taken back to duty. The process of
reviewing the cases, on appeals, is
.in progress. In the case of those who
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were dismissed|removed before parti-"
cipation in strike, but have been put’
pack on appeal there will be no break
in service, but for those who parti-’
cipated in the strike, there will be a*
break in service as per rule,

Reports of Study Groups on Working
of Foreign Drug Firms

*116. SHRI MUKHTIAR SINGH
MALIK:

SHRI BIRENDER SINGH
RAO:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased
state: .

(a) whether Government have ap-
pointed a number of study groups to
study the working of foreign drug
firms during the Fourth Five Year
Plan; - s

(b) whether these study groups
have submitted their reports to Gov-
ernment; and

(¢) if so, what action Government
propose to take to ensure that all the
reports are implemented without
delay?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R.
GANESH). (a) and (b). Only one
study group was appointed in June,
1970 to consider, inter-alia, progres-
sive indianisation, remittances made
by way of dividends, royalties etc. by
foreign companies This group held
one meeting and decided about the
collection of relevant data. No spe-
cific recommendations were made by
this group Government have since
issued in February, 1972, the guide-
lines for reduction of foreign hold-
ings in foreign majority companies
and these are being followed. In
addition Reserve Bank of India have
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imposged certain restrictions on remit-
tances by foreign companies. Their
activities are also governed under
the Foreign Exchange Regulation
Act, 1978.

(¢) Does not arise

Rise in Prices of Soap

*117. SHRI B. S. BHAURA;
SHR] PRABODH CHANDRA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether soap prices have risen
three-fold during the last two years;
and

(b) what are the prices of popular
varieties of soaps at present?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) and (b). There is no
statutory control over the prices of
soaps. Prior to 19th September, 1974
there was, however, an informal
price control on soaps produced by
the organised sector (except the pre-
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mijum grade toilet spap) whereby the
Indian Soaps and Toiletries Makers'
Asgociation consulted  Government
before making any upward revision
in the prices. Increases in the prices
of soaps manufactured by the orga-
nised sector were last allowed Iin
July, 1073. In the 1lst half of the
year 1974 there was some fall in the
production of soaps by the otganised
sector. Indian Soaps and Toiletries
Makers’ Association stated that in
view of the unremunerative prices
of soaps, they were unable to pur-
chase adequate quantities of oils s:t
the prevailing high prices. In the
scarcity conditions, thus created, the
soapg were selling at prices much
higher than the list prices. The
informal price control on all varieties
of soaps has been removed from
September 19, 1974 Due to improve-
ment in availability of soaps in the
market the consumer is now getting
them at lower prices.

Before July 1973, the price increases
were last allowed in June 1971. The
Ministry used to indicate only the
extent of the increases and did not
fix prices of individual brands. The
prices in the Jlast two years and as
at present are indicated by the illus-
trative list below:—

Variety of saap

L.oundry (Sunlight) 150 grams . .

Carb dic (ife Buoy) 150 grams .
Toilet 100 grams (Rexons) . .
Lux .

Janata .

(Rs./Cake)

Revised gncan as Present

rom
June,7t  July,73

061 o' 75 1-0§
.. 072 090 125
. 074 093 1'35
. . 074 093 1-83

I*00—I'05
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Amendment of MRTP, Act acoording
to Recommendations of M.R.I.P,
Commission

#118 SHRI 8 M BANERJEE Wil
the Mimster of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state

(a) whether Government propose to
amend Monopolies and Restrictive
Trade Practicegs Act so as to impart
mandatory character to the recommen-
dations of the Monopolies and Restric-
tive Trade Practices Commission and

(b) if so, whether all the restrictive
trade practices laid down under the
Act will carry penal provisions?

THE MINISTER OF LAW JUSTIICE
AND COMPANY AFFAIRS (SHRI
H R GOKHALE) (a) The scheme
of the MR1P Act 1969 1o that the
Commission has heen given manda-
tory powels 1n 1espect of restictive
trade practices only 1in  all  othcr
malters particularly ielating to con-
centration ol economic power  and
monopoh tic practices it has  been
entrusted with powers of inquiry and
report 1n certain calegories of cases
which the Government muy from
time to time refer toit  The scheme
ot the Att was clearly exaplamned by
the then Minisler for industrial Deve-
lopment and Company Affairs while
moving fo1 leave for considiration of
the Bill in both Houses of Parliament
There is no proposal to deviate from
the scheme of the Act

(b) A detailed statement indicat-
ing the penalties 1n respect of offen-
ces for non-compliance of the orders
of the Commission was laid on the
Table of the House on the 12th Nov-
ember 1974 TUnder Section 50 of
the MRTP Act any contravention
of the order of the MRTP Commis-
sion under section 37 thereof relat-
ing to restnctive trade practices 12
liable to the penalties preseribed
therein

Inquiry into the working of Hindustan
Insecticides Limiteq

*119 SHRI S N MISRA Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state

(a) whether Government have
mqured into the working of the
Hindustan Insecticides Lamited, New
Delh1 during the last three years,

(b) 1if go the nature of irregularities
found by Government, and

(c) steps taken by Government to
mmprove the draw-backs?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM

AND CHEMICALS (SHRI K R
GANESH) (a) No Sir

(b) and () D» mot anse

Programme to Intensify search for Ozl

*120 SHRI BANAMALI PATNAIK
3HRI C K CHANDRAPPAN

Will the Mimister of PETROLEUM
AND CHEMICALS be pleased to
statc

(a) whether any programme has
been chalked out to intensify and
extend search for oil in the country,

(b) if so
thereof, and

the salient features

(c) the
direction?

steps bemng taken mn this

THE MINISTER OF PETROLEUM

AND CHEMICALS (SHRI K D
MALAVIYA) (a) Yes Sir
(b) and (¢) The measures taken

and proposed to be taken by ONGC
for intensifying cxploration efforts
and for maximising indigenous pro-
duction of crude oil have been in-
cluded in the Fifth Five Year Plan.
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The objectives enumerated in the oWt ¥ u-we wfewcq @t (1

‘Pth Plan include:

(i) Establishing additional re-
. coverable reserves of any-
thing between 70 to 100 mil~
lion tonnes of oil;
N L
y, (1) A proportionate rise m pro-
duction during the Fifth Plan
period and an objective to
produce at the rate of more
than 9 mullion tonnes during
1978-79;

(in) A cumulative production of
‘4902 million cubic metres of
gas during the FMfth Plan
period as well as a produc-

N tion rate of 1150 million cubic
metres of gas per year by
: the end of 1978-79;

(1v) To carry out exploratory and
development drilling of 147
million metres during the
Fifth Plan period hesides in-
tensification ot genlogical and
geophysical services;

(v) Quick development of the
discovered oil flelds;

(v1) Maximum utilisation
exasting production
and

of the
wells;

(vu1) Wider application of secon-
dary recovery methods

O1l India Limited has taken up ol
eyploration m Arunachal Pradesh as
well as 1n certain portion of Assam
mm oddition to steps for maintaining
production of crude o1l at the level
of 3 milhon tonnes per annum
throughout the Fifth Plan penod
Efforts will be made to persuade them
to exceed this 3 mullion tonnes to
more than 4 millhon tonnes.

In addition to ONGC's own opera-
tions 1n Bombay High area, contracts
have been awarded to two foreign
parties for offshore exploration of the
Kutch and Bengal Offshore areas.
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Railway orders for wagons

1003. SHRI N, E. HORO: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Wagon Manufacturing
Industry is sustained mainly by Rail-
way orders;

(b) whether Railways’ cut in orders
and the prolonged debate on the
prices formula have had a crippling
effect on the industry which has been
forced to curtail production to 35 per
cent of its capacity; and

(c) 1if so, the salient features re-
garding the policy of Government in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) As far as Mims-
try of Railways are aware a substan-
tial portion of the work load on most
ot the Wagon Buwlding Units repre-
sents Raillways’ orders for wugons.

(b) No There has neither been
any cut w1 wagon orders nor any
debate with the Industry on the price
formula

(¢) Does nol arise.

CB.JI Enquiry against Eureka Type
Foundry, Calcutta
1004. SHRI S N. SINGH DEO*
SHRI LUTFAL HAQUE-
SHRI DEBENDRA NATH
MAHATA:

Will the Minister of
be pleased to state:

RAILWAYS

(a) whether a C.B.I. enquiry has
been made against Eureka Type

Foundry, Calcutta for their wrong-

.ful suppliegs to Railways;

(b) if so, whether any action was
taken against the firm on the basis of
C.BI Report;

(c¢) whether this firm made an
appeal to the said Ministry; and

(d) if so, the broad outlines of the
result of the appeal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SNGH): (a) Yes,

{b) Yes.
(e) Yes.

(d) The appcal has been consider=
ed at the highest level in the Mins-
try of Railways, but it was not found
justifiable to change the decision
already taken

Bye-election to Bihar Assembly

1005 SHRI SUKHDEQ PRASAD
VERMA: Will the Mimster of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether vacancies 1n the Bibar
Legislative Assembly have not been
filled up so far; and

(b) 1t s0, the reasons therefor and
the time by whith bye-elections, to
fill up the vacancies, are likely to
be held”

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR,
SAROJINI MAHISHI): (a) Yes, Sir.

(b) Out of the 43 vacancies in the
Bihar Legislative Assembly, the Com-
missiton had notified bye-elections
from 20 Assembly constituencies in
respect of which wvacancies were
reported to 1t by 20th May, 1974, so
as to complete the process before 25th
July, 1974 to enable the returned
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candidates to take part in the Pre-
sidential and Vice-Presidentia] Elec-
tiong held in August, 1974, However,
several representations urging post-
ponement of the bye-elections on the
ground that the situation in Bihar
was not conducive to the holding of
free and fair elections and that the
constituencies would also be water-
logged during that period were re-
reived by the Election Commission
from  political parties, such as
Bhartiya Jana Sangh, Bihar, Presi-
dent Bihar Pradesh Congress Com-
mittee, C.P.I., Bihar State Council,
Genera] Secretary, All-India Congress
Committec and from Shri A B.
Vajpayce, M.I. and others. After a
careful consideration of the aforesaid
representations and taking into
accouni the imminence of the mon-
soon, which would affect electioneer-
ing to a great extent and would even
render it impossible, the Commission
decided to cancel the programme for
the proposed elections,

Subsequently, 23 more wvacancies
have occurred in the Bihar Legsla-
live Assembly. The rolls of 16 out
of these 23 constituencies have been
revised and the rolls of the remaining
1 constituencies are in the process of
revision,

The Commission proposes to hold
bye-clections as soon us the condi-
tions in the State have become
normal, which would facilitate free
and fair clections being held

Unmanned Railway Crossings in
Orissa

1006. SHRI P. GANGADEB:
SHRI ANADI CHARAN DAS:

Will the Minister of RATLWAYS
pleased to state:

(a) the number of unmanned Rail-
1y crossings in Orissa; and

(b) steps proposed to be taken to
avoid accidents at these crossings?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) There are 1,082
unmanned level crossings in Orissa
State.

(b) To reduce accidents at un-
manned level crossings, the following
preventive measures have been
taken: — -

(i) Stop Boards have been pro-
minently displayed at the
approaches to all unmanned
level crossings within railway
boundary on both sides of the
track to warn the road-users
to cross the railway track
cautiously;

Whistle Boards have been
fixed along the track, enjoin-
ing upon the drivers of the
approaching trains to whstle
as the irain approaches the
unmanned level erossings giv-
ing warning to the road-users
abouil a train approaching the
level crossing;

The Ministry of Shipping and
Transport/Stute Governments
have heen requested to pro-
vide road “1gns on approaches
to all unmanned level cross-
ings;

The Siate Governmenis have
also framed rules under the
Motor Vehicle Act requiring
the drivers of all vchicles to
stop short of the unmanned
level crossings and then cross
the railway line after ascer-
taining that the irack 1s clear
on both sides;

Educative campaign to spread
safety consciousness amongst
the road-users is also being
carried out by way of appeals
to automohile associations,
issue of leaflets in regional
language through the police
authorities to owners/drivers
of fast moving vehicles,
publicity through the medium
of All India Radio, cinema-
slides, etc,

In addition, the level crossings
where both road and rail traffic is

(1i)

(1i1)

{iv)

(v)
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heavy and/or visibility 13 restricted
are bemg converted into manned level
crossings on the basis of perodical
traffic census or on receipt of
request from State Government/Road
Authority, on a programmed basis

Effect of faulty planning on wagon
bullding industry in West Bengal

1007 SHRI M KATHAMUTHU
Will the Minister of RAILWAYS be
pleased to state

(a) whether faulty planning and
mdecision on the part of the Rallway
Board has affected the prospects of
the wagon building industry m West
Bengal, and

(b) 1f so, the salient ieatures
thereof and the step. being taken to
mpiove the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) No There has
neither been any fault in the plan-
ning nor therc has been any indec-
sion with regard to placcment of
wagon ordets on the industiy 1n West
Bengal The wagon builders in the
Wesy, Bengal have or®rs suflicient to
engage theu capacity for more than
two yedrs commensurate with their
current production

(by Does not arise

Directions tg Siate Governments to
restrict transport of goods by Motor
Vehicles to save Diesel

1008 SARDAR SWARAN SINGH
SOKHI

SHRI JAGANNATH
MISHRA

SHRI HARI KISHORE
SINGH

Wil the Munister of PETROLEUM
AND CHEMICALS be pleased to
state*

(a) whether the Central Govern-
ment have recently issued directions
to all State Governments to resirict
transport of goods by motor vehicles
for distance exceeding 500 kilometres
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to effect a saving of 10 to 15 per cent
High Speed Diesel,

(b) whether Government have

taken any expert opimion 1n  this
respect and considered all other
aspects,

(¢) whether this step would dis-
courage corruption, adulteration,
hoarding and profiteering 1n Diesel
o1l,

(d) whether Statg Governments,
especially Bihar, has reframned fiom
Jmplementmg these directions keep-
g in view the agitations, and

(e) if so, whether Government pro-
Puse to reconsider the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R
GANESH) (a) to (e) With a view
to achieving sconomy in the conump-
tion of HSD several measures were
Suggrsted to the State Governments
including restrictiony on the lLiansport
of goods by road beyond 500 kilo-
metrcs A detaled cucular 1y this
1egard was 1ssued afte; consultation
with the other concerned Ministiies
A numbe; of repiesentations  wele
recerved by the Govcinment against
such restiictions from the  various
Associations  of Transporters and
Stase Governments The matter 1s
being reconsidercd by Goveinment

Petro-Chemical Industries set up with
Foreign Collaboration

1008 PROF NARAIN CHAND
PARASHAR Will the Ministe; of
PETROLEUM AND CHEMICALS be
pleased tp state

(a) the names of the Petro-Chemi-
cal industries sel up in the Pubhe
and Private Sectors with foreign
collaboration,

(b) the names of the foreign coun-
tries collaborating m each case, and

(c) whether there 1s a proposal to
start any more such industnesg in the
Fifth Five Year Plan?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R.
GANESH): (a) and (b). The requi-
site information is laid on the Table
of the House, [Placed in Library.
See No. LT-8485/74].

(c) Within the resources available
and the relative priorities of the Plan,
no new major progress for petroche-
micalg is currently contemplated in
the Public Sector during the Fifth
Plan period; applications for new
projects in the private sector would
be considered on the merits of each
case and taking into consideration
our national interest.

Increase in India's Petroleum Bill

1010, SHRI C. K. JAFFER
SHARIEF: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether India's petroleum bill
has shot up from Rs., 200 crores in
1972-73 1o over Rs. 1,100 crores dur-
ing the current financial year due to
the phencmenal rise in cost of petro-
leum prices, and this had posed
serious economic and foreign exchange
problems for the country; and

(b) if so, the broad outlines of the
steps Government have taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 K. R.
GANESH): (a) Yes, Suir.

(b) In the past consumption of
petroleum products in the country
has increased at a compound rate of
about 9 per cent per annum, With
the severe strain on our foreign
exchange resources caused by the
steep increase in prices of crude oil
and petroleum products steps have
been taken to curb the non-essential
consumption of petroleum products to
the maxmuim extent and maintain
availabihity during the current year
at more or less the same level as
last year. At the same time, the
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endeavour is to meet all the essen-
tial requirements necessary for sus-
tained economic development of the
country. To contain the outgo of
foreign exchange for import of crude
oil and petroleum products the fol-
lowing steps have been taken:—

(a) Efforts to maximise the pro-
duction of indigenous crude
have been intensified,

(b) Through various optimisa-
tion exercises the yield
pattern of crude in the re-
fineries has been adjusted in
a manner to get the maxi-
mum yield of higher wvalued
products. Product specifica-
tions have also been adjusted
as far as possible for this
purpose,

(e) Fiscal measures have been
taken to curb the consump-
tion of some products like
Motor Casolene. Lubricating
oils, bitumen etc. Price of
furnace o011 has also been in-
creased to encourage switch
over to coal. Steps have been
taken to cncourage efficiency
i the gse of fuel. Awvail-
ability of kerosene an item
of personal consumption has
been reduced to the maximum
extent possible.

(d) Petroleum products which
are surplus to our require-
ments are being exported.
Export of value added pro-
ducts has also been maxi-
mised,

(e) Import of crude oil under
bilateral deferred payment
has been arranged from Iraq
and Iran.

Production of Fertilizers in the
Current year

1011, SHRI S. R. DAMANI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the total production of fertili-
zerg so far in the current year and
how does it compare with the pre--
vious year's production;



s3 Written Answers KARTIKA 28, 1806 (SAKA) Written Answers L7

(b) the capacity utilisation at the
various units against which the pro-
duction was achieved;

(c) the expected total output for
the whole year and how. much more
will be required to be imported to
meet the country’s demand; and

(d) the salient features of the ar-
rangements made for imports and the
cost thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K, R. GANESH):
(a) Production interms of nutrients
("000 tonnes),

April- April-
September September

1974 1974

Nitrogen 5107 480.9
Phosphate 157.2 166.1
(*This include 13:0 from the

plants at Durgapur and Cochin which
have not yet stabilised.)

(b) A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-8486/74].

(¢) The estimated production in
1974-75 is 14:38 lakh tonnes of nitro-
gen and 3,63 lakh tonnes of phos-
phates. The following quantities of
_fertilizers have been planned for
import in 1974-75:

Nitrogen 10.00 lakh tonnes.
Phosphate 3.50 lakh tonnes.
Potash 4.88 lakh tonnes.

(d) The information in this regard
is being collected and will be laid on
the Table of the House.

Inquiry into Train Accident at
Kathgarh

1012, SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
RAILWAYS be pleased to state:

(a) whether statutory inquiry into
head-on collision between Dehra Dun-
Varanasi Janta Express and stationary
M-5 UP goods train at Kathgarh on
21st February, 1974 has squarely
blamed the Railway staff for negli-
gence; and

(b) if so, the action taken against
those found guilty?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Cases against two railway em-
ployees have been sent to the court
for judicial trials. Disciplinary action
against another railway employee is
also in progress.

Scarcity of Kerosene 0i] in Eastern
States

1013. SHRI M. RAM GOPAL
REDDY:

SHRI R, S. PANDEY:

Will the Minister of PETROLEUM
AND CHEMICALS Dbe pleased to
state:

(a) whether Government are aware
of the distress of the common people,
specially in the Eastern States due
to scarcity of kerosene oil; and

(b) if so, the remedial measures
proposed?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) Because of the limited availability
of foreign exchange and thej steep
increase in prices of petroleum pro-
ducts it has not been possible to
meet the demand of kerosene oil in
the country during the current year
in full Quotas allocated to State
Governments have been cut to reduce
consumption, It is likely that this
may have given rise to shortages of
kerosene in certain areas.

Written Answerg

(b) From the current month, cuts
applied on State quotas have been
reduced to increase availability. The
extent of cuts which was increased
upto 30 per cent in some months has
now been reduced to achieve a reduc-
tion in overall consumption of about
10 per cent only. State Governments
have already been advised to have
an effective system of kerosene dis-
iribution and to take suilable action
aganst hoarding or black-markeling
of kerosene oil.

g wiwfaai
1014, st wrex fag sgm: #4

fafu, am  ofc wogefit w0 w7z
FTA FT O WEHE fF e

(%) ¥n a7% Y TA7aT ¥ OF
et arafaat T oa ¥ A oy
fasit 2

(=) afz g, A1 « unafaar fas
THT & 2 A

(w) =7 arafasi 9y g7 =3 %
forg #1 wror o R oy §7

faf, = ot weat w=1d Haren
# Trow Wt (wre wdfor wfye) -
(%) 1971 & «tv w1 & fAq gu
qiwd v fratea ¥ am ¥ &
-y gEt £ firsrad s v o &
fawdt frataa & wigel fed ardt &
oy ey o

NOVEMBER 19, 1974

Written Answers 8

(=) foratewl ¥ wioshy w1 wrdw
oy arelt fareradY o gdy g7 sronT
¥ grar § 4% woerd wfuwfal oo
gaTd W ¥ g # e oy
FEAT, Aerfedt & wead s, sy
T AT W AR d &7 g
&, frateml & & qf o
AR TG @ wr ggEER

*IT, A SfEdl aTn AweT-aey
A€ Fewt famr oA, wfa

(w) faawmm foatea fafa & o
g fafts seaw € s s
wtafaa fratas sm ¥ safam mfu-
FfaT %t wmavgw e o fer @
& § fataar ¥ arash 1 I8 ¥ foo
T I AATANAT F29 92N | TAF
sfafaa, 20 ferea, 1973 €1 &/ a7
T g7 =atfe frows & frawm svags
#1, famawT @z 46 77 37 F1, s
Fma ¥ fao g anga afwfas
oy a2 fomy fF 9o% wemg o
AT W W A

Applications pending with Deputy

Commissioner, Delhi under Section 92
CPLC,

1015. SHR1 AMBESH: Will the
Mimster of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the number of applications
pending in the court of Deputy Com-
missioner, Dellu under Section 02
CPC,;

(b) the dates of filing the above
applications, separately; ang

(¢) if these applications have been
pending for the last three years the
reasons for delay in the disposal

7

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H,
R. GOKHALE): (a) to (c). The in-
formation is being collected and will
be laid on the Table of the House.



g7 Written Answers KARTIKA 28, 1896 (SAKA) Written Answers

Unmanneg Eallway Crossings in Goa

1018, SHRI PURUSHOTTAM KA-
KODKAR: Will the Minister of RAIL~
WAYS be pleased to state:

(a) the number of unmanned rail-
way crossings in Goa; and

(b) steps proposed to be taken to
avoid accidents at such crossings?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) There are seven
inmanned level crossings in Goa,

(b) To reduce accidents at unman-
aed level crossings, the following pre-
ventive measures have been taken:—

(i) Stop Boards have becen pro-
minently displayed at the
approaches to all unmanned
level crossings within railway
boundary on both sides of the
track warn the road-users
to cross the raillway track
cautiously;

Whistle Boards have been
fixed along the track, enjoin-
ing upon the drivers of the
approaching tramns to whistle
as the train approaches the
unmanned level crossings
gwing warning to the road-
users about a train aproach-
ing the level crossing;

(ii)

(in) The Ministry of Shipping and
Transport/State Governments
have been requcsted to pro-
vide road signs on approaches
to all unmanned level cross-
ings;

(iv) The State Governments have
also framed rules under the
Motor Vehicles Act reguiring
the drivers of all vehicles to
stop short of the unmanned
level crossings and then cross
the railway line after ascer-
taining that the track is clear
on both sides;

58 -

(v) Educative campaign to spreau
safety consciousnesg amongst
the road-users is also being
carried out by way of appeala
to automobile associations,
issue of leaflets in regional
language through the police
authoritieg to owners/drivers
of fast moving vehicles, pub-
licity through the medium of
All India Radio, cinema-slides,
etc.

In addition, the level crossings
where both road and rail traffic is
heavy andjor wvisibility 1s restricted
are being convertied into manned level
crossings on the basigs of periodical
traffic census or on receipt of request
from Stiate Government/Road Avtho-
nity, on a programmed basis,

Proposal for Comprehensive and
Speedy Reforms of Election Laws

1017. SHRI DHAMANKAR:
SHRI R § PANDEY:
SHRI VASANT SATHE:

‘Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state: »

(a) whether, in the Lght of recent
Supreme Court’s Judgement and the
recommendations made by the Chief
Election Commuissioner and others,
Government are considering a propo-
sal to devise a scheme for a compre-
hensive and speedy reforms of Elec-
tion Laws; and

(b) if so, the action proposed in
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR SARO-
JINI MAHISHI): (a) and (b), There
will be adequate opportunity to take
up suggestions and proposals for the
Reform of Election Law at the time
when the Representation of the Peo-
ple (Amendment) Bill, 1873, now
pending in the Lok Sabha, comes up -
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for consideration. Government have
an open mind in the matter and are
thinking of holding discussions with
political parties on the question of
-electoral reforms.

Filling up of Posts Regerved for
:Scheduled Caste Candidates in Dejhi
Judicial Service

1018. SHRI N. S, KAMBLE: will
+the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
-state: .

(a) total number of posts sanction-
ed so far under Delhi Judicial Ser-

vice;

(b) total number of posts reserved
for Scheduled Castes and total num-
ber of reserved posts filled up so far;

(c) total number of reserved posts
still vacant and reasong for not filling
them up so far;

(d) whether 21 Scheduled Caste
candidates qualified in Delhi Judicial
Service Examination held in 1873 and
if so, what steps have been taken to
absorb them in the service; and

(e) whether two Scheduled Caste
Judicial Officers have resigned from
their posts, 1f so, what steps have
been taken to fill up the vacant posts
from amongst the qualified Scheduled
Caste candidates?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) 112

(b) Reserved 16,
Filled 186.

(¢) T posts reserved for Scheduled
Tribes are vacant because of non-
availability of qualified Scheduled
Tribe candidates.

(d) It is true that 21 Scheduled
Caste candidateg qualified in the Delhi
Judicial Service Examination held in
1973, As the number of posts to be
reserved for Scheduled Castes in
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respect of the 1973 examination was
3, only three 'of the qualified Sche-
duled Caste candidates could be
appointed.

(e) Yes, Sir. The question of fill-
ing these two vacancies will be taken
up after the writ petition filed in the
Delhi High Court by e Scheduled
Caste candidate is disposed of,

Unmanned Rallway Crossings in
Rajasthan

1019. SHRI SHRIKISHAN MODI:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of unmanned Rail-
way crossings in Rajasthan; and

(b) stepe proposed to be taken to
avoid accidents at such crossings?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) There are Onme
thousand five hundred and seventy-
eight unmanned level crossings in
Rajasthan,

(b) To reduce accidents at un-
manned level crossings, the follow-
ing preventive measures have been
taken: —

(i) Stop Boards have been pro-
minently displayed at the ap-
proaches to all unmanned
level crossings within rail-
way boundary on both sides
of the track to warn the
road-users to cross the rail-
way track cautiously.

(ii) Whistle Boards have been
fixed along the track, en-
joining upon the drivers of
the approaching tramns to
whistle as the train approa-
ches the unmanned level cros-
sings giving warning to
the road-users about a train
approaching the level cros.
sing;
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(iii) The Ministry of Shipping
and Transport/State Govern-
ments have beep requested to
provide road signs on ap-
proaches to all unmanned
level crossings;

({iv) The State Governments
have also framed rules under
the Motor Vehicles Act re-
quiring the drivers of all ve-
hicles to stop short of the un-
manned level crossings and
then cross the railway line
after ascertaining that the
track is clear on both sides;

(v) Educative campaign to
spread safety consciousness
amongst the road-users is also
being carried out by way of
appeals to automobile asso-
ciations, issue of leatlets in
regional language through the
police authorities to owners/
drivers of fast moving vehi-
cles, publicity through the
medium of All India Radio,
cinema-slides, etc,

In addition the level crossings
where both road and rail traffic is
heavy and/or visibility is restricted
are being converted into manned
level crossings on the basis of perio-
dica] traffic census or on receipt of
request from the State Government/
Road Authority, on a programmed
basis.
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Double Railway Track between
Sawali Madhopur and Baroda
(Western Raillway)

1021. SHRI LALJI BHAI: Will the
Minister of RAILWAYS be pleased
to state:

(a) the progress of putting up
double raillway track between Sawai
Madhopur and Baroda on  Western
Railway; and

(b) when this project will be com=
pleted?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
(BUTA SINGH): (a) 378 km of
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double track is available on the sec-
tion and work on 257 km is in pro-
gress,

(b) The work on 257 km in pro-
gress is expected to be completed in
stages by 1879 subject to the availa-
bility of funds and materials,

Restoration of Trains cancelled in
Cachar District of Assam due to
shortage of Coal

1022. SHRI NURUL HUDA:
Will the Minister of RAILWAYS be
pleased to state;

(a) whether Government have re-
ceived representations for restora-
tion of passenger trains between
Katakhal and Lalaghat, betwcen Ka-
rimganj and Dullabcherra and bet-
ween Silchar and Karimganj in the
district of Cachar (Assam) which
were cancelled about g year back
due to coal shortage;

(b) whether Government have
plans to restore the above trains to
mitigate the difficulties of the passen-
gers; and

(c) if not the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) and (c). One pair of passenger
trains each on Katakhal-Lalaghat,
Karimganj-Dullabcherra and Badar-
pur-Silchar sections earlier cancelled
for shortage of coal have not been
restored in view of their poor patro-
nisation and good availability of al-
ternative road transport, These sec-
tions are still served by 1 pair, 1
pair and 3 pairs of {rains respectively
which are considered adequate. The
pattern of traffic is, however, being
watched and if traffic builds up, suit-
able augmentation of train services
would be considered later.
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Conversion of Trivandrum-Ernakulam
Rallway Line into Broad Gauge
Line

1028. SHRI VAYALAR RAVL:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether the construction work
on the conversion of Trivandrum-
Ernakulam railway line into broatl
gauge line has been slowed down
due to paucity of funds; and

(b) if so, how far the work sche-
dule has been affected and the steps
taken by Government to speed up
the work and complete the project
in scheduled time?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). There
has been some reduction in the allot-
ment of funds in the current finan-
cial year due to curtailment in the
Plan outlay for the Railways. How-
ever, the work is in good progress in
all the reaches on this project and
all possible steps are being taken
to ensure that the work is completed
according to original schedule,

Trains running between Howrah

and Purulia
1024. SHRI DEBENDRA NATH
MAHATA; Will the Minister of

RAILWAYS be pleased to state:

(a) the particulars of the tramns
running between Howrah and Puru-
lia on South Eastern Railway;

(b) arrival and departure time of
each train during the month of Au-

gust 1974, date-wise, in these two
stations;
(c) whether Chakradharpur-

Howrah passenger train is regularly
late by three hours and if so, the
reason for the late running of each
train in August, 1974; and
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(d) the action taken in each case
and results achieved so far?

1THE DEPUTY MINTSTER IN THE
MINISTRY OF RAILWAYS: (SHRI
BUTA SINGH): (a) 315 Up/316 Dn
Howrah Chakradharpur Passenger
trains touch Purulia station

(b) the arrival and departure
particulars are given in the attached
statement,

(e¢) and (d), These passenger servi-
ces have run late by over 3 hours in-
to Purulia on T occasions in the UP
direction and 9 occasions in Down
direclion. However the punctuality
performance of these trains hag not
been satisfactory primarily on ac-
count of alarm chain pulling and
theft of communication wires causing
interruption of control working and
consequent detentions enroute, Where-
as avordable detentions are being
taken up ‘with defaulting railway
staff, such miscreant activities are
being tackled in concert with civil
authorities through coordination at
suitable levels,

Statement

Arrival and departure partleniars of
315 UP/316 DN during the month of

August 1974
1 ate 315 UP 316 DN
Extent of Extent of!
late late
running running
1-8-74 - 215" 149"
2-8-74 * rs 035"
3-8-74 - . + 1 10" 5'- 50"
4-8-74 - . +  1'-30" 2-35"
:-3.?4 - . . 3f.4o" 34- 6 |
6-8-74 - . 0" 38" 145"
7-8-74 - ' © 1 267 1'- 49"
8-8-74 . . . 0).45-' I"9’
9-3.74 . . - 0-.330 0:,54'
10.8_74 . . 2+ zs- 2% sof
I1-8-74 - . 430" 6 Ig'
r2-8-74 © 435" 642
13-874 . . o 49" 1’ 00"
4874+« .+ 27207 2'46r
15-8-74 - - 1"+20 ?'.10"
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Date 31sUP  316DN
Extent of  Extent of
late Iate
running
1'3‘-8-14 . 97", 12" 12"
17-8-74 * 37 3726
18-8-74 * 3’ 50" 4’ 52"
19-8-74 - . o’ 45" 1° 10"
20-8-74 * . +o2h1st 3g”
21-8-74 * . * 1'59" o 507
22-8-74 * 145" 0o 46
23-8-74 - . © T 48" o’ 16"
34‘8'74 . . . I" 31' 0!.50'
25-8-74 + 157" 136"
26-8-74 * . + 055" o022
3'?'8-74 . . . ' 19' oi’.4’
28-8-74 . - 6'rag” 712"
29-8-74 * . 1°-187 o'- 54"
30-8-74- - - 185" 1 10"
31-8-74 - - - 137 2756
Comfortable seals for lower class
Passengery

1025. SHRI VARKEY GEORGE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is always a
heavy rush of passengers in almost
all the trains;

(b) whether most of the pas-
sengers prefer to travel in g bus be-
cause passengers are provided with
comfortable seats there; and

(e) whether Government also in-
tend to provide comfortable seats for
lower class passengers so as to make
Railway journey more attractive as
compared to travel in a bus?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRT
BUTA SINGH: (a) There is a rush
on certain popular tramns during cer-
tain periods.

(b) Some passengers prefer to
travel by bus to suit their convenien-
ce but it iz not true that bus
journey is always more comfortable
than train journey.
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(c) The facility of reservation of
second class seatw/berths have al-
ready been provided on several trains
for the convenience of passengers.
However, at pregent there is no pro-
posal to provide cushions on seats of
second class compartments in trains,

Restriction on Issue of Tickets

1026. SHR] M. M. JOSEPH. Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Railway fares have
increased throughout India;

(b) There is overcrowding in certain
fares, hundreds of passengers keep on
standing in various compartments for
want of accommodation throughout
their journey; and

(c) keeping in view the difficulties
of the passengers the reasons why
Government issue 'more tickets than
the seating capacity in a train?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) There is overcrowding in certain
popular traing over certain sections.

(c) Tickets are issued subject to
availability o¢ accommodation in the
trains. Persons unable to find accom-~
modation can surrender their tickets
at the station and obtain refund of the
fares.

Non-implementation of Miabhoy tri-
bunal’s report on Northern Rallway

1027, SHRI RAJDEQ SINGH. Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) wihether  General Manager,
Northern Railway hasg 1ssued orders
vude his letters, Nos. 3E|312|RLT-1969
(Adj) and 3E[315|RLT|1969 (Adj) dat.
ed 2%th June, 1874 for implementation
of the Miabhoy Tribunal's report
wet 1st August, 1974;
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(b) whether the above orders have
not been implementgd in Northern
Railway so far; and

(¢) it so, the reasong therefors

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) and (c). While a beginning has
been made, the work involved being
huge and stupendous, implementation
will naturally tpke time to be com-
pleted.
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Sale of Naphtha in the Foreign
Market
1029. PROF. MADHU DANDA-

‘VATE: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether over 1,50,000 tonnes of
naphtha hag been sold ip foreign
markets at $80 per tomne recently;

(b) if so, what are the reasons for
this distress exports; and

(c) whether Government have taken
any steps to consume - the entire pro-
duction of naphtha in the production
of fertilisers in the country?

THE MINISTER OF STATE IN THE
‘MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESH):
{a) No, sir.

(b) Due to the naphtha offtakes by
Fertilizer plants having beep less than
earlier applications, about 1,24,000
tonnes of naphtha has already been

exported and another 20,000 tonnes is | |
likely to be exported this month.

These exports have beep arranged at '
the prevailing market prices. Foreign ;'
exchange earings from these exports | °
are expected to be about Rs. 1348 | .
crores. {

(¢) Efforts are being 'made to ex- sl
pedite the commissioning of new ;.
{fertilizer projects nearing completion |
and to see that the existing projects !:
run 3 maximuyp capacity. It is ex- |
pected that the offtakes of naphtha
by the fertilizer industry would im-
prove from November onwards.

Production of Drugs to meet
requirements

1030. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) the percentage of the drugs pro-
duced indigenously as compared to
réquirements; and

(b) the percentage in total produc-
tion of drugs produced by the private
drug industries in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K, R. GANESH):
(a) and (b). The value of bulk
drug production presently in the coun.
try is about Rs. 50 crores, of which
public sector accounts for a production
valued at Rs. 18 crores. During
1972-73 the value of bulk drugs im-
ported was Rs. 30.88 crores. The
import of formulations ig negligible as
formulations are not mormally allow-
ed for imports except in certain spe-
cial cases. The value of formulations
produced in the country is estimated
at about Rs. 360 crores. The share
of public sector in production of drug
formulations in 1972-73 was about 8
per cent.
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Diegal sale of aviatiop fuel

1081. SHRI ISHAQUE SAMBHALI:
SHR] VASANT SATHE:

Will the Minister of PETROLEUM
ANLD CHEMICALS be pleaseq to
state:

(a) whether a regular racket of
illegal sale of aviation fuel while in
transit from the I.O.C. depot at
Wadalg to Santa Cruz Airport has
come to light;

(b) whether any investigations
were conducted into this matter and
if so, the outcome thereof; and

(c) the action being taken there-
on?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c). No regular racket has been
reported of illegal sale of aviation fuel
in transit from the IOC depot at
Wadala to Santa Cruz Airpori. How-
ever, suspecting some theft of its avia-
tion turbine fuel while in transit from
Wadala to Santa Cruz, IOC organised
a vigil as a result of which one em-
ployee was caught req handed while
unauthorisingly transfering the pro-
duct from IOC tank truck fo private
contractor's tank truck. The em-
ployee hag been handed over to the
police and the matter is under police
investigation. Departmental action
has also beep initiated against the
concerned employee.

against sub-heads working
in D.A.O.’s Office New Delhi
(Northern Railway)

1032. SHRI MAHADEEPAK
SINGH SHAKYA: Will the Minister
of RAILWAYS be pleased to refer to
the reply given to Unstarred Question
No. 1071 on the 30th July, 1974 re-
garding complaint against Sub-heads
working in DAO’s office, New Delhi
(Northern Railway) and to state:
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(a)Whether, investigations in  the
case l:lgwe been completed; -,
ToA

(b) if so, results thereof; and

(c) action taken against the

staff
at fault?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The investiga-
tions are nearing completion and are
expected to be finalised shortly.

(b) and (e¢). Appropriate action
will be taken jn the matter on com-
pletion of the investigations, on the
basis of the factg revealed.

Collisiop of passenger train bound for
Faizabad from Mughalsaraj with
truck at Railway Crossing

1034 SHRI SHIV KUMAR SHAS-
TRI: Wilj the Minister of RAJIL~
WAYS be pleased to state:

(a) whether on 27th October, 1974
a passenger train bound for Faizabad
from Mughalsarai collided with a truck
at a railway crossing; and

(b) if so, facts taereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (S8HRI
BUTA SINGH): (a) and (b). No
such accident occurred on 27-10-1974
However, on 25-10-1974 while train
No, IMF Mughalsaria-Faizabad Passen-
ger was running between Ayodhya
and Acharyg Narendra Dev stations
on the Faizabad-Varanasi section of
Lucknow Division, it collided with &
truck at manned level crossing gate
No 114B/2. =y

As 5 resuly of this accident, 5 oc-
cupants of the truck sustained minor
injuries.
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Setting up of the Mathurs Befinery

1038. SHRI H. N. MUKHERJEE:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the proposed Mathuia
refinery is again being reviewed by
Government on account of the anti-
cipated shortage of funds and  the
prevailing excess capacity in refine-
ries in the country;

(b) if so, the decision of Govern-
ment on the projecl; and

{¢) how far this refinery would help
ug in oil refimng?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K, K. GANESH):
(a) to (c). Some discussions have
been held regarding reconsideration
of the Mathura  Refinery project.
There has, however, beep no change
in the investment decision alreday
token by Government with regard to
the project, The work on the project
18 in progres and is expected to be
completed by mid—1978. On com-
missioning, the refinery is estimated
to process crude oil to the extent of
6 'million tonnes per annum.
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CBI Enquiry against PW L., Itarsi
(Central Railway),

1039 DR LAXMINARAIN PAN-
PEYA: Will the Minster of RAIL-
WAYS be pleased to state:

{a) whether enquury by C.B.1.

against PW I, Itarss, Central Railway
was not completed due to political
pressure;

(b) whether lakhs of rupees have

beey, misused by P.W.I., Itarsi, Cen-
tra] Railway; and

(¢) the actlon taken in this regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c), The
Central Bureau of Investigation (Spe-
cial Police Establishment, Jabalpur
Branch), after completion op their
enquirigs against the P.W.I., Itarsi,
Centrul Railway, for possession of
assets disproportionate to hig known
sources of income, have since filed
the charge sheet in the Court of Spe-
cial Judge, Jabalpur on 3-10-74. The
case 15 now sub-judice.

Representation of local Population in
Railway Services

1040, SHRI B. V. NAIK. Wil the
Minister of RAILWAYS be pleased
to state:

(a) whether any representation is
assured to the local population in ihe
Railway’s services;

(b) if so, the extent thereof in each
class of Railway service;

{c) whether local population ig trea-
ted on par with linguistic population;
and

(d) the percentages op various lan-
guage groups mong Railway emplo-
yees?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No

(b) and (c),

(d) Such Statistics of Railway em-
ployees according to language groups
are not maintained.

Do not arise.
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Memorandum Irom Tool Checkers,,
Kanchrapara Workshops
(Eastern Railway)

1042, SHRI DINEN BHATTACHA-
RYYA- Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether he has received any
memorandum from the Tool Checkers
attached to Kanchrapara Workshops
of Easterp Railway;

(b) if so, nature of such memoran-
dum; and

(c) reaction of Government there—
to?
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THE DEPUTY IN THE
MINISTRY OF' RAILWAYS (SHRI
BUTA SINGH): (a) Yes,

(b) The memorandum is addressed to
the Third Pay Commussion and con-
tamed demamdg relating to revision of
pay scaleg and avenues of promotion.

(c) The scale of pay of Tool Check-
ers has been recommended by the
Pay Commussion after taking into con.
sideration their duties and responmi-
bilities and this hag been accepted by
the Government ‘Tool Checkerg are
elgible for promotion as Mistrieg in
Grade Rs 150—240 (AS) Rs 380--560
(RS) They can also seek transfer
to clerical cadre for further avenue of
promotion

Irregular supply of raw material to
drug firms by IDPL and
STC

1043 SHRI SARJOO PANDEY:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state*

(a) whether the IDPL and
35T C are wrregular in supplying raw
naterials to the drug firms;

(b) 1f so, the reasons and facts
thereof,

(c) whether the S T C. had not
yet supplieq its 1974-75 quota of em-
pty gelatme capsules to the manufac-
turers,

(d) whether Government have look-
ed into the matter; and

(e) if so, steps taken to supply the
raw materials to the drug manufac-
turers?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K, R. GANESH):
(a) and (b). The international avail-
ability of drugs, drug intermediates,
and chemicals became difficult during
the later half of 1973 and early months

of 1974 due to petrolewm crisis. This
had an adverse effect on the delivery
schedule i respect of certain items.
However, requirements of drug indus-
try in respect of imported raw materi-
als which are distributed by STC/
IDPL have been by and large met in
full according to their entitlement ang
recommendations of State Drug Con-
trollers, except for Vitamin B-8 and
Sulphaguamidine which are scarce in
the world market,

(c) Gelatine capsules are imported
by STC on the basis of mdents plac-
ed with them by the Actual Users
During 1874-75 indents were received
from M/s Parke-Davis & IDPL only
Orders were placed by STC in June
1974 after floating enquiries in the
world market and the STC are pres-
sing the foreign suppliers for earlv
shipment of gelatine capsules Some
quantities are being ar-lifted by STC
to meet the immediate requirements

(d) and (e) At present STC and
IDPL have very large stocks of bulk
drugs available with them which are
not being lifted by the industry
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Seraps sniseq in Hyderabad
1048, SHRI HARI KISHORE
SINGH

SHR1 BIRENDER SINGH
RAO:

SHRI MUKHTIAR SINGH
MALIK;

Will the Minister of
be pleased to state:

RAILWAYS

(a) whether scraps worth Rs, 25
lakhs belonging to the Railways has
been seized from unauthorised per-
gons in Hyderabad recently; and

(b) if so, the nature of such scraps;

(c) whether any ingquiry has been
conducted by the Railway adminis-
tration as tp how such huge guantity
came to be passed over tp unauthori-
sed persons; and

(d) the results of such an inquiry?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No. However,
during a joint raid by Income Tax,
Sales Tax, Iron & Steel Control,
Police and Enforcement Directorate
conducted at various private depots
at Hyderabad & Secunderabad on 8th
& 10th October 1974, some iron &
steel scraps suspected to be from
Railways were moticed with two fix
firms of Maula Ali dealing in steel.
The firms produced receipts for these
materials which are under scrutiny by
the Police, No seizures of property
were made.

(b) to (d). Do not arise in view of
the reply at (a) above.

Companies \witn foreign majority
ownership in Indig

1048. SHR] NAWAL KISHORE
SHARMA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:



81 Written Answers KARTIKA 28,
(a) the number of companies in

Indi; with foreign majority owner-

ship;

(b) the names of companies as on
31st October, 1874 having more than
40 per cent shares owner by foreig-
ners; and

(c) the policy of Government In
respect of these foreign majority com-
paies functioning in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) As on 8l1st
March 1973, there were 202 Indian
subsdiaries of foreign companies and
538 Branches of foreign companies as
defined under Section 591 of Com-
panieg Act operating in India.

(b) The information is not available
in the Department of Company Affairs
It is being compiled by the Ministry
of Finance

(¢) Government policy regarding
foreign companies has been spelt out
in the guidelines for administratation
op Section 20 of Foreign Exchange
Regulation Act, 1973 issued by De-
partment of Economic Affairs, Minis-
try of Finance.

Officia]l Languages (Legislative)
Commission

1047, SHRI S C. SAMANTRA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether the Official Languages
(Legislative) Commission hag been
fully re-constituted;

{(b) if not, how many vacancies still
exist it the Commission and by what
time the reconstitution is likely to be
completed;

(c) what are the reasong that this
Commisgion 15 considered to be at a
lower position as compared to the
Law Commission; and
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(d) steps being takepn to wupgrade
the Commission?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR, SAROJINI
MEHISH]I): (a) and (b), The Offi-
cial Language (Legislative) Commis-
sion has been reconstituted for a
period of two years with effert from
the 1st April, 1974 to the 31st March,

1978, with the following composi-
tion:—
Chairman PO |
Full-time
Members vaun 17

(5 representing Hindi and
one Member each for As-
samese, Bengali, Gujarati,
Kamnada, Kashmiri, Ma-

yalam, Marathi, Oriya,
Punjabi, Tamil, Telugu
and Urdu)

Tue post of Chairmap and 10 posta
of Members have not yet been filled.
However, action has been imtiated
for the filling up of all the vacancies
and every attempt will be made to
fill all the vacant postg in the Com-
mission as soon ag possible,

(c) and (d4) It may not be proper
to compare the Law Commission with
the Official Language (Legislative)
Commussion The functions assigned
to the two Conrmnissions are different
The Law Commission is concerned
mainly with the simplification of
laws, consolidation of Acts pertaining
to tlle same subject, suggesting a
general policy m revising the laws,
reviewing the working of the Consti-
tutio, and suggesting amendments
with a view to enabling the Govern-
ment to implement the Directive Pri-
ciples enshrined in the Constitution,
ete. For fulfilling the taskg assigned
to the Commission, it consists of a
retired Chief Justice oy the Supreme
Court ag its Chairman and eminent
Judges of High Courts, jurists etc. as
its Members.
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The Official Language (Legislative)
Commissiop is mainly concerned with
the evolution of legal terminology for
use, gg far as possible, in al] the
official languages and the preparation
of authoritative texts in Hindi of all
Central Acts and Ordinances and
Regulations promulagied by the Pre-
sident and of all rules, regulations
and orders made by the Centra)] Gov-
ernment under any Central Act or any
such Ordinance or Regulation, For the
performance of these functions, the
Commission consists of a Chairman
who is generally a retired Judge of a
High Court and full-time Members for
Hindi and other regional languages

who are retired/serving Distr‘ict
Judges, Advocates and University
teachers with proficiency in the

languages which they represent in
the languages which they represent in
the Commisgion, There is no propo-
sal to change the composition of the
Commission.

Accommodotion for Parcels at Delhi-
Shahdra Btation

1048. SHRI ONKAR LAL BERWA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is no proper ac-
commodation for keeping the outward
booked parcels at Delhi Shahdra sta-
tion, Delhi Division, Northern Railway
and these are left on the open plat-
form unguarded and unattended;

(b) whether due to non-existence of
this facility, several cases of thefts
have taken place there recently: and

(c) if so, what arrangements the
administration propose to make to en-
sure proper security of goods at this
station?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Delhi Shahdra
Station has a parcel godown which is
adequate to deal with average receipts.
Only on days of unexpected heavy ar-
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rivals, parcels are kept on platforms
properly guarded.

(b) A few cases of thefts were re-
ported but this could not be directly
attributed to want of accommodation.

(¢) Northern Railway has been
directed to tighten up the security
arrangements.

Selsmic Survey for oll in Bay of
Bengal and Kutch Basin

1048, SHRI JYOTIRMOY BOSU:
SHRI INDRAJIT GUFTA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether seismic surveys for oil
exploration in the Bay of Bengal and
the Kutch Basin in the West Coast
have since been started;

(b) if not, when the same 18 expec-
ted to be started;

(c) whether the two American Com-
panies with whom Government had
entered into contracts for the purpose,
posses the requisite experience and
know-how to undertake oil exploration
worls; and

(d) if so, the salient features of
their experiences in this fleld?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESH):

(a) Yes, Sir.

(b) Does not arise.
(c) Yes, Sir.

(d) The constituent companies of
the Carlsberg Group which have beea
awarded exploration contract in Ben-
gal off shore basin have between them-
selves exploration experience in USA,
South America and Indonesia, The
constituent members of the Reading
and Bates Group which have been
awarded exploration contract in Kutch
Offsahore, have between themselves ex
ploration experience in Indonesia, and
USA besides drilling experience world-
wide.
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Agreement for Import of Oil from
Libys

1050. SHRI C. K. CHANDRAFPPAN:
SHRI M. S. PURTY:
. SHRI M. V. KRISHNAPPA:

' Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether India would get oil
from Libya;

(b) whether an agreement has been
signed between the two nations at
Tripoli; and

, (c) if so, the main features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R
GANESH): (a) to (¢). In accord-
ance with the agreemeni concerning
cooperation in the field of oil between
the Government of Libya and the Gov-
ernment of India signed in September
1974, a Joint Committee on OQil to
superwise the execution of this agree-
ment and to encourage and develop
technical cooperation belween the two
countries had been set up. At the first
meeting of the Joint Committee held
in Tripoli from October 9 to 12, 1974,
it was decided in principle that India
would purchase 2 million tonnes of
crude oil from Libya during 1975 on
terms and conditions to be specified
later. India would explore the possi-
bility of exchanging this crude oil
with fertilizers.

Grivances of ex-employees of Martin
Light Railway

1061, SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether his Ministry received
any representation regarding the grie-
vances of employees of ex.Martin
Light Railway;

(b) if so, the salient features there-
of; and

w?(c) reaction of Government there-

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes,

(b) the salient features are:

(i) Appointment in higher grades.
(ii) Protection of last pay drawn.
(iii) Transfer to Calcutta area.
(iv) Fixation of geniority.

(v) Provision of quarters,

(c) The employees of the ex-Martin
Light Railway who were screcened and
found fit have been offered appoint-
ments on the various railways, All of
them could not be absorbed in the
same categories in which they were
working in the ex-Light Railway.
However, it has been ensured that all
these employees get protection of their
former emoluments. As the emplo-
yees of the ex-Light Railway have
been, appointed as fresh entrants, their
conditions of service for seniority,
allotment of quarters etc., will be gov.
erned by extant rules applicable to.
employees of the same categories.

Instructions were jssued to the Met-
ropolitan Transport Project (Railway),
Calcutta to consider favourably in-
dividual requests for transfer received
from the employees of the Light Rail-
way. Some of the employees have al-
ready been appointed on transfer in
the Project. Individual requests from
staff of ex-Light Railway for transfer
to Eastern and South Eastern Railways
arc also being considered sympathe-
tically.

Cases against Railway Employees in
Courts

1052. SHRI CHANDRA SHEKHAR
SINGH: Wil lthe Minister of RAIL~-
WAYS be pleased to state:

(a) whether cases are going on in
various courts of the country against
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those Railway employees who partici-
pated in the Rallway strike of May,
1974;

(b) if so, the number of such cases
at various Railway stations;

(c) looking into the post strike
situation _whether Government have
decided for the withdrawal of cases
like other movements; and

(d) it so, when and how?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) About 5,300
cases.

(b) Information station-wise is not
being maintained,

(¢) and (d). Where employees
have flouted the law of the land and
violated clear orders, their cases have
been suitably taken up, and the law
has to take its own course.

Increase in Train Robberies,

1053. SHRI JAGDISH BHATTA-
CHARYYA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the repeated
occurrances of train robberies all
over the country and especially in
‘West Bengal; and

(b) if so, what steps have been
taken by Government te protect the
passengers and to punish the culprits?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Such cases come within the pur-
view of ‘Law and Order’, ‘Police in-
cluding Railway Police’ being a State
subject, the State Governments are

NOVEMBER 19, 1974
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taking necessary stepe to control such
crimes in Rajlway trains within the
meang available at their disposal by
way of escorting important trains at
night, shadowing suspects by armed
policemen in plain clothes in West
Bengal aree, posting of regular beat
patrols at station platforms and wait-
ing halls, keeping surveillance over
criminals and known bad characters,

prosecuting criminals for specific
offences and under the preventive
laws,

Allotment of Indane gas agencies and
Petrol pumps to Scheduled Castes and
Scheduled Tribes

1054. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether out of 94 Indane agen-
cies and 1047 retail outlets (Petrol
Pumps) allotted upto 1971, only one
Indane agency and two retail outlets
had been allotted tp the Scheduled
Caste and Scheduled Tribe persons;

(b) whether hig attention has been
invited to the comments made in para
3.118 of the Twenty First Report of
the Commissioner for Scheduled Castes
and Scheduled Tribes for the year
1971.72 and 1972-73; and

(c) if so, what further steps have
been taken to put the above policy of
the IOC into actual practice and
what are the latest figures of such
allotments to persons belonging to the
Scheduled Castes/Tribes?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):

(a) Yes, Sir.

(b) and (e¢). Till 31st December,
1973, there was no provision in JOC's
policy for reservation of its agencies/
dealerships for persons belonging to
SC/ST. However, from November,
1869, within the framwork of the un-
employed graduates scheme, weigh~
tage was being given in selection to
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members of Scheduled Castes/Schedu-
led Tribes subject to other things be-
ing equal. Effective from 1-1-1974.
25 per cent of IOC's agencies/dealer-
ships have now been reserved for per-
song belonging to Scheduled Castes/
Tribes, From lst January, 1974 to 30th
September, 1974, IOC have issued 18
appointment letters to the SC/ST can-
didates for its agencies, dealerships etc,
and the situation is expected to im-
prove further in future.

Fertilizer Factory at Paradep

1055 SHRI GAJADHAR MAJHI:
will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a; whether the shortage of rupee
resources has complicated the difficult
fertilizer situation;

(b if so, whether Government have
asked any friendly countries to meet
the total cost of setting up the fertili-
zer factory at Paradeep; and

{¢) i1f so, the salient features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K, R GANESH):
ta) No, Sir.

(b) and (c). Do not arise.

Employees of different categories
sufiered punishment due to strike on
Western Railway

1056 SHRIMATI ROZA DESH-
PANDEC: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the number of employees, per-
manent, temporary and casual on
monthly rates of pay, casual on daily
rateg of wages, who were dismissed,
lemoved or whose services were ter-
mmnated due to May, 1974 strike on the
Western Railway, Division-wise and
' Workshop-wise;

90

(b) the number of employees of

each category who have since been
taken back duty;

(c) the number of employees of
each category who are yet to be taken
back; and

(d) the reasons for delay in their
reinstatement,

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). A state-
ment is laid on the Table of the Houge,

[Placed in Library. See No. LT-8407/
T4].

(d) Individual appeals submit b,

the staff are being tevie:ved uxteias{
tn case basis. The process 1s continu-
ing, and the Administration are doing
thewr utmost to review cases as expe-
ditiously as is possible, Re-engage-
ment of casual labour depends also on

the work needs and resourceg posi-
tion.

Decision to set up Fertilizer Plants

1057. SHRI P, A. SAMINATHAN:
SHRI P, M. MEHTA:
SHRI SAMAR GUHA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleaseq to state:

_(n) whether Government have de-
cided lo set up five fertilizer plants in
the country;

(b) if so, when these plants
likely to be set up;

are

(¢) the States where thege plants
will be set up; and

(d) the cost of each plant?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND-
CHEMICALS (SHRI K. R. GANESH):
(a) to (d). Yes, Sir. These plants
are proposed to be located at Bhatinda
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(Punjab), Panipat (Haryana), Mathura
{UP), Paradeep (Orissa) ang Trombay
(Mgharashtra). The Bhatinda and
Trombtay (V) projects have been sanc-
tioned for implementation; the former
is estimated to cost Rs, 138.40 crores
and is expected_to be completed by
*October, 1877 while the latter is esti-
mated to cost Rs, 111,40 crores and is
‘expected to be completed towards the
eng of 1877. Of the other three pro-
jects, the Panipat and Mathurg pro-
jectg are expected fo cost Rs. 140
crores and Rs. 146 crores respectively
while cost estimates of the Paradeep
project have not yet been finalised.
These three projects will be taken up
{or implementation as soon as the fin-
ancing and other arrangements are
tied up.

Awarg of gmall unit contracis to Sche-
duleg Castes and Scheduled Tribes

1059. SHRI 5. M. SIDDAYYA: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether suitable instructions
exist for giving preference to the
Scheduleg Caste and Schedilleéd Tribe

NOVEMBER 18, 1974
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(b) if go, the total number of such
contracts given in each of the Rail-
ways during the last two years, and
how many of these were gived to (i)
Scheduled Castes, and (ii) Scheduled
Tribes; and

(c) whether any preference is given
in the award of contracts for bigger
units also to those Scheduled Caste
ang Scheduleq Tribe contractors who
have done well in smaller units?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH)‘ (a) Yes, Smal] cater-
ing and vending units are awarded to
Scheduled Casteg and Scheduleq Tribes
in preference.

(b) Information regarding the num-
ber of such contracts on each of the
Railways except Easterp, Railway is
given in the statement attached In-
formation regarding Eastern Railway
is not readily available and would be
placed on the Table of the Sabha as
early as possible

() For contracts of bigger catering
units also, other things being equal or
nearly equal, preference is given to

persons ip the award of small unit persons belonging to Scheduled
contracts on various Railways; Castes/Tribes.
Sratement
Railway Total num- Number of contracts allotted
ber of cont~- during 1972-73 and 1973-74 t0
Tacts awar-
ded dur- Scheduled Scheduled Total
ing rg72- Casters Tribes
73
1973-74
1 2 3 4 5
Central . . . . . . 24 4 . 4
Eastern . . . . . . * * * *
Northem , . . .. . 163 15 Ve 15
North Eastern f . » 90 o I 1
Northeast Frontier . . . - 7 7 . 7
. . . . . 55 1 .. 1
South Central | . . . . 70 1 1 2
South Bastern . . . . . 71 2 6 8
Western . . . . . 8o 6 I 7

*Information not readily evailable.
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Decislon to export motor-gasoline

1060. SHRI 8. A. MURUGANAN-
THAM: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

fa) whether Government have de-
cided to export motor-gasoline in order
to relieve pressure on refineries: and

(b) if so, the broad outlines there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) and (b). Due to the
accumulation of naphtha stocks caused
by the reduced offtake by fertilizer
units, exports for both naphtha and/
or Motor Gasoline were planned. Since
how-ever, no suitable offers were re-
ceived for export of Motor Gasoline,
only naphtha was exported.

Availabllity of grugs at cheap rates

1061, SHRI P.
BAIAH:

SHRI BANAMALI PATNAIK:

Will the Minigter of PETROLEUM
AND CHEMICALS be pleased to state:

VENKATASUB-

(a) the steps taken to make cheap
drugs available to the common man
in the country;

(b) the results achieved so far; and

(¢) the further steps envisaged in
thig direction?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):

(a) and (b). The prices of drugs are
statutorily controlled under the Drugs
(Prices Comtrol) Order, 1970. Thro-
ugh the operation of this order it has
been poseible to maintain the prices
of drugs by and large at reasonable
level. The steps taken by the Govern-
ment also aim at substantial expan-
sion of the share of the public sector

in drug production and the progres-
sive increase in the number of items
for which imports are canalised thro-
ugh the State Trading Corporation.

(c) A scheme aimed at making
available at reasonable prices essen-
tia] and house-hold remediee to the
rural population particularly to the
people residing in remote areag has
been included in the Fifth Five-Year
Plan. The measures required for mak-
ing common drugs and medicines
available at reasomable prices to the
Common man has also been examined
by the Committee on Essential Com-
moditieg of Mass Consumption set up
by the Planning Commission. The
Government have also appointed a
Committe under the Chairmanship of
Shri Jeisukhlal Hathi, whose terms of
reference, inter alia include (i) to
examine the measures taken so far to
reduce the priceg of drugs to the con-
sumers and to recommend such fur-
ther measures ag may be necessary to
rationalise the prices of drugs and
formulations and (i) to recommend
measures for providing essential drugs
and common household remedies to
the general public specially in the
rural areas. The Committee has yet
to submit itg report.

Unloading of foodgrains by F.CI. at
Mineral Siding of Kisanganj (Delhi)

1062. SHRI K. M. MADHUKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Kisanganj (Delhi)
Railway authorities permit private
businessmen to unload anything from
R.C.C. pipes to potash and sulphur on
the goods shed platform while F.C.I
is asked to unload foodgrains at the
minera] siding; .

(b) whether Government are aware
that muneral siding is risky for un-
loading foodgrains because of the poor
flooring and the presence of mineral
substances on the soil and it is also
expensive and causes delay; and
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(c) if so, whethey instructions are
proposed to be given to XKisanganj
Railway authorities to permit food
grains unloading at goods shed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No. Foodgrains
are unloaded in the goods ghed and
only under exceptional circumstances
whep, the goods shed is congested are
foodgrains unloaded in mineral siding
after taking adequate precautions to
protect them from contamination and
vagaries of nature,

(b) Yes.

(¢) Foodgrains are glready being
unloaded in the goods shed at Kisan-
ganj.

Notices regarding reservation of posts
for Scheduled Castes ang Scheduled
Tribes in Gauhatj Refinery

1063. SHRI P. M, SAYEED: will
the Mimister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Gauhati Oil Refi-
nery has started gending copies of
noticeg of wvacancies reserved for
Scheduled Castes and Scheduled Tribes
to M.Ps. and M L.As. of Assam and to
the Members ot the Parliamentary
Committee fcr the Welfare of Sche-
duled Castes and Scheduled Tribes as
recommended by that Committee
(Fifth Lok Sabha), in their Sixth
Report;

(b) if so, from what date this prac-
tice js being followed: and

(c) if action In that regard has not
80 far been taken what are the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) No, Sir,

(b) Does not arise,
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(c) Instructions regarding reserva-
tions for Scheduled Castes/ScHeduled
Tribes issued by the Gowvernhent
which are applicable to posts/services
under Government provide for taking
the following steps for securing Sche-
duled Castes/Tribeg candidutes:—

(i) Notifying regerved vacancies
to the Employment Exchange;

(ii) Advertisement of reserved
vacancies in newspapers;

({i1) Intimation of reserved vacan-
cles to the recognised associa-
tions of Scheduleq Castes and
Scheduled Tribes.

Similar procedure has been pres-
cribed also in respect of services under
the public sector undertakings, includ-
ing IOC, through the directives issued
by the Government, Since the direc-
tive issued to Indian Oil Corporation
does not require coples of notices of
reserved vacancies to be sent to the
M.Ps. and M.L.As, or to the Members
of the Parhamentary Committee for
the Welfare of Scheduled Castes and
Scheduled Tribes, the Indian Oil Cor-
poration are not following this proce-
dure

Introduction of container service

1064. SHRI ARJUN SETHI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether railways have decided
to introduce container service on a
large scale to attract high-rated traffic
and to improve the revenue; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Container service
was first introduced in 1066 between
Bombay and Ahmedabad, This gervice
is now available on eleven routes and
ig being gradually expanded,

(b) The container service .is a fast

door-to-door service combining the
advantages of rail and road tramsport.
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The consignors load the containers of
45 tonne and § tonne carrying capa-
city) in their own premises. The
loaded containers are carried by the
railwayg in their specially designed
road vehicles to the rail-heads. They
are then transferred by cranes gn to
special rail wagons gng carried by fast
goods traing to the destination sta-
tions. At destination, the containers
are transferred on to road wvehicles
which carry them (o the consignee’s
premiges for delivery

Since the container itsel® 15 moved
from godown to godown, multiple
handling of goods inherent in conven-
tional rail {rangport is eliminated
thereby reducing the chanceg of pil-
ferage and damage. There is glso con-
siderable saving in packaging cost to
the customers

Allocation of diemel oil to Punjab

1065. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether Punjab Government
had approached the Central Govern-
ment for more allocation of diesel pil
to that State;

(b) if so, Centra] Government's ri-
action theretc; and

() quantity ot diesel oil supplied iv
Punjab during August, September,
October and November, 19747

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESH):
(a) to (e). Yes, Sir. Punjab Govern-
ment has approached this Ministry for
making increaseq diesel allocation to
the State. Supply of diesel oil is how-
eve~, at present free and no State-wise
quotas are being allocated. Demand
of Punjab has been met in full and
supplies have been increased by the
cil companies to the extent required.
Figurea of diesel supplieg are not
maintained on g statewise basis.
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Decision to start New Ferlilizer
Plants

1067. SHRI BHOGENDRA JHA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government have de-
cided to start new fertihizer plants
during the Fifth Plun period when
the capacity utilization of the exist-
ing plants is less thap 60 percent of its
installed capacity;

what are the reasons for
the under-utilization of the existing
capacity and which are the plants
that showed low capacity utilization;
and

(b) if so,
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(¢) in such circumstences, whether
Government will reconsider ils de-
cision to start new ones and try to
maximise the present capacity utili-
zation?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) to (¢). Government
have decided to establish five large-
sized fertilizer projects in the publif
sector and one in the cooperative sec-
tor during the Fifth Plan period.
While the capacity utilisation in
some of the old and ageing plants as
at Sindri, Alwaye, Neyvelt ete. has
been low, the performance of  units
based on modern processes has been
satisfactory. External  constramts
such as power cuts and labour prob-
lems also contributed to overall low
caparity ulilisation Action, such as
debottlenecking, renovation moderni-
sation, etc, 15 being taken so as to
imporve the performance of the ope-
rating units, The cooperation of
State Governments has alsg been
sought for ensuring adequate and
stable power supply to the fertilizer

units,
The strategy 1s 1o increase
domestic production to keep pace

with the demand for fertilizers inclu-
ding creation of additional capacity,
as also measures referred to above o
maximise production in the existing
units,

Low Production of Fertilizers

1068, SHRI RANEN BSEN: wild
the Minister of PETROLEUM AND
CHEMICALS be pleased tn state:

(a) whether Fertilizer Unit at Dur-
gapur and other places are produc-
ing less than their targeted capacity;
and

(b) if so, the causeg therefor and
steps taken to rectify the ghortfall?

NOVEMEBER 19, 1974
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) and (b). While the
capacity utilisation in the old and
ageing plants such as those at Sindri,
Alwaye and Neyveli etc. has been
low, the performance of other units
based on modern process hag  been
satisfactory, The capacity utilisa-
tion of ihe latter unils could have
been better but for certain external
constraints mainly power. Several
mearures such uas renovation, debot-
tienecking und modernisation of ope-
rating uni's have been/are being
taken to optimise production,

The production at the Durgapur
fertilizer plant has not yet stabilized
due mainly to technological constra-
ints,  Action is under way to over-
come these constraints and bring
up the plant to a satisfactory level of
operution

Shortage of Drugs

1o SHR1I SATYENDRA NARA-
YAN SINHA): Will the Minister of
PETROLEUM AND CHECICALS be
pleased to state:

(a) whether Government are aware
that the shortages of drugs have been
created by foreign drug manufactur-
ing firmg in our country and larger
houses and that it is also due to a
great extent the policy of linking of
Rs. 2 crores turnover with bulk drug
manufacturing which is responsible for
the shortage; and

(b) if s0, what Government propose
o do in this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R
GANESH): (a) There is no general
or acute shortage of essential drugs
in the country. Reports of occasion-
al shortages of certain drugs mainly
proprietary  branded preparations
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manufactured by Indian companies,
foreign companies and large houses
are received in the Ministry from
State Drug Controllers from time to

time. For these, similar preparations
of other manufacturers are usually
available. The policy of linking

turn-over to manufacture of bulk
drugs is being followed generally
with a view to establish a firm base
for the pharmaceutical industry and
for its further growth, The tirms
with smaller turn-over are however
cxempted from this linkage. The
availability of drugs cannot, there-
fore, he deemed to be connected with
the policy of linking turn-over to
manufacture of bulk drugs for firms
seeking industrial licences.

(b) The reasons for shortage and
the steps taken by Government to
ensure adequate supply of drugs are
indicated in the attached statement.

Stutement

(1) The import plan for each finan-
cial year is drawn up in December
of the previous year on the basis of
the estimated demand of the country
for the bulk drugs and drug inter-
mediates imported through State
Trading Corporation and the expec-
ted indigenous production. Due to
ihe petroleum crisis the prices of drugs

in the international market in-
creased sleeply and availability be-
came difficult since October  1973.

Even so STC have been able to con-

tract for adequate quantities of
various bulk drugs except Vitamins
B6 and Sulphaguanidine, But in
view of the difficult availabilily in

case of a number of item early deli-
very schedule could not be arrange-
ed, However, adequate supplies of
majority of the items have since
been reccived and large stocks of
bulk drugs and drug intermediates
are available with STC and Indian
Drugs and Pharmaceuticals Limited.
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The shortfall in availability of Sul-
phaguanidine was made up by arran-
ging import of Phihalyl Sulphathia~
zo0le which is a substitute.

(2) Due to unusual increase in the
prices of raw material and other in.
put costs the Bureau of Industrial
Custs and Prices received an unsual
ly large number of applications for
allowing price increase. So far as
bulk drugs are concerned Bureau of
Industrial Costs and Prices have
been instructed to suggest interim
price rcvisions based on increases in
the prices of raw materials and in-
puts only. The procedure for inte-
rim price revisions for formulations
has also becn streamlined and the
necessary guidelines issued to BICP.
Drug manufacturing units with turn-
over not exceeding Rs. 50 lakhs per
annum have been exempted from
the requirement of obtaining Gov-
ernment approval to the prices of
their {ormulations.

(3) Periodical meetings are held in
the Ministry to review reports re-
ceived from State Drug Controllers
regarding shortages reported by
them. Whenever instances of short-
ages come to the notice of Govern-
ment, the matter is taken up with the
manufacturers concerned and the
latter advised to meet such require-
ments on an emergent basis.

(4) Whenever shortages occur, due
to inadequate production, steps are
taken to remove the bottlenecks with
a view to increasing production, and
when this is not possible, import li-
cences are recommended or arrange-
ments made for import of drugs
through STC,

(5) The impori Policy allows the
import of essential life-saving drugs
which are not produced in the
country, to established importers
against their quota licences.
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(6) The Import Trade Control
Policy also permits individuals and
hospitals to import drugs required
for treatment upto a monetary ceil-
ing of Rs. 200 and Rs, 1000 respec-
tively at a time without the neces-
sity of obtaining a licence under the
Import Trade Control regulation.

(7) In cases where the established
importers’ licences held by firms are
not adequate for importing of the
essential drugs marketed by them.
ad-hoc licences are granted for the
import of such drugs to meet the
requirements of the country.

Accumulation of Fertilizers in the
Plants

1070. SHR1 Y, ESWARA REDDY:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether there is a large scale
accumulation of fertilizers in  the
plants in the country; and

(b) if so, the facts thercof and rea-
song therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) and (b). Except in
the case of GSFC, Rourkela and
Cochin fertilizer plants, no large
scale accumulation of fertilizers has
been reporled by the manutacturing
units, While the accumulation at
Rourkela and Cochin is said to be
due to shortage of wagons accumu.
lation of stocks at GSFC 1s reporied
1o be due mainly to the severe
draught conditions in the company's
marketing area.

Proposal to allot Five more seats in
Rajdhani Express for Baroda

1071, SHIUI SOMCHAND SOLANKI:
Will the Minister of RAILWAYS be
pleased to state:
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(a) whether Government propess
to allet five mete seats for Baroda in
Rajdhani Express;

(b) whether the Western Railway
Authorities propose to minimige the
inconvenience to the passengers by
ellowing the Rajdhani Express to
arrive on platform No, 1- at Baroda
Station; and

(c) whether Government also pro-
pose to allow one person to accom-
pany each Member of Parliament in
Rajdhani Express?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SNGH) (a) There is no such
proposal under consideration at
present

(b) Platforms being nomnated for
Up and Down trains, reception of

Dn. Rajdhani on Up platform is not
operationally desirable..

(¢} The malter 1 under consi-
deration,
Punciuality maintained by Kalka

Mail, Frontier Mail and Grand Trunk
Express

1072 SHRI MADHURYYA HAL-
DER: Will the Minister of RAILWAY
be pleased to state:

{a) the punctuality maintamned
in respect o1 | Up and 2 Dn. Kalka
Mail 31 Up and 32 Dn, Frontier Mail
and 15 Up and 16 Dn, Grand Trunk
Fxpress during the last 6 months; and

(b) whether Government propose
io withdiaw surcharge levied upon
the passengers of these trains?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) A statement
showing the punctuality percentage
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of 1 Up|2 Dn. Howrah-Delhi Mail, Delhi GT/AC Express for the last six
3 Dn/4 Up Bombay-Delhi Frontier months ending October, 1974 ig attach-
Mail and 15 Dn./16 Up Madras-New ed.

Statement
Train number and description Punctuality percentage during—
May,  June, July, August,  Sept.,  Oet.,
. 74 ‘74 74 ‘74 74 74 .
1 Up Howrah~-Deltu Mail 100 43 3 51-6 Soo 42°0
2 Dn. Delhi-Howrah
Mhil. .« . 23+3 ¥ g 484 50:0 451
3 Dn. Hombn‘y Dell'u o
Frontier Mai 4 70°0 %0 0 58 o Ko o 61 3
1 Up Delhi-Bombay “
Irontier Mail 4 50 0 0 9 ¥7°0 b3 3 539
=
5 Dn. Madrus-New i
Delht (.rI'fAC 1:.;- &=
press, | -0 6t 2 67 7 o 9 839
16 Up New Dellu-Ma-
drav  GT/AC  ex-
press. . 733 774 #3-d 899 80:7
Armstrong Smith Limited, Calcutta (b) No.

1073 SHRI AJIT KUMAR SAHA:
Will the Mimister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
vd to state:

(a) whether hiz attention has been
frawn to the illegal retrenchment in
and mal-administration of Armstrong
Smith Limited, Calcutta;

(b) whether Government have
ordered an inquiry into thig matter;
and

(c) if so, the finding thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF 1AW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) Complaints
have been received alleging retrench-
ment of six workers in the engineer-

g division of the company at Cal-
cutta and mismanagement of the af-
tairs of the company by the previous
management under ithe late Shri G, D.
Morarka

(b) and (¢) M/s. Armstrong Smith
Limited ijs a subsidiary of Belapur
Sugar and Alhed Industries Limited,
The Central Government had appoint-
ed two directors under section 408 of
the Companies Act, 1956 on the Board
of Directors of the holding Company
Enquiries made show that in Decem-
ber, 1973 the Board of Directors of
the subsidiary Company was restruc-
tured by the induction of the two
directors appointed by the Govern-
ment under section 408 on the Board
of the Holding Company. The new
directors of Mls. Armstrong Smith
Limited have been considering mea-
sures by which the engineering acti-
vities of the company at itz Calcutta
branch could be profitably stepped
up. The present Board of Directors of
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this company have engagéd the pro-
fessional services of a reputable firm
of industrial consultents, The sald
engineering branch has about 30 or
so daily rated workmen who had
been engaged about 2 or 3 years back
on a purely temporary basis. The in-
vestigation condufted by the indus-
trial consultants had shown that
there was no work whatsover for the
daily rated workmen. The Board of
Directorz have therefore, retrenched
six such workmen who were found
redundant to the requirement of the
Caleutta Branch,

Productiop of Oxytetracycline by
M/s. Plizers

1074 SHRI K, 8. CHAVDA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state

(a) what ig the licensed capacity of
M/s, Pfizers for Oxytletracyeline and
what is their production during the
last three yecars, year-wise;

(b) what guantities they havc made
available 1o mon-associated formula-
tors durir + this period; and

(c) what was their production of
formulations based on Oxytetracycline
during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):

(a) The requircd mmformation iz as
follows:

(in Kgn).
Producticn
Capacity
1971 1972 1973
9000 20456 36,587 39,719

(b) No quantity was supplied by
M/s. Ffizers to non-associateq formu-
lators during these years. This was
not one of the conditions of their
licence.
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(c) The information is being collec-
ied and will be laid on the Table of
the House as soon as possible.

Trombay Fertilizer Project

1075. SHRI NARENDRA SINGH:
Will the Minieter of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the proposals for 4th
and 5th  expansion stages of the
Trombay Fertilizer Project with fin-
ancial assistance from World Bank,
Austria and Italy are under conside-
ration of Government;

(b} if go, the galient features there-
of; and

(¢) tolal ussistance offered by the
World Bank and aliove mentioned two
countries?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R. GANESH):
(a) to (¢). The Government have
approved the expansion of Trombay
plani in two stages: Trombay IV and
Trombay V. The Trombay IV sche-
me vovisuges  production of 361,000
tonnes pey annum ol mitrophosphates
at ar estimated cost of Rs. 44 crores
including a foreign exchange compo-
nent of Rs. 19 crores. The foreign
exchange requirement of this project
would be met out of the credit of $33
mallion, already negoliated with the
World Bank. The project is schedul-
ed to go into production early in 1877,

The Trombay V scheme envisages
production of 900 tonnes per day of
ammonia; afler meeting the swmonia
requirement of Trombay IV, the ba.
lance would be utilised for production
of urea by Trombay V. The project,
which is estimated to cost Rs. 111
crores (with a foreign exchange com-
ponent of Rs. 28 crores) is expected to
go into production in April, 1978. Ori-
ginally, it was expected that this pro-
ject would be financed out of credits
from Iialy and Ausiria. Taking into
account the subseguent change in the
availability of credits, the project pre.
sently envisages use, among others, of
Austrian, Dulch and French credits.
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Firms Supplying Printing Machinery .
ang Materials to Railwayg

1076. SHRI TUNA ORAON:
SHRI LUTFAL HAQUE:

SHRI DEBENDRA NATH
MAHATA:

SHRJ S, N. SINGH DEO-

Will the Minister of RAILWAYS
be pleased to state:

(a) the name of the firmg which
supplied printing machinery and mate-
rials to Railwayg during the last three
yehrs;

(b) whether a firm of Calcutta was
black listed for five years during the
month of July, 1973 by the Railway
Board; if so, the salient features of the
complaint against this firm:

(c) whether at present Railways are
purchusing printing machinery and
materials without any competition
amongsl the firms; angd

(d) the salient features in regard
to purchasing of prinling materials
and machineg by the Railways?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) A list of the firms
which supplied Printing Machinery
and Materials to Railways during the
last § years is laid on the Table ol
the House. [Placed in Library See
No, LT-BM)ﬂ/Tﬂ

{b) Nou. However, business dealings
with one Calcutta firm were banned for
five years in July 1973 on account ot
their resorting to unfair trade prac-
tices.

(c) No. Railways are purchasing
Printing Machinery and Materials on
the basis of competitive tendering.
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(d) The Railway follow the usual
procedure of inviting tenders (Pro-
prietory, Single, Limited or Advertis-
ed) depending upon the value of pur-
chase and the nature of the item while
purchasing the Printing Machinery
and Materials. Items valuing above
Rs. 50,000 are normally procurred
through Directorate (General of Sup-
phes and Disposais.

Allocation of Amount for Jakhapura-
Bamspani Railway Line in Fifth Plan

Period
1077, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of RAIL-

WAYS be pleased to state:

(a) whether any amount has been
provided for undertaking the con-
struction of Jakhapura-Bamspan: Rail
lmk in the ¥ifth Plan; and

tb) 1f so. how much?

THE DEPUTY MINISTER IN
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). A sum
ot Rs. 5 lakhs has been provided in
the current year (1974-75) which s
the first year of the 5th Plan. More
tunds will be allotted year-wise de-
pending upon their avaijlability, dur-
ing the subsequent years of the 5th
Five Year Plan.

THE

Running Room Facilities to Running
Staff at Cost of Guards

1078. SHRI R. P. YADAV: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the running room faci~
litieg are availed of by other running
staffs at the cost of Guards who have
to pay for that; and

(b) whether the Guards do not get
the accommodation®
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
BUTA SINGH): (a) and (b). Running
room facilities have been provided
primarily for the runing staff inciud-
ing Guards. Certain categories of non-
running staff like TTEs who perform
duty in running traing have been
allowed use of the spare accommoda-
tion wherever available without caus-
ing inconvenience to the running staff.

O Ao wTTwTY ¥ faeda gfae
W equeT

1079. st WEWT IE:  Fdl
Wifem Wit T WA @ AAA
Fryaaifa:

(%) %1 7OA A witg ¥ ATTET
# ‘fazdn Tfve’ fawt arw el @ aw
1966 ¥ warfaa #¥ wf off i< afe &7,
RN WA AT I Fw fagdt e
ﬂ L}

(w) war ‘fagds ghe’ &Y earwr
§ qd sfeaT Sl weEggeE T
drer row foud gieaE & coaw @
far T & ; WX

(%) wr w QA FwAEE ST
¥ ‘fagd+’ & sare & gif g v
are afz gr, @Y faadt Wiz faad 2wt
% aar Jua feed Wi safey IR §
ot I freg wut wrdarEy ST €} 7

e ot TarE s & T
s (s ¥ wreo TRW) ¢ (%)
femmawardt @i faega sARrATET
oy W@ F Ay gAY W
% ‘fagdw qfve’ * eaor w7 ok
qar ik gg Wik (wfoew  owd
feieaz) ® g & owyer fagae
gafze fwar aar a1 | %8 gfHE w7
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ot S 1, 06 SO g A
g& W Wk o )

(=) Wiferem Iom § el &
79X qrargat dwaw dvwd peiRge
g s wTwt & W 9 §
aqr wrmarer 5 feare & fag o
UG ATREY KT AIHTAT OF BWTT
gafr & | e UT deAe &
TUUW FAT WrAEH Al WHAHT T |

(%) fazd= gav a1 Ta-T¥ WY
ofcare ¥aw  afcworers dW &
TETE Y Facal 4T A1 | ATE1966
# g% Qwwi & QR fvqg 9% & arx €W
A & § 0T A F 9T 5H quw A
Tyt feutt warg kg oft T g aTEr
w1 gris, qow g ¥ fwg agr A =7
% wq ¥ g€ & % sva% 5. 8 W14 WA
sfq ad g |

FOA wgwarsr @ SorfE
fazdn #Y [orEar W wuwsar e
FrET aw TRE AIX Q7 AW AW
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opr gt mEqE Wl & aq@ &
WANTE §R & FrA9e 4g WUdr W
ararena: gfr Y € W & fig fodt
wyfae favie &Y sogar ~df sgewT @
Hodt & 1

Train Services Dbeiween Katpadi-
Tirupati-Renigunta and Pakals-Dhar-
mavaram (Southern Ratlway)

1080. SHRI P. NARASIMHA RED-
DY: Will the Mmster of RAIL-
WAYS be pleased to state:

(a) whether Government are aware
ot the great hardship caused by non-
restoration of all the train services bet-
ween Katpadi-Tirupati-Renigunta and
Pakale-Dharmavaram on Southern
Railway; and
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(by whether steps are proposed to
bartalten urgently to restore .all these
services?

THE DEPUTY 'MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b), Out of
six pairs of trains scheduled to run on
Katpadi-Tirupati-Renigunta  section,
three pairg of traing at present stand
cancelléd fully and one pair of trains
partially. On Pakala-Dharmavaram
sectien, out of iwo pairs of trains
scheduled to run, one pair stand fully
cancelled because of coal shortage.
Restoration of these trains will be
considered only when the loco coal
position improves and stabilises at a
reasonable level.

Pl for Expansiyy of Trombay Ferti-
lizer Plant

SHRI R. S. PANDEY:

SHRI PRABODH CHANDRA:
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to

state:

(a) whether Government have dp-
proved expansion plan of the Trombay
Fertilizer Plant; and

(b) if so, the broad feature thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) Yes, Sir.

(b) The expansion of the Trombay
plant will be effected in two stages,
known as Trombay IV & V. The
frombay IV scheme envisages produc-
tion.of 361,000 tormeg per annum of
nitrophosphates at an estimated cost
of Rs., 44 crores, including a foreign
:xchange component of Rs. 19 crores.
This is a World Bank aided project
and is scheduled to go into production
in early April, 1977

The Trombay V scheme envisages
production of 800 tonnes of ammonia
Per day at an estimated cost of Rs.
111 crores, including. a foreign ex-
change component of Rs, 28 crores
The project is expected to go into pro-
duction in April, 1978,

2501 L8+8:

1081.
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Former Presidenis Views on Railway
Strike

A. K. GOPALAN:
RAILWAYS

1082, SHRI
Will the Minister of
be pleased to state:

(a) Whether his attention has been
drawn intp the criticism made by for-
mer President of India Shri V. V. Giri
about the non-ucceptance of Presi-
dent’'s advice to Railway Minister re-
garding the Railway strike;

(b) if so, the reaction of Govern-
ment thereto; and

(e) the reasuns for non-implementa-
tion of the advice pf the President?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) and (c). After the sirike was
called off unconditionally, Govern-
ment took sympathetic view of the
cases and decisions taken in the mat-
ter of taking back to duty the staff
whose services had been dispensed
with and in the matter of condonation
of break in service as a result of
their absence during the strike have
been in the process of implementation
since then with all possible promp-
titude,

Setting up of More Drilling Platforms
in Bombay High

1083, SHRI JAGANNATH MISHRA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whethey Governmenl propose to
set up more drilling-cum-production
platforms in the Bombay High Of-
shore where the possibilities of secur-
ing oil have brightened;
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(b) if so, the number of platforms
proposed to be set up and Wwhether

these platforms are to be set up with
the foreign collaboration; and

(c) if so, broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c). For the present ONGC
proposes to instal one drilling-cum-
production platform on the Bombay
High structure and produce oil in the
quickest possible {imc. It 15 still oo
premature to forecast the number of
drilling-cum-production platform that
would need to be installed on Bombay
High structure

Movement of High-rateq Traffic to
Increase Earnings

1084, SHRI MOHINDER SINGH
GILL: Will the Minister of RAIL-
WAYS he pleased to state:

(a) whether the Railway Board is
taking several measures to step up the
movement of high-rated traffic to in-
crease its earnings; and

(b) if so, the nature of steps being
taken and time when these steps will
be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) The Railways have already
taken the following steps which are
of continuoug nature, to attract high-
rated traffic:—

(i) The Marketing & Sales Orga-
nisation on each Zonal Rali-
way maintaing liaison with
principal manufacturers and
traders to improve the quality
of service, conducts market
surveys and takes steps to
arrest diversion of rail traffic
and attract additional traffic
to the Railways;

NOVEMBER 19, 1074
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(1i) Intoduction and development
of container services and
frelght forwarder wservices
which provide an integrated
door-to-door service,

(iii) Running of super express
goods trains between impor-
tant cities to a fixed time-
table to provide speedy trans-
port of goods.

(iv) Provision of “Quick Trans-
sit Service” between impor-
tant cities under which goods
are carried within a flxed tar-
get time.

(v) Movement of selected high-
rated commodities on higher
priority.

(vi) Quotation of competitive
station to station rates

Foreign Firms in West Bengal

1085, SHR1 R, N. BARMAN: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the numeg of foreign firms in
West Bengal whose terms of gperaticn
had expired on the 313t August, 1974;

(b) nameg of {oreign firms Wwhich
have applied for extension of time;

(¢) what were the (i) profit repat-
riation. (ii) progressive dilution of
equity shares, (iii) indianisation of
staff and (iv) fresh investment made
and employment offered by these
firms; and

(d) the decision taken by Govern-
ment in this matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (d). Infor-
mation is being collected and it will
be laid on the Table of the House,
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Supply of Seda Ash to industry

1086, SHRI S. N. SINGH DEO:
SHRI TUNA ORAON:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether there are difficulties in
the supply of Soda Ash to the indus-
try;

(b) if so, the pature of difficulties;

(¢) whether there is any control on
prices and distribution thereof; and

(d) if so, the broad outlines of the
arrangement made so far for its dis-
tribution?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) and (b) Due to pre-
sent production of soda ash being short
of demand, some consumers are ex-
periencing difficultics in obtaining
their full requirements.

(¢) No, Sir.

(d) Does nol arise.

Traiy Accidemiy in Orissa during the
last One Year
1067, SHRI P. GANGADEB:
SHRI ANADI CHARAN DAS:

Will the Minister of RAILWAYS
be pleased to state:

(a) the number of Railway accidents
which took place in Orissa during the
last one year;

(b) losg suffered by Government as
a result of these accidents;

(e) total number of persons killed
and injured; and

(d) the amount of compensation
given 1o the deceased?

Written Answers 11g
THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Information about
train accidents 1s not compiled Stale-
wise but Rajlway-wise, On the South
Eastern Railway which serves Orissa
State, there were 96 train accidents in
the categories of collisions, derail-
ments, level crossing accidents and
fires in trains during the period MNov-
ember, 1873 to October, 1974,

(b) The cost of damage to railway
property was estimated at approxi-
mately Rs. 50,32,225/-.

(c) In these accidents 17 persons
were killed and 125 injured.

(d) No compensation has so far been
paid to the dependents of the deceased.

Non-Availability of Diesel for Far-
merg in Orissa

1088, SHRI P. GANGADEB:
SHRI ANADI CHARAN DAS:

Will the Minister of PETROLEUM
AND CHEMICALS be ©pleased to
state:

(a) whether farmers of Orissa are
facing difficulties due to pon-availabi-
lity of dieasel;

(b) whether agricultural production
has been affected directly due to this;

{c) if 80, measures taken to provide
diesel at Central rate to the farmers;
and

(d) quantity of diesel supplied to
Orissa during the last quarter?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P, MAJHI):
(a) There have been no reports of any
shortage of diesel oil in Orissa in the
recent past. In one instance there was
a HSD dry out in one of the Caltex
pumps and on a request from the State
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Government, the demand was met by
stepping up supplies from the IOC
outlet.

{b) and (c) Do not arise in view of
(a) above. i

(d) No allocation of diesel o1l 1s
made State wise. Sales of diesel oil
from the Oil Compamnes retail outlets
being free, supplies to statcs are made
according fo demands.

Difficultieg faced by 8mall Scale Plas-
tic Manufacturerg in Orissa

1089, SHRI P. GANGADEB-
SHRI ANADI CHARAN DAS:

Will the Minister of PETROLEUM

AND CHEMICALS be pleased to
state:
(a) whether small scale plastic

manufacturers 1n  Onassa are facing
difficultics due to non-availability of
raw material;

(b) if so, salien{ features thereof;
and

(c) steps taken by Government in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI)

(a) to (¢) The plastic procesung
industry which 1s largely in the small
scale sector 1n facing difficulties in
procurement of plastic resins through-
out the country. This 1s due to the
fact that the indigenous production
has not kept pace with the demand
There 15 no price and distribution con-
tral on thermoplastic raw materials.

‘Efforts are being made fo increase
indigenous production and make
imports to the extent possible.
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Steps to Improve Eficiency of M.RI.P,
Commission

1090, SHR] YEKARRIA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether a Member of M.R.T.P.
Commission has expressed the view
during the course of the discuasion on
prices and income policy organiseq In
New Delhi on the 16th September,
1974 by the National Productivity
Council that the Monopolies and Res-
trictive Trade Practices Act and the
Commussion has proved largely m-
effective n diffusion the concentration
of economic power .jnp & few groups;
and

(b) 1if so, the reaction of Govern-
ment thereto and the ateps propesed
to be taken to muke the Commismon
more effective?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). On
the 16th September, 1974 Dr. H, K.
Paranjape is reported to have partici-
pated in a series of duscussions orga-
nised by the National Productivity
Council 1n New Delhi. The views
expressed by him were only his per-
sonal views and as such the Govern-
ment has no proposal to examine such
personal views,

Construction of Railway Line -dor
Mahoby to Khajurao

1081. SHRT ARVIND M. PATEL:
Wil the Minister of RAILWAYS
be pleased to state:

(a) whether Government have exa-
mined the feasibility of eonstruction of
a railway line from Mahoba to Khaju-
rao;

(b) 1f 80, the: result thereof; and



121  Written, Answers KARTIKA B8,

(¢) if not, when the examination of
the survey ig likely to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (¢). Provision
has been made in the Budget for
1974-75 for carrying out the Recon-
naissance Engineering-cum-Traffic Sur_
vey for construction of a new railway
lne from Mahoba to Khajurag (75
Kms.). The Railway has' been asked
to submit an estimate for the same.
A decision regarding its construction
will be taken after the survey is com-
pleted and the results thereof become
krrown.

dLoss raulfered by Indian Drugy and
Pharmsoceutieal Limited

1092, SHRI ARVIND M. PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
slate:

(a) whethet the Indian Drugs and
Pharmaceutical Limited has sustained
a losg of Rs. 38.25 crores as on March
31st, 1973;

(b) it eo, the reasons thevefor;

(c) whether any assessment has
been made about the finaneial position
of the Company as on 31st March,
1974; and

(d) what remedial stepg have been
taken to reduce the loss?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a), (b) and (d). Ne-
cessary information has already
been turnished in reply to Lok Sabha
Unstarred Question No. 2395 answered
on the 13th August, 1974. However,
4he figures furnished under the head-
ing ‘Remedial steps taken’ in respect
of Profit|Losy before depreciation and
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intevest and Net doss for 1073-74 are
rectified | as under:
(Rs. in lakhs)
1973-74
Profit (plus){loss (—)

before (plus) 367.10
interest and
depreciation
Net loss 182.28

The rectification has arisen as & -Tesult
of finglization of amnual accouats for
1973-74.

(c) Yes, 8ir. The loss incurred by
the Qompeny for the year 1873-74 and
the cumulative loss upto 3lst March.
1974 is Rs. 1.82 crores and Rs. 40,08
crores respectively.

Weak Financial Position of Cempanies
in Gujarat

1083. 8HR] P. M. MEHTA; Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the financial position o*
the following companies incorporated
in the State of Gujarat is very waak
as per their balance sheets; (1) San-
tosh Benefit Pvt. Ltd, (2) Mohan Be-
nefit Pvt. Ltd. (3) Seagull Benefit
Pvt, Ltd. (4) Gujarat Saving Unit
Pvt. Ltd. (5) Davita Benefit Pvt. Ltd.
(8) Navjeevan Trading Finance Pvi:
Ltd. (7) Kingson Benefit Pvt. Lid.
(8) Swashraya Benefit Pvt. Ltd. (8)
Parul Finances Pvt. Ltd, (10) Kaith-
mangalam Chit Fund Pvt. Ltd.;

(h) if so, whether the weak finan-
cial position attracts the provisions of
section 433 of ther Companies .Act,
1958 for the winding up of the Com-
panies not in a position to pay their
debts; and

¢c) it so, action teken by Govern-
ment to move the Courts against
them?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (c¢) The
information is being collected and it
will be laid on the Table of the House.
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Non-Avallability of Diesel for Farmers
in Goa

1096, SHRI PURUBHOTTAM
KAKODAR: Will the Minister of
PETROLEUM AND CHEMICALS be
pleared to state;

(a) whether farmers of Goa are
facmg difficulties due to non-avail-
abilily of dicsel; and

(b) 1f so, whether agricultural pro-
duction has been affected directly
due to this®

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) There have been no reporis of
any shortage of diesel oil in Goa in
the recent past,

(b) Does not arise in view of (a)
above.

Difficulties faced by Small Scale Plas-
tic Manufacturers in Gog

1097. SHRI PURUSHOTTAM
KAKODKAR: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether small scale plastic
manufacturers in Goa are facing diffi-
cultiegs due to non-availability of raw
‘material; and
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(b). if so, the salient features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH).
(a) and (b) The plastic processing
industry which is largely in the small
gcale sector is facing difficulties in
procurement of plastic resins, through-
out the couniry. This is due to the
fact that the indigenous produclion
has not kept pace with the demand.
There is no price and distribution
control on thermoplastic raw mate-
rials.

Efforis are being made to increase
indigenous production and make im-
portd to the extent possible.

Train Accidenis iy Goa during the
Last One Year

1098. SHRI PURUSHOTTAM KAK-
ODKAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the number of Railway acci-
dents which took place in Goa during
the last one year;

(b} loss suffered by Government as
a result thercof; and

(¢) total number of persons killed
and injured?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Information about

train accidents is not compiled $Sfate-
wise but Railway-wise, On the South
Central Railway which serves the

territory of Goa, there were 84 train
accidents in the categorieg of collisions,
derailments, level crossing accidents
and fires in trains during the period
November, 1873 to October, 1974.

(b) The cost of damage to railway
property was estimated at approxi-
mately Rs. 10,63,507]-.
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(c) In these accidents 16 persons
were killed and 44 injured.

Shortage of Life-Saving Drugs in
Hospitals

1099. SHRI DHAMANKAR.:
SHR] VASANT SATHE:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(&) whether there is an acute shor-
tage of hfe-saving drugs in the coun-
try affecting the working of the hos-
pitals and consequently the public
health; and

(b) if su, what ¥mmediate sleps have
been taken to ease the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R. GANESH):
(a) There is no general or acute
shortage of drugs. Reports of occa-
sional shortages of certain proprietory
drugs for which similar peparations
of other manufacturers are also avail-
able are received in the Ministry
from the State Drug Controllers [rom
time to time. The international avail-
ability of bulk drugs, drug interme-
diates and chemicals became difficult
during the later half of 1973 and
early months of 1874 due to petro-
leurn crisis. This had an adverse
effect on the delivery achedule in
respect of cortain items. Sinee then
the situation in respect of these items
has also improved.

{b) The following steps have been
taken by Government to ensure ade-
quate supply of drugs:—

held
review

1. Periodical meetings are
in the Ministry to
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reports! received from State
Diug: Controllers regapding
shotages reported by them.
Whenever instances of ghott-
ages come to the notice of
Government, the matter is
taken up with the manufae-
turers concerned and the
latter are advised to meet
such requirements on an
emergert basis.

2. Wherever shortages occur due

to inadequater production,
stepg are taken to remove the
bottlenecks with a view to
increasing production; and
when this is not possible,
import licences are recom-
mended or  arrangements
made for import of drugs
through STC.

3. Import programme for bulk

drugs canalised for imports
through STC is periodically
reviewed to meet the short-
ages.

4. The Import Policy allows the

import of essential life-sav-
ing drugs which are not pro-
duced -in the country to estab-

lish importers against their
quota licence,
5, The Import Trade Contiol

Policy also permits  indivi-
duals and hospitals to imporl
drugs required for treatment
upto a monetary ceiling of
Rs 200 and Rs. 1000+ respec-
tively at a time without the
necessity of obtaining a licence
under the Import Trade Cun-
trol regutation.

8. In cases where the establizh-

ed importers’ licences held by
firm are not adequate for
importing of the essential
drugs marketed by them, ad-
hoc licenceg are gramted for
the import of such drugs to
meet the requirements of the
country.

Deleoctive : Equiptumt: i suppliied do
Fertiliser Unity by Germany and
Italy

1100,. SHRI DHAMANKAR:
SHR] VABANT SATHE:

WY the Mimister of PRTROLEUN
AND CHEMIALS be plessed ' to
states’

(ayr whitther Gbvernment have soen
the' priesy.reports’ thut equipment sup-
plieq by Itily and Germany for use
iy the fertilizer units' has beey found
to be defective;

(b) if go, the reaction of Govern-
ment thereto; and

(c) the action taken ip the mdtter?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R
GANESH): (a) to (¢). The informa-
tion is' being collected and will be
laid on the Table of the House.

Non-Availability of Diesel for Farmers
in Rajusthan

1101. SHRI SHRIKISHEN MODI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state.

(a) whether farmers of Rajasthen
are facing difficulties due to non-
availability of diesel; and

(b) if so, whether agricultural pro-
duetion has been affécted ditectly due
to thist .

THE' DEPUTY MINIBTER IN'THE
MINISTRY' OF PETROLEUM AND
CHEMICALS (SHRI C, P, MAJEL:
(a) There have been no'reporty of
any shoriage of diesel oil in Rajas-
than in the recent past!”

(b) Does not arirei
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Diliouliies taced by Small Scale Plas-
bwﬁhm

1102. SHRI SHRIKISHAN MODI:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state,

(a) whether small scale plastic
manufacturers in Rajasthan are facing
difficulties due to non-availability of
raw material;

{(b) if so, the salient features there-
'Df; and

(c) steps taken by Government in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHD):
(a) to (c), The plastic processing in-
dustry which is largely in the small
scale sector is facing difficulties in
procurement  of plastic  resins,
throughout the country. This 1z due
tp the fact that the indigenous pro-
duction has not kept pace with the
demand. There is no price and dis-
tribution control on thermoplastic raw
materials.

Efforts are being made to increase
indigenous production and make im-
ports to the extent possible.

Traip Accidents ip Rajasthan during
the Last One Year

1103. SHRI SHRIKISHAN MODL
Will the Minister of RAILWAYS
be pleased to state:

(a) number of Railway accidents
which took place in Rajasthan during
the last one year;

(b) loss suffered by Government as
a result of these accidents; and

(c) total number of persons killed
and injured?
2501 L8

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Information
about train accidents iz not compil-
ed State-wise but Railway-wise. On
the Northern and Western Railways
which serve Rajasthan State, there
were 232 train accidents in the cate-
gorieg of collisions derailments,
level crossings accidents and fires in
trains during the period of November
1973 to October 1974,

(b) The cost of damage to railway
property was estimated at approxi-
mately Rs. 46,51,445/-,

(c) In these accidents 158 persons
were killed and 192 injured,
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Allotment of Book-Stalls to Unem-
ployed Graduates

1105 SHRI LALJI BHAIL Wwill
the Minister of RAILWAYS be pleased
to state:

(a) whether unemployed Graduates
were offered Book Stalls contracts at
small Raillway stations which were not
at all paying; and

(b) if so0, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH). (a) No.

(b) Does not arise.

Offer of Free Land and Sleeper for
Construction ¢f Emakulam—Kayam
Kulam Railway Line

1106. SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be
pleased to refer to the reply given
to Unstarred Question No. 2353 o, the
13th August, 1874 regarding free land
and sleeper offer of Kerala Govern-
ment for Ernakulem and Kayam
Kulam railway hne and state:

(a) whether Government have
taken a final decision regerding ipis
offer; and

NOVEMBER 10, 1978  Writton Amtwers

132

th) if s0, the salient ‘Nabures thene-
of; and # not, the remsons for the
delay?

THE DERUTY IN THE

Y OF RAILWAYS (SHRY
BUTA gmm: (a) No.

(b) The offer is under consjdera-
twon.

Contract with Saudi Arabia for Crude
oh

1107. SHRI SHRIKISHAN MODI:
SHRI D. D. DESAI:

SHR! PURUSHOTTAM
KAKODKAR:

SHRI P GANGADEB:

SHRI RAGHUNANDAN LAI
BHATIA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state

(a) whether India 15 considering to
back out of its contruct with Saud:
Arabia for the purchase of crude;

(b) if so, reasons thercfor,

(¢) whether any official delegation
wag sent to Saudi Arabia in Septem-
ber, 1974 for negotiating a credit and
a rul in price, angd

(d) if go, what was the reaction of
Saud: Arabisn Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) to (d). An official
delegation went to Saudi Arabia 1n
September, 1974, to explain the cong-
traints in foreign exchange, due to
which the Indian ©Oil Corporation
was unable to lift any further ship-
ments of grude oil during the remain.
ing period of the current calender year
under the three year contract between
PETROMIN (the National Qil Com-
pany of Baudl Ar#bia) and fhe
Indian Ofl Corporation. neoopldnd
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these compelling reasons PRTROMIN
agreed to absolve I1.0.C, of any lis-
bility to 1t any further quantities
of crude during the remaining period
of 1874. Since no further crude sup-
plies were to be lifted during the
remainder of the current year the
question of negotiating a credit and
a eut in price did not arise.

Suggestion made by Industrial Finance
Corporation to Amend MRTP Act

1108. SHRI C. K, JAFFER SHAR-
IEF: Wil the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased 1o state:

(a) whether the Industrial Finunce
Corporation has suggested amendment
of the MRTP Act to permit big busi-
ness houses to take over sick under-
takings i which large investments
had been made by it and other Gov-
ernment Underiakings; and

'('b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE
AND COMPANY AFFARS  (SHHI
BEDABRATA BARUA): (a) No
such proposal was received in the
Department of Company Affairs

(b) Does not arise,

Retrenchment of employees under
Bridge Inspector, Rajabmundry

1108. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether 33 employees with 10—
15 yeary of service under the Bridge
Inspector, Rajehmundry have been re-
trenched from service;

(b) whether before serving notice of
Tetrenchment, & cadre review in the

Bridge Engineering Department in
Vijayawada Division was undertaken;
and

(c) the rcasons for not accommu-
dating the surplus workers in other
vacancieg?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The services of
30 casual labourers with less than
10 years service and 3 casual labour.
ers with more than 10 years service
have been terminated due to comple-
tion of the works for which they
were engaged.

(b) Yes, but no vacancies could I
found,

‘¢) No vacancies were available 11
attommodate them as there 1. cus-
tealment of works

Dismissal/Removal/Termination of Per-
manent, Temporary, Casuna] on Monthly
Rate of Pay Employers who Partici-
Pated in May, 1974 Strike (South
Central Railway)

1110. SHRIMATI PARVATHI
KRISHNAN: Will the Mimster of
RAILWAYS be pleased to staic

ta) the number ot employees, per-
manent, temporary, casual an monthly
rates of pay, and casual on daily
rates of wages, who were dismssed
removed or whose services were ter-
minated o, account of May, 1974
strike, on the South Central Railway,
Division-wise, workshop-wise;

(b) the number of employees of
each category, since taken back on
duty;
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(c) the number of employees , of
each category yet to be taken back,

and

(d) the reasong for the delay in re-
instatement?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS " (SHRI
BUTA SINGH): (a) to (¢). A state-
ment is laid on the Table of the
House. [Placed in Library, See No.
LT-8499/73/74].

(b) Individual appeals submitted
by the staff are being reviewd on
case to case bagis. The process is con-
tinuing, and the Administration are
doing their utmost to review cases
as expeditivusly as is possible, Re-
rngagement of casual labour depends
ilso on the work needs and resources
posttion

Reirenchment in Engineering Depart
ment (South Central Railway)

1111 SHRIMATI PARVATHI
KRISHNAN: Wil the Mmister of
RAILWAYS be pleased to state:

{a) whether in the Engineering De-
partment on the South Central Rail-
way employees in CPC scales of pay,
with 20 to 25 years of service, have
been given notice of retrenchment,
without confirming them against any
permanent posts thug depriving them
of provident fund and pensionary
henefits:

(b) if so, how many cases of re-
trenchment were there during the
lagt three years; and

(¢) what steps have been taken
to remedy the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
-BUTA SINGH): (a) No.

(b and (c). Do not arise.
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w  Oemmission’s, recomresndations
s (]

1112, SHRI D, Ig PANDA:;
¥ SHRI M. RATHAMUTHU:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government have exa-
mined the recommendations of the
Law Commission relating to the trial
and punishment for soclal and econo-
mic offences; and

b) if so, the steps being taken in
the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR.
SAROJINI MAHISHI): (a) and (b).
Recommendations of the Law Com-
mission;  relating to the Customs
Act, 1962 Central Excises and
Salt  Act, 1944 Gohd {Control}
Act, 1968 Code of Crimunal Pro-
cedure, Foreign Exchange Regu-
lation and Essential Commodities,
as were acceptable to the (overn-
ment, |have been implemented
through suitable legislation. Those
pertaining to penal laws which are
sought to be implemented by the
Indian Penal Code (Amendment)
Ball, 1972 and public health which
forms the subject matter of Preven-
tion of Food Adulteration (Amend-
ment) Bill 1074 are before the Joint
Commuttees of the Houses, The re-
commendations regarding punish-
ment for wilful failure to pay the
tax assessed under the Act, making
false statement in declaration abet-
ment of false return and taking
away the taxation offences from
the application of Probation of Offen-
ders Act 1958 havs,been incorpora-
ted in the Taxation of Law (Amend-
ment) Bill, 1873, which s . presently
before the Select Committee,
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Reduction dn Emport of Wertedms' Oh
due to the Flasmey Increase fk Pro-
ductlon b#"Oocking Gas by LOC.

1113. SHRI D. K. PANDA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Indian Oil Corporation
plans to increase the production of
cooking gas from 70,000 to 80,000
tonnes per annuym in the near future;

(b) whether this would mean re-
duction of imports of kerosene oil;
and

(¢) in view of this will it not put
more strain on the availability of
kerosene which is at present in short
supply?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) JOC has drawn a plan to increase
its LPG (Cooking gas) availability
from the present estimated level of
approximately 136,000 M. Tonnes
per annum to about 3,12,000 M. Ton-
nes per annum by 1878.80.

(b) Increased use of LPG would
effect saving in other domestic fuel
Its impact on kerosene demand and
imports in particular cannot how-
ever be clearly assessed,

(c) Does not arise in view of (b)
above.

New Type of Rallway Wagons

1114. SHRI RAM SHEKHAR
PRASAD SINGH:
SHRI R. V. SWAMINATHAN:

Will the Minister of RATLWAYS
be pleased to_state:

(a) whether Railways hej a'success-
ful trial of new type of rail wagons;
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(b). if so, whether bulk of minerals
would be transported with the intro-
duction of these new wagons; and

(c) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA BSINGH): (a) A new eight
wheeled open BG wagon type BOY
especially designed for transport of
iron ore is undergoing service trials.

(b) On successful completion of
the trials, wagons of the new type
would be available for transport of
iron ore in bulk on the Kirandul-
Waltair section of South-Eastern
Railway, suitable for heavy mineral
traffic, mainly 22.9 tonnes axle load
with mechanical handling arrange-
ment at the unloading end.

(c) Salient features of the
type of wagons are:—

new

Overall length -
Inside body height
Inside body width
Inside body length

11930 mm
117§ mm
2924 mm

10990 mm

Floor area * *  32'2 sq. metres

Volumetric capacity 37'8 cubic metres

Axle load 22'9 tonnes
Tare - 20-6 tonnes
Pay load 710 tonnes
Grass load - 91°6 tonnes

Accidents occurred at Railway crossing
on Indian Raiiways

1116, SHRI SHIV KUMAR SHASTRI:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of accidents occur-
red at railway crossing during the
Jast two months on the entire Indian
Railways;

(b) the number of persons killed
ang disabled in these accidents; and
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{c)' the efftrts beliig made by Gov-
ernment to chetk such accidents in
future?

THE DEPUTY MINISTER IN THE
MINJSTRY OF RAILWAYS (SHRI
BUTA SINGH). (a) During Sep-
tember end Oétober 1974 thete were
21 accidents at level crbssings on the
Indien Government Railways.

(b) In tHese accidents 25 persons
were killed and 50 injured.

" (c) In order to reduce the inci-
dence of accidents at level crossings,
Railways have taken wvarious mea-
sures such as provision of ‘Stop
Boards’ to warn the road users of the
level crossing ahead and provision of
“Whistle Boards’ at unmanned level
crossings; periodical census of traffic
to determine the need for manning
or upgrading of the level crossings;
er'urative campaigns among road
users through leaflets, cinema slides,
« ni suncements on loudspeaker, radio
talks, personal contacts with drivers
and transport associations and surprise
checks at level crossings ete. In ad-
dition to providing road signs, State
Governments have legislated under
the Motor Vehicles Act to oblige the
drivers of passenger buses to slop
short of level crossings and only then
cross them with the conductor walk-
ing ahead.

Proposal to attach Gaya Bogie in 2DN
and 1 UP train at Gaya

1117. KUMAR!I KAMLA KUMARI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government propos. to
start attaching QGaya Bogle in 2 DN
and 1UP trains with immiediate effect
to facilitate the public of that locallty;
and

(b) if so, when?
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THE DEPUTY MINISTER TN TR
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (&) No,

(b) Does not arise,

Loss soffered by Rullways due to
ticketless travelling during 1974

1118. SHRI BIREN ENGTI:

SHRI B. K. DAS-
CHOWDHURY:

Will the Minister of RAILWAYS
be pleased to state.

(a) the estimated losg to the Rajl-
ways on account of ticketless travell-
ing during 1974;

{b) whether Government are consi-
dering to set up special squad to
check ticketless travelling and to
punish the offenders; and

(¢) it so, the estimated expenditure
on such squad and the likely finan-
cial gain to the Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Estimates of the
loss of revenue oh account of ticket-
less travel on the Indian Railways are
not made from year to year and, as
such, separate figure for the year 1974
18 not availlable On the basis of
sample checks conducted on all Indian
Railways during 1967-68, the loss was
estimated to be of the order of Rs, 20
to 256 crores per annum. Subsequent
checks have revealed that incidence
of ticketless travel has come down
noticeably, Another sample survey to
assess the extent of ticketless travel
on the Indian Railways is on hand.

(b) Ticket Checking Squads are al-
ready functioning on railways to ap-
prehend ticketless travellers and no
new squad is proposed to be set up,

(c) Does not arise,
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finprovement in amenities consequent
on increase of Railway Fares

1119, SHRI D, D, DESAI. Will the
Minister of RAILWAYS be pleased to
state:

(a) whether there has been fre-
quent increase in Railway fares from
time to time;

(b) whether despite increase in
fares, the travelling public had not
been provided with proportional im-
provements in amenities and, if so,
the reasons therefor; and

(c) the steps to improve amenities
and facilities on Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The fares have
been increased atleast once every year
from 1970.

(b) and (c). Provision of passenger
amenities is made on a programmed
basis according to the availability of
funds and needs of the passenger
traffic. Essentially the increases made
in the passenger fares are for the pur-
pose of meeting the increasing costs
of operation,

Robbery op Himachal Express

1120, SHRI D. D. DESAI:

SHRIMATI ROZA DESH-
PANDE:

SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of RAILWAYS

be pleased to state:

(a) whether a robbery was com=
mitted on the Himachal Express near
Muradnagar during the last week of
September, 1974, if so, the facts
thereof;
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(b) the total number of robberies
committed during the last three
months on varioug railway lines ir
the country;

(c) whether any special steps have
lbeen taken to give protection to the
travelling public;

(d) if so, the salient features there-
of; and

(e) how far there has been a suc-
cess in his regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes. On 22nd
September, 1974 when train No, 53 Up
Himachal Express started from Ghazi-
abad, about 8/10 criminals aged
22/25 years boarded second class bogie
No. 963 and robbed 15 passengers at
the point of pistol and knives and got
down at Muradnagar railway station.
A report was lodged with Government
Railway Police, Meerut City on which
the case was registered by Govern-
ment Railway Police, Ghaziabad on
crime No. 196 under section 395/397
IPC on 23rd September, 1974 and it
is under investigations. Six persons
have so far been arrested and some
property also recovered.

(b) 21,

(c) and (d). Such cases come with-
in the purview of ‘Law and Order’,
‘Police including Railway  Police’
being a State subject, the State Gov-
ernments are taking necessary steps
to control such crimes in Railway
trains within the means available at
their disposal by way of escorfing
important trains at night, shadowing
suspects by armed policemen in plair
clothes, posting of regular beat
patrols at station platforms and wait-
ing halls, keeping surveillance over
criminals and known bad characters
and prosecuting criminals for specific
offences’ under the preventive laws.

(e) Occurrences of robberies in
trains are under control.
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Plan for preduction of eertaln chemm-
mis by Hindustan Inwecticiies
Limited

1121. SHRI D. D. DESAIL

SHRI RAGHUNARDAN LAL
BHATIA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(n) whether Hindustan Insecticides
Limited plang to take up manufacture
of some vitally needed chemicals and
newer pesticides by using indigenous
technology;

(b) whether schemes have reached
the final state of implementation;

(c) 1f go, broag features thereof;

(d) the total lnvestment- that the
schemes will entail;

(e} whether any steps have been
taken to manufacture basic pesticides
and formulations of new products; and

(f) if go, the broad outlines thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R.
GANESH): (a) Yes, sir,

(b) No, Sir.

(c) to (f). A statement is attached.

Statement

In recent years, several new and
sophisticated pesticides have been
pressed into use in the various coun-
tries for crop protection and public
health purposes. It was considered
that Hindustan Insecticides Limited.
which is engaged in the production of
the two insecticides viz, DDT, and
BHC. should proceed to expand/
diversify its product mix, which could
also improve further its profitability.
For this purpose a Committee of Ex-
perts was set up in 1670 to recommend

Written Answers NOVEMBER 19, 107¢

Writien AnswWers . 144
the product lines that could he taken
up by Hindusten Insecticddes Limited.
Based on the recommendations of this
Committee and also the demand of
pesticides for Fifth Plan g estimated
by the Task Force on pesticides set up
by the Planning Commission, the
following schemes have been included
in the draft Fifth Five Year Plan:—

8. Name of the Capacity Bstimated
No.  project olpl?l
cos

Rs.lakhs
1. Endosulfan + 1600 TPA 941
2. Mbplathion - + 1800 TPA 220
3. DDT. - + sooo TPA 739

Caustic Soda/chlo-

4 rine . . 600
Total 2,500

An investment decision las since

been taken in regard to  Malathion
project and detailed cost estimates
are under preparation. Feasibility
report in regard to the DDT plant is
expected to be ready shortly. Both
these projects will be based on indige-
noug technology, The choice of
technology for the Endosulphan pro-
ject has not yet been decided.

Direcy traing between Vaidyanath

Dham-Deoghay ang Patna, Valdyanath

Dham and Gaya and between Vaidya-
nath Dham and Samagtipur

1122, SHRI MADHU LIMAYE: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government have
under consideration any proposal to
re-align the main line of the Eastern
Railway in such a way that it passes
through Vaidynath Dham, a major
pilgrim centre of North India;

(b) whether Government have
under consideration proposals to start
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direct treins between- Vaidyanath
Dham-Deogher and Patna, Vaidya-
nath Dham ang Gaya by extending
the train which halts at Kiul for se-
veral hours before returning to Gaya
ard between Vaidyanath Dham end
Samastipur;

(c) whether Government have ex-
amined the alternative suggestion of
providing certain through bogies fzom
Vaidyanath Dham to be attacheq to
trains going to Delhi, Howrah, Patna,
Gaya and Samastipur; and

(d) if not, the reasons for not imple-~
menting these suggestions and pro-
posals?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Reconnaissance
Engineering-cum-Traflc Surveys for
the extension of the line from Man-
dar hill to Sainthia via Dumka with
a Branch line to Baidyanathdham is
in progress. Further consideration to
this proposal would be given afier
the surveys are completed.

(b) No,

(c; and (d), One througn coach
already runs between Howrah and
Baidvsnathdham. Convenient con-
necting services have also been pro-
vided for through passengers bet-
ween Baidyanathdham and Delhi,
Patna, Gaya as well as Samastipur.
Provision of through bogies between
these latter pomnts are neither com-
mercially justified nor operationally
feasible,

Agreement wity Saudi Arabia and
Iraq for purchase of Oil
1123. SHRI_MADHU LIMAYE,

SHRI C. K. JAFFER
SHARIEF:

SHRI GAJADHAR MAJHI:
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to
state:

(a) whether the Gavernment have
entered into any agreements with

Saudi Arabia and

chase of of]
187%4; since

Iraj for the pur.
the Ist January,

(b) the details of the agreement;

(c) the Quantities negotiateq and

the price peid for Saudi
Ireqi crade r Seudi crude and

(d) whether higher prices were
paid for Saudi Arabian crud .
Iraqi crude; © than tor

(e) if so, the reason why; and

(f) whether Iraq hag protested
against the higher prices puid  to
Saudi Arabia by this Country?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K, R, GANESH):
(a) o (c): Indian Oil Corporation
had entered into an agreement with
_PETROMIN’ of Saudia Arabia for the
import of 11 tonnes of crude each
during 1073, 1974 and 1975. Indian oil
Corporation hag also entered into ap-.
Teements with the Iragi Natjonal 0il
Company for the import of 2.8 million
tonnes of crude during 1974, It is not

desirable to discloge the details of the
agreements,

{d) No, Sir.

(e) and (f). Do not arise,

Invesiigation in case of locomotive
driver chargeg with throwing burning
coa] at BS.F. tent on Jhansi.
Manikpur Section (Centra}

way)

1124. SHRI MADHU LIMAYE:
Will the Minister of RAILWAYS
be pleased to refer to the debate on
the Appropriation (Railways) Bill on
the Sth September, 1074 in Lok Sabha
and state:

(a) whethre the case of the loco-
motive driver charged with throwjng
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coal at a BSF tent near the Betwalk
Bridge on Jhansi-Manikpur Section
of the Central Railway has since been
looked into; and

(b) the reasulth of the Inquiry?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The Railway Ad-

ministration has no information of the
alléged incident.

(b) Question does not arise,

Tory wiwrfed & At ¥ wwromdy
dew wredl grer W My qut W
qraet
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* %
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Reservation in Kalka Mali from Delbd
to Dehri on Sone and baeck

1126 KUMARI KAMLA KUMARI:
Will the Minster of RAILWAYS be
pleased to state-

(a) whether no seat reservation ig
allowed in Kalka Mail 2DN and 1UP
from Delhi to Dehri on Sone and
back from Dehri to Délhi; and

(b) if so, the reasony thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (BHRI
BUTA SINGH): (a) Reservation of
berihs/seats 18 made in 2Dn/1 Up
Kalka Delhi-Howrah  Mails ffom
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Delhi to Dehri-on-Sente snd baek
frorn Dighri-on-Bone to Dalhl Spe-
cific quotas for reservation of berths/
seats In these trains have alsg been
allotted to Dehri-on-Sone station in
both Up and Down directions.

(b) Does not arise.

Cosl-bepeg: Fertillmr Rants tmder
Public and Private Bectors

1127. KUMARI KAMLA KUMARI:
Will tie Minister of FETROLEUM
AXD CHEMICALS be pleased to
state

(a) the total capacity of Coal Based
Fertilizer Plants beihg established in
the Fifth Five Year Plan under pub-
lic and private gectors; and

(b) whether any new lettersy of
intent for establishment of coal-based
fertilizer plantg are propsed to be
issued in the near future?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESH):

(a) 2,27,000 tonnes of nitrogen per
annum each at Tacher, Ramagundam
and Korba—all in Public Sector.

(b) Some proposals have been
received, but no decision has been
taken.

Improvement in the terms and condi-
tions of service of Judges of High
Courts

1128, SHRI SOMNATH CHATTER-
JEE: Will the Minister of LAW,
JUSTICE AND COMPANY AF-
FAIRS be pleased to state:

.

(o) whether Govénment sms condi-
dering any propossl for the improve-
ment in the terms and conditions of
service of the Judges of High Courts
in India; and

(b) if =0, the salient feafires thereof
and the likely date of their fmple-
mentation?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRE (SHRI
H R GOKHALE): (a) ahd (b):
There is a widespread feeling that
the terms and conditions of service
of Judges of the High Courts and
the Supreme Court are not atttractive
enough for able members of the Bar
to accept judgeship. Certain propo-
sals to improve their conditions of
of service are under active considera-
tion of Government,

Number of Rallway workets whe
suffered varions punishments, hiflicted
by Railway Administartion

1129 SHRI SHANHER RAO
SAVANT:

Will the Minister of RAILWAYS
be pleased to state:

(a) what iz the number of Railway
workers who were (i) dismissed (ii)
discharged (iii) demoted (iv) com-
pulsorily retired and (v) given breask
in service for taking part in the rail-
way strike of May, 1074; and

(b) what is the percentage of such
punished workers to the total num-
ber of railway workers to the total
number of workers who had gone on
strike?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH):

(a) (D) and fll) No. of Rallway employees permanent or umpumry who were remwed;
dismissed or whose services were termin 16749

(ini) l?. of rt;vsenionof striking staff officiating in highcr posts for less then
l ﬁm - - - - . - - L] . -

(iv) No.of persons compulsorily retired st the ageof 55 or thereafter. -~

{v) . . . . . .

{b)' perosntagenf punished workers to the total number of railway workers

Percen
who had gone on strike. -

358
96
5. 01 lakhs
1 22%

. - - . . .

of punished workers to the to tal nu.mber of rmlWay wo:rkns

2%
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On-shorg and oft-shore ofl arilliag at
varions pinoes

1130. SHRI SHANKER RAO
SAVANT): Will the Minister of
PETROLEUM AND CHEMICALS be
pleaged to state:

(a) at which on-shore, off-shore and
inlapd placeg drilling for oil is going
on at present; and

(b) what are the achievements of
the drilling so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALg (SHRI C. P. MAJHI):
{a) The ONGC are drilling at pre-
sent at 16 places on-land—12 in Guja-
rat, namely, Ankleshwar, Ahmeda-
bad, Kalol, Galodhra, Petroj Nawa-
gam, Dholka, North Surkhej, Kham-
bel, Wara, North Kadi and Sobasan;
3 mrlaces in Assam namely, Lakwa.
Galeki and Amguii, hatamuka in
Tripura; Karaikal in Pondicherry; and
Shumarwali Tallai in Rajasthan, The
ONGC is also drilling at one location
on the Bombay High structure.

Oil India Limited are continuing
exploration for oil in Naharkatya,
Hugrijan, Dum Duma areas and at
Khgpisang in the Ningru area,

(b) The ONGC have so far com-
pleted the driiling of 1117 wells on
land ang in the off-shore areas, as a
result of which the Commission have
been able to discover on land over
108.668 million tonnes of initially re-
coverable reserves and a litttle over
25,000 cubic metres of natural gas.
The Commission have produced 33.45
million tonnes of crude oil since
inception up to September, 1974.

0il India Limited have so far drilled
about 3822 wells. Oil has produted
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31.8 million tonnes of chude dil up to
September, 197¢ gince ficepiion. The
estimated reserves of crude qil of OIL
as 1.1.74, is 37.49 million tonnes,

/

3

Central Assistance for Drugs and
Pharmsceutioaly Limtted, Kerala

1131, SHRI C. JANARDHANAN:
Will the Minister of PETHOLEUM
AND CHEMICALS be pleased to
state

(a) whether the Government of
Kerala has sought financial assistance
from the Centre for the expansion
programme of the State-owned Drugs
and Pharmaceuticals Limited; and

of the
response

(b) if so, the particulars
project and Government's
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH)
(a) and (b). No request ¥from the
Government of Kerala for financial
mssistance for the expansion pro-
gramme of the State-owned Drugs
and Pharmaceuticals Limited has been
received in the Ministry. The infor-
mation is however being collected
from other Ministries and it will be
laid on the Table of the House.

Insanitary condition in Kishangan}
Railway Colony, Defhi

1132. SHRI C. JANARDHANAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government’s attention
has been drawn to the miserable sani-
tary conditions in Railway Colony at
Kishanganj; and
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. (b) if 80, the measures proposed to
be taken t0 improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA BINGH): (a) and (b). The
Railway Administration is aware of
the insamitary condition prevailing in
Kishanganj Railway Colony. This is
mainly due to the misuse of the Com-
munity latrines provided for the Rail-
way staff by outsiders dwelling in the
unauthorised Jhuggies around this
Colony. Further, cows, buffaloes and
pigs from outside areas, roam about in
the Colony, creating nuisance,

Constant efforts are being made to
improve the general sanitary condl-
tion in this Colony. The Railway Ad-
ministration also proposes to provide
separate bath and latrines to indivi-
dual quarters, dismantling the Com-
munity type latrines, on a program-
med basis subject to awvailability of
funds. It is also proposed to creck
the animals trespassing iifYo the
Colony, with the help and cooperation
of Railway staff.

Profits earned by Textile Mills

1133. SHRI VAYALAR RAV]:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS
be pleased to state:

(a) the tota] amount of profits
earned by the dextile mills in the
country during the last three years,
year-wise;

(b) the names of textile mills which
have registered profits during this
period and the percentage of increase
in profits of each firm; and

(c) the names of mills which have
registered loss during this period and
the extent of loss in each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) There were
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763 textile companies operating in the
country as on 31st March, 1972 Infor-
mation about profits earned by all
these companies is not readily avail-
able. However a study has been made
of 133 of these companies. The tota!
amount of profits (before tax) earne:”
by these 133 companies for three years
is as follows:

R, in "000
1969-70 1970-71 1971-72 )
45.38.87 52,19,19 43,39.30

(b) The names of 82 textile com-
panies which recorded profits during
all the three years alongwith the per-
centage of increase in profits of each
company are given in Statement 1 laid
on the Table of the House. (Placed
in Library. See No. LT-8500|74).

(c) The names of 51 textile com-
panies which have registered losses in
any of the three years and the extent
of their losses are given in Statement
IL

Decrease in cases of ticketless
travelling

1135. SHRI N. K. SANGHI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether alongwith the gdecline
in the number of cases of ticketless
travel in the Railways over the last
three years, revenue of Railways
therefrom has also been falling;

(b) whether the decrease in num-
ber signifies less ticketless travel or
slackness in detecting the culprits;

(c) the break-up of the number of
cases of ticketless travelling detected
and revenue earned therefrom during
the past three years, year-wise; and

(d) the reason for slackness in
efforts for detecting the ticketless
travelling over these years?



155 Writlen Anewers

‘JHE DEFUTY MINISTER IN THE
MINISTHY OF BAILWAYS (SHRI
BUTA SINGH): (a) and (b). There
have been only marginal fluctuations
in the number of gases of ticketless
travel detected during the last three
years upto 1978-74 and the revenue
therefrom, Yhere has been no conti-
nuous decline in thiz regard.

(¢) The information is as under:—

Year No. of
cases of
passengers
detected
without
_or with
improper
tickets

Fare &
Excess

charges

realised
there-
from

Rs.

1971-72 * . * 16,65,083 2,01,31,661
1972-73 -

1973-74 -

* 17:49:004 2.17,39,384
* 16,17,222 2,09,12,731

(d) There has been no slackness in
the efforts for detecting ticketless
travel,

Settlement of Grievances of
Railwaymen

1136 SHRI N. R VEKARIA:
SHRI D P. JADEJA-

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Railway Ministry
will initiate steps soon to go into the
grievances of rallwaymen following
representations made to this effect by
the various Trade Unions;

(b) if go, when the discussion is ex-
pected to start; and

(c) whether all the representatives
will be invited for talks to iron out
the grievances?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS. (SHRI
BUTA SINGH):

(a) Action on the represeniations
received from various Trade Unions
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is always taken on the merits of the
cased,

th) and (c): IMjscussions . with the
Qrgapised Labour are already provie
ded for under the Permanent Negoti-
ating Machingry Scheme and Joint
Consultative Machinexy sod the ques-
tion of associsting any aorgenisations,
other than thgse enjoying the nego-
tiating facilities, does not arise.

Suspeasion of Sub-Heads of D.A.O,
New Delhi (Northern Rallway)

1137. SHR1 MAHADEEPAK SINGH
SHAKYA: Will the Minjster of
RAILWAYS be pleased to refer to the
reply given to Unstarred Quesetion
No 1074 gn the date 30th July, 1874
regarding suspension of Sub-Headg of
D.A.0., New Delhi (Northern Rail-
way) and to state:

(a) whether the disciplinary
proceedings have been finalised; and

(b) if so, result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS: (SHRI
BUTA SINGH):

(a) No.

(b) Does nol arise,

Shortage of Cooking Gas

1138 SHRI MUKHTIAR SINGH
MALIK:
SHRI BIRENDAR SINGH
RAO:

SHRI JAGANNATH
MISHRA:

SHRI P, M, MEHTA:
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to
state:

(a) whether there Is ap agule
shortage of copking gas in the qqup.
try at present;
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(b) if »o, the reasons thepefor;

{c) the demand for cooking gas in
the country;

(d) the number of gas cylinders
neaded to meet the demand; and

(e) what stepe are being taken to
meet the shortage of cooking gas?

ANSWER

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(8) and (b): Except for sporadic
temporary shortages for reasens be-
yond their control, 10C and HPC are
largely able to meet the gas refill re-
quirements of their existing custo-
mers. There was however, shortfall in
refill supplies by Burmah-Shell and
Caltex to their existing consumers
due to the reduced crude throughout
in their refineries, gince July 1874.
‘The position has, however, since im-
proved due to a redistribution of mar-
kets erranged and a comparative im-
provement in crude availability for
their refineries. No new oustomers
are. however, being enrolled by Bur-
mah-Shell and Caltex.

(c) and (d). The present demand
for new connections and introduction
of LPG (cooking gas) marketing in
new towns is far in ecess of the pro-
duction and marketing capacity of the
oil companies. During 19874-75, LPG
saleg are, estimated at 300,000 tonnes.
Oil Companies including their distri-
buters have at present approximately
3247 lakh cylinders which are ade-
quate to meet the demand of their
existing customers, Additional eylin-
ders availability during 1974-75 will
also be adequate 10 meet the above
sales target,

(e). Efforts are being ‘made by
IOC to maximise the production of
LPG from refineries and to expand
marketing facilities for its full utili-
Sation. The marketing facilities for
LPG require setling up of special
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storage tanks at refineries and bottling
locations, transport arrangements for
movement jn bulk, bottling facilities,
additional cylinders and valves as
well as a distributor net-work with
proper storage facilities and trained
staff. A plan in this regard has already
been drawn up by the IOC. In order
to meet the requirement of cylinders,
5,000 tonnes of steel was imported by
10C in 1978-74 and the same guantity
is planned for import during the cur-
rent year. This will meet the require-
ments of IOC’s expansion programmes
in full upto 1975-76.

New Railway lines in Fifth Five Year
Plan

1139, SHRI MUKHTIAR SINGH
MALIK:

SHRI RBIRENDER SINGH
RAO:

Will the Minister of RAILWAYS
be pleased to state:

(a) the number of new Railway
lines included in the Fifth Five Year
Plan;

\b) the time by which the new
Ruilway lines will start working; and

(c) the estimated cost of the new
Railway lines?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS: (SHRI
BUTA SINGH):

{a) to (c). The proposals for con-
struction of new Railway lines to be
tuken up during Fifth Five Year Plan
have not yet been finalised. However,
the followmg new railway lines have
been approved and included in the
annual plan (1974-75). Their estima-
ted cost and target date of completion
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have been indicated against each of
them:

% Name of Project Estimgted Target

cost date of
(Rs.in  opening
crores)
1, Rohtak—Bhiwani 6 13 March, 1979
(BG)
2. Hasanpur—Sakri 5 96 March, 1978
(MGgu! 97
3. BG rail hinks to
Ramnagar &
Kathgodam from
Moradabad and
Rampur * 15 o0 March, 1979
4. Thanjharpur—Lau-
kahsBunr{MG) 2 93 Aprl. 1976
5. Bibinagar—Nadi-
kude (BG) 13 47 1-4-1979
6. Banspam—Jakha- 39 oo 1-4-19%0
pura (BG)

Shortage of Diese]l and Kerosene Oil

1140, SHRI MUKHTIAR SINGH
MALIK:

SHRI BIRENDER
RAO:

SINGH

‘Wil the Minister of PETROLEUM
AND CHEMICALS be pleaced to
state:

(a) whether there is acute shortage
of Diesel and Kercsene Oil all over
the country whereas all these items
are freely available in the market on

higher price;

{b) whether Government have
taken any step to meet the shortage;
and

(c) i go, the broad outlines there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OFF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a). there have been no reports of
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any diesel oil shortage in the country
in the recent past. Kerosene oil allo-
cations to States have however, been
cut to reduce consumption, It is like-
ly that this may have given rise to
shortage of kerosene in certain areas.
Sufficient powers have been delegated
to the State, Governments to check
any hoarding and black-marketing of
these products,

(b) and (c). Although State Gov-
ernments have been advised to take
various measures to achieve economy
in the consumption of diesel oil, its
availability is at present free and the
current demands in all the States are
being met in full.

From the current month culs &ap-
plied on the State quotas of kerosene
oil have also been reduced to increase
availability. The extent of cuts which
was increased upto 30 per cent in
some months has now been reduced,
to achieve a reduction in overall con.
sumption by about 10 per cent only.
State Governments have already been
advised to have an effective system of
kerosene distribution and take suita-
ble action against hoarding or black
marketing of kerosene oil.

Supply of Coal beyond Mughal Saral

1141, SHRI S M BANERJEE: Will
the Minister o RAILWAYS be pleased
1o gtate:

(a) whether supply of coal beyond
Mughal Saral has not yet improved
because of the inadequate supply of
wagons; and

(by if so, what positive steps have
been taken to provide more wagons
for supplying coal beyond Mughal
Barai? ~

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS: (SHRI
BUTA SINGH):

(a) No.
(b) Does not arise.
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Changey in the Representation of
People Act

1142. SHRI 8. M. BANERJEE: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleaseq to
state:

(a) what further steps have been
taken to bring about certain changes
in the Representation of Peoples’ Act:
and

(b) whether the suggestions made
by the Joint Committee of Parliament
are likely to be embodird in the form
of amendments to this Ael and if not,
the reason for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROQJI-
NI MAHISHI):

(a) and (b). The suggeslions made
by the Jont Comnuilce of PParliament
in so far as they ware found accop-
tulbie have been given effect to in the
Representation of the People (Amend-
ment} Bill, 1973, which wne introdu-
ced in the Lok Sabhu on the 20th
Decemher, 1973 As far further steps
1o bring about any other changes, the
appropriate slage would be at the
tin when the aforesaid Bill ir taken
up for consideration in the Lok Sabha;
Government have an open mind in the
matter,

Manufacture ang marketing of Janta
Soap by Hindustan Lever Limited

1143, SHRI 8§ M. BANERJEE: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the reasons for granting
permission for manufacture and
marketing of Janta Soap alongwith
Lifebuoy, Lux and Rexona to M/s.
Hindustan Lever Limited, a foreign
subsidiary;
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(b) whether he has considered the
need for getting all soaps of mass
consumption marketed by the organ-
ised sector certified by 18.I; and

(c) the reasons for allowing the
manufacture and marketing of so-
called premium soaps  with inter-
national brand names amply to enable
the Hinduston Lover Limited to earn
still more profits?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRIK R. GANESH):

(@) With the lfting of informal
Price conttol on soaps manufactured
by the organised sector and avcording
to the arrangements for meyimising
production of soaps with & view o
remove secarcity in their availability,
the svap manufacturers in the organij-
sed sector including M/s Hindustan
Lever are, inter-alia, required also
to produce Janta variety toilot soap.

(b} ISI ceriification scheme is a
voluntary one,

(c) M's. Hindustan Level Lid, have
been producing these brands of soap
for the past so many years and no
royalty is paud {o foreign  princ.pals
for the use of these brand names.

Conversion of Delhi-Shahdara-
Saharanpur Light Railway into
Broad Gauge Line

1144. SHRI S. M. BANERJEE:
SHRI HARI SINGH:
SHRT RAM CHANDRA

VIKAL:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether work has already
started to convert the Delhi-Shah-
dara-Saharanpur Light Railway to
broad gauge;

(b) if not, the reason for this
abnormal delay; and
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(¢) what emount has been sanc-
tioned for thiz during the current
year and When the work is likely to
be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS: (SHRI
BUTA SINGH):

(a) Yes.
(b) Does not arise.

(¢) The cost of the project is being
shared equally by the Railways and
the State Government of U.P. Rs, 21
18khs have beeq provided for this work
in the Railway Budget for the current,
financial year, whereas U.P. State
Government have agreed to contribute
Rs. 2 crores out of which Rs. 1 crore
have already been made available to
the Railways. The project is expected
to be completed by April, 1878.

Withdrawal of Victimisation Cases

Against Office Bearers of All India

Loco Running Staff Association over
‘Western Raidlway

1145. SHRI CHANDRIKA PRASAD.
Will the Mimster of RAILWAYS be
pleased to state:

(a) whether during the General
strike of May, 1874 certain office
bearers of All India Loco Running
Staff Anssociation were also arrested
under MISA and had been removed
from service over Western Railway;

(b) if so, the names of such em-
ployees with stations and designa-
tion; e

(¢) whether Government had an-
nounced that it would not victimise
the Railwaymen who participated in
the strike and had not indulged in
sabotage; and

(d) whether the employees have not
been taken back on duty and cases of
victimisation have not been withdrawn
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and 4f so, the vemsons in each case;
angd what action ‘Goverhment are con-
sidering to withdraw cases of victi-
misafion snd also how much time

will Government take in finalisin
these cases? *

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS: (SHRI
BUTA SINGH):
(a) and (b): Any railway emplo-

yee who, during the strike of May,
1974, flouted the law of the land and
violated clear orders, has been suita-
bly taken up under the provisions of
the law. “Fhe All India Loco Running
Staff Association not being recogni-
sed by the Administration, the infor~
mation, as regards the office bearers
of this association, who may have been
arrested under MISA, cannot be given.

(c) to (e). No railway employee
is wictimised if he acts within the
limits of the law of the land. Howe-
ver, court cases instituted against
railway employees for  wvarious
offences committed by them will have
to go through the process of 'aw and
the law will take its own course; it
is not possible to give any time limit
for the same.

Modification of Election Laws

1146 SHRI S. N. MISRA, Will the
Ministey of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government have
modified the election law recently;

(b) if so, the reasons therefor;

(¢) whether Government have
taken the views of the opposition
parties before a final decision in the
modification of election laws; and

(d) if not, the reasons therefor?
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MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SARO.
JINI MAHISHI): (a) and (b). Yes,
Sir, Seéction 77 of the Representation
of the People Aet, 1051 was amended
by Ordinence No. 13 of 1874 5 view
of the recent judgment of the Supreme
Court in the case of Kanwarlal Gupta
Vs. Amar Nath Chawla and others
which had given a wider interpreta-
tion to the expression “incurred or
authorized” so as to include within its
scope eXpenses incurred not only by
the candidate or his election agents,
but also by a political party. By the
amendment effected by the said Ordi-
nance, the intention underlying section
77 of the Act has been clarified by
providing that in computing the maxi-
mum amount under that section, any
expenditure incurreg or authoriseg by
any other person or body of persons
or political parties ghould not be taken
into account, since otherwise candida-
tes who had fought elections on the
basis of the provisions as then under-
stood in the light of earlier judicial
decisions would have suffered undeser-
ved hardship.

(e} No, Sir. However, Government
are thinking of holding a meeting
with the leaderg of major political
parties to discuss electoral reforms,
mcluding measures to cut down elec-
tion expenses.

(d) Does not arise in view of ans-
wer to (c¢) above.

Biatement of Minister of Supply and
Rehabilitation on changes in Electoral
System

1147. SHRI S. N, MISRA: Will the
Minister of LAW, JUSTICE AND
gotmpm AFFAIRS be pleased to

ate:

(a) whether the Union Minister for
Supply and Rehabilitation has stated
in Poona that suitable changes in
Electoral system with simultaneous
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changes in the constitutional frame-
work ate likely to be tmade;

(b) it so, the nature of changes
likely to be made; and

(c) the time by which Electoral
system will be changed?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SARO-
JINI MAHISHI):

(a) to (c). The guestion presu-
mably relates to a technical discussion
in the ‘Symposium on Future of Indian
Democracy’, organised by the Acade.
my of Political and Social Studies in
Poona on the 19th October at the
S. P. College, in which Shri R. K.
Khadilkar, Union Minister for Supply
and Rehabilitation, wag participating
ag its President. It is not unconrmon
on such ocassions that questions of
academic interest are posed and speak.
ers express opinions thereon in their
individual capacities. Even so, in the
present case, it would seem that cer-
tain observations made by the Minis-
ter have been quoted out of context
so as to create an Impression that the
Minister was giving the views of the
Government on any aspect concerning
“suitable changes in electoral system
with simultaneous changes in the
Constitutional frame work™.

It may, however, be mentioned that
a Bill to amend the Election Law,
namely, the Representation of the
People (Amendment) Bill, 1873 was
introduced in the Lok Sabha on the
20th December, 1973, and is pending
in the House.

Restoration of full quota of kerosene
oil to States

1148, SHRI R, V. SWAMINATHAN:
Will the Minister of FPETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Central Govern-
ment has restored full supply of
kerosene oil to the States;
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(b) if so, from which monfth;

(c) whether some States are still
iac;ng acute shortage of kerosene;
an

(d) if so, the demand of each State
and the extent of present shortage?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (d). Although kerosene
quotas to the States have been incre-
ased from November onwards, they
have not been restored in full, Some
economy in the consumption og petro-
leum products, particularly kerosene
which is an item of personal consump-
tion is necessary in view of the heavy
burden placed on  country’s foreign
exchange resourccs for impurt of pet-
roleum products al steeply increased
prices. In the past kerosene quotas
to the Stateg were reduced in some
months by as much as 30 per cent.
In November, State quotas have been
fixed in such a 'manner, as to achieve
a reduction in overall consumption to
the extent of only about 10 per cent.
States consuming small quantities of
kerosene, below 500 tones per annum
are, however, subjected to no cuts in
their monthly quotas. Cutg in alloca-
tion to the other States are determin-
ed after piving due consideration to
the extent of clectrification and avail-
ability of other alternative fuel in ihe
the States. No state has been subject
to a cut of more than 15 per cent.

World Oil Meet at Baghdad

1149, SHRI R. V. SWAMINATHAN:
SHR1 K. LAKKAPPA:

Will the Minister of PETROLEUM

AND CHEMICALS be pleased to state:

India attended the
at Baghdad in

(a) whether
world oil meet held
October, 1974;

(b) i so,
attended; and

how many countries
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“(¢) broad ouflim®s of the subjects
discusged?

THE MINISTER OF STATE IN THE.
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):

(a) An international seminar on oil
and raw matcrials was held at Bagh.
dad from 1st to 4th November, 1974
for which Minister of Petroleum &
Chemicals and a representative of
Indian Oil Corporation were invited.
However, Minister of Petroleum &
Chemicals had expressed his inability
to attend. The Managing Director of
the Indian Oil Corporation (Market-
inp Division) had participated in the
said seminar as a represantative of
I0C.

(b) and (¢). The required infor-
mation is being collected and will be
laid opn the Table of the House in due
course,

Progress in oil drilling at Bakultala in
West Bengal

1150. SHRI H. N. MUKERJEE:
SHRI INDRAJIT GUPTA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) the progress made in drilling
for oil at Bakultala 1n 24 Parganas
District of West Bengal; and

(b) when Government expect the
first well to be ready?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (Shri C. P. MAJHI):

(a) and (b). The land for the pur-
pose has been acquired. Civil cons-
truction and other preliminary arran-
gements are in hand to take up drill-
ing at Bakultala by about March 1975.
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Allotment of petroleuwm products to
States and checking their wasteful
consumptioy

1154, SHRI B. V, NAIK: Will the
Mimister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the basis on which State-wise
alloiment of petroleum and petroleum
products 15 made;

(b) the steps taken to avoid waste-
ful utilization of petroleum products
in high consumption vehicles like
jeeps; and

(c) is there any plan tp ban ply-
mg of jeeps?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) Except for kerosene oil there
is no State-wise allotment of other
petroleum products, Xerosene quotas
are allotted to States on the basis of
past i{rends of consumption,

(b) With the steep increcase in
price of petrol various steps are re-
ported to have been taken by the
manufacturers for improving the fuel
economy of the jeep range of vehicles,
Technical modifications like lower
ratio rear axle, leaner size jets and
Venturi opn the Carburettor etc, have
been introduced. Free diagnostic
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checks are also being made by the
manufacturers on various jéep wehi-
cles and deficiencies which contribute
to poor fuel economy are brought to
the notice of jeep customers.

(e) There is no such proposal under
the consideration of Government at
present.

Caseg referred to M.RT.P.
Commission

1155. SHRI B. V. NAIK: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the total number of cases re-
ferred to the Monopolies and Restric-
tive Trade Practice Commission since
its inception; and

(b) the number of cases disposed
of alongwith the outrome thereof and
the number of cascs at present under
consideration of the Monopolies and
Restrictive Trade Practices Commis-
sion?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). A
statement 1s laid on the Table of the

House.

|Placed in Library. See No, LT-

850/1743].
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Cancellation of Passenger Trains
running through rural areas due to
shortage of steam coal

1158 SHRI RJDEO SINGH, Wil

the Mmister of RAILWAYS be pleased
to state:

(a) whether some passenger trains
catering only to the needs of the rural
areas stand cancelled due to shortage

of steam coal since last Railway
Strike,

(b) 1f s0, the number of such trains,
Zonal railwaywise,

(¢) whether Railway admimistration
propose to meet the shortage by al-
lotting more coal wagons to carry the
required quantity and guality of coal
irom the coal pit-heads; and

(d) it not, the reasons therefor? -
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS: (SHRI
BUTA SINGH): (a) No.

(b) to (d). Do not arise.

Methog invented by & Danish
Inventor regarding oli exploration

1159, SHRI RAJDEO SINGH: Wil
the Mimster of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government are aware
that a mcthod of getting oil to the
surface quicker has been patented by
a Danish Inventor, Karl Kroeyar; and

-

(b) 1f so, whether this method and
apphances aire proposed to be utihzed
for o1 wells in Guyarat and Assam
oilfields which have failed to be pro-
fitable bevause the flow theire 1s slow?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR C. P MAJHI) "

(a) and (b) The information is
being collected and will be laxd on the
Table of the Sabha 1n due course

Export of Naphtha

1160. SHRI RAJDEQ SINGH, Will
the Minster of PETROLEUM AND
CHEMICALS he pleased to state.

(a) whether Union Government
have decided to export another 75,000
tonnes of Naphtha during the current
year over and above one lakh tonnes
already exported;

(b) 1f so, whether our fertiliser
plants either 1n public sector or in pri-
vate sector don’t use Naphtha as feed-
stock, and

(¢) whether Naphtha 15 used as base
material for some plants,
if so, whether the need to export arose
because of surplus production of
Naphtha by our refineries?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESH):
(a). Exports of Naphthy in the cur-
rent year have been made too the ex-
tent of about 124,000 tonnes upte July
1974, Another 20,000 tonnes is plan-
ned to be exported this month. It is
proposed to export another 50,000
tonnes of Naphtha latey during the
current year if considered necessary.

(b) and (c): Majority of the fer-
tiliser plants in the country use Na-
phtha as feedstock. However the off-
take of Naphtha by the fertiliser plants
did not reach the anticipated levels
because of delay m the commissioning
of new fertiliser projects and the ina-
bility of the existing plants to run at
full capacity. This gave rise to the
need for Naphtha cxports.

Oil and gas deposits found In
Kashmir

1161, SHRI SARJOO PANDEY:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state;

(a) whether substantial reserves of
oil and natural gas have been detected
in Kashmir; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
{a) No, Sir.

(b) Does not arise.
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Increase in Expenditure on Import of
eruyde due to raising its prices by
foreign oil companies

1163 SHRI C. K JAFFER
SHARIEF. Wil the Mmster of
PETROLEUM AND CHEMICALS be
pleased io state:

(a) whether there has been any in-
crease 1n the import of crude on Gov-
ernment account in view of the re-
cent hike of 50 cents per barrel by
three foreign suppliers ie. Burma
Shell, Caltex and EXXON; and

(b) if so, the broad cutlines there-
of?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH) (a) and (b) Burmah Shell,
Caltex and EXXON have increase the
price of crud coil as indicated below:

From To

Burmah Shell 10 bl
(with effect from ol

1-10-1974)

$ 9 90/bbl §

(with effect from $ 10 4o/bbl § 10 67/bbl
14-11-1974)
PROVISIONAL
Caltex bbl 10 25/bbl
(whth effect from 3 o7l s sIb
1-10-1974)
EXXON $ 9 764/bbl S 10 094/bbl
(with effect from

3-10-1974)

There has been no increase in the im-
port of crude on Government account
for the present.

Ticketless Travelling

1164 SHRI NAWAL KISHORE
SHARMA- Will the Mimister of RAIL-
WAYS be pleased to state:

(a) the total number of passengers
caught travelling without ticket on
various Railways during the period
from 1st January, 1874 to 31st Octo-
ber, 1874;

(b) the total amount realised from
them as fine during the same perlod;

{c) how many passengers, 50
caught, were sent to jail for mnon- -
payment of the fine; and

fd) how many persons were allow-
ed to go without paying any penslty
dand why?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) Duripg the period
ist January, 1874 to 30th September,
1974, 11,67,017 persons were detected
travelling without tickets or with im-
proper tickets. Figures for October,
1974 are awaited from Zonal Rallways,

(b) Amount realised from them as

(i) Fares and excess

charges, Rs, 1,59,64,659

(if) Judicial Fine Rs. 9,01,359

(c) 78,158,

(d) 6,212 passengers were let off by
the courts due to the discretionary
powers vested in the trying magis-
trates, ’

Reorganisation of Oil and Natural
Gas Commission

1165, SHRI NAWAL KISHORE
SHARMA:
SHRIMATI SAVITRI
SHYAM:
SHRI S. A MURUGANAN-
THAM:

SHRI K M. MADHUKAR:
SHRI R. S. PANDEY:
SHRI V. MAYAVAN:

Will the Minster of PETROLEUM
AND CHEMICALS be pleased 1o
state:

(a) whether Government are consi-
dering the question of re-organising
the Oil and Natural Gas Commis-
sion;

(b) if so, the broad outlines there-
of together with the reasons there-
for; and

(¢) the time by which the reorgani-
sation would be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI ¢, P. MAJHI)
(a) to (c): The reorganisation of the
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ONGC is under consideration. It will
not be in public interest to disclose any
details at present.

Export of Bailway Coaches {o
Africen Conntries

1166, SHRI NAWAL KISHORE
SHARMA.: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether Government have re=-
ceived orders for export of coaches to
some of the African countries;

(b) if so, the names of the coun-
tries and particulars of the orders re-
ceived by Government;

(¢) the time by which all the
coaches are expected to be exported;
and

(d) how much foreign exchange
would be earned?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) Yes, on one occa-
sion in the past. No current orders are
on hand at present.

(b) Zamba for 4 inspection and 2
caboose coaches.

(¢) These coaches were shipped in
June. 1873,

(d) The amount of foreign exchange
earned was approximately Rs. 11.00

lakhs

Instructiop issued to the staff by the
Minister of State for Rallways

1167, SHRI NAWAL KISHORE
SHARMA:

SHRIMATI SAVITRI
SHYAM:

Wil the
be pleased to state:

(a) whether Minister of State for
Railways paid surprise wisit to the
various Railway yards in Delhi and
New Delhj recently;

Mimister of RAILWAYS
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(b) if so, the salient features of the
faults in the working of Railways de-
tected by him; and

(¢) the outlines of instructiong {ssu.
ed by him to the staff to improve the
working of the Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) Yes. The Minister
of State for Railways inspected New
Delhi and Delhi Jn. Railway Stations
on 25-10-1874,

(b) The irregularities noticed were
that some un-reserved coaches of cer-
tain trains were occupied by passan-
gers before the trains were placed on
platform, condition of some coaches
was not satisfactory in respect of clean.
liness, amenity fittings and lighting
and some unstamped books were found
on the trollies of the bookstall

(c) Instructions were issued to
Jaunch an intesive drive for ticket
checking, cleanliness and through
checking of the coaches and book-stalls
to remove the deficicncies noticed.

Case of sabotage during Bibar Bandhs

1168. SHRI S. C. SAMANTA: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) in how many places in Bihar
cases of sabotage and other kinds of
acts of damage to the Railways during
Bandh 1n the first week of October,
1974, were detected; and

(b) what action has been taken
against the persons found responsible
for such acts?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) 104 places.

(b) cases of sabotage are still under
investigation by the State Police autho-
rities. Action against persons found
responsible can only be taken after the
compleliar of the investigations,
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Pllferage on Eastern Rallway during
the last three years

1169. SHRI JYOTIRMOY BOSU:

SHRI MADHURYYA
HALDAR:

Will the Minister of RAILWAYS
be pleased to state:

(a) the total value of goods lost
during the last three years due to
pilferage in the Eastern Railway;

(b) whether the problem of pilfer-
age hag become endemic in the Eas-
tern region;

(¢) 1if so, the factors responsible

for the same;

(d) what steps, if any, have been
taken to put a stop to pilferage; and

(e) the outcome of the steps taken
so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) Total value ot
goods lost during the last three years
due to puferages (including thosc from
scale mtact wagons) on the Eastern
Railway was as follows:-

Year Value of property lost
Rs,
1971 92,28,098
1972 35,31,616
1973. 63,95,755
(b) Yes,

(c¢) Deterioration of law and order
particularly in the States of West
Bengal & Bihar, sky-rocketting rise of
prices and scarcity of essential com-
modities are attributed as the factors
responsible for the high incidence of
pilferages.

(d) The following steps have begn
taken to check the 1ncidence of pil-
ferages: -~

(i) All important yar@s, goods
sheds transhipment/repacking points
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ete, are bemng guarded round the
clock by RPF

(1) Nominated goods trains parti-
cularly those carrymng high-rated
commodities, are being escorted by
the RPF 1n vulnerable sections

(m1) Special drives arc conducted
against the receivers of stolen pro-
perty and cases are prosecuted
under the Railway Property (Un-
lawful Possession) Aci, 1966

(1v) Plun clothed RPF staff are
deploycd to heep watch on the acti-
vities ot c1iminals

(v) Assistance and co-opeidation of
Railway Trade Unions Tas ben
sought for prevention and detection
of urimes on the Raillway

(v1) Nectssary co-operation 18
maintained with State Police autho-
rities lor hecping survenllance ovel
bad chaiacters operating on the Rail-
way

(e) The number ol cases of pilfe-
1ages (includmg those irom seals -
tact wagons) 1cgistered has come down
from 14,699 in 1971 to 1118b 1n 1972
and 8252 1n 1973 However, due to &
steep mise m the general price level
of all commodities 14 has not been
possible to reduce the value of the
property pilferred during the year
1973

Increase 1y DPrice of Arabian Crude
by EXXON

1170 SHRI JYOTIRMOY BOSU
SHRI MADHURYYA HAL.
DAR

Will the Minster of PETROLEUM
AND CHEMICALS be pleased to
state

(a) whether EXXON has sharply
increased the price of Araban Mix by
another 30 cents with effect from
October 31, 1974,

(b) whether this would mean an
additional burden on the exchequer
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of about Rs 5 crores in a full year,
(¢) if so, the facts thereof, and

(d) Government's
to?

reaclion there-

THE DEPU1lY MINISTER IN THE
MINISTRY Or' PETROLEUM AND
CHEMICALS (SHRI C P MAJHD
1a) EXXON has incteased the prie
of Arabian Mix b, 33 ccnts per barrel
with effect from 8rd October, 1974

(b) and (c) Yes Sir

(d) EXXON huave been asked to
clarify the reacons for increase and
quantily them

Implementation of Demands of Raul-
waymen conceded by Railways

1171 SHRI JYOTIRMOY BOSU
Will the Minster of RAILWAYS be
pPleasd to statc

(a) whethcr op the eve of the last
All India Genrial strike of Rallway-
men, hig Minntiy conceded some of
the demands ot tht employecs

(b) 11 sv what are those demands,

(e) whether any ol those demands
have been imnlemented and

(d) 1f so the gabent teaturcs theie-
of?

THE DEPUTY MIMSTFR IN 1HE
MINISTRY ©OF hAILWAYs (SHRI
BUTA SINGH) (a) and (b) Yes cer-
tain concessions were agreed to Man-
ly these are-(1) Implcmentation of
Miabhoy s Award n tolo  (n) Cadre
review and upgiadation of Class III and
Class IV stafl (1) Job evaluation
witiun the iramework of the Pay
Commussion’s recommendationg (1v)
Remova] of anomalies arising as a re-
sult of Pay Commission's recommen-
dations (v) Certain pohicies with
regard to employment of casual labour
and (w1) Opening of fair price shops
in railway colonies housing mere than
300 families
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(c) and (d) Action has been initia-
ted on all these concessions and they
are ih the process of implernentatitn.

Employees Suffered Dismigsal|
Suspension gue to lagi Al India
Genera] strike of Railwaymen

1172, SHRI JYOTIRMOY BOSU:

SHRIMATI SAVITRI
SHYAM:

Will the Minister of RAILWAYS
e pleased to state:

(a) Railway-wise total number of
employees (1) dismissed and (2) still
under guspension on charges of parti-
cipating in the last All India General
strike of railwaymen; angd

(b) what steps, if any, are being
taken to reinstate these employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b) No rail-
way employee is normally dismissed
from service or suspended for mere
patticipation in a strike. In the strike
of May, 1974, however. railway-wise
tolal-number of employees dismissed
and still under suspension is given as
per statement enclosed.

Appeals and representationg are un-
der active consideration on the Rail-
ways and already nearly 12000 em-
ployecs have been taken back to duty,

Statement
Total Total
number number
of of
Railway employees employecs
divmissed/  still
removed/ under
terminated suspension
Central - . 1701 118
Eastern * . . 2585 1685
Northern . . :%89 79
North Eastern 26 262
Northeast Frontier - 3336 9
Southern . . 530 55
South Central . 707 .
South Eastern . 2098 263
Western . aso7 46
TOTAL * 16679 997
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Engniry into the Affalrsy of 11 Com-
panies of Tatas by MRETP. Com-
‘intuidon

1173. SHRI C. K. CHANDRAPPAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed tp gtate:

(a) whether Monopolies and Res-
trictive Trade Practices Commission
has conducted enquiry into the gffsirs
of the 11 companiey belonging to
Tatas; and

(b) if so, the salient features of the
findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI DEDA.
BRATA BARUA) (a) and (b) The
Monopolies and Restrictive Trade
Practices Commission has so far in-
stituted enquiries under section 10
(a) (1) and 10(a) (iii) of th= Mono-
polies and Restrictive Trade Prac-
tices Act, 1869 against the following
companies belonging to the Tata
Group-

Section 10(a) (i):

(1) Indian Tube Co. Ltd. and its
3 distributors of Delhi.

Section 10 (a) (iii)

(1) Tata Engincering & Locomo-
tive Co. Lid.

(2) Tata Oil Mills Co, Ltd
(3) Swadeshi Mills Co. Ltd.

(4) Ahmedabad Advance
Litd.

(5) Tata Mills Ltd.

(68) Central India Spg. & Mfg, Co.
Ltd.

(7) Tata Chemicals Ltd.

All the above enquiries are at the
stage of pleadings, except ih the case
of the enquiry under section 10(a) (i)
of the Monopolies and  Restrictive

Mills
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Trade Practices Act against the Indian
Tube Co. Lid. and its 8 distributors of
Deihi In which case the Commuission
vide its Order dated the 1lth April,
1974 approved on trialg basis for one
year the Scheme of Distribution sub-
mitted by the Distributors and second-
ed by the Indian Tube Co. Ltd. The
distributors have, however, how ap-
proached the Commission for certain
amendments to the Scheme. The mat-
ter is under consideration of the Com.
mission.

The Pipe Dealers Association have
since filed an appeal under section 55
of the MRTP Act in the Supréme
Court against the Commission’s Judge-
ment dated the 11th April, 1974.

The report of the Commission in
respect of the proposal of the Tata
Engineering and Locomotive Company
Limited for expansion in the field of
commercial vehicle, referred to it by
the Central Government under section
2 was laid on the Table of the House
on the 4th December, 1973. along with
Central Government's orders thereon.

Disagreement over Financing of Broad
gauge Line for Martin Rallway Pro-
jeot in West Bengal

1174. SHRI SAMAR MUKHERJEE:

SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether there ig disagreement
between the Centre and the State
Government over the financing of the
broad gauge Martin Light Railway
project in West Bengal;

(b) the galient features thereof; and

(c) the reaction
thereto?

of Government

THE DEPUTY MINISTER IN THE
_MJNISTRY OF RAILWAYS (SHRI
‘BUTA SINGH): (a) to (¢). The cons-
ifruction of a broad gauge line from
{Howrah to Sheakhala and Howrah to
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Amta, with a branch line from Bara-
gachia to Champallanga, was approved
by Parliamefit, on the basis of 30 per
cent participation of the State Govern-
ment in the cost of comstruction and
operation of the lines. This financial
arrangement has again been communi-
cated of the Government of West
Bengal for formal acceptance. The
matter i8 under consideration of the
State Government.

Loss of increment, Break-in-Service,
Promotion to Employees for taking
part in Recent Raflway SBtrike

1175. SHRI SAMAR MUKHERJEE:

Will the Minister of RAILWAYS be
pleased to state:

(a) the total number of Railway
workers who had lost increment suf-
fered break-in-gervice or lost promo-
tion for taking part in the Railway
strike of May, 1974;

(b) break-up region-wise thereof;
and

(¢) future action proposed by Gov-
ernment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). The
number of Railway workers who
suffered break-in-service, zonewise, is
as follows:

Railway Number
Central 65,602
Eastern 1,15,868
Northern 38,453
North Eastern 17,508
Northeast Frontier 65,000
Southern 65,115
South Central 43,748
South Eastern 78,869
Western 72,581

The staff do not loss increment but
this is postponed corresponding to the
period ior which they were on strike.
They do not loss seniority or prome-
tion. ;
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(e) In consideration of the fact that
a number of staff may have absented
themselves from their duties possibly
because of reasons such as intimidation
and threats of violence the General
Managers were empowered to condone
the break in service after verification
depending on the extenuating circums-
tances. Out of a total of 5.01 lakhs
employees, break in service has so far
been condoned 1n the case of about
3.4 lakhs employees.
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Waiting List of SC/ST for nomina-
tiog to various Pests Reserved fer
them

1180 SHRI SAKTI

SARKAR,

Will the Minister of RAILWAYS
be pleased to state:

KUMAR

(a) whether the various Railways
Service Commuissions and  other
reciting authoritieg under the Rail-
way Ministry are able to nominate
Scheduled Caste and Scheduled
Tribe persons agawmnst all reserved
vacancies for various secretariat
services, but ay many persons nomi-
nated for these posts do not report
for duty some reserved posts remain
unfilled;

(b) whether u larger number of
Scheduled Caste and Schedule Tribe
persons qualify for varioug secretariat
jobs, but the authorities concerned
usually nominate only that number of
candidates as are actually required to
be appointed agamst available
reserved vacancies, without maintain-
ing waiting lists for filing subsequent
vacancies and

(¢) if s0, whether the Mimistry
proppse to consider the desirability
of issuing suitable instructiong to the
authorities concerned to maintain
such waiting lists?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH)- (a) to (¢) The infor-
mation is being collected and will be
laid on the Table of the Sabha.



195 Written Answers

Appointment of Scheduled Caste and
Scheduleg Tribe Persons in Gauhati
Refinery

1181, SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleas-
ed to state:

(a) the steps taken to appoint
Scheduled Caste/Tribe persons in
Class II supervisory posts in the
Gauhati 011 Refinery, in pursuance of
recommendations made in their Sixth
Report by the Parhameniaiy Com-
mittee on the welfare of Scheduled
Castes and Scheduled Tribes (Fifth
Lok Sabha);

(b) the steps taken to draw-up
suitable training plans for in-service
training of the Scheduled Caste and
Scheduled Tribe employees of ihat
Refinery for increasing the represen-
tation of these communitieg in its
Class I and Class II services, as
recommended in the above report
(of the Parliamentary Committee on
the Welfare of Scheduled Castes and
Scheduled Tribes) ; and

(e) the latest position as regards
the representation of these communi-
ttes in the above posts in the
Refinery? |

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHI)-
(a) As per recruitment pohcy of the
Corporation, direect recruitment to
Class I1 supervisory post is not resor-
ted to unless suitable departmental
candidate is not available for promo-
tion. While considering the depart-
mental candidates for promotion due
weightage is given to the Scheduled
Castes/Scheduled Tribes candidates in
accordance with the instructiong issued
by the Government, No direct recruit-
ment in Class II supervisory category
in Gauhati Refinery has however been
made since 1972,
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(b) Refinery Management have al-
ready drawn up a training scheme and
are 1imparting in-plant training in
various vocations to the employees of
the refinery including Scheduled
Castes/Scheduled Tribes employees

(c) The latest position of the repre-
sentation of Scheduled Castes/Sche-
duled Tribes communmities in Gauhati
Reflnery is as under:-

Class In SC ST
position Candidates Candidates

1) 134 2 2
11y 16: 13 1

Instructiong issueg to sulphuric acid

manufacturers regarding Production,

Allocation and Disposal of sulphur and
acid

1182 SHRI SAKTI KUMAR
SARKAR:

SHRI TUNA ORAON:
SHR1 LUTFUL HAQUE:

SHRI DEBENDRA NATH
MAHATA:

Will the Minister of PETROLEUM
AND CI'EMICALS be pleased to state:

(a) whether his Mimstry has
instructed the Acid manufacturers to
furnish to the Ministry particulars
regarding (1) the production of acid
in 1873-74, (2) allocation of sulphur
in 1973-74 and the quantity actually
received, (3) disposal with details of
the acid produced;

(b) if so, the broad outlines of the
information received so far from each
of the manufacturers; and

(c) action taken s0 far for the
rational supply of acid to the small
scale industry in West Bengal?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) Yes, Sir. Information on the
points mentioned in the question was
called for from the Sulphuric Acid
manufacturers in the Calcutta Region.

(b) A statement is attached,

(c) The position was reviewed at a
meeting held jointly with the repre-
sentatives of the manufacturers and
the consumers The manufacturers
have been advised to make special
efforts to meet the sulphuric acid re-
quirements of the small-scale units.
In regard to price aspect they were
also adwised to agree on g price ‘which
would be fair to both the parties.

Statement
Name of Unit Production of Allocation of  Disposal with details, of acid
acid in 1973-74 bulphnxm :Pn 74 produced
rncelved
I 2 3 4
1. Mfs. Jay Shree Chemi- 17,592 tonnes $198 tonnes Consumed in the production
cals * and Fertlizers (actually received)  _ of superphosphate.
Lid., Calcutta.
2. M/s. C. D. Thakkar &
Co., Calcutta. 6,440 tonnes 2,277 tonnes 50% to Bokaro Steel Plant,
(received) A
& Patratu Thermal Power
Station, Steel
f;lé';‘};; Seuni % Dutgapar,
arauni l'mr.-
Indian Oil
Barauni
Station and some manu-
facturers near their fac-
tory. Balance is consumed
by their own factory for
pmd;!cnm of u.lu‘:gnmn fer-
agnesiurn Sulphate,
Zinc Sulphate etc. g
3. M/s. Phosphate Co. 22,590 tonnes  Allocation® Consumed  in
Ltd., Calcutta. (for calender 10,000 tonnes their own
year 1973) Recetved : factory 17.900
9345 tonnes  Sold tonnes
4821
tonnes

Manufacture and distribution of Seda
Ash
1183. SHRI SAKTI KUMAR
SARKAR:
SHRI TUNA ORAON:
SHRI DEBENDRA NATH
MAHATA:

Will the Minister of PETROLEUM
m CHEMICALS be pleased to

(a) the names of the manufacturing
concerns engaged in producing Soda
Ash;

(b) the method for it distribution;
and

(c) the extent of utilisation of
installed capacity of each unit during
the last three years?
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THE MINISTER OF STATE IN THE
MINITRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) 1. M/s. Tata Chemicals Ltd,
Mithapur (Gujarat).

2. M/s, Saurashtra Chemicals, Porban-
dar (Gujarat)

3. M/s. Dhrangadhra Chamicals Ltd.,
Dhrangadhra (Gujarat)

4. M/s, Sahu Chemicals & Fertilisers
Ltd., Varanasi (UP.).
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(b) There is no control en distribu-
tion of soda ash ap the manpufacturers
follow their own Bystems of distribu-
tion either direct to consuming imdus-
trieg or through depots or through tra-
ders etc.

(c) The installed capacity and pro-
duction of the four manufacturing
units during the last three years were
ag under:—

S. Name of units Installed
No. Capacity Production (tomnes)
(tonnes)
1971 1972 1973
1 M/s. Tata Chemicals Ltd., Mithapur
(Guyparat) - 250,000 204,900 225,120 221,046
2 M/s, Saurashtra  Chemucals, Porbander
(Gujarat) . d . + 168,000 196,900 185,890 169,755
3 5. Dharangadhra Chemical Works Ltd.
%hwpdhm (Guijarat) . * 50,000 52,800  $3.530 57,574
4 . Sahu Chomacals and Fertilizers (The
ew Central Jute Mills Co. Itd.) Sahu-
pur, Varanasi, U, P. . . * 40,000 24,300 21,200 19,799

Proposals for Rallway lineg in Megha-

laya, Arunachal Pradesh, Manipur,

Tripura and Mizoram in 5th Five Year
Plan

1184. SHRI NOORUL HUDA: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government have aban-
doned the proposed construction of
railway lines in Meghalaya, Arunachal
Pradesh, Manipur, Tripura and Mizo-
ram during the Fifth Five Year Pian
period; ang

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) The position is explained below:
Surveys for the following proposed
new lines in these States have been
completed and their reports are under
examination/have been examined:

(i) Silchar Jiribagm (Manipur).

(i) Dharmanagar-Agartala (Tri-
pura) *

(iil) Dharmanggar - Kumarghat-
Kailashahar (Tripura).
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(av) Agartala-Sabrooms

Construction of Dharmanagar-Kumar-
ghat M.G. hine was to be taken up
during the current financial year sub-
ject to avalability of funds by the N.E
Ovuneil. The work has not been taken
up as the N.E. Council has not been
able to allocate funds for this project
so fer, Construction of Silchar Jin-
pam, and Kumarghat-Agartala-Sab-
yoom would be teken up during the
Fifth Plan subject to the avatlablity
of funds, Surveys for the proposals
from 1 to 7 which would serve the
States mdicated agaunst each are pro-
posed to be taken up/are 1n progress
at the cost of the N.E.. Council: —

(Tripura).

1. Pancheratnaghat-Dudnaa-Dar-
angu (BG) (with wagon ferry ar-
rangements/bridge over Brahma-
putra river between Jogighopa and
Pancharatnaghat) (Assan: & Megha-
laya)

2 Gauhati-Burnihat
Meghalaya)

3. Lalaghat-SBairang (MG) (Assam
& Mizoram)

4 Rangapara / Balipara-Bhaluk-
pung (MG) (Assam & Arunachal
Pradesh)

§ Tipling-Ttanagar (MG) (Assam
& Arunchal Pradesh)

6 Murkongselek-Passighat
(Assam & Arunachal! Pradesn)

T Gauhati-Dudnar (Assam)

8. Sidings between Akhaura (in
(Bangladesh) and Agartala (in Tr-
pura) and Beloma Station (in-
Bangladesh) and Beloma Cuy (m.
Tripura)

Further consideration will be giwven
to the construction of these Lines after
the surveys are completed

(Assam &

(MG)

All the above Lines are expected to
be unremunerative and suitable ar-
rangements will have to be worked
out to protect the Railways aganst re-
curring losses, Funds will also have

e

to be found in the 5th Plan for the
construction of these lines.

Memorandum regarding pon-payment
of HRA tp Signallery at Madras

1185. SHRI NOORUL HUDA: Wil
the Mumster of RAILWAYS be
pleased to state.

(a) whether his Ministry Iave
received any memorsrdum Yegarding
the non-payment of House Rent

Allowence to Signaliers worimg at
Madras,

(b) the salient points thereof; and

(c) reaction of Government there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) and (¢). Question does not
arise

Temporary statug to casual labourers
engaged in Tinsukia-Namrup Section
(Northwast Frontier Railway)

1186. SHRI NURUL HUDA: Wwill
the Mumster of RAILWAYS be
pleased to state.

(a) whether he received any re-
presentation regarding the grant of
temporary status te casual lwbourers
engaged in relaying work in Tinsulia.
Namrup Section of Northeast Frontier
Railway;

(b) it so, salient features thereof;
and

(c) the steps taken by Government
in this matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYg (SHRI
BUTA SINGH) (a) Yes.

(b) The request is that cusual la¥ou-
rers who have completed 4 momthy 1n
relaying work should be granted fem-
porary status
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(c) Relaying work is Project work.
Casual labour employed op Projects
are not eligible for temporary status
but only for being paid wages at
1/30th of the minimum of the scale
plus dearness allowance on comple-
tion of six months continuous service.

Inadequatie supply of Sulphuric Acld
to mmall Industries in West Bengal

1187, SHRI S, N. SINGH DEO:
SHRI TUNA ORAON:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether his Ministry has recei.
ved any representation from the small
units in West Bengal about the diffi-
culties in getting adequate quantities
of Sulphuric Acid at reasonable pri-
ces; . y

(b) if so, the broad outlines of the
representations; and

" (¢) the nction taken thereon so far?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K, R. GANESH):
(a) and (b). Yes, Sit. The repre-
sentationg were to the effect that
supplies of sulphuric geid to small
scale units in the Calcutta region were
inadequate and that the prices charged
for the supplies made were also high.

(c) The position was reviewed at
a meeting held jointly with the re-
presentatives of the manufacturers and
the consumers, The manufacturers
have been advised to make special
efforts to meet sulphuric acid require-
ment of small-scals units, In regard
to the price aspect, they were also
advised to agree on & price which
would be fair to both the parties,
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Losy to Durgapur Projects Limited
due to clandesting supply of gas

1188. SHRI M. KATHAMUTHU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Durgapur Projects
Limited has been losing Rs, 4,860,000
8 month for some time because of
the clandesting supply of gar to
industrial and domestic consumenrs
by its officials;

(b) if so, the facts thereof; and

(c) steps  taken against thoge
officials?

THE DEPUTY MINIST T
MINISTRY OF PETROL%DI[N ANH%
CHEMICALS (SHRI C. P. MAJHI):
(a) to (¢). The requisite information
is being collected and will be placed
on the Table of the Lok Sabhg as
early as possible.

Employees of different status guffered

punishment due to strike om Central

Railway, Division-wise and Workshop-
wise

1189. SHRIMATI ROZA DESH-
PANDE; Will the Minister of RAIL-
WAYgs be pleased to state:

(a) the number of es
permanent, temporary, casual on
monthly rates of pay and casua] on
daily rates of wages, who were dia-
missed, removed or whose services
were términated due to May, 1074
strike on the Central Railway, Divi-
sion-wise and workshop-wise;

(b) the number of employees of
each category, who have gince been
taken back on duty;

(c) the number of employees of each
category who are yet to be taken
back; and

(d) the reasons for the delay in
their re-insgtatement?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYs (SHRI
BUTA SINGH): (a) to (c). A state-
ment ig laid on the Table of the
House. (Placed in Library. See No.
LT—8504/74) .

(d) Individual appeals submitted
by the staff are being reviewed on
case to case basis. The process 1s con-
tinuing and the administration are
doing their utmost to  review cases
as expeditiously as is possible. Re-
engagement of casua] labour depends
also op the work needs and resources
position.

Reirenchment of employees in Engl-
Department under LO.Ws. and
B. R. Is. Indian Rallways

1190. SHRIMATI ROZA DESH-
PANDE: Wil the Mimster of RAIL-
WAYS be pleased to state:

(a) whether retrenchment of em-
ployees in the Engineering Depart-
ment under IOWs and BRI are going
on through out the Indian Railway
system;

(b) whether before resorting to
retrenchment, a cadre review of these
cstablishments in each Division, as
promised by the Raillway Minister
had been undertaken; and

{¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYsg (SHRI
BUTA SINGH): (a) to (¢). Due to
curtailment and slowing down of Civil
Engineering works there has been
reduction in the staff strength of the
construction branch. Ag a result a
few staff were surplus to requirements
but there hag been no retrenchment
of regular staff since the policy of
Governmen; is not to retrench staff
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but to absorb them ipn alternative posts
after giving them conversion {rajning
where necessary. Those who get
retrenched are ‘mostly casual labour.
Cadre review does teke place and it
is only after reviewing the position
in the Lght of curtailment of funds,
that lists of casual labour to be retren.
ched are drawn up. Those who are
laid off are givem all the benefits pre-
scribed in the Industrial Disputes Act.

Employees suffered dismissal removal/

termination in Production Units of

Rallway Bogrd—L C. F,, D.L. W. and
C.L.W.

1191. SHRIMATI ROZA DESH-
PANDE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the number of employees,
permanent, temporary, casual on
monthly rates of pay, casual on daily
rates of wages, who were dismissed,
removed or whose services were
terminated, due to May, 1874 strikes,
in each of the Production Units
under the Railway Board—ICF, DLW
and CLW;

(b) the number of employees of
each category who have since been
taken back o duty;

(c) the number of employees of
each category who are yet to be taken
back; and

(d) the reasons for the delay in
their re-instatement?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYs (SHRI
BUTA SINGH): (a) to (c). A state-
ment is attached.

(d) The appeals submitted by the
staff in question against dismissal
removal/termination from service are
being considered sympathetically on
the merits of each case. The process
is continuing. Re-engagement of
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capual lgbour depends op the actual
requirementg of the Production Units.

Siateraent

Perman- Tempo- Casual
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ent staff “Srt!;ﬂ‘ Labour
() CLW. - 44 .. 65
DLW. - 1x
LCF. . 24 o 5
() CLW. - 4
DLwW.
1CF. . 20 .. 4
(c) CLW. - 1 .. 65
PLW. - 1
I.CPF. . 4 1

Trade Organisation’s gemand for with-
drawal of punitive action taken after
May, 1974 strike

1192, SHRIMATI SAVITRI
SHYAM- Will the Minister of RAIL-
WAYS be pleased to gtate:

(a) whether a number of Trade
Union Organsations of Railways and
others have demanded from tmme to
time after the Railway strike of May,
1954 that Government weould with-
draw all the punitive actions taken
on different categories of Railway
employees who had participated 'n
the said Raflway strike either direct-
ly or indirectly;

(b) whether Government have
also received some resolutions passed
by them in this connection, if so, the
salient featunes thereof; and

(c) the reaction of Government
theveto and the action taken by Gov-
eyumnent. therein?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYg (SHRI
BUTA SINGH): (s) and (b). Yes,
The representations receiveq from er
the resolutions passed by certain
labour Organisations have generally
urged Government that all the striking
railway staff whose services were
dispensed with or who were suspended
from service in the context of the
sirike 1y May, 1974, should be taken
back to duty, that the break in ger-
ice of those who participated in the
strike, should be condoneg and that
cases instituted against them under
DIR, MISA and other laws should be
withdrawn.

(c) Suitable action against the staff
who had flouted the law of the land
and violated clear orders, had to be
taken, However, after the strike was
called off unconditionally, Government
took a sympathetic view of the matter.
Individual appeals subrmitted by the
affected employees have been review=~
ed by the competens authority and
based on the merits of each cases about
12,000 of a total of over 16,000 em-
ployees whose services were dispensed
with, have been taken back to duty.
Wherever there have been extenuating
circumstances and the staff could not
come to work because of intimidation,
violence etc the break in service has
been condoned, so far the break in
service of about 3 4 lakhs of employ-
yees has been condoned

Representation of SO/ST in various
services and posts on Indian Railways

1193. SHRI S, M. SIDDAYYA:

Will the Minister of RAILWAYS
be pleased to state:

(a) the tota] number of employees
on each of the Railways, Railway
Service Commissions and other offices
under the Railway Board, as on lst
January, 1074, in various classes of
services and posis;
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tb) the numbher of (1) Scheduled
Caste and (u) Scheduled Tribe per-
sons samongst those mentioned 1n (&)
above:

(¢) the teasons fur uhaes repic-
sentation of the Scheduled Castes
and Scheduled 'Tribes, if any, in the
above services and posts; and

(d) specific steps undertaken dur-
ing the last two years, to increase
the representation of these communi-
tieg in trese services and postg?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYg (SHRI
BUTA SINGH)- (a) and (b} In-
iormation 15 being vollected ang will
be laid op the Tahle of the Sabha

(¢) Chapter II of the Report on the
progress made on the Railways m the
intake of Scheduled Castes and Sche-
duled Tribes for the half year ending
30-9-1973, copies of which are avail-
able in the Parhament Library, enlists
the concessions admissible to Schedul-
cd Castes and Scheduled Tribes in
the matter of recruitment and pro-
motion.

So far as direct recruitment is con-
cerned certam posts reserved for these
communities could not be filled by
them mainly because of non-availabi-
lity of candidates from these commu-
nities with necessary techumical gqual-
fications.

As regards promotion auotas, the
same could nui be utilised fully ag the
employees concerned were either not
able to obian the nunmimum qualifying
marks or were mot available in lower
categrries for consideration altogether

(d) Intormation is contained in the
stalement attached.

Statement

Apart from the concessions men-
tioned in Chapter II of the Report
referred to in reoly to part (¢) of the
Question, the following further steps
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have been taken to increase the intake
ot Scheduleg Castes and Scheduled
Tribes both in the case of direet re-
cruilment and premotion during tue
las; lwo years'

(1) A Spewal Cell has been esiab-
lished in the Railway Board
which is headed by an Addi-
tiona) Director who jg assisted
by two Advisers

(1) A Semor Scale post of Senior
Peisunnel Officer has  been
created on each zonal Rallway
exclusively to deal with the
cases of direct recruitment
and promolion of these com-
munilies. He is assisted by
Inspectorial and other staff.

{m) Railways kave been adwised
that so far as Class IV direct
recruitment is concerned, the
requisite number of Scheduled
Castes and Scheduled Tribes,
if not found among the exis-
ting casual labour and substi-
tutes, should be taken from
the oj:.or market

(1v) A gpecial conference of the
Chairmen of the Railway Ser-
vice Commussiong was called
in June, 1974 to impress upon
them that while recruiting
candidates for tine Railways
they shoulq ensure proper re-
piesentation of these commu-
nities

fv) In regard to the recruitment
ot Scheduled Tribes in Class
IIT and Class IV vacancies,
the Railways have been direc-
ted that the Inspectorial staft
attached to the Senior Per-
sonnel Officerg (Reservation)
should contact the Tribal
people through various agen-
cies such as Associations re-
presenting the Tribal people,
Principals and Head Masters
in Colleges and Schools located
in Tribal belts and Missionary
organisations doing welfare
work in Tribal areas etc.
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(vi)

(vit)

(viii)

(ix)

Written Auswerg

So far as promotion is con-
cerned, it has again been
impressed on the Railway ad-
ministrations that all casesg of
supersession 'must bg submit-
ted to the General Manager/
authority concerned for re-
view.

Orders have recently beeu
issued that in the case .f pro-
motion, if the requisite num-
ber of Scheduled Caste and
Scheduled Trib» candidates
are not available for being
placed on the panel in spite
of various 1claxations alieady
granted. the best among them
ie. who secure the highest
marks, should be earmarked
for being placed on the panel
to the exteni varcancies have
been reserved in their favour.
The pane] excluding the name,
of such persoms may be de-
clared provisionally. Therc-
after the Scheduled Caste and
Scheduled Tribe  candidute:
who have been so earmarked
may be promoted ad hoc for
a period of six monthy agoinst
the wvacancies reserved for
them. At the end of the six
months' period, a special re-
port should be obtained on
the working of these candi-
dates and the case put up by
the Department concerned to
the General Manager fur
review, with » Vview 1o sec
whether these  candidates
could be continued and pro-
moted finally against the re-
served vacancies.

Orders have issued providing
for reservation in promotion
to the categories and posts n
Class I, I, III and IV filled on
the basis of senmority cum
suitability provided the vle-
meni of direct recruitment to
these grades, if any, does not
exceed 50 per cent.

Orders have also issued pro-
viding for reservation in

NOVEMBER 18, 1974
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favour of Scheduleq Cpstes
and Scheduled Tribes in pro-
motion made on the basis of
Selection from Class III to
Clasg II gnd from Class II to
the lowest rung of Class 1
Services where the clement
of direct recruitment does
not exceed 50 per cent.

Nomination of SC/ST Officers on DPC
and Seiection PBoard

1194, SHRI S, M. SIDDAYYA:

Will the Minister of TATILWAYS
be pleascd 1w state,

\a) whether Scheduled Castes|
Tribes officers are being 1nvariably
nominated on the Departmental Pro-
motin Comm.ttees and  Sewcction
Board, for promotion|recruitment to
varous posls on the Railways; and

(b) 1if this procedure is not being
followed by any offices, the names of
Luch wfi o wad Ltut roarons for then
not following thiz procedure?

THE DePUTY MINISS ki 1IN THE
MINISTRY OF RAILWAYg {SHRI
BUTA SINGH) (a) and (b). The
recommendation of the committee on
the welfare of Scheduled Castes and
Scheduleq Tribes for inclusion of at
leasy one Scheduled Caste/Scheduled
Tribe member on all Selection Boards/
Recruitmeny Committees has  been
brought to the ngtice of concerned
authorit*es It may noi always  bu
possible to include Scheduled Caste
Scheduleg Tribe officerg in the Selec-
tion Committees having regard to the
technical nature of much of the
work on the Railways which calls
for technica] deparimemtal officers of
appropriate statu. and  background
bemy in these Committees It thas,
howoever heen impressed on the Rail-
way Administrations that the recom-
mendation of the Committec should
be kept in view and followed as fur
as possible while nominating officers
on the Departmenta] Promotion Com-
mittees/Selection Boards etc.
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In regard to recruitment ta Class
III service which is done threugh the
Railway Service Commissions, in ad-
dition to the directive mentioned above
Chairman, Members of these Com-
missions are generally drawn from
the Scheduled Caste/Tribe commu-
mties, Scheduleq Castes/Tribes and
niinority communities contribute the
wnajority of personnel on these Com-
missions.

Association of S.C./ST Representa-
tives Association with working of
Housing Committees on Railways
1185. SHR] S. M. SIDDAYYA:
SHRI P. M. SAYEED:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether suitable 1nstructions
have been issued to the various
Railway authorities to associate
representalives of the Scheduled

Castes/Tribeg with the working of the
Housing Committees set up under
them; and

(b) if so, when were these instruc-
twns issued and whether these aic
being  strictly followed by all
concerned?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYs (SHRI
BUTA SINGH): (a) and (b). Yes
Instructlions in thig regard were is-
sued by the Raillway Board op 21st
June, 1971 and arc being followed
wherever Housing Committees have
been constituted. Railway Adminis-
trations which have not implemented
these instructions so far. are being
nsked to do so.

Comprehensive jnformation about posts
reserved for S.C./S.T. in various
Railways

1188, SHRI S. M. SIDDAYYA: Will
the Minister of RAILWAYS be pleas-
w1 to state:

(a} whether, as recommended in
the Fiftcenth Report of the Parlia-
mentary Committee on the Welfare of
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Scheduled Castes and Scheduled
Tribes (Fifth Lok Sabha) a
brochure giving comprehensive in-
formation about the posts reserved
for the Scheduled Castes and
Scheduled Tribes in the various Rail-
ways, methods of recruitment, qualf-
fications required and other conces-
sions and facilities available for them
has been published; and

(b) if so, whether a copy of that
brochure will be laad on the Table
of the House?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYg (SHRI
BUTA SINGH): (a) and (b). The
Brochure on the lincs of the one is-
sued by the Department of Personnel
iv under compilation in this Ministry.
Copies thereof wil] be supplied to the
Parliament Library as soon as the
same 1g prinied and published.
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Applicationg pending with Governmen
for submission to MRTP Commissio

1199. FPROF, MADHU DANDA
VATE: Wil] the Minister of LAW
JUBTICE AND COMPANY AFFAIRL
be pleascd to state:

(a) whether a number of applica-
tions are pending with Government
for submission to Monopolies and
Restrictive Trade Practices Commis-
sion for its clearance;

(b) if so. the particulars and salient
features of such applications;

(e¢) whether the delay in proces-
ving of the applications by Govern-
ment has resulted in fellure in re.
aching the tragets of production by
the applicants/industries; and

(dy if so. what stepg have been
taken to help to maintain the tempr
of high production?



z17 Whritten Answers KARTIKA 78, 1896 (SAKA)

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR] BEDA-
BRATA BARUA). (a) No, Sir. In
this coniext attention ig invited to the
general review in regard to the exe-
cution of the provisions of Chapter IlI
in respect of conecentration of eco-
nomic power contained in Chapter I
of the First Report o, the Working
and Administration of the M.R.T.P
Act, 1968 for the period ended 3lst
Dreember, 1971, read with para 4 of
Chapter I of the Seconq Report for
the year ended 31st December, 1972,
both of which were laid on the Table
of the House, wherein it was stated
that in dealing with various applica-
tions under Chapter III of the Act,
close scrutiny is exercised with refer-
cnce to the broad guidelines laid down
in Section 28 of the M.R.T.P. Act with
particular reference to the list of
14 points enumerated at pages 3-4 of
the former Report, The policy with
regard to the necessity or otherwise
of referring an application under
Chapter TIT to the Commission has
been explained in the said paragraphs
of the relevant Reports

{h) Does not arise

(c) and (d). In pursuance of the
revised industria] policy announced
through a Press Nole dated the 2od
February, 1973 Government decided
to introduce with effect from the 1st
November, 1973, a new system for
processing industrial approvals, the
essential feature of which is that de-
cision should be comrmunicated to
applicants in respect of pre-invest-
ment approvals within certain time
targets. The time target where MRTP
clearance is involved will be 150 days.
This time schedule is, by and large,
being observed unless there iy delay
in obtaining information/data from
applicant companies etc. The policy
followaed by the Government in the
matter of industrial licensing is con-
tained in the guidelines for Industries
1874-75, copies of which are placed in
the Parliament Library of the House
for reference by Members
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Sale of counterfei Raiiway Tiokets
through Raiiway Booking Office at
V.T., Bombay

1200. PROF, MADHU DANDA-
VATE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether counterfeit Rallway
Tickets are being sold through
Raylway Booking office at Victoria
Terminus, Bombay;

(b) whether a person travelling
trom Bombay to Poona was arrested
by Railway Police at V.T. for posses-
sing counterfeit Railway Ticket
purchased from the local Booking
Office at V.T. recently; and

(e) 1if so, facts of the incident and
the loss to the Railways therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYs (SHRI
BUTA SINGH): (a) to (¢). On an
information that irregularitieg were
bemng commitied by one of the Asstt.
Coaching Clerks at Victoria Terminus
Booking Offices, a check was conducteq
by the Vigilance Organisation of the
Central Railway on 19-10-1974. Dur-
ing the course of the dheck, a tickey
purchased by a passenger from the
concerned Clerk was found to be
fake On being questioned, the con-
rerned Clerk admitted to have sold
the said ticket and also produced 62
more forged Second Class Mail/Ex-
press tickets ex Bombav V T. to
Poona. The concerneq Booking Clerk
has been placed under suspension.
The case hag since beep 1eferred to
the Central Bureau of Investigation
for further investigation The extent
of loss suffered on thig count is not
fully known at this stage. On the
same day, separately a passenger was
arrested by the Government Railway
Police ag he wag found to be travel-
ling on a fake ticket purchased from
Victoria Terminus Booking Office.
However, the Railway  Magistrate
ordered hisg release when it came to
light that counterfeit Railway tickets
had beeyn sold at the Booking Office
at Victoria Terminus.
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Adjournment
12 05 hrs I hold the matter to be m order and

MOTION FOR ADJOURNMENT
FAMINL (ONDITION IN THE COUNTRY

MR SPEAKER Earlier I had re-
cuved several notices of adjournment
motion tegaiding famine ¢ondition 1n
the country that 1s irom Shi: Samar

Guha and sixteen other friends
lhen names aie
(1) Shi1 Samai Guha (2) Shui

Jagdish Bhattacharyya (3}
Shii & M Banerjee (4) Shn

Madhu Limaye (5) Shn
Jagannathiao Joshi1 (6) Shn
Saro) Mukherje¢, (T) Shn

Nuotul Huda (d) Shuy Samu
Mukherjee (9) Shii krishna
Chandra Halde:  (10) Shn
Dimn  Bhattacharyya (11)
Shit C k Chandrappan Shn
Indtant Gupt: (12) Shuy D
K Panda Shr1 Ramaatat
Shastri  (13) Shiy Jyotumoy
Bosu (14) Shm Biren Dutta
(15) Shi1 Janeshwar Mishia
{16) 8hii Prasanabhat Mchta
t i) Shi1 Ranen Sen Shri
H N Mukheijee Shri Bhe
gendra Jha

As you know I examined all these
Though 1 do not deny your right to
raise this question yet all of them
cannot be ramsed together So I
found out which 1s containing thc
maximum powint of view That 15 the
one which 15 rused by Shn Sama
Guha Hc has also sccured first place
in the ballot It reads as under

‘Faillure of the Govuinment to

effectively dea] with  the
tamine condilion prevailing
i West Bengal, Assam,

Ownssa Bihar  Eastern UP
and other parts of the coun-
try and arrange for adequate
relief measures resulting in
many thousand cases of star-
\ ition deaths’

I giwve my consent to the moving of
the motion The Memter may ask
for leavp of the Houwe

SHR] SAMAR GUHA (Conta1) Sir
I beg leave of the House to move
the adjournment motion which reads
as under

Failure pf the Government to
effectivily deal with the
famine condition prevailing in
West Bengal, Assam, Orissa
Bihar Eastern UP MP and
other parts of the country and
arrange for adeguate relief
measures resulting 1n many
thousand cases of starvation
deaths

MR SPEAKER
posed’

Is the leave op-

SHR! ATAL BIHAHRI VAJPAYELR
(Gwalon) [ request the Parhamen-
tary Affaus Minstar not to oppose this
motion 1 know when there was a
fummg 1 the harpjan colony « Con-
gressman was allowed to bing for-
ward n dpwnment motion

LHE MINIS IFR O WORKS AND
HOUSING AND PARLIAMENTARY
AFFATRS (SHRI K RAGHU RAMA-
IAH) Sir even the other day when
thi« matter came up 1 mentioned and
I1cpeat the came  We have of course
absolutel; no opjection to any discus-
<ion but ac vou know, the form in
which 1t has been put amounts to
votc of censuic  We are not prepar-
ed for it

MA SPEAKER Those mn favour
of leave being grantcd may rise n
their places The number 15 more
than fitty So the leave 15 granted
At what time do you want to discuss?

SHRI K RAGHU RAMAIAH As
soon as the House re-assembles after
lunch
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SHRI SEZHIYAN (Kumbakonam):

L.et these be taken up tomorrow
werw AAYET T A |

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I want yout
guidance as to how to protect the
freedom of the press—something ap-
peared about one Shri Vivekanand
Mukherjee, Shri George Verghese and

about three day, ago about Mr.
Subhash Chandra Sarkar of Search
Light They have become the vie-

tims because they wanted to maintain
the fiecedom of the press. (Interrup-
tions).

MR SPEAKER:
listen to me.

Mr Bosu, just

SHRI JYOTIRMOY BOSU: Sir, we
seek your guidunce as the custodian
of the Housc.

MR. SPEAKER: I have examined
that. It may not be relevant to say
under the adjournment. But, 1 shall
alluw you do raise it in some other
form on some dey I have no objec-
tion to that but nol in this shape.

SHRI JYOTIRMOY BOSU: Thank
you. T have given another notice ...
off wrw fagrdt et : wegw
TR, 377 § W0 A AN gorronr 4 o
IR, TAE 01T g § oy v
& T fire @ § ag A I & frg
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o9 & gy 91 {5 gy wgeg 3amA i )
wra fafaeae & v a4 wré TaTw A
faar 1 & ¥ gmET 1) ardm Wt I
qr w7 w19 arfi| @7 wf | oF
AT 2 AT

MR SPEAKER: Let him reply to
. The Commerre Minister should
I think this
matler wag raised about a week back.

come with a statement.

SHRI JYOTIRMQY BOSU: S,
thete 1~ a crash n jute prices

MR. SPEAKER: Mr, Bosu, when
you write to me, do not take it that
everything thal you write will be
admitted unless you are informed.

st wew fagrt swdEt @9
Ty g

s AT : ¥ v 6E R
E 1 oWT §u FEAT AgA £ 7

&t wew fagrt wwEt Wy
HIE7 Ag¢ 97 A & wien Hfrg
A7 9 F4F F A4 FWA |

THE MINISTER OF COMMERCE
(PROF. D, P. CHATTOPADHYAYA):
It may come up day after tomorrow.

ot o faed (TFT)  wRAi ®
TEAL A% T OEmITT 7 997 qaz
wign ¥ ezfier ferfag- &Y @ wmedh
qftagawadTAY | .. (maww) ..
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ot wy foed: ng A wgER T
aArw ) W Ag) Al & ARG 1o
T are &y o1 F I F Atfew faar

MR. SPEAKER: I shall look to
that.

SHRI JYOTIRMOY BOSU: Sir,
you must pay your kind attention to
that. It was in that context that I
wrote to you. 1 was only making a
submission that as a result of crash
in jute prices in West Bengal, Assam
and Bihar, rural economy is ruined.
Now of course starvation deaths are
taking place. (Inlerruptions).

MR. SPEAKER: Please do not get
up unless you get my permission. All
of you kindly sit down. The other
day you said that I do not allow you.
You know everything that what we
discuss here is put up first in the Busi-
ness Advisory Committee. And we
get the allccation of time, subjects
from them. Why do you everytime
get up and say that the Speaker
should not do this or that. You also
participate in this meeting. You tell
the House and the people outside that
the Speaker does not allow you. What
is all that? I am here talking of your
previous observation. About the
future I shall find some other time for
that, (Interruptions).

MR. SPEAKER: Mr. Bosu, 1 am
not allowing you. Please sit down.
Do not get up. I am not calling any
other Member. That notice has not
been admitted. Now, Papers to be
laid on the Table. Mr, Malaviya.
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12. 13 hars.

PAPERS LAID ON THE TABLE

No1IFICATIONS UNDER ESSENTIAL COM-
MODITIES ACT, 1858

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D. MA-
LAVIYA): I beg to lay on the Table
a copy each of the following Notifica-
tiong (Hindi and English versions)
under sub-section (8) of section 3 of
the Essential Commodities Act. 1955:—

(1} The Kerosene (Fixation of
Ceiling Prices) Third Amend-
ment Order, 1974, published
in Notification No, G.S.R.

393(E) in Gazette of India
dated the 18th September,
1974,

(2

-

The Light Diesel Qil (Fixa-
tion of Ceiling Prices) Second
Amendment Order, 1974, pub-
lished in Notification No.
G.S.R. 34(E) in Guzette of
India dated the 18th Septem-
ber, 1974

(3) The Furnace Oil (Fixation of
Ceiling Prices and Distribu-
tion) Second Amendment
Order, 1974, published in No-
tification No. G.S.R. 393(E)
in Gazette of India dated the
18th September, 1974. [Plac-
ed in Library, See No. LT-
8401/74].

RerorT OF THE Law COMMISSION

THE MINISTER OF BSTATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR.
SAROJINI MAHISHI): I beg to lay
on the Table a copy of the Fifty-Ninth
Report (Hindi and English versions)
of the Law Commission on the Hindu
Marviage Act, 1055 and the Special
Marriage Act, 1954. [Placed in Lib-
rary. See No. LT-8492/741.
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ReeorT re. Darosrr INsuranes Com-

PORATION BOR 1973 AND A COPY OF CUM-

PULEORY DEPoSt? (INCOME-TAX PAY-
ERs) ScEME

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR.
SAROJINI MAHISHI). On behalf
of Shri Pranab Kumar Mukherjee, 1
beg to relay on the Table:

(1) A copy of the Report (Hindi
and English versions) on the
working of the Deposit Insu-
rance Corporation, Bombay,
for the year ended the 3ist
December, 1973 along with
the Audited Accounts, under
sub-gection (2) of section 32
of the Deposit Insurance Cor-

poration Act, 1961. [Placed
in Library. See No. LT-
8250/741.

I also beg to lay on his behalf:

(2) A copy of the Compulsory
Depozit (Income-tax Payers)
Scheme, 1874 (Hindi and Eng-
lish versions) published in
Notification No. G.S.R. 463(E)
in Gazette of India dated the
12th November, 1974, wunder
sub-section (6) of section 18
of the Compulsory Deposit
Scheme (Income-tax Payers)
Act, 1974. [Placed in Library.
See No. LT-3483/74].

it gow ey weETw ( qI) -
oY ¥ Gegw § & @ w7 owm
frer g g o v afefy o adY o
79 A fod nft aF 7@ wrg § Wik
A AN FH ST E G 1 IH N
_ﬁ:‘l‘!m&miﬂtuﬁm#{?
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MR. SPEAKER; Shri Prabhudas
Patel.

NoOTIFICATIONS UNDER ESsENTIAL COoM-
mMoprrmes Act, 1955

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): I beg to lay on the Table
a copy each of the following Notifica-
tions (Hindi and English versions)
under sub-gection (6) of section 3 of
the Essential Commodities Act, 1055: —

(1) The  Fertiliser (Control)
Third Amendment Onrder,
1974, published in Notifica-
tion No. GSR 423(E) in

Gazette of India dated the
15th October, 1974,
(2) The Fertiliser (Control)

Pourth Amendment Order,

1874, published in Notification

No. G.S.R. 424(E) in Gazette

of India dated the 15th Octo-

ber, 1974
[Placed in Library. See No. LT-
8404/74].

(Interruptions)

MR. SPEAKER: I am not able to
work. May I request Shri Jyotirmoy
Bosu not to interrupt when he is not
called and when there is no informa-
tion to him about the admission of
motions?

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): May be I am not
interpreting the rules very correctly.
I had given notice of a motion that
the issue of the crashing of jute prices
should be discussed.
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MR. SPEAKER: All these mem-
bers write to me. Only one is allow-
ed. It doeg not mean that you write
and therefore it must come. Please
sit down.

SHRI JYOTIRMOY BOSU: Only I
want to ask whether the Commerce
Minister will make a statement on the
crashing of jute prices.

MR, SPEAKER: Not unless I al-
low it.

PROF. MADHU DANDAVATE (ERa-
japur): I had drawn your attention
to your own observation made in this
House sometime back when the late
Dr. B. R. Ambedkar’s statue was dis-
figured and you had passed strictures
on the behaviour of the demonstra-
tors. 1 want to bring to your notice
and the notice of the House that on
6th November, 1974....

MR. SPEAKER : I have not given
him permission. He cannot come in
between other items,

Every minute you, some other mem-
bers come out with your observation
‘What is your opinion?’, ‘What is your
judgment?’, ‘Why are you not pass-
ing strictures?. After all, there
should be some limit when you are
dealing with the Chair. When I do
not give permission to raize a mat-
ter, you just get up and say what you
please.

Next—The Secretary-General to re-
port a message from Rajys Sabha.
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1017 .
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: S, I
have to report the following mesgage
received from the Secretary-General
of Rajya Sabha:—

“In accordance with the provisions
of rule 111 of the Rules of
Procedure and Conduct of
Business in the Rajya Sabha,
I am directed to enclose a
copy of the Delhi Municipal
Corporation (Amendment)
Bill, 1874, which has been
passed by the Rajya Sabhaat
its sitting held on the 1ith
November, 1974.”

DELHI MUNICIPAL CORPORATION
(AMENDMENT) BILL

SECRETARY-GENERAL: Sir, I
lay on the Table of the House the
Dellhi Mumcipal Corporation (Amend-
ment) Bill, 1974, as passed by Rajya
Sabha.

12.18 hrs,
DELHI SALES TAX BILL

APPOINTMENT OF MEMBERS TO SELECT
CoOMMITTEE

SHRI 8. M SIDDAYA (Chumara-
Janagar): I move:

“That this House do appown!
Sarvashri C. Subramaniam,
Satpal Kapur, Sudhakar
Pandey and Dalip Singh to
the Select Committee on the
Bill to consolidate and amend
the law relating to the lev)
of tax om the sale of goods
in the Union Territory of
Delhi in the vacancies caused
by the resignations of Sarva-
shri Y. B. Chavan, K. R
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Ganesh, Vishwanath Pratap
Singh and Buta Singh".

MR. SPEAKER: The question is:

“That this House do appoint
Barvashri C. Subramaniam,
Batpal Kapur, Sudhakar
Pandey and Dslip Singh to
the Select Committee on the
Bill to consolidate and amend
the law relating {o the levy
of tax on the sale of goods
in the Union Territory of
Delhi in the vacancies caused
by the resignation of Sarva-
Shri Y, B, Chavan, K. R.
Ganesh, Vishwanath Pratap
Singh and Buta Singh”.

The motion was adopted,
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1219 Daw.

TAXATION LAWS (AMENDMENT)
BILL

APPOINTMENT OF MEMBERS TO SELECT
CoMMITTEE

SHRI N. K. P. SALVE (Betul): I
move:

“That this House do appoint Shri
Chintamani Pamigrahi to the
Seleci Committee on the Bill
further to amend the Income-
tax Act, 1961, the Wealth-tax
Act, 1957, the Gift-tox Act,
1858 and the Companies (Pro-
fits) Surtax Act, 1984 in the
vacancy caused by the resig-
nation of Shr1 K. R. Ganesh”

MR. SPEAKER: The question is:
“That this House do appoint Shri
Chintamani Panigrahi to the
Select Committee on the Bill
further to amend the Income-
tax Act, 1961, the Wealth-tax
Act, 1957, the Gift-1ax Act,
1958 and the Companies (Pro-
fits) Surtax Act, 1964 in the
vacancy caused by the resig-
nation of Shri K. R. Ganesh".

The motion was adopted.
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12, 20 hrs.
MATTER UNDER RULE 377

DrrAy TN [MPLEMENTATION OF THE

AWARD re: REINGTATEMENT OF Em-

PLOYEES OF HINDUSTAN ANTIBIOTICS
Lrp,

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): Under Rule 377 of
the Rules of Procedure and Conduct
of Business in the Lok Sabha, I wish
to raise the following matter of urgent
public importance: the abnormal de-
lay in the implementation of the award
given by the Union Labour Minister
and accepted by the then Union Min-
ister of Petroleum and Chemicals,
Shri D. K. Barooah, in regard to the
demand for the reinstatement of the

victimised employces of the antibio-
tics project in Rishikesh raised by the
Antibiotics Karmachari Union of the
AITUC and the threatened strike de-
manding implementation of the same.

The Rishikesh Antibiotics project,
an IDPL unit, is an important puble
sector undertaking manufacturing life-
saving drugs. 1 shall request the
Minster 1o make a stalement as to
what steps have been taken to im-
plement the recommendations and
thus avert the strike.

MR. SPEAKER: Will the hon.
Minister make a statement?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): I shall make a state-
ment.
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INDIAN TELEGRAPH (AMEND-
MENT) BILL—contd,

MR. SPEAKER: The House will
now take up the Indian Telegraph
(Amendment) Bill. Shri Dinesh
Joarder may continue his speech.

SHRI DINESH JOARDER (Malda):
Yesterday, when we were discussing
this Bill I pointed out how the ser-
viceg of this department were deteri-
orating day by day, particularly in
the eastern zone and more particular-
ly in Calcutta. The lines go out of
order for months. Trunk channels
remain out of order for long periods.
Calcutta is being cut off from Delhi,
Bombay and other cities. Most of the
district telephone exchanges in West
Bengal have become overloaded and
the old boards have no capacity to
provide for new connections. On 17
October I sent a telegram to the hon.
Minister: “Malda telephone exchange
collapsed—lines remaining dead for
dayg together—all long distance trunk
routes eut off since long past—imme-
diate intervention solicited.” I have
not received any reply yet from the
Minister I do not know whether the
telegram reached his hands. This is
the condition of services that we are
receiving from the Post and Tele-
graphs Department. Almost  all
charges, mails, telegrams, trunk calls,
local calls, telephone rentals have all
been increased; there has been a cent
per cent increagse but this is the kind
of service in return.

What is their relationship with
labour? Workers are not getting any
overtime allowances and their work-
load has increased because no ap-
pointments are made to flll up vacant
posts and the workload has to be dis-
tributed among the existing stafl.
This way there is a deadlock in many
places. There has been a ban on new
recruitment though the workload has
increased

NOVEMBER 19, 1874

Indian Telegraph 232

(Amdt.) Bill

The existing vacancies have not
been filled. The medical facilities for
the employees have /beén ltoppad.
The DA which was being paid to 3
lakh extra departmental employees
has been stopped. As against this,
the number of gazetted uificers like
General Managers, Deputy General
Managers and other high ranking
officers—has increased by five or ten
times. In Calcutta now there are 5
General Managers as against one pre-
viously., There are 15 to 20 Deputy
General Managers. These officers
have been taking the service to the
collapsing stage.

They are also unnecessarily anta-
gonising the employees by derecog-
nising the unions which have majo-
rity support. In 1971 there was direct
political intervention from the min-
1stry and the trade union which had
the largest support of the employees
was derecognised. In 1974, on the
10th May there was a sympathetic
strike by postal employees in support
of the railway strike. For that rea-
son, several hundreds of employees
have been victimised. Their incre-
ments or promotions have been stop-
ped. Some have been transferred.
Certain categories of trade uniong were
also derecognised but due to the inter-
vention of the courts, those recogni-
tions have been restored. Because of
all these factors, the employees are
not able to perform their duties satis-
factorily and there is a strained rela-
tionship between the management and
the workers. There is no coordina-
tion, mutual help and cooperation in
the different sections of the P. & T.
Department.

In these circumstances, this new
levy of Rs. 10 per application is un-
necessary. The statement of objects
and reasong says:

“(i) to make the waiting 1lst
more realistic to enable cor-
rect planning for expansion
of the telephone system;

(ii) to eliminate ‘unmecessary
bogus demands for telephone
connections;
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(lii) on receipt of the application
for a- telephone, the Depart-
ment hag ft¢* incur some ex-
penditure in the registration
of the application, maintain-
ing waiting lists and for the
correspondence it has to un-
dertake with applicants re-
garding position of therr
cases. . .” etc,

This cost is not so much that it can
justify the levy of Rs. 10 per apph-
cation. So, 1 oppose this Bill. When
the telephone connections remain ou!
of order for days and months toge-
ther, are you giving proportionate
refund? In most parts of the country
the local telephone lines remain out
of order for days together. Even after
reporting their non-functioning to
the telephone exchange, those lines
are not restored. Are you going to
give proportional refund to those who
do not get proper service from you?
These aspects have to be considered.

Yesterday I requested the Minister
to let us know how many applications
have been received under this scheme
of payment of Rs. 10 since 1969, the
date of the introduction of this sys-
tem and out of those applications how
many new connections you have pro-
vided to them. You are taking money
from them for applying for new con-
nections but for years together you
are not able to give a new connection.
There is no guaraniee that they will
get connection in their own life time.
When you cannot give a guarantee
about the time limit, it is highly ille-
gal for you to take money without
any service. On these grounds, I
oppose this Bill and I would request
the Minister to withdraw the Bill,
because it will create unnecessary
hardship and place an extra burden
on people who want to have telephone
lines.

SHRI VAYALAR RAVI (Chirayin-
kil): Mr. Speaker, Sir, I support this
Bill. T was listening to the hon.
Member speaking from the other
side. T agree with many of the points

(Amdt.) Bill

he mentioned though I disagree with
him on many other issues.

.

The department has been bifireal-
ed into the postal and telecommuni-
cation system The Government of
India have taken a decision, I'think
correctly, that no further additional
expenditure should be incurred on
the creation of new posts. While this
decision is strictly being followed in
the case of posts of LDCs and UDCs,
the top posts of General Managers are
increased, only to provide more faci-
Iities and power to a group of people
at the top of the hierarchy. You are
depriving people at the lower level
the normal opportunitics of promotion
while you create more posts at the
top.

I am told that in one exchange the
number of workers has been reduced
and, at the same time, overtime has
been stopped. They have reduced
the hands from 22 to 18 or 16. While
the Government may be saving
Rs. 400 a week by this reduction in
staff, they are losing about Rs. 7,000
by cancellation of calls because there
1S no proper attention given to the
handling of calls. T can say from
personal experience that i, the case
of Calicut, Trivandrum, Alleppey and
Ernakulam the Government are losing
thousands of rupees by cancellation
of calls because there are not enough
hands to look after the calls. So, 1
would request the Minister to examine
whether this saving by reduction in
staff is real saving.

Then I come to the delay in the
delivery of telegrams I can quote
dozens of cases where I have received
the telegram after the letter, which
was sent along with the telegram.
I do not know at which end the mis-
take takes place, The position in
Delhi is horrible, Telegramg from
Kerala are received here very very
late. I pointed out this to Shri
Bahuguna when he wag Minister but
nothing has been done.
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[Shri Vayalar Ravi] tions. One of the for ap-

When once I wanted to book a call ~Pointment to the B g that ane ahoulq

have some other gource of income.

to Quilon in Kerala I was told by the
operator to comtact the Overseas
booking Centre at it is outside India!
1 do rot blame him. India is a vast
country and there are hundreds of
places with peculiar names, So, you
must post in  such places
people who can understand the diffe-
rent accents of English spoken in dif-
ferent States Unfortunately, it is not
done, Also, the operators should pe
well conversant in English because
most of the people who book the calls
do not know the regiona] language
of the capital.

Then, most of the time when we
‘want to book a call we hear the stand-
ard reply that the line is out of order.
It looks ag if they have tape-rccorded
these words and whenever a call is
booked they play these words,

There are wome rules framed by the
British which are still in force, Take

the conditions of service of the post-.

men, delivery men or the ED em-
ployees. If one ED employee has to
take leave, he has to apply a week mn
advance, with three copies in English.
Suppose the mother or wife of one
ED employee has fallen sick, he can
take leave onlv after a week. Other-
wise, he should have anticipaled this
illness a week before. Also, he has
fo write the application in Englsh
even though he does not know thal
language.

The ED employees are at the merey
of the pestal inspector. They have
to attend to the household work of
the postal inspector. Otherwise, they
will be victimized.

Even though harijans are entitled
to be appointeg to ED) post offices, in
Kerala they are being denied guch ap-
pointments by the pastal ingpectors.
Even though I have brought it to the
notice of the PM@, I am sorry to say
that nothing has been done.

In the Meadan Kishore Report you
have accepted those recommendatione
which are favourable ty the depart-
ment and not the other recommenda-

3

In Kerala because of the gcute um-
employment problem even graduates
are trying to get smployment in the
ED post offices for a salary of Rs. 50
or 60. Bince they can get employ-
ment in ED post offices only when
they have some other employment or
source of income, they are forced to
tell a lie that they have some other
employment,

When you are increasing the salary
or dearness allowance of the other
employees, you are not doing that in
the cape of ED employees, Your
argument is that out of the total 7
lakh employees, halt of them are ED
cmployees. All the same, you can give
them at least Rs. 100. After all, you
are getting a profit of Rs. 150 crores.
I am sure the Minister will agree that
the postal department should not be
merely a profit-earning department;
it should provide good service condi-
tions {0 its employees, The Madan
Kishore Report should b examined
thoroughly and implemented wher-
ever it is praticable. T am sure that
every MP will be familiar with the
problems of ED employees in his cons-
tituency, This is a problem Wwhich
should be dealt with in a humane
manner.

There is a peculiar rule in this de-
partment under which there cannot
be direct dialling if the distance is
above 8 km. This rule is creating a
lot of difficulty for contact between
Alwaye and Ernakulam.

I want to ask: Iz it not for the faci-
lities of the people? You have to
change the rules. It is an industrial
belt. A large number of industries
are there. The man who has tp book
a trunk call has to waft for hours. T
can have a drive in 18 minutes. But
if T book a tmmk call, T have to Wait
for hours. Whenever we raise the
matter, the Minister says that the
rulg i3, 8 km. distance. Why don“
you change the rule? You logk fo the
facilities of the people of the country.
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It the rule bag to be changed, you
chiange the rule,

This is not the powition only of
Kerala, The same problem is in
Bhopal also which is the constituency
of the hon. Minister. It is the same
problem in Allahabad, in Calecutta, in
different parts of the country. You
change the rule. It will give more
money to the Department. Unfortu-
nately, you are not doing it. I appeal
to you to do something about it

Then, sometimes your officials be-
have very badly. I had received a
letter—I beheve, the letter 15 mala
fide—saymng, I am indebted to the
Department for telephone bills of six
months during last year, that is, 1973.
Fortunately, my father had kept the
receipts. I wrote back to the Depart-
ment Baying, “I have already paid all
the telephone bills. Why do you gend
me a letter Lige this?”. No reply has
come. The Telephone Department
man said, “You have remitted the
money. This is a mistake” But
your Department has never cared to
express regret. Your Department
black-mails me even though I have
remitteq the money. I think, it is
deliberately dome. I know why he
has done it. Supposing I had not got
the receipts with me, in what position
would I have been? Your Depart-
ment does not care to even send a
reply to my letter and express regret.
This js a kind of thing taking place.
g‘;’epet the way in which it is being

e

Lastly, being the President of one
of the unions in the P & T, I regret
the way in which some of the officers
behave, I disagree with some of the
unions because politically we cannot
agree with them. I am alsp not in
agreement with the political way of
denling with things. In Telicherry,
in my hon, friend, Mr, Chandrappan’s
constituency, there is a lot of pro-
blem. 71 took up the matter with the
DET But nothing has happened.
Ohe Congress member, a poor man,
gets a telephone bill for Rs 1,000 or
Rs. 1,200 for local calls. T think, it is
purposely done with a political motive,

(Amadt.) Bl

Every time, he bes to go to the Dia-
trict Manager saying, “Flease condome
my bill.” Your Department mever ex-
plains why it happens like that, Your
Department never takes any action.
It is a misuse of powers,

In conclusion, I would ggain appeal
to the hon. Minister to go through the
Indian Telegraph Act, 1886. There
are many anomalles and many ridicu-
lous provisions which you have to
amend and come before the House
with a comprehensive Bill. It is a
very very old Act. We are now an
Independent country. It requires to
be ehanged. About the working eon-
ditions of the employees, they should
be given more facilities.

=T e @wew (W) o
T faduw & wfvy gt 2dem &
FIATHT § AT W "Gy FWT wIAT
3% frafeg qamar g Y § Fab
AF AHEFH A &7 §IF A 71 AGH £
# gagy At fadnlt 7fr §  ww A=
for Eefrt a@r Ay A7 @ fow & wim
arew g &, of fafsdwdw @ 2
i g7 Avg  F AW w9 AFST wUr
T FT GTT & AT TF BT 1 T A
¥ 1wy & fadidt g7 aw 50 g e wa
q 787 & 5 a7 A7 ¥ @) w9y
2z feo wiT Ay & fog 7 E0am
a7 74y A%t g dar Wemr w@r
srgar 1 g ww el € wAET
ga7 AT W S8 W 7 AfFT foT w7
7 & SAFT G487 WA G TET F7 WTHI
i afarr A AR T X
s ey sf@d w1 EHrEe g
faer W@ 97 A ANGAAFT EW 9X
IT% ww @ & A forg SR«
faqr srT A% @ wow foee w1
¥ wifgy | TN IHrEr F wry WY gy
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(Amdt.) Bill
[ ewteare mei)
arr A et wefig? forer #Y vy frafea
o arEx §

wgr O wrak T framr ¥
THAT T GG § AY AT W F )
Afier vawr wq g 7gY ST St
Fifed fF Towt sEmaddt sdwrfat
o & & 1 R gaR weudwa A
ey & A & Afeor qT arw 7%
A & 1| e AT 7 § v IR A
Y T 3 §, T A WA A
Wlagam Srw A W& F qe=y
Y qrF AAr g ) 92T fAgr sy ue-
gt & | agr Ewrs feadae ¥y
afrgr & gew & qfse N g ) 7@
AT FINT R T =S a@ ¥
ST g | AT € oF Wit A1 |
Srew §wgadr @l § 1 g & A
wgr fedr & Y A I Y
st wE & 1 fage ¥ gl e
# wro¥ sraeqr w7 & § Afew a@r
T ¥ AR wAEr g9y waae
&Y e oft %7 & w07 B S|y I 9%
wEr & FAIIT WY a9 e
Farg arfy I oY g7 A TR
gamragrdr w3 A ¥ 1Rk B
IR T wm A afw A=
¥ gTHr o fawr §3 fasw v
® @ Ay wrfaed 7ig W g
AT T ], AU 3T T5¥ T
§ ¥ NMamar af g ) wae
& =7 g o T @& Wi ¥

Indian Telegraph
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iy Porer of orrrerr it At o+ Brfeer
& wwwm g s o= qF sy wfowfy f
o fgegmmr Y A gt & W W
A< & wiSAEAT T | wErA wH
w0 & o dare §, we g wrer gt wpfoad
AT HL | T gHT § A I S
¢ 5 = sgrmardy & w9 A &
ag fou qar< § fe st avg
HIGFT  q7 AT A1Ey, IAHY AT we-
AEAT & ITHY Y HTTRY gL HLAT M,
7@ g0 qgfrad qromy Iyarg 34
arfed | g0 & a1 ¥ A qelt wgrey A
N TER S ada s s o
a1 fors ¥ wifta % goar 9@ 97 R
& ¥ i g ma gy FTR aE E
A wFFEAT § ITH MIFT ¢T FIAT
wfga

wIIrd sz & i &
mam X 3% g s g fear g,
o¥ % fm wdofai ¥ a9 A T
Pt & 1 & g sav g ArfEn o
WL AT A 4 NUE wF W IAWY
geTmAET 39 g1 °f & AfFT wolt 9%
FAR AN A AT gTATE &
A ¥ § 4 faezr @ asq &, 7O
qr=r Fwdy B AT L TS &, TAFT
AT AT FLAFT ¢ | T wAAFA
3% mq wam frar g, Tl fa 4
37 qrg sqaare gy fear & 1 g9%
N9 7ZAE W AT G EY TR Y
& 9% §, 97 geaadeE 1T g 9f §
ITHRAF AN A TR E, 54T
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(Amdt) Bil ¢
sy § fw feaifre w2 3T, w41 @
& o o 3%, et wed g B T AT
w9 ¥ w5 wiff ¥ far  eear
WIS 3 BATT OY | TA G FT AFL
ifa Far FF w1 F aay gfwT Foqn
4 v qAT RI12Y F13T 0.0 ¥ A 3N
TART WTTH “qar O 5 A9 ey §
g1 TAET §AM F7 &7 | qU Friaq
& o aar W F7 3THY AT T gERAA-
Fzagg gt i 4 o famdy anfgy

¢fwa sraedr ¥ ag gy reasr
& 1 mar §Y @it e qoar Y qra

AT F 1

AT AW AW AT qF 9 F
~fertt e & fa wey e & f
wrd Y SR AT Y 1 dwH 2w F
formraa F T, TEAT ¥ 72 78 wlyw
{Nfrae, oo @ i @ 3 ro R
R W, WX A% Ag AT A gAr |
oA T TTA T EY A WY gy A
I G T | AT 0T R, AAA A
T Tt | g BT w9 § AT Fa
WAF AT A, I T A
fa argr @t @rw @, maTdy ¥ qerdt
g | meadsr Ay wgA @ v gardw
AL T AT AT G FAvw W
ARF g T Fer T vl ot F e
& F qwar IART L g0 qg W
ZHYEIT Y FIFT AT TR FAAT A #4T
g gy ?

mT A IAGN drargd Y HEET
T <&t § 39 ¥ qF Anv § 7 wArfAw

(Amdt,) Bill
g g @, farswma
rgaw fraar § adr @, qfwa sa
wfen & wrart wifgg | 39 w7 D
Fa1gT AfF qAar & forgfigr a7
Faer A & 7%, N{fen gmma
4 o7 fasre ¢ A%, A aw ar FOET
% wfaarear & 31 97 Faar & 9% )
Ffwa a1 A o173 AT 74 1 9g wEEY
S w77 &, T5F £ B wq7 AT
&7 1wy fagw g9 Afwg fe gAT
faat % ZTrRIT gaEFT ataly 7 §35
g1 sHit W ag o) faaw aar o
fr oY &1 d Nferg # T T
T 39 A g7 fRar wArr | A e
o T &, TRl T Afer O §
gRATA AN Nr oy N FTE )
T g9dY A 7 aifaarde & gl
# gmadr & DAy W AR
waqr & gfafafeEt &Y "ww
qRT T A, IT X M 7 A AW
¥ af a¥ wEgWl 4, &4 @0 A1 7 g
gy afF a8 md ¥ 7 @ A
AEQT T X FH RAQ JT FH AT AT
¥ I AKT ¥ | HAT T T IAEH
gAaT FUa 7T &, wiwa & At 5o Y
Far arar 37 fx § 27,617 137 1007
FHEY FT HOAL AET g ) ITAL BT A
serea EFY WfEE 1 FIT A W F
it femdds  #1 TimERI4Y A
F& o 1 g i reardy § oAm F
fgarr # 43¢ 39 B AL AN WA
Aifae | v WA & Mg qGTA
FryFfardae g gamgufs & 1%
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[ <A Wl

g I wd N am
gzt S faedY # @Y ow & & #v favew
F, ferelt R qeAT TR SEiA w7
vy & AfeT foedt A wrwar 78 w1
qFET | STRA AT CF T3 T IETWSTE |
FAFAT AT OF A0y waw & =i
freeft WY nF R@Qfza wEv g oA
az @ wFITT & TET Y AT W SAEA
TOAEFHT F A W A F A EAN-
T ITNETE & oam 5 § eraier
Tatey WY 7 ATA | THD q9@
TTA7 § %9 & fAq off wy &Y € 71
i fgezg 38y & A1 & g 5 ower
TET TH AYE F 7T T WIT E ITH A
zq 473 & Aifew afs § 74 woe |
7 & AF ITOUA F AT AT AN
At [T wAT A AQ T A FFowwe
#YE qrvar § ff 7% AT A 9w Av
IR aw AR W w
T A wgA & | W F ARAC O
arE )| fr AU FTAAITEE ¥ 3aw-
z7or faar ar fage WA &1 S Areran
faT wr Fwawdc &, gzar #1 IEvERor
fror wTFT ¥ T0ITX 3T W wAgAd
HAFTIE WAA T 37 T FE 0T
& w7 wray & 1 oY Fver wrfewd o
IR NI R EATLITF L A o0y
¥ oqra § A vl Arw A e TenT
#rar wifge At wAfedt F 7w =100
Aararige ) wrr ¥ Frare ¢ Trass
TIET WL K{TT T F werards
I WA F 27 Tame qa{t

NOVEMEER 18, 1974

Indien Telpgrsph
(Amdt.) Bill

# 1 € Jawar 7 § 1 ST 0 0w
w3 sxA Sfwg

4 W= F A ¥ qg wHAw g
g & forr i oY oy ¥ Few
fear & =7 & wre a@ AT g 4,
3 fome & &ifsm

oft wx sw wlwr ()

TR WERRA, AR AT ¥ A=A g
TR TE F FAAA @ ar Fem ¥
FAATY B T T T AW E | A
TEY %47 faw wEer £, W o,
Y B FF T FTY 9T A § FE 85
T4 T gTWHAW § AT TG F FHT
st o & dfew =7 & fam vy #
sTaEqT ST & £ i gard ¥ ¥ o
e gAY fawrn &Y Fagy 517 faerdr
2 39 #Y A7 7 37 Fawrw & =t
A g @1 wH R faqd § ) =EY
A Wl {AT qF AW I T6 ==y
¥ w7 ¢ F oeer-feadies oy
AMEITFTAT g FH & 1 F fa WL
A FTX T U 47 I H WAL §F A0
i A s H AT g1 &
ot w&ar 5§57 § 955 99 ¥ A
7 %% afg v st

T W wew  dwniweT
FHIT &7 47 99 F &Y 9 9 72
fawifer #t 7§ of f5 woq w3w T
T TH N I T, A FLALAC W
T et B gar §, wgre WX A ¥
WO 98 §, A ¥§ WY A syaear
S FHT weEcfrawstr ¥ o=
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(Amdt.) Bill

@ ¥ ataqe 27 T A g ¥ A
W st win AT ofa § 5 wor A oW
wfus A qa ¢ A A @ EAew
FIw1§ A wmaear &1 & AT SR
fw 3 4T & vF g aufaT F OGS
grez-wrfed & a1 FRTa S9ms arfses
ar A 7 s A wram gy s
f& weT wIn ¥ fFAay w7 0w
ZEL -

Pamrd & ot FremTAr g aw Ao o
A H G FTANE =T A77 X FF 42
FHTT =qUAY FASHEY 0F FAF0T F oy
TF FUE FIH FIA ¥ | SAAT T2 FIVETAT
Y T Az 74 2 ) Afea 3w S
¥ Wt A% Tt gabr @Y svaear
AT | BET AT F AT AW 7 fer
g At TTEE e ) sraedt A9y
g1 faad &1 g7ar a3 wvIIAr X WA
#H1 grunfe & faafas o grad werper
Wiz Ay St 7 A wg w1y ¥ Afe
2T # sreear aar frrET @ 8
Foré & it g A wrr wT A g,
TN, genifx Sfew AT ¥ fog s
T AR & W &7 qre e
¥ T T AT mur & AT 39 & frg S
ST FEE 98 & 1 TAY avE ¥ iwE]
AT W wW AT B ST
Wﬁﬁa‘rméﬂ&#ﬂmﬁ#@"rﬁm
W 97 W e @A g fe oo
W & AT ary et i w2 § W
s feq &% wrew @ fawat | et
TR 6 TF ¥ 12 a9 o WiT aaR

(Amdt.) Bill
fer ZftErT w0 & Bfoer £ T
Az= 7 fasfy, 27 wafan & syaar
w@AT ' ¥ |

MR, SPEAKER: I am morry to in-
terrupt you. It is a limited Bill. It
is not a general debate. In the case
of Mr Shastri also I was listening but
he came to relevancy after ten
minutes.

W WY A AAET TE 2 A
¥ faofos 7 &, A E0wa Farv i &
FI GTE | (s7eaTa) En
g FEAT oA AF A A ¥

aena axten  agr A1 | A TR
Z 1 & A ag 437 T AfER TTATRE
qEa &Y &z 7@ wer fE AT o T
& &ar 721 HiT TH Avg / A AT
# o A ¥ T wg aE, & A s
whefrens =7 vgr g fom 7 ¥ A
%1% o3 A1 WA FB A 7, wACAW XA
wr fr & g | AE WY Aa A
H1aaT @Y TET A 7 W AW A O A
e a1 TR F1 A1 g7 P 97 oy
%o At FgAT 91 F7 IT T FF ¥ |
ol S ar @ ¥ araz e A9 R
N LAR L L
u stz & @ 4@ ¥ W 5T AT
wyrET 9% &N |
You better continus when we resume
the discussion agaim.

The Lok Sabha adjourned for Lunch
till Fourteen of the clock.
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The Lok Sabha re-assembled after
Lunch at Three Minutes past Fourteen
of the Clock,

(MR, DEPUTY-SPEARER 1 the Chair)

MOTION FOR ADJOURNMENT—
contd,

FAMINE CONDITION IN THE COUNTRY

MR. DEPUTY-SPEAKER: We now
take up the motion that the House do
now adjourn. Mr, Samar Guha,

THE MINISTER, OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU
RAMAIAH): Sir, before you call upon
Mr. Guha, may I say, with your per-
mission, that you will kindly allocate
the time in such g way that the debate
is concluded by 6 o'clock because
every time we are experiencing that
Wwe are sitting late causing inconven.
lence to the staff and the Members?

MR. DEPUTY-SPEAKER: Mr. Guha,

SHRI SAMAR GUHA (Contai):
Mr. Deputy-Speaker, Sir, I move:
“That this House do now ad-
journ.”

I do not know to what extent our
human cord will respond to the pangs
of hunger which caused the last breath
of not one or two or hundreds but of
thousandg in West Bengal, Assam,
Orissa and other parts of the country.
Having the fortune of subsidised
meals in the railway canteen in Par-
liament House and having alsn tHe
fortune of being frequently invited to
lunch and dinner in flve star hotels,
I do not know, as 1 gaid earlier, whe-
ther our human feeling, our sympa-
thetic cord, will respond to the sighs,
the cries of thnse hungry millions who
passed away and those who are still
roaming in search of a morsal of food.
a lodlefull of watery kicheri in
different parts of th country.

NOVEMBER 19, 1974
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On the 30th October, in my cons-
tituency of Contai, in the early morn-
ing when I got up, I found a dead
body lying in the nearby area of house
where | stayed. When the police was
informed, they did not take any
notice of 1t. The dead body was re-
moved by the Satkar Samiti. Op that
very day noon, when I was passing
by the side of the police station, 1
found a little girl trying to nuree her
‘mother lying in a fainted condition.
The mother and the daughter were
going to take a meal from a gruel
kitchen run by the Youth Congress
Committee there. While I was com-
ing back, I was surprised to find only
the little girl standing in the queue.
Going a few steps ahead, I found the
still body of the mother of that girl
lying there. The girl could not even
weep for the mother who left her for
ever; she was so much hungry that
she left her mother to get u Idle-full
of kicheri from the grue] kitchen.
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On that very day 30th October, 1
was going to address a meeting at
Balighaj near Contai, Just gn the
way, 1 found in the bazar another
dead body lying unclaimed. Another
report came from Cooch-Behar. It
was very prominently put out in al-
most all the West Bengal papers. In
a gruel kitchen, there was a queue.
A lady was found to carry a child in
her arms standing in the queue be-
fore the gruel kitchen. When the
food was distributed, the organisers
of the kitchen were aghast to find that
the mother left the child. Then it
was foung it was the body of the
chilg still, dead, completely motion-
less. The mother had come with the
dead child in her arms just to teke ad-
vantage of the fact that she would
get two units of watery kicheri from
the gruel kitchen,

T will adg many more tragic tales
from press reports afterwards. 1 do
not find there is any awareness in the
Central Government that since the
great famine nf 1843 Ayring the British
days there had not been such an un-



Motion for
Adjournment

presented famine that ig now rag-
ing in West Bengal, Assam, Orissa
and other parts of the country.
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1 know that Government will gtout-
ly oppose when I give the Agures of
starvation deaths. It is not my figure
but the figure of the West Bengal
Government circles which say that
asbout 10,000 persons died of starva-
tion in West Bengal. If you take the
report of the all parties delegation
that visited Delhi to meet the Prime
Minister and also reports from Orissa
and Assam, about 25,000 persons died
of starvation in West Bengal, Assam
and Orissa. A large number of them
died of a type diarrhoea which is call-
ed cholera type; euphemistically it is
called gastro enteritis, A large num-
ber who have died of famine are des-
rribed as due to gastrn enterifis. I
shall now refer to the callousness,
apathy and indefferent attitude of the
Central Government tp these tragic
happenings. I do not kmow whether
any country with a traditional civili-
sation could tolerate such a Govern-
ment. Either the Government itself
would have abdicated its power or
people would have risen in revolt
against such g callous Government to
throw it out of power. I do not know
whether the Government is tc rule
the people to death.

It is strange that the Central Gov-
ernment kept completely mum. Nei-
ther the President nor the Prime
Minister nor any other minister made
any statement. The Times of India
guve some coverage but no national
pPaper jn New Delhi covered reports
about this unprecedented famine. The
Ministers are making torrential state-
ments on other issues. 1 appealed to
the President; I ran after the then
Food Minister; but none of them car-
ed {o visit West Bengal or Assam or
Orissa or MP. This was a deliberate
move to avoid the responsibility be-
cause if any of them made a state-
ment that there were thousands of
starvation deaths the responsibility of
feeding those people would devolve
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upon them and it will assume a na-
tional character and turn out to be a
national calamity and the Centre
would be responsible to feeg the
famished people. When there is a
national calamity it i the responsi-
bility of the national Government at
the Centre to solve the problem gnd
feed the famished people.

I was really shocked that instead of
accepting the tragic fact of starvation
deaths, Babuji, who is the champion of
the cause of the downtrodden people,
ihe Harijans and the Adivasis, issued
iwo slalements denying these facts, On
20th October, he gaid at Patna,

“None would be allowed to die of
starvation. I cammot assure you [ull

meal, but I can assure you that
none would be allowed to die of
starvation.”

Then on 12th November, he said in
Rome:

“Although a large number of
Indians were not getting enough to
eal but nobody wag starving in
the country.”

“He further said that he had =no
figures on hunger problem in India
but he did not think that people have
starved {o death. They do not get
good quantity of nutrition.”

At least I did not expect this from
Babuji. Who are the people who are
dying? Not the rich people who have
the fortune to stay at 5 star hotels
Not those who have the benefit of serv-
ing the Central Government and geti-
ing some benefits, but it is the adivasis
the Harijans, the landless labourers,
the down-trodden people for whom
you raised the slogan garibi hateo. But
today they have beep completely re-
moved from the world because goribi
wasg the cause ¢f their starvation and
death.

Sir, I will start. ..

MR. DEPUTY SPEAKER: Start?
We hope we would conclude this de-
bate by 6 O’ clock. On that basis you
may take 20 minutes.
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SHRI SMAR GUHA: 1 will take 40
minutes,

MR. DEPUTY-SPEAKER: You have
already taken 14 minutes and you say
“1 will gtart....”

SHR]I SAMAR GUHA: The debate
-will go on at Jeast till § O'clock be-
«ause it is a burning problem and
50 many from that side also will be
.speaking,

MR. DEPUTY-SPEAKER: It is cor-
rect that we often take more time than
what is allotted. It depends on the
subject. I agree that this is a very
important and painful subject and we
should mot be too much inhibited by
time, On the other hand, I also agree
with the legitimate request made by
the Minister of Parliamentary Affawrs
that it imposes a lot of difficulties on
the staff if we git very late, The House
is the supreme authorilty to decide
about it. I am only putting this to
you that when the Minister of Parlia-
mentary Affairs makes a request to
me, I take note of it. When you
submit your difficulties, I take note of
it and ultimately it is for the House
to regulate In any case, 7 want to
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pick up a quarrel with everybody.
That 1s not my business. I am here
ip regulate. In any casr, I wanl to

draw your attention tp this limitation.
Some of the best things in the world
can be said in one minute. May I tell
one gtory? Lord Byron sat in an cxa-
mination {n describe about the myvs-
fery of water becoming wine. There
were others and they wrote profusely,
For a long time, he did not write any-
thing. At last he put only one sen-
tence, and that one sentence
go the first prize for him. Thal was:
“The water in the firskin  became
conscious of her Lord ang blushed.”
So, one gentence can do the job

SHRI SAMAR GUHA: If you want
me to express in one sentence, even if
a red hot iron is put into the heari of
these people, that would not rouse the
sympathy of these people. IL needs
many more hot irong than one.

To stari with my own constituency—
1 leave the other districts and other
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States to other speakers—in my con-
stitwency alone there haye been 700
deaths, 1 will not sdy that all these
deaths are due to starvation, There
was gastro-enteritis, a cholera type of
diarrhoea, sweeping the whole area.
Here it is not a guestion of my word
against the word of somebody else.
The Governor of West Bengal, Shri
Pias. who was once your Food Sec-
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retary, and “people are living on grass .

roots.” If you go there you will find
thousands of people who for three or
four months have not taken a morsel
of ricee. They live on some milo,
some makka, some wheat or some wild
vegetables like kachus and other
things. Only adulterated food is sold
in the market. Tamarind seeds and
sea-shellg are dried and powdered and
then it is mixed with atta. When people
eat this they immediately become a
victim of cholera type of diarrhoea
According to the Indian Medical Asso-
ciation, there are 4,000 cases and about
700 people have died of cholera and
diarrhoea and innumerable bodies are
found in the sireets. Distres- sales
of land, utensils and cattle are going
on; they sell their children and moth-
ers arc found to sell even their bo-
dies to feed their children

Now let me quote what a Congress-
man has said.

Mr. Nurul Islam Genecral Secretary
of the West Bengal DPradesh Cong-
ress Committee said:

‘" ‘sigrvation deaths’ had been re-
ported to the committee from di-
flerent parts of the State”

There is another official statement
on the 10th September with the cap-
tion “Over 100 starvation deaths in
Bengal”.

It says:

“Over 100 people died of starva-
tion in the two districts Bankura
and Purulia during the past one
month, according to the informe-
tion sent to the State Secretariat by
the official sources.”
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Then, your own Minister, Mr, San-
tosh roy, said:
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“Fifteen million people in the ru-
ral areas of West Bengal are either
starving or living on one meal 2

d“-)l
The report says:

“....from district officials some
reliable reports reaching two Minis-
ters here spoke of at least 80 deaths
due to malnutrition or want of
food.”

There is another report with the
caption “250 starvation deaths in
Cooch-Behar which is dated 2lst
September. Mr. Sisir Kishore Kar,
MLA said:

“...during the last two months
more than 60 people died of star-
vation in his sub-division (Tufan-
ganj) while another Congress le-
gislator, Mr Sunil Kar reported
75 starvation deaths in  Sadar
Sub-division.”

There is anather Railway BSF official
report which says (26th September):

“Hunger goads them out of their
village home, only to die un-
noticed on the soulless concrete
plaiform making it almost a daily
affair now on the Cooch-Behar
railway station.

Five such gaunt bodies umiden-
tified, lay unclaimed at the rail-
way station during the last five
days bringing to 12 the tota] num-
ber of such bodies found at the
station, official sources said.

Even before this months, accord-
ing to BSF sources, 11 people have
died of starvation in a single vil-
lage of Kalamati under Dinhata
police station... During the last 3
<days, 5 people including a child
died of malnutrition..."”
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This is what the Jalpaiguri Congress
President, Shri Jagall#nanda Roy,
said:
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“The District Congress President,
Shri Jagadananda Roy, MLA esti-
mated that at least 400 people had
died of starvation in his area
lone.,.”

Then, a Congress MLA has said, in
Calcutta, that 100 people had died of
starvation in his constituency.

This ij& what your Congress Presi-
dent of West Bengal has said that
the famine toll may be 1000. It
says:

“The West Bengal Pradesh Con-
gress Committee President, Shri
Arun Kumar Moitra said here
yesterday that according to re-.
ports received from Congress
workers at various distriets as
many as 1000 people had so far
fallen victim to the famine con-
ditions in the State.”

I will give you another report
that starvation deaths may reach
10,000. In West Bengal the famine
situation has further deteriorated.
It says:

“Even a State Government re-
lief worker admitted that over 2000
have died of starvation

persons
and the figure may reach over
10,000 by the end of the third

week of this month.”

This is what the State Relief Minis-
ter, Shri Santosh Roy rays:

“The State Relief Minister, Shri
Sontosh Roy, officially stated three
weeks ago that over 1.5 crore
people were experiencing acute
distress conditions and did not
even get a meal once in a week.
Now, this figure hag crossed 22 mil-
lion, reportedly mentioned by the
AICC, General Secretary, Mrs.
Purabi Mukherjee.”
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I do not know whether there is any
necessity for further strengthening of
what I have said, that 10,000 people
have died of starvation in West Ben-
gal. This is 'your official figure.
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Now, 1 want to show you these
photographs. I will leave it to the
House to judge it. Babu Ji, these

are the people; look at these people,
these starvation deaths. I will lay the
photographs on the Table of the
House. You look at these people. Do
you consider them ag human beings?
Are they not famished people? These
are al] from my constituency alone.
Do you call them human beings? Look
at the mother's dead body; the dau-
ghter is lying around. Look at these
people, Are they not famished, star-
ved people, the victims of starvation?
Have you any human feeling? These
are the starvation conditions in West
Bengal. ... (Interruptions).

SHRI M. RAM GOPAL REDDY
(Nizamabad): Have you collected
from Bangladesh in 19717

SHRI SAMAR GUHA: Mr. Reddy,
I tell you, I led a demonstration of
15,000 people in my constituency,
people came only from 5 miles’ area,
because 1 could not provide transport,
Even then, I did not want to exploit
it for the purpose of politics. It was
done by the Socialist Party. I did it
in the name of Famine Resistance
Committee, not in the name of the
party because I did not want to exploit
the food situation in the name of poli-
ties Don't try to judge each and
everybody by the reflection you made,
1 do not want to tire you by reading
from these reports. But I would only
request you to go through the reports
that have heen published in West
Bengal papers—horrowing tales, hori-
rible tales. I it possible in an inde-
pendent country? We call ourselves
a free country. We call ourselves a
civilised people. We say we have
foundamental rights. We say we have
Directive Principles in our Constitu-

NOVEMBER 19, 1974

Motion for 256
Adjournment

tion, We call ourselves a humanita-
rian people. If we have human blood
in our veins, these reports should have
moved us, These are not my reports.
What a horrowing tale it is. How
hundreds of people are dying. Yet the
Central Government remains comple-
tely callous, completely indifferent and
not a statement has come out from
any of either the President or the
Prime Minister or any of the Central
Ministers.

To avoid the responsibility they say,
these are not starvation deaths, but
deaths due to malnutrition. That
euphenistic word ‘malnutrition’ has
been repeatedly used parrotlike, that
rotten word that was used during the
imperialist days....

™ SHRI DINESH JORDER (Malda):
It was Churchill who used that word.

SHRI SAMAR GUHA: They never
used the word ‘starvation death’. Now,
we call ourselves progressives, we call
ourselves socialists,. We call our-
selves members of a free country.
You also use the same word and say
“They died of malnutrition, not due to
starvation,’

What do the experts say? I will
just give you a few words of what the
experts say about this. Malnutrition
is a misnomer. Dr. Jagadish Baner-
jee, one of the most eminent doctors
of Calcutta—what did he say? He
said that the “term ‘malnutrition’ may
sound high-falutin and should not be
used to rationalise the tragedy that
from hunger they are heading to
death, that those who are perishing on
the platforms, pavements and villages
were victims of mere deficiency of vi-
tamins and minerals.” Similar views
have been expressed by all the eminent
doctors and physicians of Calcutta.
They die of starvation not by anything
else. They get decayed without any
food days in and days out and their
flesh is being eaten by the stomach.
Anybody who hag been to jail or who
had been on a hunger strike may
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know tha; the man’s body gets ema-
ciated and how the stomach gets its
food, It gets food from your own
flesh, from your own proiein, from
*the protein inside your body. A
fasting man lives in that way. These
starving people—do you call it mal-
nutrition? Day in and day out, for
months together they gel themselves
decayed that their flesh is absorved
by the starving stomach. You call 1t
malnutrition? I think the reason jis
that they want to avoid the responsi-
bility of calling i ‘starvation death’

Then, even during the British days
there were Famme Codes. They
wsed to prepare Famine Code for all
the States. What is thtir refinjuon of
a famine? “The Commuss.oner or the
Lucal Govermment on receint of a
telepram required by Sev. 40, may
declare famine and the real eritenia for
gratuitous relief 1s that when nearly
half the per cent of the populution
(according o the preeeding cvnsus
ete).” So, ouly half a per cent was re-
quired for declanmg an area us famine
area, but according to the West Bengal
Government 10 per cent people art
receiving re’ief, yet, West Bengal has
not been declared famune state.

The British Government had an
elnborate code as lo how they shonld
tackle a famine. Now, we are tulk-
ing about relief, but we have not got
any code in our free country We do
1ot have such a code to see that if
there is famine how the Governmenf
will tack'e the problems and meet
the situatior We do not have such
a code. We do not have auy Nation-
al Fund for the purpoese; nothing is
done in this rerard. This is only
making a mockery of relief.

It ig stated that in West Bengal 22
million people are in starvation,
What steps have been taken? They
‘have not got a single pie from the
Central Government, They have not
given a single pie to West Bengal or
Orissa or Bihar or any other State.
This iz the position. Wes: Bengal
‘Government have spent Rs. 10 crores,
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maintenance, conlingency and others,
they could spend only Rs. 10 crores
It would come to Rs. 5 per head
That wou'd give you only 1 1|2 kil
of rice or 2 1/2 kilo of Atta. How
many days can you feed the people
of 22 milhion at ihis rate? This will
cover only for a week, What to speak
of Opposition MP, even Congress MP
15 cunsidered as a  pohtwal pariah
hy the West Bengal Government. He
has no say in the matters concerning
his coustituency An MLA has been
made a muni-badsha in his constitu-
ency He gives the johs 1n regard tu
the developmental projects He =
not accountable to anybody, He does

all the work, developmental work
and evervihing in regard to relief
and gruel kitchen As a resull

what we find is corruption, loot and
pohties  This is not inter-party but
intra-party politics, I should say.
Whatever is being given large parts
of them are being wasted due to the
corruption and leot as 1 liave men-
tioned Thas 15 the position, Sir.

1t there was one Rabuji from Weat
Bengal in the Central Governmeni,
if lhete was one Chavan from West
Benpal or Assam in the Central Gov-
ernment, not like dancing dolls, pie-
ked up puppets, such things would
not have happened. They are wait-
ing ot the darbar, as dancing dolls at
the behest of the Prime  Minister
whom they look as the Maharani of
Prajatantric Bharat, 1f such a Minis-
tor from West Bengal or from Asszm
or from Orissu had been there he
would have revolted against the Cen-
tral Government for the callousness
with which they have trealed this
problem The Chief Ministers of West
Bengal or of other states are <om-
ing to Delhi; they ook up =t the
Prime Minister as if she is the gueen
of democratic India. But if there was
such a person as 1 mentioned, he
wou'd have thrown the bunch of keys
ot the Writers' Building at the face
of the Writersg’ Building at the face
T.ook here either you give us suffi-
cient quantity of food to feed the
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starving people or you yourself feed
them or take the blemish for all the
starvation deaths. This is what such
persons would have told at the face
of the Central Government.

Now you have become very pious
and this is, with regard to the report
of the Finance Commission. They
said, no ad hoc grant should be
granied in respect of national calamity
and all that. They said no ad hoc
grani should be given to any Staie.
What is the amount spent by West
. Bengal Government? They have spent

ten per cent Trom development
expenditure. What is the amount for
Maharashtra, Gujarat, M.P.? You

have spent more than Rs. 300 crores
last year. I do not grudge. But what
has ‘been done for  West Bengal and
- other States? After all the Finance
Commission is recommendatory body
-and suddenly you become very pious
and accept this sort of recommenda-
tion. How can the West Bengal Govt.
feed 22 million people there? Your
attitude is not only ridiculous, it is
heartless attitude when people are
dying like this, when there have been
reports of so many starvation deaths
which have been reported. You
suddenly become pious in this respect.
.This is what I wish to submit.
by

I @am concluding making

following demands:

1. Government should declare the
~starvation areas in West Bengal,
Assam, Orissa, Bihar, Eastern U.P,
Madhya Pradesh and other parts of
our country as famine areas and
undertake the national responsibility
.of feeding the people of these areas.

2. A national commission should be
set up to go into the reports of
starvation deaths and make an
- immediate assessment of the require-

ments of feeding these starving
people.
- 8. All parties’ relief committees

should be set-up to feed the people
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in the famine areas keeping the
problem of famine above politics.

4, All international humanitarian
agencies like CARE, CARITUS, CASA,
etc. and other international bodies
working in India should be urged to
underiake massive relief work in tbe
famine areas. (If you are in distress
certaialy other western countries who
have exploited this country for cen-
turies have a duiy towards this coun-
try. There is nothing wrong in asking
for their help), .

5. The Government should continue
to extaad relief upto the mounth of
January till the famished people are
fit to undertake work in test relief
projects.

6. Massive test relief work should
be undertaken by integrating such
works with development projects. All
land revenues, or loans or debts etec.
piled up on the cultivators should pe
quashed,

7. Students in the famine areas
should be given adequate aid for their
studies. )

8. Massive drive for nutritiqn pro-
gramme should be introduced.

9. Policy of levy on the cultivators
in the famine areas should be revis-
ed.

10. The President, Prime Minister,
Food Minister and other Central Min-
isters should immediately visit the
famine areas.

I conclude in one sentence: Either
in a free country 'you feed the famish-
ed people or if you have any con-
science in you, you -quit and leave the
country to devils. You have already
left the country in the hands of the
devils because devils are taking lives
of millions of our starving country-
men. p -

]

ey
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MR. DEPUTY  SPEAKER: It is
difficult to contain an opposition Mem-
Guha within the time
allotted -to- him but I -expect the Mem-
bers of the ruling party to cooperate
with me in .terms of the request of
yeur own Minister and not mine.

ailfix

Now, there are 10 Members from
the Congress Party listed here and if
I give 10 ‘minutes to each Member it
means one hour and forty .minutes
which is the time allotted to them.

So, I will reduest them to confine
within 10 minutes.
=it araTm Ryt (Arfic): A

ST HZleT, g8 G W HIF [G0g
&1 T TTH ¥ ST gSATAAE H)1AT g1
M AAIANF Fw AR gAY A
Faxdamasa F g @raan g,
38 9T § ) g5 weA g W ¥
T T[GAT TEFAT 1 AT _%sr TF
agq @l 3@ 2, fwa @1 qa 57
FU5 § | SARF G4, 9F § 9w A
SO R § gTaF BeAr gAT WG 1 8%
AT FIIA AT FIETIAT 7 FRGAT§ BT
F FIAR FEI & T 92 G AT &
xﬁ'{%‘@g@rqaara | 5T 498 § W
% Ffa s Y g A gT AT WAHT
AT § | FOT F 3T g4I ¥ W
W FY SeAET AT A4 R, W F AT
% grara oT W g FR 9T g A
T &30 FAAA A G

 fimF 30-32 awi ‘?? ] f“a'cﬁ gxn%'
3y i, afes g'f“mrr 435 g grama aq
g e quﬁ("ﬂ'ﬁf aw §, 37 ot W
e Wﬁ'ﬁ?ﬁ 3¢ % Sv qfadar &
T ?ﬁm & %sﬁ ¥ ol qwar-ﬁ
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me, 39 F afcnmeesT @n &0 T
Fr wafa (@ifaiadr) =gy 1 3R &w

§ o) 9w g wEe g 9§ T
¥ B dwd WA 28 W 4, Wi
WA 98 ANGdT W 52 W 3 | I
g5 gfear ¥ cgr @ W0 F, Garw
MM I ST RN AT GT@TT
gAl, Sa & qIXNRESET FAqeaT <gq
I qEia ¥ =g A 97 T&q0 & <gY
q ST ¥ A g q@ F. A. Al F1, A

RF F AT A, g AL AL WO
Y 1 gfvmn & e fad 7 IR Srqiesl
B S TEE g, MW H A g
QrRITe ¥ §Y 97 g9 WA gl a, g
IERT 560 TG 7 41, &(HT 9§ F
arg gt AL ferar ceves g, ST
IF F WA TA W&T A wZT A
q gy, fSq &y wd s ag g (% o g9
AW F FTI4F FTIA F 6& § AR
W F F § O A gwiT, faaver saAr
g S g g FET g,
foa & @ @ 2@y § 5 ara 0 47
QR Gt avd I wE A U T
E N3 T ZHARTAF §, 9730 FIHT
AFAr g, AITT SEA F DT g
8-~ 1 gL (oq A suwed; 5T g7
qUI TG 430§ A IF F qioom
ag giar g f& s emT awd T ew a7
g S adis AT €39 @ oF sfevd
F{ 9% ¥ SART T:;rm.t.ﬁzg"r TTE

SISITT

RELE RS R RS
£ qrro fﬂo % m# FATF FLTAX
wra N, T WD W fegad, 53
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WIS W IRDA Tk 1 SR wy e
HE AT 25 EIN WRAT qA § AL NG
%1 aga ¥ wwat w @Ay fyw
a1 , 3 & T F70 *7 WY I 2 fsar
fefremdfsamyra @
WL AF WORET FT FATT § HAT HoAN
gai & AvA W QX Sdi @ v wear
FL AT T Ara T W ¥ wwr
oy waE 51 @t & 1 Fe qmer
g7 Afar, 221 wr AR T 5 wEy,
Tr23 BFT 2 51 % AT 9T Az 700
i Az &) ag ATy Arag,
I F T A7 A v 5 qlwma #
YT AAG W, FiwT WG F we1T
P Se #Y @ &1 Tifgh aw o3aar
Y {7 # A 93 1 WO At FUIR
1 & I E waw q A qar
it strni g, f7 1% S 37 w1 wedr g
AT T BT TLNE 1 T AR F
T oTIAF A2 FETARTH
Y7 7 151 e F F For 7 gAY ATEIT,
QE TG AT FHA AL FAIFR
& 4O T 7 79y wlEy e 3w
FHFCGE N T GAIFEF g@A
UL AT AQ YA FH QA g w0
T qQITAr FEA q0fer, I F Wl
a1 & spa=ar giar wfEy, q@tan
< gpry & Ford, 9Z0 AT FA-FIN
g wrosagew gArwigEr o w9
geTHiw &, AT AAL AL W W @
g, v AarE¥ N3 AT, e
AFIFL qFIF TSy AW W

&1 awa w7 & i wigs & wias
w3 frar @ 1 9@ T @, fagr @,
T g, of g1, ma wdw g,
[T Y, TdVo §1 AT AT G /A
&7 gueqy & fgam o fagd G a9
Y& qEr g AETA T Y v

A FFFT  AA T AF 13 FOE

o ®md fFT Ar qF & 1| ¥ 900
INRAT 9T @, § W I qrg 7ai
w1 g5 awt feor s & 0 wm W
M g AT ®TA R AT AL A
FI AITNAT FW | OIF7 F AR
Fyafarr wasdrg | 1500 %@ 9
W& AT B WA B A & (AT AT
34 F qIACA 9T qgA w fA7
|9 SAR oa AL ATET { W
F g1 3 ¥ agaar g M3y s
FEA FT AT WA A Azarg faw
Faar 9347 ¢ £ 1 7@ 15 gAC T
wAA IR MAF RO AME, dq FE
g Tsar w1 g b wwe w1 faa
& 45,50 gt zAgrenmwarg ) wy
AR YT EITF aH W@ wAER
Wi F3@ ARE ATEF § WL YU
At W gvany far movgr§ o+ fadan
&7 ¥ T AFAT AR A T e qgy
§ Tfr T3 AT GAA A wkwe § AT
ST AUF A I1GE FOAL I IS §
WIT AT IS, T WT /AR,
AoEA X1 WA ® qwAe afl qar
afed 1 gaf w17 ¥ g fE
Qe F1 38 ARG T ETFA w00
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#feq afcfeafa g, e o el §
I TATHE F R A A AT T
T8 §3E & STeT & A 9uW ¥ TR
T FI9AH, AWM & T F TET FTF AT
IT ) TR ML T T foF feell®
FIH WY ST @ § | T TS & 72
4 IE W T17 O g F A A
T FATT QL I aT@ T 7 a
GREW H MG FIT AT FF G AT
3 & AR <At At g gfeww g
AR AT SOTF TH @ H AN
%7 R feT MET = d A AR Ty
;g d e Tar fag sy sowry
&8 | §.3199 FHUT & grewtw OSHl
F @A TTE G (B N S W Fo-
Frew F1 @ @A gI AT FBT  wEEy
AT AW FI AT E A AT AT
fra 3@ feww & fagw o @
EY T <@ WY AT FY S
NI ST E | A A AR @dw
¥ Ty FTHETIGE 9 W@ g AR A
FET A AT T3 ST T FFAHT
¥ I U @ AR FAT qER
TATEE § A T wtug wicfefa =t
gFaar F & 97 53 aFead 1 W
g Mg 737 e AR A7 feema §
fiF g7 qfera F1 aR FT AR A
T F 6 AT AT IJARIA a3 37T

my

frQal zat & Aa Fgm g fw argi
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AR TS F FIA FE, 9 (67 7@ qag Q1
OIS 2 & A & ST &1 g« fAdea
F g 3w ¥ oF amfeE F T Faar
TR & 99, 3 §3 W|AF &
T AR S F g fAarex B¢ A
FY, T FT T F2F | 399 TF
& T@ BT gz @ FX AT FWAY
FT E AGI (AT ST GHFAT | ST & =
ARTE FY AR F § THEIX FT GgANT
FLAT.A1MGT 1

M R A+ AW F 9007 F
feamad o7 & )

staem fmf @ F 3 ww w5
Tal w A T g d<d v osw
q% AT G T TG T |

gafaa aa womT § f& =0 e
A ST & a<F:T wgr 9X 4@ famfe
& SU FT AFEAT FA § WIS qF a7
W g, Me 9 § AR AW W gew
W A A 39 Flow offeala &
arg< fAse @R 1

MR. DEPUTY-SPEAKER: 1 wish
everybody is as co-operative. . . .
(Interruptions). Mr. Samar Guha,
you have had enough to speak; why
do you not listen to others also?

I wish everybody is as co-operative
as Mr. Mirdha. Before I call on Mr.
Jyotirmoy Bosu I should like to re-
fer to a very interesting note that he
has sent to me; he wants me to give
him time commensurate with his
party’s strength. That is very legiti-
mate. May I tell him that calculated
on the basis that the debate will con-

‘clude at 6, the time. commensurate

with his party’s strength . is

minlites

eight
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. SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) I shall take as
liftle time as possible. . .
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" MR. DEPUTY-SPEAKER: Com-

mensurate.

SHRI JYOTIRMOY BOSU: I never
thought that you would catch it like
this.

MR. DEPUTY-SPEAKER: I will
tell you nobody can say anything to
me without being caught.

SHRI JYOTIRMOY BOSU: Today
hunger and death are stalking vari-
ous parts of the country. States like
Assam, West Bengal, Orissa, Bihar,
Gujarat, and Madhya Pradesh are the
worst victims. I should refer to a
very reputed newspaper, Economic
Times which in its editorial says:

“The spectre of 1943 famine
which had taken a toll of three
million lives stalks in West Bengal
again. Calcutta streets are crowd-
ed with famished people, taking
crumps of food from garbage. what-
ever euphemism the State CGavern-
ment might resort to, the stark re-
ality can no longer be ignored.
More than one third of the State’s
population of 4.5 million are facing
starvation due to drought, floods
and cyclone. There is obviously
enough food in the countryside...”

That is the most important thing,
Babu Jagjivan Ram.
“...conveniently hoarded under

the protection of the garibi hatao
sarkar and no serious dehoarding
efforts have been made till recent-
ly. Voluntary efforts in Birbhum

are reported to have led to
arrests. . . .”
That means nothing at all. In Assam

several thousands of people died 6t
_starvation in Dhubri sub-division
of North Kamrup district. 74 per
cent of the rural population of Assam
are below the hunger line,
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In West Bengal, about 17 million
people by a rough estimate are under
starvation. Different figures. have
been given about starvation deaths,
but it runs into several thousands.- In
Gujarat, particularly Saurashtra and
Kuch, 17 out of 19 districts are worst
affected. 15 million people are star-
ving there. When Mr. Morarji Desai
visited -certain areas in Gujarat, peo-
ple demanded poison from him in-
stead ‘'of food, because they could see
no hope of life from the present Gov-
ernment. They knew they would
only starve and die. .North Bihar,
where half the population of Bihar
lives, is one of the worst affected
areas. 9 out of 10 are starving there.
In Kerala, the Government have ad-
mitted there have been 550 starva-
tion deaths. The real number is
much more. In Orissa, at least 5 mil-
Jion pesople are under starvation
Conditions in M.P. are equally bad.

This Government is bluffing not
only its own men but it is bluffing the
werld. I am quoting from a foreign
paper, Far Eastern Economic Review:

“Hongkong, November 15, 1974
India is trying its utmost to soft-
pedal reports of famine in some
parts of the country. New Delhi
has sent strict instructions to its
dip'omatic missions abroad that
they should blindly deny stories in
the international press saying that
the ‘problem is reaching seriaus
proportions. The envoys are re-
quired to tell foreign officials that
the situation has been exaggerated
in the media. This is pricking
some consciencess...”.

That is the directive. I will quote an
extract from the Time magazine,
which T am told has a circulation . of
50 million: . .

“Nearly half a billion people are

- suffering' from some form of hun-
" ger; ... India alone needs 8 to 10
" million tons of food this. year from
outside sources or else as many as
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30 .million people might starve.

.. Food riots have became common

place in vast sections of ‘India...In
the Kutch district of drought strick-
“en Gujarat, peasants patiently wait
for dogs and vultures to finish
picking at the carcasses of dead
‘cattle... The hungry gather up the
bones and sell them to mills where
they -are made into bone dust, a
kind of fertiliser.”

.Such articles have rome out at which
»my head hangs down in shame, but
-this Government js unperturb because
‘they can behave like an ostrich, which
-can hide its head in the sand and
think that others cannoi see him!

Whilst Indira Gandhi is underplay-
ing the whole thing, it could well be
compared with the saying, “When
Roéme was burning, Nero was fiddli-
ng”. Her crooney. Sardar Swaran
Singh swore in a press conference in
Washington that not a single starva-
tion death has taken place. Tell me,
what a big lie it is! It is an organis-
ed, well-arranged narration of lie.
Like Indira Gandhi, like Minister.
He never tells the truth. They con-
veniently suppresseqd the details that
even the State Congress President in
West Bengal mentioned, namely,
theusand deaths due to starvation
have taken place. I am quoting. from
the Statesman:

“At least 1,000 people had died
of starvation and various' diseases
caused by the'acute food scarcity
in West Bengal, according to the
reports received by the WBPCC
from -different  districts, Mr. Arun
Moitra, the PCC President.  said
here.”

Jt. is not :my saying or the saying of
criticis, but of a spokesman of -the
party in power. The Minister of Re-
Yief in West Bengal nays that the food
situation in ‘West Bengal is indeed
extremely Adangeto‘us There are so
many ‘1ike that. But in Cooch-Behar,
the situation surpasses all civilised
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levels. What has happened in Caoch-
Behar has been described by no less
a person than an eminent -journalist
writting for the Times of India as
follows:

“As I entered Cooch-Behar town
last week, I was accosted by
a man who implored me for
help in cremating a boy, all
skin and bone. I soon learnt
that such cases are only too
common. Often bodies of
victims jare abandoned on the
roadside, at railway stations,
in school verandahs, BDO'’s
offices; village markets. and
even in backyards of private
houses. At the present rate
they will soon stop counting
the dead and official records
will show nothing even to
suggest that there was a
disaster.”

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
JAGJIVAY RAM): How meany did he

‘see himsgelf?

SHRI JYOTIRMOY BOSU: He said
he saw a number of dead bodies at
the railway stations.

SHR] JAGJIVAN RAM: He was
told.
SHRI JYOTIRMCY BOSU:; TFor the

benefit of the hon. Minister, I will
read that report again:

“As I entered Cooch-Behar town
last week I was accosted by
a man who implored me for
help in cremating a body, all
skin and bone.”

8o, hé saw the dead. body.

SHR] C. M. STEPHEN (Muvattu-
puzha): No, he has not seen the.body.

'~ SHRI JYOTIRMOY BOSU: I can
only say that when a man is not
sleeping you cannot wake him up.
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The report further says:

*.... the suthorities have thought
it necessary to organise official
squads to dispose of bodies,
often in batches.”

Let there be an official machinery
to find out whether it is true or not.

SHRI C. M, STEPHEN: Somebody
has told him this. That is all

SHR1 JYOTIRMOY BOSU: The
Economic and Political Weekly report
further says:

“The Stlate's Relief Minister him-
self put the figure of the
starving population al 15
million. Spokesmen of estab-
lished political partics, in-
cluding Ministers of the
Congress, speak of slarvation
deaths by 1the hundreds
Despite the government's
attempts to seal off Calcuttr
from the onslaught of hunery
villagers, the city's pave-
ments, parks gnd porlicos are
cluttered with destilute
families who have mananed
to sneak through the police
vigilance "

It further says:

“Hunger, of course, is a perenmatl
expericnce for most people in
rural West Bengal during
these months of the year But
it has not heen experienced
on the present scale for
31 years—not since the torgj-
ble days of the autumn of
1m‘||

Well, if you want. T ean present this
ecopy of the Economic and Political
Weekly to the Food Minister

In the 2¢ Parganas the situation is
equally bad Half the people that
come to Calcutta, I should say, come
from south of 24 Parganas. In Assam
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in Dhubri, North Kamrup the position
is the same. In Bankura for the firast
time starvation has stalked the middle
class. ... (bell rings).

MR. DEPUTY-SPEAEKER: Has he
finished?

SHRI JYOTIRMOY BOSU: Yes.
MR. DEPUTY-SPEAKER: Shn
Stephen
SHRI JYOTIRMOY BOSU: I ghall

make a note of the time which you
give to every member and I shall
dispute each one of them. It iz not
a joke. Do you think we gre herc as
professional pleaders? 1 am terribly
distressed,

MR. DEPUTY-SPEAKER Well, |
understand the anger, the righteous
indignation of Shri Jyolirmoy Bosu
I have dmawn his attention to the
limitation of time and to the request
of the Minister of Parliamentary
affairs. When I ring the bell it does
not mean that [ havr szked him to
stop I gave him the warning He
had asked for time commensurate
with the strencth of hus party and 1
had given him time commensuraie to
the strengih of his party When 1

ring the bell, it doers not mean {hat
he should ston 1 have nnly given
warning.

But we cannot run this House if
we show our pique on everything
You don't like certain things and,
therefore, you sat down i n disgust
When wou sat down, I saw you sat
down in dispust. T turned to you and
asked “Are you serious™ a nd you
said, “Yes”. Therefore, I called Mr
Stephen We cannot run this House
in this way We have 10 run it in »
Proper way

SHRT JYOTIRMOY BOSU- | wilt
take another 5-7 minutes,
MR. DEPUTY-SPEAKER: If you

want another 8 minutes, I will give
you 5 minutes. Mr. Stephen, let us
hear him for another 5 minutes.
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SHRI JYOTIRMOY BOSU: About
Bankun. the people who never dreamt
of living on dole have to accept
chapatis prepared on gruel kitchens,
But to the middle class, starvation
bhad never been so0 close as today
It says:

“Ovens have not been lit in many
homes for days together but
out of shame the people have
not approached the relief
organisations.”

That is the condition of the people
there.

The conditions are even worse in
the district of Purulia. I was talking
sbhout Assam. It says:

“Assam today is in the grip of
famine. ‘There have been
reports of starvation deaths.
Government sources have
admitteq that 74 per cent of
the rural population are
living below the hunger
line.... Despite early indi-
cations of food shoriage in
March and April, the Govern-

ment had held out false
assurances of successful
procurement and adequatc
stocks. ..”

There are glaring instances of faure
in Assam,

Then, this is from Patiriof:

“Believe it or not an eight-year-
old boy sells in Assam for
only Rs, 35 quite a bit cheaper
than a medium-size goat. On
13 August, a group of news-
men visited an area of North
Kamrup, said to be one of the
worst flood-affected places in
the State and met the eight-
year-old Arfan Ali and his
buyer Moslem Al in the
village of Kandhabari....”

This is what is happening very near
a the place where you come from.

Motion for  KARTIKA 28,
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MR. DEPUTY-SPEAKER: I am
very concerned about it
SHRI JYOTIRMOY BOSU: [ am

very glad to hear it, I appreciate that

Coming to relief, it is only meeting
the needs of 2 per cent of the
population, Due to the in-fight
amongst the ruling party and the
stealing that goes on, even thui 15 not
reaching the common man. In ralief
camps that they have started in
Asgam, 150 gms. of broken cereals,
boiled, are being given once in a day.
Even there, the food is killing the
people because the food is not quite
good for the stomach of the starving
person. Sn, deaths are taking place.

The other day, six Opposition MLA:
from Assam came and they wanted
10 sce the Prime Minister They
waited for 10 days. They were, more
or Jess, refuscd an interview. ‘Then,
at my instance, they were able Lo see
Mr. Dhar, My, Dhar prgmised to visit
the Golpara Diseriet Later oun, he
declhined to go. They insisted that o
tne lood was not rushed to Golparas
District, the death-toll which is at
present  about 100 per day wil
continue

The Government admutted that the
shortage was margial and the per
capita availability of food was much
more now. I will show you from the
documents that I have brought here
According to the reply given by the
hon Muuster, gnly yesterday, the
total production of cercals in 1972-73
was 871 million tonncs and the total
import of cercals was 697 lakh tonnes
In 1973-74, it is much higher. The
total production of cereals in 1973-T4
is 3.9 million tonnes whereas the
total import of cereals iz 4347 lakh
tonnes, So, the per capite availability
fs more. But the production is
93.9 million tonnes. The per copita
availability of food per week should
be 3000 grammes or 3 kg But in »
place where there is full rationing
they are getting only 1250 grammes
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per week and in areas where there
is modified rationing, they are given
practically nothing. The rationing
system is on the verge of coliapse.
The public distribution. system . is
systematically dismyantled in oreéer to
make room- for the )otdars, biack-
marketeers and hoarders because if
food is available through the public
distribution system, the black-
marketeers cannot flourish. So the
black-marketeers should be given the
freedom to loot in this ‘Garibi Hatao’
and the public distribution system
should be dismantled. That is the
truth,

I want to say that this is h2ppening
in tetal surrender of the Government
1o the black-marketeers, hoarders and
jotdars. ' Mrs. Indira Gandhi #s
running’ with the hare and hunting
with the heund. For 800 million
population there is no food problem
and the finding is by no less than a
tcam of American scientists some of
whom arg Nobel Laureates. But, in
this country, after 27 years of freedom,
not more than 22 per cent of the
caliivable land ig irrigated, flood
preveniion measures are very little,
there is 1no drainage system and the
Eriergency Agricultural ProJuction
Programme and the rural Emplov-
ment Crash Progremmo both have
been rtilised to further the canse of
the Congress Party. In fact it has
delivered ncthing at all.

¥or the XKerala Government, the
Cenfral Government bdromiseq 89,030
tonnes of rice, They have Dbeen
promising year after year at the rate
of 12 nunces ner adu hTis month
they have been given cnlv 25.000
tonnes. Now they have hcen given
2 kg of rice per familv per week
irrespective of the numb:cr of members
in a family. The State praduces cash
¢rovs and earns a Jot of foreign
excharg-e through sales of jute, tea,
pepper, Tubber and so many nther
-=commod1ties It must be treated in
& way, as the yuse teh land for thas

NOVEMBER 19, 1974

Motion for ' i
Adjournment

production of cash crops by not
producing food items, that they are
adeguately compensated and they are
not to come to.the Central Govern-
ment with a beggar’s bowl year after
Year.

We have been demanding for a
National Food Budget. Shri Jagjivan
Ram has rot paid any attention to it.
Who is responsible for the starvation
conditions in the country? Not the
nauiral calamity, but this pro-landlord,
pro-hoarder policy ’of this govern-
ment. What is the real way out?
The Government should undertake
the full responsibility of feed ng the
people, wholesale States trading in
foodgrains, co nmandeering the surplus
foodgraing belonging to persons who

own more than 10 acres of land,
giving up this pro-landlord and
pro-hoarder policy and stop the

operation of black money and deficit
financing must be stopped. Why
don’t you have a good procurement
and distribution machirerv? Because
if you really strengthen the publie
distribution svstem ard if you really
keep the raticnirg svstem alive and
meet the reguirements of peovle, the
black-marketeers, . the hoard=rs who
are the matron saints of this narty and
financiers arnd nrotectors of this party
cannot survive and flonrich. There-
fore, they cannot remain in noawer,
Therefore, wyorr cannnt run with the
hare ard hunt with the hounds.
To-dayv that is the condition.

SHRT . M. STEPHEN (Muvattu-
puzha): Tre is ona point cn which
there is na diffarence of onirien in this
House znd that i that in the matter
of fond the countrv is passing through
a d'fi~ult sitvation. No evidence is
necessary, no statistics are necessary
tn nrave thnt e ars jn g tizht posi-
tion as far as the food requirements
ar= concerned.  There js _another
Mmatter on wihich there may be a
difference of opinion. that this tight-
ness in the 'matter of food is not ex-
clusively Indian in character. It is
anw international phenoména to-day.
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To emphasizg that it is an internatio-
nal pheno'mena is not to make an
attempt to reduce the gravity of the
situation that our country js facing.
Faced with thig situation fhere are
three approaches which are possible.
One is to hold a determined position
10 handle the situation and to find out
a solut.on by mutual cooperation and
cooperative approach. The second
approach is ap approach of helpless-
nesg and despair and frusiration and
saying that everything 18 dark and
therc is no way out and so on That
ig the second tvpe of approach. And
the third approach ig this. Th's is an
approach of exireme callousness, cal-
lous glee saying now that the Gov-
ernment is caught in the wrong foof,
le; us make capta] out of suchi a
€runiion, and aithough  expressing
indmnation and remorse at the kind
of difficulties which this country is
facing, nevertheless, manipulating
things on the political plane in such
a marmer as to make the situation
really more and more difficult These
are the three different k'nds of ap-
proacheg which are possible,

KARTIEA 28,

The plea that 1 would like to put
on behalf of my party is not to repu-
diate that there is no such dificult
siluation 8s we see lodav, that there is
not ever one starvat on death, not to
say everyhing ig so easy and so on,
but to p'ead that given the conditions
that are ohtaning in the country and
in international p'ane, the Covern-
ment has been doing whatever i8
possible, whatever is humanly possi-
ble to tackle the situation and that,
had it not been for the effarts of this
Goverament, (who tackled this pro-
blem with the highest of priority) the
posttion woquld have really become
dismally bad for this couniry. I would
point my finger of actusation at ™y
frignds on the opposition betause
many of them are trying {o make a
politieal capital out of a diffitult situa-
tion. They aré doiny I redardless of

e tepbreustons wm&_ such thingd
will_fave i3 this couniry, in regard
1 the wiich do in the politital
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plane, in the campaign plane and in
the propaganda plane,

My friend Mr. Samar Guha made
certan observations. He saig that
25000 people died of starvation, Any-
body 15 free {o suggest what he likes
Buy let us rioy forget that we are
ded.ng with liuman problems. We are
dealing wilh human be.ngs, When
you say that there are so many star-’
vation deaths, tha; there are deaths
on such a large scale, you are doing
a s.gnal disservice to this country by
plaring such sorts of  exaggerated
statements before the House. 1 do not
krow op what basls he has said that.
There is no repori or statcment of any
such kind which we have come
across We have to remember that
when this country launched on her
indepondomee in 1947 we started with
a population of 30 crores and today
this h1e gone up to 58 crores. I am
not saying # at population moving up
is n dangerous matter and we must
bo*tle apsinst it or that we should
bemoan thay matter or anything of
tnat sorl. The fact remaing that we
hd to fead 30 croreg of peoole in 1047
and we have to fecd 58 crores of
people (wday  And in addition o this,
there can be ng dispute on the
fa~g that the standard of living of the
people Mas gone up in the meanwhile.
There is @ large demand for food-
griins, at least in 2 particular section
ot the peeple in this country. In 1947
onr imoorted figare of fooderains was
g0 lakbs fonnes This has progressive-
1y gone down to 18 lakhs in 1971 and
in 1972, around 20 lakhs This country
coulq feed itg population without a
recurrence ¢f what we know as the

Bengal Famine in 1043, 'There i#
cnng'derable tmprovemeny in the food
Even Mt

situatio, in the country
Jyotirmoy Bosu could not deny that
production in thls respect has

up and the countrv is moving towardy
sel-sufficiency !{;e
Let the credit
ermrment when it ig due, whether it be
tn the matter of jmplementation  of
1and reforths, whethet & be in the
matter of gVIng better fertilisers



that, because all these measures have
in the improvement of
position in the country.

The position would have been be-
tter, the estimate would have been
115 million tonnes in 1972-73. No-
body can deny from 1871-72, 1972-
73 and 1973-T4—for a continuous peri-
od of three years—we have been
facing natural calamities of drought
and floods. Sp much so that what was
expected to be of the order of 115
million tonnes went down to 87 mil-
lion tonnes and then as a result of

The question 13 how to get i
around. Whether Government took
measunres to face the situation or not?
Government d:d take measures. What
measureg Government took? Govern-
ment reversed 1ts plicy that there shall
be no imports. Although from politi-
cal angle there was opposition for
import of foodgraing, saying that
fmport of foodgrains from such and
such quarter should not be allowed,
even then Government  garnered
whatever foreign exchange they had
and bought food at phenomenally
high price. Qur Government approach-
ed Russia and imported foodgrains to
the fune of 2 million tonnes on loan
bagis. So much so that 1n 1973
Government was able to 1mport to
the exteni of 6.2 million tonnes, This
I say becauyse it was out of the ke~
enness and insight of the Govern-
ment to see that the people’s lot
should not be allowed to suffer that

nered whatever foreign exchange
they could and imported foograins

Now, look to the public distribution
system. An effort was made to stren-
gthen publie  distribution  system.
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tical parties opposed it and Isunched
a campaign against it and saw to it

that that programme failed partially.

Sp much so that the Government

could only purchase to the extent of

4-45 million tonneg as against § mil-'
lion tonnes with the result that Gov-

ernment could not build up buffer

stock. Nevertheless, taking up the:
figures we find that the public distri.

bution system was being fed on a-
progressively higher scale, In 1970-T1

the public distribution system had 8

million tonnes; in 1971-72 it had 7.8

million tonnes and in 1972-73 it had

11 4 mililon tonnes in 1873-74 the

publio distribution system had 11

million tonnes and as on date it has

95 million tonnes, That means on

the public distribution system the

foodgrains were being ,passed over

to the people and the people are

being sustained on the basis of public

distribution. system Nuw, Mr. Bosu

said you have got sufficient food-

grains. You have managed to pro-

duce sufficient foodgrains. When Mr.

Bosu underlines the position {hat

there ia sufficient foodgrains produc-

tion and that the Government have

imporied sufficient foodgrain un-

wittingly he {s paying complement

to the Government that Government

have managed to get this much in

the country. But the difficulty he

says is about hoarding, black-

marketing and the inffationary trend.

There Is inflationary trend.

Recently Government took ateps
to fight inflation. What was the
attitude of the Opposition? They
fought tooth and nail against those
measures. They are fighting tooth
and nail against the Ordinnce on
smugglers and the Presidential
Order. To them the fundemental
right of an individual is greater than
the fundemental right of the people
of this country. To them the fundé-
mental right of a smuggler is grester
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the fundemental right of the
people to exist. Whatever step Gov-
ernment may take the Opposition
wants to oppose it, Therefore, the
Opposition’s attitude is one of making
political capital on the one side and
sabotaging everything that the Gov-
ernmeni does to ease the situation

The figures show that in the course
of the last year the total raids conduc-
ted were 53,231 and the total food-
grains that were dehosrded were to
the tune of 5.97 lakh tonnes, This
de-hoarding took place and if de-
hoarding has to take place MISA
will have to be used, people may
have to be arrested and put in jail

The question 1s: Here is a national
problem. Is the Opposition prepared
to cooperate with the Government
io tackle the national problem? Act-
ually, the Opposition is taking stand
along with the an.j-social elements
and joining them to fight the Govern.
ment and sabotage the Government.
This is the position

Therefore, all that 1 submit is,
there 15 no difference of opinion that
there 1z crisis in this country; there
15 no difference of opinion that the
country and all the nations are pas-
sing through difficulties. Burma
which was exporting rice the other
day is now itself in short supply.
Soviet Russia after 60 years of revo-
lutionary existence had to go to
America to purchase wheat, China
today is the biggest purchaser in the
international market, They are now
competing with India to purchase
foodgrains in the international market,
Nobody is gelf-sufficient. We know in
Rome many countries assembled and
said that the worlg is on the razor
edge of starvation.

]Jl,thmklr the question is whether

‘We are prep to remain o5 4
fam.ilyto htthhandtldcmrths
«crisis, 1 am an wggrieved party.
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Kerala gets only 25,000 tonnes, 1 have
got to tell the people if rice is not
available and wheat is available yom
consume wheat. I something else is
available you have even to take that
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But, Sir that is not to say that the
Government has discharged all their
responsbilities. They have to inten-
sify their drive againsi hoarders.
They have to intensify their drive
against anti-sorial  elements and
whatever the Opposition may say if
it is necessary to nozzle down the
people who are robbing the people
even if you have to use 100 Presiden-
tial Orders to see that they do not
scuttle the steps you take you have
to do thatt Now, on agricultural
front we may even be required to
have deviation in our policy. In ensi.
fication on the agricultural front is
absolutely necessary. Industrialisa-
tion must be there but industrialisa-
tion cannot survive unless there is
solid basis of agricul.ural production

SHRI SAMAR GUHA: Sir I rise
on a point of order, The adjourn-
ment motion relates specifically to
the issue of starvation deaths amd
the rehef provided either by the
Central Government or the State
Governments., He 1s talking about
long-range programme, 1 want to
know whether the speech that
being made by the hon. Member is
relevant to ihe subject matier under
discussion.

MR. DEPUTY-SPEAEER: I am
very happy ihat this point has been
raised by Mr Guha. My geat will be
more comfortable if Mr Guha re-
members this and is wmore mindful
about relevancy. In this case he
wants to know as to whether what
Mr. Stephen is saying is relevant or
not.

Now, the cose that was ciled is
this. There is a charge on you that
you are making a pﬂ'ltjcal capitsl out
of the sufferings of the country.



283 Motion for NOVEMBER 19, 1974 Motwon for 254
Adjournment ’ Adjournment
[Mr. Deputy Speaker] in different States, You have the

Rightly or wrongtly this i3 the im-
pression that you conveyed. Mr. Ste-
phen is trying to rebut that. Is that
97

SHRI SAMAR GUHA: I only want
to make a submission to you. I am
grateful to you to rumnd me about
this The point that we mad> is a8
per the official report about the siar-
vation deaths and the amount of re-
lief piven, Is th.s mot a relevant
thing?

MR, DEPUTY-SPEAKER: Anyway
that is for the Hous> to decide. I have
given my ruling on’y on the limited
question about the relevancy.

SHRI C. M. STEFHEN: About a
couple of sentenc:s more and I have
done. Mr. Brsu h1ag made a reference
to Kerala,
focuzs the case of Kerala. As the
hon. Member said we are rice-eating
peoole and we are defiat to the
exient of fifty per cent of our require-
ments. That is why the zonal arrange.

m-ni{ hag been created—the State
Zonal arrangement—and I am not
disputing that. The basis of this

arrangement was that the surrounding
States—Tamil Nadu and Andnra Pra-
dech—would together meet our re-
quirements 8o that we may be able
to carrv on. What happened mnow
is that Kerala ig saled off. We can-
not purchase the foodgrains from out-
side. Every State ig sealed off on
the solemn undertaking that the
States will take care of us. That was
fhe bagls 6n which this arrangement

was made But, what happened was
this. The Tamil Nadu does not
supply that; Andhra Pradesh does

supply it quota. The other States
have failed,

The present pos'tion today ls that
ths Central Government accepts the
responsibitity to feed different States.
Hut, the Centrgl Government have na
right and the author'ty, constitutional
er otherwise. tp ‘make procurements

Well, Sir, T do want to’

responsibility but you do not have the
machinery in order tp procure the’
foodgrains. Yoy have got suth an ar-
rangement. I support Mr. Bosu when
he says that there must be a national’
food policy. That national fopd policy
is not merely for measuring up and
budgeting through but of getting what.
ever surplug is available throughout
the country. That arrangement has
got to take place, And this is &
matter and I want to pinpoint on that
I call the attention of the hon. Minis-
ter to that.

1 wani to say in the end one thing
My submission 1s that the Govern-
ment is going on correct lines but it
is the Oppos.tion which is scutthng
the whole thing. They feel that by
scuttling this thung in this way they
can make us weak DBecause we are
sirong, and the country will go ahead

SHRI H N. MUKERJEE (Calcutta-
North-East): Mr Deputy-Speaker,
Sir, in a thm House and in an atmos-
phere of characteristically bhsiless
indifference, we are discussing the
ques ion which  affects our people
most witally.

I am happy that Sbr; Samar Guha
tias bren enab'ed to have this opport-
unity of putting forward the motion
which implies g reprimand on the
Administration. 1 recall something
which 1 did a long time ago when I
noticeg the incptitudes of thi8 Gov-
ernment that one cap sometimeg under-
stand why people are wicked or in-
capable. But, one cannot undersiand
why we are not ashamed.

As far ag the present economic con-
ditions in the country are concerned,
I am sure, my friend, the Agriculture
Minister will agree with me that the
shades of 1043 had appeared. It is
not a job that we have been able to
dispel those shades. The fact is that
after twentyfive years of our Indep-
endence, peopls die of starvation In:
the streets of our towns and im our
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villages. Tuey come to the Railway
Stat.ons in gearch of food gnd gome
kind of occupation to keep themsel-
ves alive and they die—thege men,
woinen and children. If this iy the
condit.on of things to which we are
reduced, I expact the Government of
this country at least to come before
our people with sack cloth and ashies
to tell them that we are very sorry
about what happened.
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In 1952, Pandit Jawaharlal Nehru
when he was told that he had given
an assurance that all imports of food
would be stopped in a litile while,
answered frankly—I am quoting his
words—

“I regrey that my words have been
falsified and I feel thoroughly
ashined that what was al-
mosi a pledge to the country
has been broken",

He had the guts to say, the moral and
intellectual guts to say that but the
Govrrnment of 1oday is callous, is
cynical, ig erlminal in so far as the
condition of the people 15 concerned.

In so far as other problemg were
concerned, after the partition, 80
many problems came and Jawaharlal
seid I the Provisional Parliameni—
I am quoting his words—

“In fact, I have often wondered
why the people of India put
up with people like me who
wag connected with the gover-
ning of India after all that
hag hapPpened during the last
few months. I am not quite
sure that if I hag not been
in the government, I would
put up with my government".

The people put up with him because
he could appear befare them as a hu-
Ran being and speak to them in a
Voice oy humanity, bug here the Gov-
frnment tries to dismias the reparts
sbout gtarvation, How do you dis-
mies them? Mz, B. K. Dgschowdhury
i fram Cooch-Behar. I have o time

1806 (SAKA) Motion for

Adjournment

to refer to reports about the oorie
scenes in Cooch-Beuar, the distress
of the peuple there. Shri Samar Guha
has gon: a good of it. I am sure about
it. Can he deny the kind of thing
which hag happened? Have not the
Munsicr of Relief of West Bengal,
Mr, Sentod: Roy or some such person
~1 do not remember namcs—and other
MLAS of the Congress Parly said re-
peatedly that in Cooch-Behar railway
stat vy and eizewhere dead bodies were
found and they were dead because
they did not have anylhing to eat?
Thev cou'd not keep thums:lves alive
in God's good earth. Is it not true that
8hr; Ram Sahay DPandey gave a spe-
c1al imetview t{o newspapers explain-
g how 1n some of his sreas in Madhya
Pradesh pe~ple had tn live for more
than two weeks on leaves of trecs
the jungles and then they died? Thal
wag a stateroent he made to the press
and now Mr. Stephon—T am glad he
put tug case comparatively 'moderalely
for him* I was 21°ruid he would out-
Stephen Mr. Stephsn—even hg tried
1o defend the case by saying, ‘No, no,
not very much has happened’. How
much do you wish to happen? Do
you wish a re-enactment of 19437
Would you be happy? Would the
Opposition be happy? Would we be
happy. Does it make us happy ta say
thal people are dying that parents are
selling their children in order to grt
the wherewithal for life, that young
women are having to sell their flesh
because female flesh is dear ty some
people of g certain fashion? Does it
make us bappy to say these things or
do we have to say these things be-
cause conditions have become tpu dis-
mal?

I was abroad recently and I found
pigs in most countries are befter fed
thap human beings in this country?
Are we going to stand this sort of
things? And for how long? Do not be
cynical, do not be callous, because In
that cage you would be political eri-
minalg of the first water and the coun.
try will throw you out. There is ne
doubt about it.

We have an acquiescent saciety,
4,000 years of social hierarchy which

286
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never changes. Shr1 Jagjvan Ram
knows in the blood of his blood and
m the hone of ius bones that we are
an accquiescent  society; we do not
change But bewure of the theory
of @ patient prople: when a patient
people turn. they will turn in a man-
ner which you and I would all have
to regrel That is why we want a
change m our policy We want in-
telligent apphication of patriotic in-
teresls in go far us the solution, of
our problems are voncerned. Unlike
Jawaharlal Nehru this Government
vynically disregards the sensitivily of
our people

Sturvation deaths have taken place
I had occacion to say once before ask-
ing an adpurnment motion  last ses-
sion that the Gevermanent of West
Bengal had the gumption to say that
these denthr are not on aecount of
sturvation but on account of malnu-
tntion Malnutritin—-my foot. They
dieq betnuse of malnutrdion and not
lack of nutrition, wrong nutiition,
They ate leaves of trees which are not
edible  Thev (id not die of starva-
tiwn! Nobody dies unless the heart
stops: 80 everybody dies of heart
failure: nohody ever dies of any other
tisease? Starvation wand  starvation
alone iy the recason. In Caleutty 1
have #ern thingg which remind me
of 1M3. People vomg with 3 begying
bowl in their hands and cry for a
Little Tice or waterygnauel Heaven
knows for how long our people would
have to lLive like this and how long
the lJangarkhanas should be thure, huw
long would it be necessary for the
bourgeois civilisation to exercise its
philanthrophy and have these miser-
able relief vamps? 1 know relief
camps have to he opened hecause
they have to be fed. For how long
are we going to keep our poor and
destitule in special camps and feed
them? Are not they human beings.
Just like you and mey We all live
sn air conditioneg comfort and we
make speeches. How long is this kind
of thing going to continue? That is

NOVEMBER 19, 1974
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a question which should be in the
mind of everybody. That is why
when elections become the topic, you
al] gey jittery; we all get jittery be-
cause our people, if they really ask
questions, will never get answers.
What answers have we got to give
them? Canno! we feed them? Many
things are said. The global situation
ia wrong; the inflation is there, this.
that and the other thing Does that
feed you? Why should our people ac-
cept your idea: the population prob-
blem is terrible; the Rome Conference
would be something, 1es us wait for
twenty yeary more. It cannot hap-
pen That is not politics; that is not
life We have to do something about
it
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Have you pot that sense of ur-
geney? T ask you, Congress Mombers,
many of vou. are our friends. 1 am
prepared to trust you. That is why 1
sometimes pursuc policies which may
not be liked by my friends on this side.
But 1 ask: are you serious? If you are
genuwmely setious, whut measurcs are
you taking? Mr. Jagjivan Ram came up
und said the other day that there was
no real shortage and if whatever was
available ¢ould be distributed in a
humane fashion, the problem could be
solved. God bless you, go ahead and
do something about mobilising the
enthusiasm of the people. Get P. R.
Das Munsi and the rest of them and
gel others from the other camps also
and get a veal food corps, young
people who would work and get rid of
your miserable bureaucracy which
stands in the way. Mr. Stephen had
the gumption to say that the opposi-
tion sabotaged the idea of the taking
over the whole sale trade in food-
grains, What a wonderfu) idea? For
a Government Party Member, for
Mr. Stehen to say that we on this eide,
some of us have sabotageq and de-
feated your policies, what kind of 2
Government or you? You say
you adopt a certain policy and then
you put up some excuses and say that
because of Jansangh and Swantantrs
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you can't do something. Is that
peltties? % Is shatWuntigwtindiig? Is
that humanism? 1.do not wunderatand.
This country khoulll try to wake up to
its. responsibilities, & have a hell of 2
ot of material but how do I deal with
them, when thid thing iy a Mmaan
problem. Gandhiji had said and said
this repentedly. * No istry, no
jugglery in-figures, no argumentation
can explain away the things in' Cal-
cutta and alstwhere.! From Assam to
Gujarat in Madhya Pradesh, Orissa,
Bihar, Waest Bengal and Cooch
Bihar, Midsapur,.Bankura and Purulia
and so many other places, people see
what is happening. No sophistry, no
jugglery in figures and no argumenta-
tion can &xplain away that thing.
Something has got to be done about it.
But I do not see any sign of an aware-
ness of this. We have had a plan for
sp many years. Why is it that we
hear today a repetition of what we
heard in the British days, when the
Budget of British India was supposed
to be a gamble on the monsocon. Even
now why do you say that? You had
a great green revolution which had
produced wounderful results. Now
you say that the monsoon has be-
haved badly. Drought on the one
hend and--fleods on the -other'have
combined to bring about famine all
over the country. Why do you say so?
Why does it happen in 1972? We can
deal with problem which had been
created on account of the Bangla
Desh crisis Why don’t we have fore-
sight enough to do something about
today? 1 am not going to blame you
only for what has happened before.
But do something here and now. What
is the idea of a Plan? Do we «till live
in a completely anarchic society? My
friend Shri D. N. Tiwari is here and
from 1852 onwards in every sessioh he
points out that Champaran continues
to be one of the most backweard Hreas.
Nothing has happened there. Gandhiji
started movement in Chainpafen
because people-there lived under vary
difficult conditions. Champaren is very
aruch $h sty ebun' todayy the éomdi-
tion is the same. Then why have we
a Plan? What & the {ta? st béing
2501 L8--13
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80 is it not necessary for us %o
examine the implication of what is
happening? Why is there, at the same
time co-existence, talk about self re-
liance and talks about aid from
western powers in particular looking
forward to Kissinger's visit and all
the rest of it? Why should we go
on having this kind of plan?

29°

Sir, I do not wish to prolong the
agony of myself and of my friends.
This is not a matter of more argu-
mentation and putting up figures. I
have got a whole lot of figures, but it
is no good referring to these things.
What are you going to do about 1t?
Your public distribution system has,
if it has not collapsed, at least broken
down to such extent which is most
damaging to the country. In West
Bengal in particular where the politi-
cal chimate is 1mportant for the future
of your Government and for the
country as a whole, the temperature
of the people is at the boiling point
because things cannot be tolerated in
this manner much longer. But that 1s
not the only point We have to do
something all together in order to
solve this problem. For that, Gov-
ernment first of all hag to have the
humility to go before the country and
say that they are ashamed about
their non-performance of what they
should have performed. They should
have the humilily to go before the
young people and tell them that they
have now been able tp satisfy thewr
aspirations and their soaring hopes,
but now they are trying to mobilise
them in a countywide effort. That
means injection into the bureaucracy
and the apparatus of administration of
a Qualitative medicine, which this Gov-
ernmeént geems unable to bring into the
picture and that is the participation of
the people. Dr. B. C. Roy once tries to
change the’definition of democracy
given by Abraham Lincoln by saying.
“Government of the ﬁsople‘.ﬂbt)" ﬂ}:!

ple, for the le and wi'h the
::ﬁle". He added, “Government
with the people” to the definition. It
is a good idea, fhe participation of the
people’ in everything. You ' will get
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that only if you have genuinely radi-
cal policies, 1n which you invite the
other parties to cooperate with you.
It is only on that basias that you can
do it. Do adopt those policies if
possible you have the least little in-
tention of doing something good to
the country, Otherwise, this situation
cannot last. We are speaking only a
few days after the birth anniversary
of Jawaharlal Nehru. He used to
to care a great deal about children.
Today a hundred mllion children, on
a very low computation, go to slecp.
every night hungry from day to dey,
from years to years on end. This 15
the condition. Here i3 a country
where 14 million children go blind.
because there 15 protein defitiency in
their food We talk about the great-
ness and glory of our country, the
grandeur of our political leadership
and so on. We have the gumption to
do that, I ask the Government to
have some humility, go before the
people and tell them that they are
ashamed of their inability so far to
deliver the goods to the people which
they are under promise to do, Then
they can go forward, if they possfbll‘
can, to proceed with those radical
policies which have been repeatedly
adumbrated It is on that basis that
1 support Mr. Samar Guha's motion, 1
believe this Government deserves and
requires a slap in the face, a repri-
mand, on account of their failure in
the sphere of their food policy.
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“All talks about

nature is bunkum.
adjust with nature.”
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We can only

wifma ag amFqr "7l & qmy
gm0 e wma s s
grm, et | v g 89 RREY
ARG FEE #1 AE FE g g fF
At @ faand @ AT & T &,
Afew o= fomr 7 & a1 & wrlig
wxer ) favame feen awen g s e
Wt feard = goow 8w @ Sfe
VT ot et s @ e o @ oY SR

Motion for KARTIKA 28, 1896 (SAKA)

" Motion for
Adjournment

o ¥ FAATA AE LA | g s
qW  FY WU A TT F< g8 THOT
frare #3ar wfge, ot &7 oo ffawa
& AT WX HEF F AAAT F GG AT FI
g |

294

OF o9 § = FAT 9T g |
F A ag £8 AT E § AW 9 9%
Aifeer A€ A & A ot w0
g gd ard gdr am AdP w
aifgd  fomm fF ST amewmTl WTE
TTES gAY AWM H AT AT | WIS £HRAT
&ar 211 39 F Srire 75 gEr AR
T TR AT A, A 49, Ao
forms v2 2, T a4 forw <@ &, et Pt
o o6 &, 97 97 AVE FT O N I
oF U T WA A gAY LA BH
FTA AIG FIT T T AT 29 FY orwar
& A9 AATF TG |

16.00 hrs.

= g § ag fraa Fm wgam g
fir wmdy o S fad) Y ArsEAS
mAmHITm s ATl 1 @
#1 wifed 1 5 ga faagw o 9k
gFRr 19 & |

sto Radt arzw, fox & fag d=r
% we ¥ w31 WL wy fve Agw q@
g I ¥ Frar-wfer A 7 w7 § wdr
g § frady wmR g ¥ fad A
& 1 3R fafew sw & o o€ -
I AT AT G-AHT TW AE W
e g £ aoe ot wQad gk,



Motion for
95 Adjournment

[t e fm Firg)
FTERX Y T T vy foqn, o @7 997

g g it oy v e s @, e

T TR F AT ¥ ¥ aga aw
i oferdm & T 8 1 g o
T G 9T R, B FT A AGY qoA
Tfed o o9 7w gw 3o W W A
4, Ffa W T S AR AT Y

§ or e 51w ¥ s =g @r-
TR AF T FTH AGY g1, T 1T A&
8 1 7% X wer ™ A qg gav i a1y -
et ™ @ W H QoA Ay, F
qawar g 5oy o faftsa s sm e
aae & =T 1, g9 ot F aamam
T EWT 153 T T 7w 2w A g€, g
T A -gifen A 7 &7 9, 60 FIR
& WA aTe? e man, 5 g e
e e 15 ) Fag a@r e & @)
AT H BT AT I
A I I—AT TR F )W
Tt gE g a9 A e qarTwaT
T Wl e B 3 g weey
A fear g & 2rf @t mdwrean
ar feam ol g, Afew 8 geard §
ag1§ fir e are ot ey F e
®T WA TER 5. 3TET TT AT AR
Y @19 9 NIGW qUEEE 5, 7 Qe
AT &1 ¥ ay @ ddrE e
afvercfoar o Wiy seaorre
NTHRNATFR ¥ FG A 61 59 w1
ot e mﬁmtﬁ
i wfey )

NOVEMBER 18, 1074

Motion for 296
Primakot

~ wadr ara K g fedes arer sTeaT
§-uefrp st & o g @ @,
o @ B g<wTe & Wl § d-
¥ sg O d9-tr wee @
wifge 1 & @ -ty garer g
| AT A E 1 AT TEET
A ToER AT HT & | Wy wiA-
I fagre &, ag veT qrmT it e
e fagR & fa¥ e swel o
@ @ s wfyw w7 wd 445 Q2
I@ AHG QF FHI' FME 4r fw
e AT B grdeaaw & fr
R fFar 9 ) sev Ay FA9-
T #4187 d—wry |y, faaen
AT IqY SATET d=r & vEr 3,
9T ! WA IS geRy S
A AW AT w owEA
g7 % A WX ¥ wgwmowm
781 g W @l A gara i s,
avew AT HAY g TE 27 WA
T SR AT Aarcd W W
fagre aeame g T < & ) e e
g 777 & 6wt s 359 w4
B9 X HFT IRF g T ¥ W fT
g fw wgﬁarfma‘wasarg guTt
AT & Iq=H ¥ Frast afz gt
2\ AfeTew faew § wolt qw frae

at far v

TF F@U IETEe ot wred AT
TG AT i gTX gt e fagre
A O 9T W oy wrew A gt fpan
T § ) wd O wdr Ty
gt O AR F gty qw X, agr
) AT ¥ weasA s wwy
R IEANT & ey ¥ ey ooy
et g 6 Wt v ave oy v
war § e gwrd gere wiv, @



29
7 Adjournnent -

Faw # agt & war § 1 gy qdx
@z §, Taer var v WS wuE

# wft wrar § 1 & wrgEn f fe @owrC

tw ot FrarTs aThe v ooy ¥y wearat
gy s gy

wad fagre & vy ¥ & A< Aw
TgT AATE | T8 AT fagre # w0
15 W19 X AT 380 AT &4 FT
azvgm gut & | fage # g 9w 7
arg = %1 Tfefae TgaT &, €@ a0
ag Efwfee 15 sr@ o w1 & | "%
AR gm A g §t g | AFE
a1 farper g8 & =€, A § o T
Tt 7rd | qgr e I F AR
FT AGT AT § TAAT § 1 FWRA
st fear, Afaw gom1 ¥ faar 5 2 @@
15 g feads ge% fa qare gur
q1, Wil 56 gAY e fY wgw
qIT, AT FW GAM AR FT IS
¥ amq W, ¥ way § feoagr
o wedt § ool qge =R

W & wewren ¥ fa¥ Avggtom
sfemrsay 1 g A W o A
gaw1 ¢ fn 95 g o #7 qEEde
fage & fai gur av Sfwx g & &
Su# o fagrd &Y s ST o @
w1 w0 § fr wg w4 7 Y @

drt-agt ferl % sk A
fret T § 1 wgt Ry i

STl Ferat W el weedt wfY gl 1
G WY s W wrdraguhel v

Motidd for ~ KARTIXA 28, 1606 (SAKA)

Motiow'yor 298
Adjonrement

&% giew wic Wt /Y ot wfw st
T gawa ¥ 25 QT AT WA 7T
fagre e Y & 1 & wika gTA™
¥ ag wrag w0 wrg § e R
T F 7w whr Ay ard @ A
& ©y ¥ a1 gt wfer & v ¥ qu
1 &fom 1)

St srwTa T W (WTArE) ¢
awmfs wgreE, WTAAE EES g W §
TN FEITE 9 @ F qi gy o @,
W g & ey Feer gwr g 1 w0
aw & wf w3w ¥ yawd ¥ fedfifear
gt fwoa &5 o Fwc o @
7 ¥ wrard, ave, S9-fag, af=
TXYA, W7 T2 aqr K7 q3AY &
feafa g #t @1 aw ag=w 1€ &
g 9 F1% qoAaw Ag &, W
grerfawar & Sen) afteR <& TwF
GHTEM 917 FT NqT F-TE R

g1

gw wiudt fAai & wgr fe feafa
T frez A ey Nama A A
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“Possibly for the first time, the
Assam Government has admitted
that at least 420-persons have so far

died if recent weekg in various
parts of Kamrup District”

7 426 W1 R A, Aggdew ¥ w2
ar #% "¢ ? Sfer & 7 qg aw @Y
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AT Fo gro faardt TEOGT
AT 1952 ¥ FAR FW@ §, ;o Ay
FW@ L@ qF g7 & 9w Wy
AT G e § 1 GaY feafay s gy vy
aifgq #ifE arerars & drr arwr B
N A ¥ g T § @ gwewn
® g faar o1 v § 1 www A A
TR L T A 1 g et g &
T & W Q& g egaTr iy
"R At w1 fifga @y @ i
Fr wifgy 1 arewTew w9 Y ag g
W g g

THT F141 & Y a5 7 7 Wy
& waeqr & 1o, a1 I 93 WK o
??Wﬁ%ﬁﬂﬁﬁm@q?mlﬂt
AT B FHR B A ¥ §O fowey
Tfey | e T R o &
I AT WE F TG W B | AR
eI ¥ o afafa frger & o aai
wed) rtw ¥ w1 § v qw s @ oy
Xw¢ WX W gfpat freme w7 ¥ v
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[sfrommav T aiveft]’ sree it gawt ove fear gafed f qw

v et wr TorT TR &1 i A T weda

W WY g Y g §F WA W7 I
twre Y weder weeh §, sl 3
27 wre & are, W QA & a2
o oY g Tt o g ag W e
a1 ag aewTe Ty fagey wffa &
g g, & aft wg g g 1 T
qudt ¥ wg Fvar v ¥ fo¥
wqa gAr  quar ¥ 1 St EY woAr
fovem Gaar qear & 1 A ag wwgfat
g et aes e wOt AR WA F e
&w ¥ fx &q ¥ad §, qfr 9T wfawan
ot fave § ofer |1 W wE Al
w4qr &Y o % aw ey Nt o F
Wk W i e @ anrd
aq. A1 wad gl B S FgH T Ak
g7 WY oy § ) W g9 F A€ qEE
quat 7wt &, I7FY T At Prsan
wre quat [+ [ow st ¥ gaY wia
¥y &Y aerer F AW FH Y orAT 9@
¢ @ srfee 73Rt w) W, qraY
#§ fa¥ 7% aTQ AIRAIFEA F W
wre &0 § 1 ferg gela Y arg & fe

qoere 1 weradt

In normal circumsiances iy doea

not function and in emergency it
collapees,

oy gt T wa Qo qw Fw
w v 3 forar g g e e g T,
e Wi fifa o8 & aoerdt
At & wfd | Wi oF wre ¥

Now you will have to decide whe-
ther you must continue in power.

w AW g § WO 4F IATE ¥ WE
faye @S fear 1 dfpr v ¥ @R
wgt ? «vw w1 K NI § el 3ARY
gedt foar) arfe @ A
water g1 o1F | Haorw 4 fr w7 BN
gt wir | agt WA wwAT q1 A AW
qr, firrg Iae) a7z X ¥ T¥ T 49X
arzdr Frwrely am  qF § o FHAMAY )
7% WA a1 gt § 7 ag 7 gafed
zar @1 g fe w1d w9 FT Q@@ ¥
mn@mﬁ:‘imwﬁmﬂﬁﬁwﬁw
g w9 fad wed) vawr Wiy Jarv
F& | TR T WA Y, ABA AA
Tt #Y1 IAR WY AAET LA AR
aft A |

FEAE 1T qAAT W A w0
Government by the people, far the
people and of the people. But 1
will say this Government i3 not with
the people, This Government is
with power and without the support
of the people.

witht oq wrg frle <X § x¢ QU@
aft woX, far % mye PewT aweat ®1
Turer FT qrad, ¥ At aww & A
w1 [ure WY o g el §, A
foret w7 ¥ 9 o wOU §, W W @
F¢ %X 1 4rn aw aiz o Aff wxd
§ 1 v @R § o straaft e WY e
xa w3 Pearar wrfgd™
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Tl W ¥ AT WY 9T wET
wredr § wg v vay et wrfed ? yree
v Qfcave 1 g3 var § | W war
& g oY @ o ¥ 1 3w ¥ & wg Ow
defr aat wdt A § vew o g% qaT
21 gt wfgd wgt awi ofY Oeft § g
+t g qav & 1 ag o ¥ va § e wieal
# avg wrdY & 1 wfea¥ w1 el wnEl vy
F3¥e TN gfer ¥ it AY fwar oA
2, 3gaT Iqam qfv Y g wX A
zfee ¥k 20?1951 FFMALR
Fad o7 TF ¢ 1% goorT vy w1 e
@ 721 § A o7 W w8 v g,
e AT FANEr XA TgT & 1 A &
Fzary o1 faqrg § I G EFTH qIAT
FIHaW AR WG ST EITE? wE
forg o faedy gaY oot At e 8 7
qora Y F1 IIATT FE AXET B
7Y G T ATH ST T 7Y T ALY
§ 7 Ag aelt & A G AW
ag 2%, o fo ot & w1 € o wTfar
wav § | i €3 B AR A AW AT T
4t g g w7 4T § Frgawr g T
far Wy 3 ey wy wawa § 7 wand
gw o gfer ¥ 517 W § W IACA
ag W @Y g qoT mwar wofgd ) wEr
wTA wTw @gTg} wred o wy W
fearely et ? Su wwg SafR e
Fefrdy e4T Y, w15 aTaz Y W 8
wft o, IFW 1 a1 g e T8
T g oW T 33 6
tafee drware wTw AT WA SR
w1 a97 gro v w1 gF fom

Motion: for -~ KARTIKX 28, 1396 (SAKA)
Adjotirhiment. -

Motion for 306
Adjournment

o1 wf wfY el ¥ 1 T EFr v Faver
w1 %1y g a1 ) frarerag §, ag
¥qr w4t 787 w19 7 | AT ¥ qix
wY qrEy & | 48T ¥ g @Y ongd
¢ ? wgug ez fadtfam ) wadsr
AT | g W7 v O AwH
¥ oy | W 73 § Fx foswdn B
fo fgar are 1 &few w9 geetes
freads wafaw TC Q@ & | AR
gyt T & § o gat
wifirw & &, qrAt o wog faar § afen
YT IYH I ITEA A TW 1 38
TeaE qreft &1 WY Sar e wfY AT @
&) Tae v v WA @Y e 8, %
¥fog yamaTfads s &1
feaTE ArMTg W FY FF AW wHAT
g eI AT g ¥ AT g qU
w0 AEL A § 1 OE ¥ et g ¥ A
wanT, gaat Sfaar se w&f f w7 @
T °9 FTHI ¥ Frw w19 w7 f40g w0m
dfen wfanrt ag & fir s wad faolz
g mfen w8 ¥ § 1 9R/Y wEr ST
¢ oiF qaEd qrE §TRF §, e wmr
qF ®T 2 § 3far & smee ) dw A
oY 5T £ § o gy fadfeat
W AT L A R AR Ag AE
ara &, Sogey Wi § | ¥fwT ww vz
fPeagwa g, agfadrasard.
rrAsTa whrgdd faadged afsw
grag R K wuANaTg,
U AT, WG A AL JTG D ) OTFNT
# % day § el &, fapdly W Swae
€W X WY g 43 THE fEe 9EY
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[ wwmq e )

fo #1% g9 35 X Wy WA, wfwar
SHRAT W7 FIAA A7 I AN R
w7 Iy 97 H afenr arq w2y s
Rt at ®a1 & Y3 qA7 ISOA FA
§ 9% ? W TW ATE R A4 TEAT
W W 3T E P (gerdesiw)
FETET A A N EV T TF AGHT
T g R d Az A fr ma
g2 T /THIYT A AT TE § I ¥
AR Erd e ¥ Ew A AR Ter R,
fora=T srwTer ATT TEY B, AET TYET R
wgAE afave 7 g 4 fear fu waré
®q HFG A §T E7 W0 KT 06 VA
35 97 my fAud gm ¢ | fow fawe
®q ¥ g7 FATH A7 AL § IHTT T
T avg & g1 famr @ wEAr g
w1 36 A & w1 A freward @ 8 7
AT R qwAfas AEmG earan #1 g7
T ¥ ¥IT wUaTT wAEH vEr
ot I9Tm F W H HHEA T, TR
qg= § FIF ¥ 73 G 9T G,
AL A wEEE TE g, 5 w2
¥ ow awen ¥ Pt =9 gmo
e MR IA MR AageT™
frama wewm ot &, W AR W
HEAE W7 A AT g7 fiemy Ay 0k §,
AT A GO qXE A qAG BTATE |

ot qoo T o O (Frarer-
TR) AW wTEG T A S R
ge o v el N g ag § fs aw
0 Al faRw & gl wifgd
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Motion for 308-
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AT o A €1 AW T A 27 AT

waftem R 7y & 1 ARt o wTew
T § B gy foadr 2y agaTEY
faom @ #r & vt & ey gt
AT F 7 A gFl ) dw ;D g
Ffears s+ g | Ffew am w7 TTE
I, TTE KT TES FATAT, A T
BT AMAT BAAT ET FW P ) wET A
T WA R R ) wvEwT O e g
FR TATE T aAH F F 6 5T
T QN wrndY f Afer w=F Ay
T R AT A 7w w7 R ¥ | AW
E“\'M\‘Wﬁﬁﬁgﬁ{tnm)
7 2 @ 2 afwT w3 fF wE am
T @ §T A oA ¥

sY goR W wOATT W gw Ay
w7 R o mry FE AW w9y ary
g

Mo TWAMMRFP w77
I FE AET T JO GART A Wy ATAT
AR TR AAA A AT AT R

T RE WA AT R AT R ) UF
ek &t 7 T & av o w1 e
f& s &R w1 e ww 4@ oA ogEd
ATE TH ¥ %29 & BF o weark
FQq, TF T ¥ § A A fpdaw A
A W g T TR w7 &
oY WY ST w7, gafedy &1 | faaar
aferie wuT S § IE A &A@ e
T e & 1| Wk e qw Wy ¥
g Y 7 frdw v ¥ 1 3g ww
w1 w1 o § 1w oY w T i
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foed a1t Y g w gf & 1 TR @
Fo TTCr § | 4 @ o fefadt amit
¥ AT T GEF FAW § 6 W 399
Faart @t wafEs g9t ¥ wAw ger @
1T fawelt &) freml w99 & samr
S At | 39 T fRaET Wy gren
q7 TAH A TE WAT | IW T9F WA
T gEA TEH AT 4 wafE |
HIT T AT & AW FY qeq T qv |
ey a7 T TAHE & T W e
= F1 & FIN F @ § | 990 WIeHT
F 979 ® TG w7 wE IHH! (oA A
Faferor F77 & foray aonhm a= &
o AT §9 fFar § sqr? (=wweva)
T F 160 TFC UL M F fT o
w7 fraa aifee s 7 &t 4 0 s
fFTd AT FEET WY qAT WA AW |

SHRI SAMAR GUHA: The Con-
gress hag become a dustbin. All the
dust from differen; political parties,
. those who heve been expelled, all that
! wastes are being taken by the Con-
gress in thig dustbin

MR. CHAIRMAN. You are a
senior Member. You cannot do that.

ot gHo T Wiare P ¢ T L@
st =8 st § 1 aga wieEw W &)
AT 918 & Y oY g @ fea o
%w@qq&&g.mm;m
ifpifesn ox fedt w o @ D
aFar § 1 AT wiw o 9 I A

%3 3§ SR war qEdd ¥ g
T e g o wraz @y v frerer
wTaw WY X |

Motion for KARTIKA 28, 1808 (SAKA)

Motion for
Adjournment

qIEAT WET §O wfer ¢ AfwA
AHEATHT FT A ATIAT FIX FY WIS gAHY
g 1 aEr o T guT Ay 99
¥ oo 7w § Aeg @) ff | 99 99 A4
EZ HT GHA 4 a1 Hua §4) g w7 qwA
g7 MA@ W 9@ W AW www
& w fegd

THF WU ¥ GRT o W @ wdat
* A9 TE A el § | AR OF W4T
aTZ AT § | AR IR v <% gare fore
qE I Ew u et gedl R R H
T

q0 FY WA W TG HEA £
TR TR T a0 | I & g
T & it o% fraeT FT T g #rd
Tt gfera =7 Zur AT A & St et o
Fraft 7 G2 FETE 1 AT |/ AW
AR A AN E | AR wE AT
qEHTE & Tr ¥ ol a8 | g
T TR § | TR ATET AR Wi 2
waw ¥ ST gyl o vt o 5 fEr
I A T qESEHe Wive HT il
gEna de e § 1 oF Ay w e
SRTET IR ¥ o & war g
AT 9T AT T o wen § | W
T O e e W e ow e
¥ firg g ot € e Y fowrie
4 A 75 7@ v & oRdE g
FE G EH AT T FOR FOT WAl
Firer SrTq | T TY T  ferg dare
§? o g s ¥ gy dare A
§ o i & forg o & g
¥ W wraw ? '
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st qao go witw (wfrrwe) ¢ -
E R owT wwE § 1 A w
wradr gl

S qwe W Warw P 1 I AT
el ) S99 G 1 o
fear &Y wam gy srw WD A W
fear | s\ @ frr g N o W T
WY 7 www A sewwE w1 W
g9 75 q@T WY owdE %< § A1 gy
| 919 A FUET RIA UFRA FT
frr wgm wY wEw gw Wy faoa
AT T Fawd § | A ImE
o AR AE 1 A ¥ Foray 7w wF
Stieza aA E X qewrarm aw 2 A E

o AW ¥ N AW ¥ Ffepwas
3T R | oF el R qgT O% feed
s faar ST & 1 % g ¥ mn g
T A 8 g grew w A
98T & | I AW a@mar @ e qa O
ml

w1§ A% Inran B, wvf W A
AT , §F T S TINH w47 & |
ar ag Fg x5 g 2w & g wed) B
wad¥e fawmg ag waa & 1 w9 Froge
T wYAT §5 7 §9 &1 wT Jar
& R mdnz gt aga wafwt &
A o s @ dar ar W faat acg
m’?ﬂgmmaﬂgwamfwrw
2 % 9 2w & g et ®) femelt &
W Tt fean ard ? e W
farant swite fear § 2 eer v

NOVEMBER 10, 1974
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ZAIR aw WAt ¥ Pirer w7 o sl
7 forer W 8w T A Pedr g9
RY 4w o Fzow g # fewr ) oW
| g7 TF AW &7 TET N HFTH
Y W § 1 A ag ferfice vt wfigg o
wIY ¥W W A sar ¥ ¥ fg g
WIZHT 7Y ¥V 7 TS Agaq w A
& AR & arvqw ag den § v oma
IS FHAT AT T § A v § F -
a9 &t Ay § Inqsa, I wiw w0
waaw aft & T qarem 2w % oy vz aren
F oA 9 @ 4 99 R § wr

agr framy (o)

SHRI 8§ A SHAMIM, On a pomt
order How can he describe starving
Indwans, dymg Indians as Bangladesh
s

SHRI VAYALAR RAVI (Chirayin-
kl)  This 18 very unfarr Ip this
House we should not make such re-
ferences to friendly, neighbouring
countries It should not go an record,

SHR] M RAM GOPAL REDDY 1
am not saying so During Yahya Khan
days those photographg were takepn in
Bangla Desh, our peaple alsc have
taken those photographs Those
Photos are now being produceg 1n
this House, that 18 rhy conterition 1
&m not saymng anything about Bangla
Desh Bangla Desh is as prosperous
as We are now and there 1s no doubt
about it

&Y $EX T Tawd aft § 5w W
TRATH WA F H1R 7 | wy ey
TR & faor % e il A& vy F
1966-67 # ouA ¥ ¥ 22 ww =
wesT dar g o WX oF f dw #
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I ARAT B 100 TEE T FT 44
e &7 wiy & o¢ faar | 9w & AR
T T e s o T A
it ) A T AT A |
¥ Wi gy weat wrat wfon = g
7% & 1 R Ty 7y e 5 afor w1
Ig 4Tq ATQ § a1 I & NS wnfon s
§ ofwa 95 & <@ ) 599 WS g
Tyt § A o gw Wt o wrg Farar
Fet T WY I Y G2 @ AH
qraw =gt feg o wfgg | g waw
AT 7g &% HT 3 Tt 7g 37 & fag A
w i fag QA & fag w=e1 21 32
FE1 g F dgwARe AW A
qarfawa sw@rg )

SHRI SAMAR GUHA 1 have to
go to the Business Advisory Com-
miitee 1 want to know when Babuji
will speak

MR CHAIRMAN Opposition
Members have been allotted some
tme But 1 am gving them double
their time So, I think 1t will be
about 630 pm

SHRI SAMAR GUHA None of the
West Bengal, M Ps, from the Congress
side have spoken Why”

MR CHAIRMAN: You are not
supposed to raise fresh points now.

*SHRI M. S. SIVASWAMY (Tiru-
chendur): Mr, Chairman, Sir, on
behalt of my party, the Dravida
Munnetra Kezhagam, I rise to say a
few words on the Adjournment
Motion of my hon. friend, Shn
Sarher Guka, which he has moved to
focus the atténtion wf this House on
the spectre of famme and starvation

Motiop for  KARTIKA 1806, ARAKA)
Adionenpant

« Mptwn for 314
daournment

toaaf
threatenang the country. 1t the
Members of Opposition Parties alone
htd stated that farune copditions and
starvation deaths were widely pre-
valent throughout the country, the
DMK. would have hesitated to ex-
tend its support to this Adjournment
Motion Sigece  the ruling party
Memberg ag also the Congress Chief
Mimsters of the States like Rajasth-
an, Orissa, West Bengal and Madhya
Pradesh have been so vociferous
about famine coiditions in their res-
pective States, on behalf of my par-
ty, the Dravida Munnetrg Kazhagam,
I extend my full support to this Ad-
Journment Motion on Famine and
Starvation Deaths

Shr1 P, C Sethy, the Chief Minis-
ter of Madhya Pradesh, on 11th Octo-
ber 1974 issued a statement that, in
his State, 50,000 villages in 25 dis-
tricts covering 162 crores of people
are afflicted by famine conditions
and immnent starvation deaths I
would also like to recall to the House
the statement issued by the Chief
Minister of Rajasthan, Shri1 Hari Deo
Joshi, on 3rd November, 1974 that
80 lakhs of people 1 10,000 villages
of 10 districts 1n higs State are Living
in famine conditions and starvation
deaths cannot be a distant possibili-
ty Simularly, Shri1 Siddartha
Shankar Ray, the Chief Minster of
West Bengal, has stated thai 30 per
cent of the total population of his
State 1s facing acute famine condi-
tions The Orissa Chief Mimster,
Shrimat1 Nandini Satpathi has cal-
led for mmmediate assistance from the
Centre to help 60 per cent of the
people 1n 13 districts of the State of
Orissa who are undergoing the {ra-
umatic experience of drought Even
m the sguthern State of Kerala,
where there is the coalition Govern-
ment of Congress Party and the
Communist Party of India 40,000
onnes of paddy have been destroyed
Ly drought and pests—this 15 the
statement of the Chief Miruster, Shn
Achuthg Menon. ] have come across
news s in the daly papers
that the people of Himachal Pradesh

*The Original spesch was delivered

in Tamil
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are eating grass for their very sur.
vival. I thought it was only Lows,
the King of France who once said
that the common people could as
well live on grass. But, in this era of
svientific achievements and techno-
logical developments, it is regrett-
able that the people of Himachal

Pradesh should take to grass for
their living. It is time that the
Government of India take serious

note of this situation and ameliorate
the living conditions of the people
of our country.

I would like to refer here to the
appalling conditions in which the
people of Gujarat are living. I
happened to attend the meeting of
Gujarat State Consultative Commit-
tee held in Ahmedabad on 19th
October, 1074, In that meeting,
many Members belonging to Gujarat
narrated harrowing tales of suffer-
ings of the people of Gujarat on ac-
count of famine conditions. I tour-
ed for 4, 5 days the northern parts
of Gujarat--Jamnogar Gandhidam,
Verawal, etc. The hon. Members may
not believe statements from one who
has no personal knowledge and ex-
perience. I have toured this area. If
a Member travelling by train from
Ahmedabad to Verawal, from Vera-
wal to Dwarka via Rajkot, from
Dwarka to Bhavnagar, feels thirsty
and wants to quench his thirst, he
has to pay 5 paise or 10 paise for a
glass of water, I wish to draw the
attention of the hon.  Agriculture
Minister to the fact that lakhs of cat-
tle do not have feed; either they are
being shifted to the neighbouring
States or the cattle-feed in truck-
loads is being brought from neigh-
bouring States. There was a report
in the Press yesterday that one lakh
of children in Gujarat have lost
their eye-sight on account of mal-
nutrition. It was also demanded in
the meeting of the Gujarat State
Consultative Committee that several
lJakhs of Vitamin tablets should be
rushed to Gujarat because lakhs and

NOVEMBER 19,1974 '
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lakhs of people on account of mal-
nutrition are on the portals of death
and their legs and hands have got
swollen beyond recognition,

Why should there be such a horrible
situation in Gujarat 27 years after
our independence? If you go by
frain from Ahmedabad for 500 miles,
you will not come across even a stray
pumpset or tubewell. This assumes
grave significance when there is no
rain during the past three years. You
compare Tamil Nadu with Gujarat
In Tamil Nadu, within a distance of
10 miles of train journey, you will
see 1,000 pumpsets. But in Gujarat,
if you travel by train for 1,000 mules.
you will not come across even 10
tubewells or pumsets, Naturally this
will end only in famine. I will
humbly request the hon, Minister of
Agriculture that, if his Government
want to avert thousands of starvation
deaths in the country, he should en-
sure the supply of electric power to
all the villages in our country, as 1l
obtains now in Tamil Nadu, so that
tubewells in lakhs can spring up
everywhere.

Sir, Tamil Nadu has, fortunately
not so far undergone the wicissitude

of famine. But, during October-
November this year the South-eas
monsoon has failed us. If withir
the next fortnight the South-east

monsoon rain does not come, then il
is certain that 8, 9 districts of Tami
Nadu will be afflicted by famine. Ir
these circumstances, it is highly re
grettable that the Karnataka Got"-
ernment has stored more water Ir
the Kabini reservoir than not only t¢
meet the immediate requirement bu
also that of the next year. This is be-
sides the Krishnarajasagar Dam re
servoir, Tanjavur District in Tami
Nadu is known as the granary ©
South. If there is no rain for h
next fortnight and if the water I
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the Mettur Reservoir is also exhaus-
ted— this will last only for 10 days
or so—the hopes of harvesting bump-
er Chamba crop within the next
three months will be completely be-
lied. On the one side, as I stated
just now there is no monscon and
on the other side, the Karnataka
Government is in fact hoard-
ing water, depriving Tamil
Nadu of water urgently needed. Qur
Chief Minister, Dr. Kalaignar Karu-
nanidhi, has also sent a telegram to
the hon. Minister of Agriculture and
Irrigation here. If the famine con-
ditions that obtain in  Rajasthan,
Bihar, Assam, Orissa, Madhya Pra-
desh are to be averted in  Tamil
Nadu. assured water supply is to be
ensured immediately. When all of us
are talking about national integra-
tion, one united nation, ete.. it is un-
fortunate that in the southern part of
our counry, there is this kind of un-
warranted discrimination being pra-
ctised. The Karnataka Government
has stored more water than the act-
ual requirement. If water is not sup-
plied within 15 ways, T lakh acres
of wet land with the capability of
producing 15 lakh tonnes of rice will
beceme an arid zone, As the great
natinnal poet of Tamil Nadu, Shri
Subramania Bharati, used to recite,
if one individual is deprived of his
food, the entire world faces the
threat of annihilation. If Tanjavur
and Tiruchirappalli districts are de-
nied water within the next fortnight,
it iz not only that the 4 crores of
Tamil people will face the danger of
extinction but in fact the entire coun-
try.

1 wonder why Narmade water dis-
pute between Gujarat and Madhya
Pradesh, the Godavari dispute bet-
ween Maharashtra and Andhra Pra-
desh, the Cauvery water dispute bet-
ween Karnataka and Tamil Nadu
could not be settled amicably in the
interest of . entire nation especially
when famine stalks the country.

The Government of India, unfortu-
.. nately, were keeping Irrigation for
' so many years under the charge of
' ‘junior Ministers, At last, they have
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shown signs of wisdom in bringing
together Apgriculture and Irrigation
under the charge of a competent and
capable senior Minister like Shri
Jagjiwan Babu, We are all happy
that this very important portions
has been assigned to him. I have got
great faith in his capacity to solve
knotty problems facing the country.
Similarly, our D.MX, Government
in Tamil Nadu has unwavering and
abiding confidence in his competence.
I would even go to the extent of
saying that perhaps he tops the list
of those having administrative and
public  experience. 1 appeal to
him that during his tenure as the
Minister of Agriculture and Irriga-
tion all the unseemly river water dis-
putes should be resolved as early as
possible, I would also request him to
take immediate steps for persuading
the Karnataka Government to sup-
ply water to Tamil Nadu, which it
has stored more than its actual re-
quirement. If this is not done im-
mediately. I am afraid that 7 lakh
acres of wet land in Tanjavur district
which would yield 15 lakh tonnes of
rice would become barren and con-
sequently a bloody revolution will
become inevitable because a hungry
stomach is more violent than a vol-
cano,

SHRI SHYAM SUNDER MOHA-
PATRA (Balasore): Mr. Chairman,
Sir, there are no two opinions on this
subject that our country is passing
through one of the gravest economic
crisis. There should not be any two
opinions on this subject that all of us
together, whether we are on this side
or on the other, not only put our
heads together but also we should put
hand in hand to solve this economic
erisjs rather to make a capital out of
it.

Mr. Chairman, Sir, Mr. Mukherjee
wag saying that energy of the youth
should be utilised for de-hoarding and
solving many such vital problems. I
think, he is certainly aware of the
fact that in his home State West
Bengal the Ministers are also today on
the streets for de-hoarding purposes. I
know one young Minister Mr. Subroto
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Mukherjee wae himselt taking the lead
on the open streets for de-hoarding
purposes. This is one zingle inatance
to show that the Congress 1z altve to
the fact and the ruling party Ministers
are nowhere superior in thejr minds
than the ordinary workers that they
can go whole hog with the public
interest in the drive for de-hoarding.
Mr. Mukherjee must bear in mind that
Kremlin was not built in a day as
Rome wasg not built in a day. Russia
had to sacrifice tremendouslty—thou-
sands of souls—to establish socialism.
But only a few years ago there was
wheat scarcity and Kremlin had to
stretch their hands to Washington, So,
crisis does not come to one country
alone. Crisis in economic process
comes to many countries wher-
ever such exigencies are there, It
18 a global crisis because only a few
monthgs back 2,500 distinguished
scholars from over 200 countries
appealed to the United Nations Sec-
retary General as below:
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“Food shortages has created
serjous social unrest in many parts
of the world”

I further quote:

“In the name of humanity we call
upon all governmenty and people
everywhere—rich and poor—to act
together.”

It iz a global erisis. OQOur Agriculture
Minister—I must say hon. Agriculture
Minister—s a political Midas. What-
ever he touches, it turns into gold. I

personally feel that wader his re-
gime, stewardship and presidentship

the Agriculture Ministry will be
able to solve many problems unsolved
till today.

Mr. Chairman, Sir, our Prime Min-
ister giving an interview to an
American journalist only the ather
day said:  This is a proulation much
larger than most countries jn the
world. We should not loge sight. of
the fact that India has a population of
56 crores and such natura] calamities,
whether flood or drought, have been
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Taveging the soll of. Indiaalmost wvery
year singe 1967. I have been wasking
in the.flood ant dreught affected sreas
since 1967, If the. nature becomes
erratic and betrays and goes out' of
the way, ean scientists. golve it? There
are many things unsoived till-teday
which the scientists have not beeny able
to solve. Are we alive to the fact:and
are we trying to solve it in night
earnest or not? This is the question.
Every Chief Minister of India whether
it be from Ormssa or West Bengal or
Madhya Pradesh or Kerala are trying
their level best to see that no starva-
tion death takes place.
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I have already said about this and
now agamn I appeal to the hon. Min-
ister that the Famine Code should be
changed. Two years ago, I ihink, I
made an appeal to Mr. Shinde that
this Famine Code should be changed,
8o that we may know who dies of
starvation. If a ‘person eats grass
seeds he suffers from gastroentritis
people naturally suffer from malnutri.
tion because there 15 no food, But let
us change the Famine Code We
should know who are the persons who
suffer from starvation and subscgquen~
tly die.

In this connection I would like to
refer t0 a unique statement made
by a French Journalist only a few
days ago, The correspondent Mario
Bianchi said:

‘Ex-President Richard Nixon is
reported to have told his collabo-
rators lagt year—when I hear ...
The word India I think of Famine.
It is the wellvworn elicke of .the
wenlthy countries.« But today it is

* untrue.

There is no famine in India.’ This
is what the - Frencth C€Correspondent
says, FHe gave two examples. One
extmple wae. this. He said:

Turing, the 1ast 15 years -agricul-
tural produce has d&oubled. Over
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the same period population increas-
ed by 60 per cent’

KARTIKA 28,

This is what this French Journalist
has said about the gituation in India.
So, I appeal to the opposition to
appreciate the situation which is pre-
vailing in India today. I could agree
that we are passing through a crisis.
Merely condemning the Government,
criticising the Government, hurling
invectives at each other is not going
to solve the problem.

As far as relief is concerned the
Government of India under the able
leadership of Prime Minister, Shrimati
Indira Gandhi, has done a commenda-
ble job. Wo have rushed relief to
every nook and corner of the country
wherever there were demands raised
by the Chief Ministers and the Gov-
ernment has given all aid possible, od
hoc sanctions etc. immediately to
those concerned States. But let us
not alsp forget the fact that we have
got to work under certain limitations.
There are limitationg of economic re-
smources and we caunot create our re-
sources out of nothing. In my early
days I remember what I have studied
that moncy is what money dnes Only
if we can produce more and more iB
terms of wealth can we improve and
for that we have to put our shoulders
together and we must work together
to sce that production hecome. more
and more

[ want 1o say a few words about
Orissa Orissa has passed through
one of the most secrioug cconomic
situation in the country since 1952, I
‘must appreciate that the Government
of India helped Orissa Government 0
the maximum extent. Today the
position s this that the price of rice
has come down to one rupee fifty
paise a kilo, Previously it was Rs. 4
and Rs. 5 and now the prices have
comc down., This is due to two
reasons, namely, one, because of the
early crop and two, beeause of the
dehoarding drive by the youth, by the
Government, by other social agencies
ete.
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Sir, Orissa Government hag provided
Rs 8 crores as loans to the agricul-
turists and 2,500 quintals of seeds have
been disributed among the agricul-

turistsa Rs. 47 lakhsg have been releas.
ed lor the test relief work.

The cardinal point 13 to give em-
ployment to the rural people. Only
the other day 1 had submitted a
memorandum to the Prime Minister
suying that we have to provide jobs
to the rural unemployed people. The
crux of the problem in the preacnt
situation 1s this. No Government
would have been able to show better
resulis. I have seen the performance
of the Opposition Government in
1967. There was a flgod in Bengal in
1967, there was a floed in Orissa in
1967 and there was also a flood in
Madhya Pradesh. Was here no similar
type of lethargy on the part of bu-
reaucracy? Similar conditions of star-
vation existed There was a similar
kind of allcgation that the Govern~
ment had not come up to the task.
Similar situation existed. So, we
have to fight with the nature and
we have to fight with all the might
that we have at our command to save
the people from starvation;, we have
to channelize the relief available to us
from the mternational agencics and
they have o see that the same reaches
the people in time. We have lo see
that there 15 best sclection of people
in the governmeni machinery to see
thal the people get the 1'311(:5 in lime.

In this context ¥ must say that the
Agriculture Ministry has done a com-
mendable job; the Government has a
commendable job. What is lacking
here is appreciation on the part of the
Opposition that the Government has
not done anything at all.

SHRI BHALJIBHAI PARMAR
(Doliad) * Mr. Chairman, Sir, I rise to
support the Motion moved by Shri
Samay Guha in connection with star-
vation deaths which are occurring in
our country.
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I come from the State which ig mosat
affected due to famine and drought
conditions this year. I have brought
this fact to your notice also. Out of
19 districtg in Gujarat, 17 districts
are very much affected. No adeguate
relief or earth work is started ip the
State. The District Officer in my dis-
trict are doing something but with no
results till now because they are
waiting for money which is not avail-
able for our State. They are not
getting the money at all. 1 do not
know when they are going to take up
the work. This year due to no rain or
insufficient rain the State is very much
affeced. You know that in this year
the foodgrains quota that is given to
the State is only to the extent of 77
thousand tonnes monthly recently
which is no sufficient at all. Double
the quota is required monthly here.
As you know, the population of this
State ig about 2,75 crores. Out of this,
at least 1.75 crores of people are
affected. They do not get the grains
regularly from the fair price shops.
The grain thal is given is 1 or 2 kg.
monthly to each individual which is
not sufficient. You may say that
they are not very much affected.

Relief works must be stated imme-
diately atd they must be prolonged
upto twelve months, may be upto the
end of October 1975. Today the ques-
tion of giving bread and butter to the
people hard-hit in the drought-zflecteg
areas has arisen and for this relief
works are necessary. These may cost
more than Rs. 100 crores. I think
schemes have been submitted in re-
gard to this, but no heed has been paid
to them. The famine or scarcity con-
ditions prevailing in the State are
unique as thig type of famine has not

oceurred within the last 100 years.

Poor people have sold their household
utensils, agricultural implements,
bullocks, cows and buffaloes for
nominal amount of Rs. 40 and Rs. 50.
Now they have no money to purchase
their daily requirements. 1f relief works
are not started, they will be between
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the devi] and the deep sea. They will
not be able to survive. This is the
problem which I bring to the notice of
the Food Minister and also the Gov-
ernment.

324

People are in the grip of starvation.
They move from distriet to district.
They do not get any relief, They do
not get work. Scarcity is prevailing
everywhere. This is the great problem
for them, The conditions of the Adi-
vasis in my constituency are very
miserable. They are very hard hit and
are quite helpless. They used to sell
firewood from the jungle to earn their
livelihood, but that too ig not availa-
ble now. This is the great problem
for them.

As you know. now there is Presi-
dent’'s rule in Gujarat, So it is the
special responsibility of the Central
Government to look after the welfare
of the State till the next general elec-
tions take place. 1 therefore requset
the Central Government to pay proper
heed to thig problem and give ade-
quate grants to the State so that they
can tackle these problems and come
out of these difficulties,

District officers like Collectors and
DDOs simply plan and do nothing. So
please see to it that relief works are
started very soon.

Gujarat has a big cattle population.
Now the problem of securing fodder
for the cattle has become great.
There are T8 lakh heads of cattle
there. Proper arrangements should be
made for procuring fodder. The
Maldharis go from place to place to
graze their cattle. They used to get
fodder from Kutch. But in Kutch
scarcity conditions are prevailing for
the last four years. This aspect may
also be taken into consideration,

The Government should hurry up
grant in cash doles to the infirm and
aged persong and to distribute grass
to the needy cultivators and Mal-
dharis and to grant subsidies to pin-
jrapoles. Even free kitchens may
be started to feed the poor people.
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The Government should not sit In the end I suggest that one Cabi-

silent over these matters but should
work with speed in tackling these
problems. The Centiral \Government
has an equal reseponsibility in these
matters as the State is under Presi~
dent's rule. D e

The financial condition of Gujarat is
also very critical, This year only 10
lakh tonnes of foodgrains will be pro-
duced by the State. So there will be
great need to supply foodgrains. Cen-
tral help by way of grants, foodgrains,
whatever is needed by the State,
should be rendered to the State.

So far the Government has spent
Rs, 8 croreg to fight famine conditions
in the State. The central team has
not given any decision. They must
come to proper decisions ymmediately
and they must see 1o it that proper
grants are given to the State,

At least 12 Kilos of foodgraing for
month should be supplied tg each
labourer on relief work. At present
present 1 to 2 klos of foodgrains are
supplied monthly to each individual
which is nothing,

In the end I appeal o the Prime
Minister Indiraji and her Government
to take keen intcrest and go to the
rescue of Gujarat Government and do
justice to the State in solving financial
as well as other difficulties pertaining
to food for the people and fodder for
the cattle. Nothing should come in
their way in solving the problem of
the State of Gujarat as it is under the
President’s Rule.

I once again suggest that Narmada
River project may please be imle-
mented in order to solve the food
problem of Gujarat for ever ang they
should not keep the State in the
agony of hunger and starvation by
keeping it pending for years together
by saying that Government have no
money to implement the same.

net Minister may be kept incharge of
the State for solving all the problems
till it remains under the President’s
rule.

I suggest that Babu Jagjivan Ram
may take this charge ag he ig the Food
Minister gnd he will be able to solve
the difficulties.

s W @y qty (IARTT ) ¢
qurafy &1, 75w § fam T
g FsiEw ww S A fagfe
g deefen & fao wr @
3w agug 3w ® glhma st Az
famr wm 1 wa fewrd fawm @@
% 91y FY 7g Frarar fear may w4t far
w1t 2w | W aqi g% og wiw § A@Aw
¥ o w1 wgen g 1 ag 7071 § galey
g g i+ oF qrmam afss & g
T 3 AT AMER w7 g A IH
# us wrm g wawifas & w9 F
FH O R HEA & HHET W B
BT wedt gr, ww aei F1 9g 9F
T e A R &Y T fagra & 2rfaer
&t gqrer 4 & fava g & 2y Y O
a8 T FIRRT FIT FERGT H AW
1 aFT O 7 g€ 1 ww I F afa-
fafa gtee v § o A agr o oF Ay
¥ a8t guwfey ot qro7 g ag ag f wa
¥ qgdt a1t gfrgra ¥ WY AN
e 9z gfmr w7 & 3w ) qgeer
&1 grfyer & 9T 9% & MAq-miF 7
¥ ¥ ¥z ¥ A3 A 39 F
et agan ¥ a0 ax qeqr o1 @
gAT | A WY ATAT AT AAA T UA F
€Y\ asE g wtfee 2t |
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% oz gfaem & o wawT
w41 981 WA i Ay faw ¥ 9 A
a8, and o7 waAnd, TFaq WiT wA-
Eqeres qr S, awt o ¥ mEAA.
g7 IR weE F) AR T faw @t
dhr =Tmre w73 & g Keg 59 weANT
qaear % gfa s sqia foz. g1 3
T fava qiv F7 Am A fugs
wE & | Azt F) wE & oG
IF Y | wa ug AT 1w, fo qAT
U A A0AT A, M RN AA HT AT
FS AT agT WA A Q2 |0y | AT
& = 3 297 § wew forr, FAST WY
wifewr foad qua s a7 agew §
a2t & A7 fafiga == # z77-
e lew w4 ) 42T F qafas
38 AT 40 0¥ v & War 9v F wAw-
wa° F Ay TAT agh A & R
g g1, T UMY oy § FA e
Tear & | 94t1 AfHli & awr3 A
ofryr & a8 W oW @1 gAY
feafar o1 gAY TEv & 1 NiT AR Wl
i) e A% g7 T T STy ST AT
w7 72 g ngrafear g, wa &
qHce wr oran fegw 9@l g AW Ay
g & 1 83 AT Tfrfezar ofent
Foed A9 F gAY &, Fioa wF aqgl faau-
9% AR HCT I T T AT FE
G qET 3R § A HHT 4T GEA |
gard 10 w7 Ay awadts AR
#ag v qT 6 110§ 115 fafeua
za warw g fEr &4 1 107-108
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faferaw z+ & farez groage 7q ¥
7-8 fafawy za ST E9 A a9 =F
o v fes 1 g @ ar P gag et
7 AEPET T gAY TH T 5 FV AT
gt &7 /&7 | AfeT g7 ¥ U adr @0
f & 17 g Aq AF H grow faredl
&, wedt F&T wias av, w7 gar
GEl, T 74 HOVOT GEIY 3T A FA(A FY
FAT &1 wf 717 ST THT E&F A BRI
ag Aa<T g1 T | 4o wgA AT I
ga o

wifg7 € 6 WA AT FAE, AN A
A gt T d ¢ Aq S Ad T Ay
3qca & T 4v< Ag gort fx qLraw
Fravg# atq 7ve fag s @ fead
cope 3 1 BT A G2 T KL O TR
e\ 7@ w A faAT @+ 7 T BT
erifaz
FRIaTMAA AT AN &

fz g, Afrnggm A7

wrgt g Ag@adi da gliue a
AR IEARE Ly il - R A I LA 2
qar< g 40 o a7 40 fawd fAaar
G Ted T A e BE ATERT
wg TTHe B AT & AR A
Aaag giaoay 407 40 wfae
vafun (6 w4 na @i ® BAS
RGN SAT QT EG AL IT T W 27
afft & 4.3 77 2w i dwr 23 swfona
fa,$ o @D s ARg Tur g
Hr7 |y 7 G0 ¥ AT FAT 8 AR G AT
fa agr taad 2 sifenc gmdr 1 wdE
& a MaeT, METET W TS
Fr qifY € wEAY F 1 IuF AAE N A
wa fAgemad, et gR sidar wed
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Zrit ) aY ag fawr famg &7 & e
g FY TR FI9 AT | U 44 FO
nwe &I gAC ars § 1 guly gEeR #
forerly wfawa @AY gYeT & wve) qv MY
Gr& A% % 31 ¥ Afqwa & o7 9w
1 wfawa g3t 9 fomi @1 §AT &
1o sfama wrard) w11 § 1 gg gfAwa
ar) gww) fawr § ag gwd gu-
favadr§ 1 sa oy w1 afz g fad %
gad B AETH &, At &, afad B @3
#) 79 G H7 & AT W anmA ¢ {w
FH i ¥ aw Ftw 1A0T a4 AF,
wrErEdT A gwdy 2 5 wfAwma @l
1 wrn AT Y SR AT fEA AR

ayT 1T % AT4 ATA WY W9
gt #ey F1EwA fava aeisa § aqon
i 0w at oz & fr a1 fasa & w0
7 ag T fem fmar fs gqm &m0
=ifgn, o8 #1 2% T F20F FT g | FA7T
# pfey Srsaera 1w @feo ST
7z & fr wizemgwd, afreamsa Alv
gAY qrasqw ITATT 24 qrten, | AETT
¢ wfew fz feida savaw, foad avaq
aarT w7 ¥ fagara § grafas darfas,
T 34 M1 &7 0 Irfgw /v qO gAA
sataeie wgr & 1 o7 ¢ 6z fe zngw
w1y #ufady, sTar 7Ee Fwr fge
ant ot ¥ a3 wETAw & o1 f& ww
wra oy g, afg ww ag A FTR
£ 1 wre W AT & WY T v AR
wE wfeata #Y qra §) AT TG @ HKAT
wT At gEgET F WA, qIS & ATq-
foran %1 ag WY foara a7 mar 8,
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wfors sredd, gtfors wdw gx v B
wTH 78 A€ g1 7ar R S g ey
T SERTT AT g1 T FE I = F
7l | AT w1 ¥ 6Y Wy gw a4 ) A
g WA & 91 q¥-480 FY WA
TRy ) g Fg BB ogw adiEd,
WY IFT  @OE, gwT hATET &1
frar, smreafaar &1 @ faar | gaq W@
ATTH F ST AT P EHIL 9 AT WS
gt g ag gm 4, A1 Aoy gnir 98 79
a1 | ag Wt mrarA wgr A afwar g
s At e maA Ay e A g ! ATs
ATAAAT FT H1AT § gad q8T Aged Wl
g1 W1@ HUTA R AT gt g | WCEn
598 3HIT WM, S5 7% @ A1 UHA
Far @1d & ° "I AT ag-ufeqa &
wa syl i dem fags ag g
wraT A ¥ wruAr & gfar sad fawe
g1 w8 & fr qre 44T &7 70T g F©
QeI R wIAFA R\ argAR AT ara g ?
atz oF 4w #§ wET 98 aEar, gar s
AT ¢ AT gAY g ® wATH  AGAG 0
d# fa afzq wafvw & oar quaws
Gfaa 2, T Taw &fMT 9w
2 gm¢ofmar & g8 W AmT A WY
nx g dwe % a4t S wdaa @
wE # | 41 wET SATET WATK 4 & F1A A
qfmay o g SR #g SIS @IS AT
dar w ¥ T A IFAT & ara W7
UF HIAEAT % ga ¥ TEE T g
ary AgAT FI g we-wfeaw ®Y
WAt & 41 48 Y ATy WY s avg
& | ¥ WY W1 WY F § 19 qfa
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[=" 2w wgra arF)
wza & asr wax Foimge fear arg
Ay &Y ERT 7 EW Y AW ST § TEN
oF soeafes ddras & gw o wEd
¥ UF WA YIAH ¢ | 2@y g
gt arelt | Y & gy ey A
o1 FwdY 1 PY 7g A § A g gae
wrw arfey Y wrfgg | e afncd
42 dfzar § I7%) oY gw fawmed €1
aw & amfe @md £ | fomd saT
qargx &1 zrfae & 4 fawmgd &Y

uY foeg @mgw WY A fox eqd
qaTg ¥ §, WY S g R AT oY gl
¥ @i go & g ST Ay arfre
gust fratg 1a7 arfgg | sy @ gro&
ggawr w1 v , fed, gw & s
oy fva worx § wEd g0 arw A
2\ wary & W@ qrOat, ¥ @wRa g,
v Y &, I 7§, Afwr w7 wgaw
#Y olve ®Y wrw 30 | ¥fwA wrw Ay aga
w1 Wt ¥ fa7 1 Ivfeqa w77 § 1
APUSE A AW G A @ ¥, 97
A TErUs 7w A w9,
aramwa 81 2T foey s
w7 oy s@wW Y ?

Ay oY F ¥ I ¥ wqv fw
g9 §EaT £ FY 41T ¢ | Wy Wy
qEd At agarT F7 &1 dar A
afe dare oY g1 aY wroEr ggayT AT ¥
9g¥ 9 ¥ §F Waar |rEar 93w fw
g AFEn 5T g T W & qga,
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o, 98 & e o wrw 4y & At
fearat & ara ok ¢ AT IR wER &
fr grar(t @dr & 9 erRe W @ &
ITF W qZA SUTAT § WYX I Q@ a4
AT AT @ Y & Ty w9 & A
§—18 @ ¥ g7 e a7 framar wy
WEHTH §, §EO AVE WL F o7y §—
HE 3T AT @1, AT F ¢AFT vmn
guT—ATTieEY, g #1 3 aqd foat &
AT 72T | A I oY WO A W
WETH AT wTr TR §-4g 3T we-
A g 1 R W T uaetfa £ g
AFTE 1 g A A 7T § ;A FfF
FfFa TRY & qrg ww oA fa o1 3fq-
gra femr  smonT-as 7 /13 fodt adr
g "R

w19¥ wgr fF wex adqw ¥ Avr q@
RTAT, wTE AT W {1 AT g—
wsq ndw ¥y 7 feafa & ) 45 fami oy
26 ¥ Q& g gy 7Y 7 AW ¥ FTOm
ar aaf 7 W & Frn wfaarg dav gy
wE & | IET 60 1T TAY TTHAT 97, AGT
1314 39 914} avaT—ad) feafa &
wars d & g1 r Ay wwar, avrd gy &Y
TEr aFdY, §8 WY 931 Ay &Y @war
wy g4 feafa Y wYT gadr avw wm
§a @ g—ax A1q frgY oY faie) aw
¥ 9T FT AW KT FO 99T E,
foraw ag g7 g% ag T g
&, T AT fai &9 & gua aEr
&, g ez & gweat &, g faw wtas
&1 guraE Fa | ey ¥ dur Y v )
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gwr faadr Wy oz 1 §——arafas w2
&1, wrwr ¥ 9w w52 gr ar uwfa
¥ IIW FOE FI-—IF FAHT QRIS
w ¥ TodYfa i & & qd feafa &
afg wgayT w1 @T AT AT F UX &
famfrar ay q@ w Jrar @rarfas @ )

wT i At weg AW 9IM F wEAH
i FEAT AEAT g——AT AT G T AT
fr gud ux sfAdza T a7 )
faar ur fagy 7 war 97 fe gare 987
ary Ay wAy gra€ g | 79 § g FEAT
g fromraraargradd, av e ag o
Fga g o g oy At &
#y feafy gy € §-gw &1 10 F(2
goar-felts o & for Yfsd wiT 20
gt = Aty T wA TF
fifwy, wx ax f& gy wew 7
uT 17 | Ffwa wt aF foog |rgw &
T 7Y fzar § grarfs I wrearaq
anz faar ar | & I+t w3av g fF e
HIX TAT F ¢EH A X IV FAAT4 |
gNIT qg AY TIIT ¥ 18,659,260
uwse gfa ¥am Al arwTE Y Iy oY,
AfFaam ad vgw @@ qFe A7 o
1 ordY Fear, et gRT @ AT 1 g0 &
8,85 FATT QFe ¥ AT &Y aWTE FI
1y 8, formdy a1 w19 oFe qfw 51
qrAt frar | TaATE 0T T 696 FATT
g¥e ¥ (1T ¥ amrd awl A1, Fa7 30
garcase ¥ atng 3d | fawrayT i 16
A@CFE T AT T FEA AT § F AT
2 e qFy # e gr qr fawr )
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1t mg & adae, gAY, AqW
ET ¥ |req aTga ATy §, ATIEAT AGT ¥
3% Trgw Ty 2, fadrqge——agr &
un awre o feardr wrd g——waT
W19 &7 @9 &1 AT T A¥F1 3, I
HIT 1 Fg7 #Y g A FEA g B
faseY | @t gw @wr &gy o7y § AY TEA-
& 7 g Y awg ¥ 79 ¥ foaar v
AT F——WTT TEQ TEET weErAT qA
awy g | A arTcdd g dar Al g—
gRqAT ATAA § AT Hra dAT TG 3, AT
AT & Ay warsr oy 7g A )

iz -z faw 9 Q@A wA
fasm sirr et fare & Y wo9 fea ot
W | gw amerEry § W i ¥
favars ¥7y §—0% o gu Qa7
AW @ FT IAAT ¥ fEwr R

gt weEy & mrg & T A AT
fadw FTr g |

it o dgrye fay (Fafw) : qar-
ofs wereT, wa § AW & Ak ¥ ag A
T WA G4 ¥ AT &, FE W
sy gearedt & frs ¥ ¥ S A /v
¥ nasr gHiER TaAT IgAT § ATl T
71 g® fraaea fawd 1 ArQer W7
gn¢ wEmEr ¥ fraTte f oF aEr
weg & o ATxT T Arar &

ag are w1 § ag TR ST §—
gnE % AT 4g AT GREAT WK E—
e o g o F&w ISA §, I A
#Y et FATH & Fo T FHT AEH
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SHRI B K DASCHOWDHURY
(Cooch Behar) The Hon Mouver o1
the Adjournment Mouon hag moved
1t 1n a tashion as if ne has depicted a
picture  but after carcrully lhstening
to him and tollowing him and trying
10 unduistana the question I Ivally
do not understand what he wanted tu
depict  As a matter of fact certain
statements and figures which the hon
Mover of the Adjournment Motion put
before the House are themselves
gqurte contradictory in nature and with
overtones of a political patute and
nothing more than that The <on-
tradiction 18 this He asked, why in
India since 27 years of qur indepen-
dence this has not happened m this
country why thousands and thousands
of pcople are now being faced with
Inch of utler necessities of theiwr daily
lives which position 18 being faced by
people 1n different parts of the coun-
try It simply shows that during the
last 27 years such unprecedented ci-
cumstances have never happened
And 1if 1t 1s really unprecedented ther
one has to go deeper into this prob-
lem to find out what are the reason:
for these unprecedented circumstanc
ce~ Millions and millions of people
are affected and there is no doub
about this The hon Maver come:
{from West Bengal and he knows th
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position, During the last two years
if not three years, different parts of
the State have been affected both by
flood and by drought. Large parts
of West Bengal particularly North
Bengal and some districts of South
Bengal have been immobilisad for
months and monthg together because
of these unprecedented circumstances
and they could not earn their liveli-
hood These are the facts.
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But, 15 1t to be the spirit of the
Motion to say that these has been fajl-
urc of the Government, to say that
this Government could not supply to
the people of this country whatever
they needed in terms of basic neces-
sities of their lives like food, shelter,
clothing, health, education and so on?
I would like the hon. Mover of the
Motion and other opposition members
who have spoken in favour of this
Motion to look at the pages of history
beginning from the period of civilisa-
tion in general. Was it possible to
solve all the problems of the human
beings in any time in any part of the
history of the civilisation? No. It
was not possible. Certain problems
were solved but certain new problems
came up and attempts are being made
to solve those new problems and in this
way the process of civilisation will go
on from century to century creating
history, keeping a link between the
past and the present. Therefore we
have to face the challanges which
may come up from any quarter and
we should try to solve them. There
is no denying the fact that a wvast
number of people of this couniry are
below the poverty-line. Even the
Planning paper circulated by the
Government of India has shown that
40 per cent of the pcople of this
country are below subsistence level.
The West Bengal Government itself
admitted that even 60 per cent of the
population are living below the sub-
sistence lével But would it be pos-
sible for the friends from the opposi-
tion and the Hon. Mover of the
Motion to show from their speeches
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Government was not alive to the pro-
blem or to the situation.
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As a matter of fact, the Govern-
ment of the State was very much
alive as was most emphatically stated
by my hon. Friend, Shri Mohapatra.
All State Governments whether it is
Assam or Nagaland or West Bengal
or Orissa or Bihar or Gujarat or
Maharashtra, whenever such unpre-
cedented situations happened—the
Chief Ministers of these States—did
their level best to face this challenge.
What happened about one month
ago? That was not so in any of the
States 1n India. My hon. friend just
now referred to Cooch Behar District.
The same was the situation here as
in most of the States. And most of
the State Governments have met the
situation and have come forward with
all the resources as were available
with them. And wherever it was
necessary they were extending their
help Thousands of people have died
due to starvation and all that. Still
the State Governments have come
forward with the patriotic zeal or
impulse to face the unprecedented
challenge or situation. Was it possi-
ble anywhere else? I now come to
West Bengal

SHRI SAMAR GUHA: You had
no guts. They had no paise or far-
thing to spare to West Bengal Gov-
ernment though all demands are
coming from there.

SHRI B. K. DASCHOWDHURY:
Shri Raghu Ramaiah is here. I say
that Government is doing its best
As a matter of fact, the hon. Chief
Minister of West Bengal had helped—
the hon. Member quoted that fifty
million people of West Bengal were
in distress—these people. It is true
that they were in distress. What did
the West Bengal Governmeni do?
30 1o 35 or even 36 per cent of these
people wag given this relief. As a
matter of fact, in my district—Cooch
Behar District—this was worst affect-
ed—I may tell you that 17 per cent
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of the people were allowed the gra-
tuitous relief known as G.R. In
Cooch Behar alone, 73 schemes were
taken up to give this immediate relief
to the needy people. A number of
gruel kitchens have been opened.
Until 5th of November or let us say
in the first week of November till I
came here to attend the Parliament
session, while I was in my constitu-
ency, it was within my knowledge,
that everyday 25 to 30,000 people
were fed by this gruel kitchen either
arranged by Government or arrang-
ed in cooperation with certain chari-
table organisations. They requested
some of the organisations o supply
meals at a cheap rate of 20 or 25 paise
a meal. They were supplying the
same at 8D paise or so from the
cheap kitchen. In various ways, in
Cooch Behar, out of 50 lakhs people,
the Government could give relief to
the extent of five to six lakhs of
people on each and everyday. Was
it possible? Even during the U.F.
Government’s time in West Bengal
we have seen the situation and hard-
ly 2 to 3 per cent of G.R. was given.
It is also true that because of these
tremendous pressure on West Ben-
gal Government, whatever was sanc-
tioned in their budget for the relief
measures was already spent. They
have already spent more than Rs. 18
crores or so. They were going to
spend Rs. 30 crores or so for which
West Bengal Government is going to
ask for nearly Rs. 15 crores as assist-
ance from the Centre. What the hon.
Member wanted to say was this. I
would like to request him whether at
the time of moving his Resolution,
he had mentioned this particular as-
pect that the West Bengal Govern-
ment wanted Rs. 15 crores from the
Centre, and the Centre said ‘You
cannot be helped looking to the im-
pending necessities of the humanity
at large in this part of the country'.
He forgot in his own emotion to men-
tion it; rather he mentioned some
other things. I do not deny that,

I would say therc is a basic thing
that has to be taken cognisance of.
Of course, because of these crop fail-
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ures, this has happened. But more
so a new look has to be given. What
is it? There must be a land-popula-
tion ratio, particularly for the agri-
cultural sector. In some parts of the
country where the pcople are mainly
affected, in West Bengal, Assam,
Orissa, Andhra, Maharashtra or any-
where else, if one goes very deeply
into this matter, one will find that
land-population ratio n a particular
region, in one or two districts of a
region or one or two sub-divisions
of disiricts and so on, is not there;
if it was there, the poor agricultural
families could maintain their liveli-
hood by forming their own agricul-
tural land. What is more needed is
to take care of the extra labour force
that is added every year because of
the jumping up of the the population,!
This extra lahour force must be ab-
sorbed by giving some economic re-
habilitation benefit or assistance. For
these schemes have to be prepared.
Fortunately, the Central Government
have for the first time given a direc-
tion to all State Government: ‘You
have your own State Planning Boards
and you have your own district
plans’. The process of district plan-
ning is going on throughout the coun-
try, not only in West Bengal, Orissa,
Assam and some other States. When
this 1s properly finalised, I believe
this Government will be in a posi-
tion to give certain economic rehabi-
litation assistance to all those poorer
sections of society, particularly the
agricultural labour, thos: who are
now ocutnumbered, s> that in an em-
ergency, when they get immobilised
and do not have the money to pur-
chase their daily necessities, they get
this rehabilitation assistance and then
this source of trouble will no longer
be there

I do hope the Government will ex-
pedite this process. I would beg of
the Government on behalf of the
West Bengal and other Governments
thalt whatever special relief the State
Governments bhave a<ked hecanse of
these peculiar circumstances they
should give them grants very liberal-
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ly and not stick to the principlc en-
unciated by the Sixth Finance Com-
mussion that no further grant should
be given Takmmg mto consideration
that this 15 a peculiar circumstances,
the scheme of special grants by the
Centre to all the schemes for the
district plans at lcast for the deve-
lopment of backward regions, should
be approved as early as possible

SHRI SURENDRA MOHANTY
(Kendrapara) Before 1 begin to
offer my comments on the ad)ourn-
ment motion I would crave your in-
dulgence to give me a few more
minutes 1f T cress my time hmit

MR CHAIRMAN You are a vervy
good speaker you can fnish your
speech 1n time

SHRI SURENDRA MOHANTY I
will try to but if I do not I crave
vour indulgencte for a lew moie
minutes

Listerung to the spteches that have
flowed from the Congres: bunches [
fee] one common strand 1uns through
all of them do not make a political
capital out of the food =ituation and
the starvation stalking the land lead-
ing to deaths I would invite the
attention of the House to Fntry 33
of List HI of the Seventh Schedule
of the Constitution under which the
Government of India has the respon-
sibility of supplying and distributing
foodstuffs in<luding edible oilseeds
and ods Su mv submission will be
that faillure of the Government of
India to supply and distmbute food-
grams m the famine-stricken Stales
has resulted 1n a man-made femme
and if for bringing this into proper
focus, 1t 18 alleged that we are mak-
1ing political capital out of 1t I plead
gulty to that charge I do not want
to mince matters The question of
starvation deaths 13 a political ques-
tion 1t cannot be a humanitanan
question only, 1t cannot be a question
which 1s beyond the purview of pol-
tics
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Having said that, I would say that
every mute corpse that is collapsing
today on the footpaths of the cies
and 18 rolling on the dust of the vil-
lage lanes bears eloguent indictment
of the failure of the Government of
India and also the faillure of the
State Governments
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It 13 a sad rony that the man who
was pnmarily iesponmble for the
failure of the Government of India
on the food front, mstead of being
indicted and punished 18 today adorn-
g the Rashtrapati Bhawan (In-
terruptions)

MR CHAIRMAN No referencecs
hke this

SHRI ATAL BIHARI VAJPAYEE
{Gwalior) Could we not discuss the
conduct of the former Food Minis-
ter (Ingerruptions)

MR CHAIRMAN I have alrcady
advised Mr Mnhanty not to make any
suth 1efercnces that should be the
end of it

SHRI PILOO MODY (fGodhra)
Before yvou give the ruling will you
kindly tcll us 1if we want to discuss
the behavicur of the former Food
Minister 13 what way this 15 to be
done! Or aie all the ciimes com-
mitted by the former Food Mimister
to be wiped out now from the me-
mory of all Indians?

Ty

MR CHAIRMAN We are con-

cerned with the present Food Min-

1ster and not with the past Food
Mimster
SHRI PILOO MODY Will you

quote the rule under which you have
given thi- ruling because as far as I
know there 1s no bar on mentiomung
ihe Rashtrapati?

DR KAILAS (Bombay South) He
can make a reference to the past Food
Minister but he cannot say that he
was inducted as Rashtrapat:i  That
15 objectionable
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SHR1I SURENDRA MOHANTY:
Now I will come to the present Food
Munuster. The present Food Minister
visited Rome for the World Food
Conference where he is reporied to
have stoutly denied any starvatlion
deaths in India, The House would
be interested to know from him how
much fat tax he has paid m the
World Food Conftrence. According
to Presg reports in the lobby of the
Food Conference in  the Congress
Palace the delegales were confronted
with a scale which was urging them
to weigh themselves and pPay a volun-
tary fat tax at the rate of 3 dollars
for every £ lbs. over their 1deal
height-weight ratio. The fat tax
fetched 150 dollars for the freedom
from hunger campaign These fal
obese men who met 1n Home discuss-
ed the problem of hunger of the
world. ... (Interruptions).

What did these entrustic gentlemen
do 1n Rome? According lo Press re-
ports emanating from Rome on Nov-
ember 17th  “While the 1,250 dele-
gates representing 123 nations at the
World Food Confcrence talked a lot
about hunger they also did a lot of
eating, reporis the associated Press.
What did they eat? They consumed
6 tonneg o' pastry, O tonnes ol neat,
a tonne of fish, 7 tonnes of fruits und
8,000 quarts of wine, beer and mine-
ral water, accordung to the conference
eaterers, ‘Their expenditure on food
alone during the cleven day confer-
ence was about 2.7 lakhs dollars.” In
that euphoric context I would not be
serpnised if Babu Jagnvan Ram de-
nies any starvation deaths occurring
anywhere m India.

For tis kind infoimation, herc is
the screarming headhine n Trmes of
India, a paper very much with the
Congress Varty: “2 million starve 1n
Orpga”. Here is Patriot, which is
more loyal than the king. Its head-
line screamg “Starvation deaths in
Bhubaneswar”. While starvation
deaths are stalking the land, 1n 2
smug way the Congress Party has
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been preaching us sermons and tel-
ling us what to speak and what not
to spralt Who 1z responsible for
this? I make bold to say it 1s the
fallure of the Goverument in its food
policy which has jesulted 1n a man-
made faomine 1 call 1t man-made
deliberately becausc there is no scar-
cily of foodgrains in the bazzar. It is
available but the prices are beyond
the purchasing capacity of the people,
as a result of which people are dying
Iike rats tn a blind alley.

Much has been said of the dehoard-
g drive ol the Congress Party and
their loyal ally, the Communist Party.
It had been bandied ahout that this
year the  Congress Government
would procure 5 mullion tonnes of
wheat and the Congress Party with
their Joyal allies went about drum-
beating  ‘“dehoarding drive”. But
their procurement is not gomg to
exceed 2 million tonnes, 1n spite of all
these exercises

Coming to Ouissa, last year we had
a bumper crop and the Congress Gov-
ernment’s targel was to procure 4
lakh tonnes of rice Under the pres-
sure ol the hoarders, 1t was reduced
to 3 lakh tonnes. 3 lakh tonnez were
smugeled out by toad, ral and sea
with their connivance., as a result of
which their procurcment today would
not cxceed 2 lakh tonnes. When
Government was confronted with  a
vory serots situabon with no food
stocks and people dymmg of starvation,
the C(ongregs (rovernment and their
allies, the Commurist Party—which
I eall ‘B’ team of the Congress—sur-
Jendered themselves to the hoarders
and millers, and the dual price system
came Miller. were told, “You can
procure any quantity, but you have o
give 50 per cent us levy  The other 50
pe1 vent you can soll ut any price any-
where you hke! The regult 1s 1o-
day you have allowed the mllers lo
have this dual price system and sell
rice at Rs 3. What is the purchasing
capacity of the people in the State?
When B0 per cent of the people live
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below the poverty line, you can ima-
gine the purchasing capacity of the
people in the State of Orissa. Then,
how much have you done in test re-

lief? It will not exceed Rs. 1.05
crores. Shri 8. 5. Mohapatra was
waxing elogquent about the munifi-

cence of the Central Government.
How much have you given to the
Orissa Government? You have given
23,000 tonnes in October, which is the
lowest which have been allotted to
other afficted States. I do not grudge
the allotments to other States. They
are also having starving people and
I am glad you are helping them ade-
quately. You are giving to Bengal
1,15,000 tonnes, Gujarat 77.000 tonnes
and Bihar 60,000 tonnes. But how
much are you giving to Orissa? Only
23,000 tonnes. 1 think Assam is the
lowest with 18,000 tonnes and Crissa
comes next with 23,000 tonnes. But
even then, the population invelved
in Assam iz lower than n Omnssa I
make bold to say that the failure of
the Government policy on the food
front has resulted teday in a man-
made famine, the lkund of which we
had not in living memory.

18.00 hrs.

Now the question 153 what 15 going
to be done for the future. The Gov-
ernmenit do not seem to have any
clear food policy In the course of
the reply to the debate would the
Food Minister tell us what is the ac-
tual food reguirement till the next
kheriff or rabi crop? In Rome he
declined to mention what iz the ac-
tual food requirement. We do not
know what is the actual food require-
ment. The Government do not say
confidently thst they will be able to
face the food situation. They take
umbrage behind the recommendation
of the Fifth Finance Commission and
they do not grant any money that
would be required by the States for
undertaking adequate rehef work.
Kalahandi and Balasore are the rice
bowls of Orissa. It is a cruel irony
that famine is stalking those districts

number of starvation deaths are tak-
ing place, not because foodgrains are
not available but because the peo-
ple have not got the purchasing capa-
city. I would like to know what pur-
chasing capacity you are going to
enthuse among the consumers ¢o that
they will be able to purchase food-
grains so that they will be able to
survive. ,

The Food Minister should take this
House into confldence and tell us
what is the actual food requirement.
He should nlso tell us whether they
have abandoned the policy of State
trading 1n toodgrains and whether
they have surrendered themselves to
the monopoly interests,

I want the Government to assure
us that not a single man would be
allowed to die of starvation. With
these words, | very strongly support
the adjournment motion maved by
Professor Samar Guha. As I said 1n
the beginning, every mute corpse that
15 collapsing and rolling on the dust
of the village lanes and bylanes 1s an
eloguent indictment of the callous-
ness, lack of <ympathy and lack of
understanding of this Government
and the failurc of its poheies

SHRI B. R. SHUKLA (Bahraich):
Mr. Chairman, Sir, I know how hard-
pressed for time you are. But that
1s no tault of mune. In this House,
there 1» so much difficulty about dis-
tribution of time. You can very well
imagine how difficult 1t would be
about the distribution of food arti-
cles in those parts of the country
where floods and famines are affect-
ing the mllions of our countrymen.

The gquestion 1s not that the situa-
tion is not grave. The Government
is quite alive to the gravity of the
situation. The food scarcity is there.
The question is whether the Govern-
ment deserves censure for failure to
meel effectively the situation which
is partly man-made and which is
mainly as & result of natural cala-
mities. The food scarcity is not
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mainly due to the failure of rains or
excessive rains. If in one year there
js failure of raing or there are ex-
cessive rains, then there should not
be any food shortage because there
are other years in which there are
bumper crops. Therefore, the Gov-
ernment should so manage the food
affairs that there should be sufficient
buffer-stock to meet any eventuality
which is caused by flood or famine.

The Government has, therefore,
taken right sleps to take over the
wholesale trade in wheat It also
tried to take over wholesale trade in
paddy. But the hon. Memhers occu-
pying the Opposition Benches raised
a hue and cry and they tried to sabo-
tage the scheme. In order to meet
the difficult situation, the Govern-
ment modified the scheme of whole-
sule trade. It was followed by hovard-
ing, profiteering and black-marketing
by foodgrain dealers who had given
a sulemn assurance to provide suffi-

cvient and adequate foodgrains for
distribution by fair price shops. But
they failed in honourlng their com-

mitment. Therefore, there was re-
version to the taking over of whole-
sale trade policy in foodgrains. How-
ever, that could not succeed to a very
material extent.

Now, since our present Minister has
assumed the responsibility of the
Ministry of Agriculture and Irriga-
tion, he rightly pointed out that there
15 not so much dearth of foodgrains
m the country. What 18 necessary is
that rich farmers should be compelled
to de-hoard the foodgrains which
they have hoarded, motivated by pro-
fit. The anti-smuggling operations
have been started. When these ope-
rations are making a visihle, marked,
dent on the lowering of the prices of
essential commodities, the hon. Mem-
bers oppbsite, irrespective of their
party commitment, are raising a hue
and cry. They are saying that their
fundamental rights to freedom and
property are in jeopardy. The Pre-
sident who is duly authorised because
of the State of Emergency in the
country to suspend the enforcement
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of fundamental rights is being de-
cried. The other day, these very hon.
Members who are so vociferous about
the cause of the poor and the exploit-
ed people in these parts of the coun-
try where there is scarcity and fa-
mine are now saying that this 1s an
arbitrary act, that this is something
which cuts at the very root of our
democracy and, therefore, they stag-
ed a walk out.
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Today., they are coming with an
adjournment motion. The hon. Mem-
ber, Shri Samar Gubha, 15 1n a perpe-
tual state of cmotion and he is al-
ways given to cxaggeration. The re-
gard for truth and fact is foreign to
him.

Prfo Mukher)ee spoke 1n anguish
He 15 in state of distress because he
is sceing and witnessing failures and
lapses 1n some parts of his own State
So. let us not take note of these
things,

Now, in a few munutes I will put
certain concrete facts which will high-
light the achievements of the State
Governments and also the Central
Government,

Bihar has got 275,000 tonnes.

MR, CHAIRMAN: I have a prob-
lem. 1 want the House to note it
My predecessor has decided that the
Government reply should begin at
6.30, My list 1s still quite long. I
do not think all members can speak
if the Minister is to reply at 630 3
tc 4 Members can speak and each
should noi take more than 5 minutes

SHRI B. R. SHUKLA: There 15 a
dyvarchy in the functioning of the
Agriculture and Food Ministry bet-
ween the States and the Centre. The
Government is oblivious of the situ-
ation except when some abnormal
situation arises and taking advan-
tage of the opportunity furmished by
this debate, I will say that in UP al-
though there is no famine condition,
there is no allegation of starvation
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and there are, in fact, no starvation
deaths, the irrigation facilities are so
negligible that it needs the concen-
tration of the attention of the hon.
Food Minister who fought a war
against a foreign country and brought
it to a splendid finish and 1 hope
that the food situaiion also would be
tackled by him in the same effective
and splendid way and there will be
no cause for anxiety in the couniry.

SHRL D. K. PANDA (Bhanjana-
gar): With regard to the food situ-
ation in the country, much has been
said and 1 will confine myself to the
State of Orissa where the situation
is unthinkable and the miserable
plight of about 120 lakhs of people,
even according to the Government's
statistics, has become so nuserable
that it is unprecedented in the mag-
nitude. Therefore, here the gues-
tion is that everybody talks about the
miseries of the people. Even my
respected frilend on my mght, Shri
Mohanty of BLD has also expressed
his sympathies for the museries of
the people But he did nol even
make a single suggestion how it can
be solved, whether we sghall have
wholesale trade in rice or any other
suggestion. If the prices have gone
up and if there 15 hoarding, who are
the people who are bencfited? 1Is he
in a position to make a reference lo
it?  Therefore, I have nothung much
to criticise either the Pragau  Poarty
which has now taken the shape of
BLD because all through the Biju,
Mehiab, and Singh Deo’s rule, what
has happened in Omssa? When they
were ruling, the same ronditions of
famune, the same scarcity conditions
were there which are man made und
they are continuing till to-day. But
this time, our State has gone to the
level of 1918 as far as the ramnfall s
concerned.

It is something beyond our ima=-
ginalion so far as drought situation
js concerned, Why are they not pre-
pered to change the allotment. I
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want to know. The report of the
Sixth Finance Commission has ssid,
Rs, 3 crores; 1.5 crores is to be given
by the State and Rs, 1.5 crores is to
be borne by the Centre. Qur de-
mand has been this. We demanded
Rs. 20 crores for immediate rushing
of test-relief programmes and for
that the minimum of Hs. 18 crores
would be necessary. I wish to point
out in this connection that only 0.1
per cent of the total institutional
finance has been allotted for Orissa.
This has to be increased for rabi crop
immediately to make up for the shor-
tfage of 20 lakh tonnes of rice As
far as the institutional finance 15 con-
cerned, this must be immediately in-
creased for Orissa. 46 lakhs of ton-
nes of rice was produced last year
36 lakh tonnes of rice is to be con-
sumed in the State. That is their re-
quirement. And, 10 lakh tonnes are
the balance out of which 2 lakh ion-
nes could be procurcd. The rest re-
mained with the hoarders. On be-
half of my parly therefore we de-
mand that there should be dehoard-
ing drive and the BLD people and
some people who are inside Cong-
toss, who are in league with those
hoarders, went oui to the extent of
assaulting three of our comrades,
ome of whom was a harijan who was
killed n the villuge Podamari sim-
ply because he parlicipaled 1n de-
hearding diive which brought about
1500 quintals of paddy. In spite of
the order from the Government the
police people have not cooperaled but
they helped the hoarders and I de-
mand that they should be taken to
task and the severcst punishment
yhould be accorded to them and they
should be dismissed from service.
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In answer lo my Question No. B92
the Minister stated that it has been
planned {o increase the production
of summer rice from about 3 million
tonnes in 1978-74 to 4.5 million ton-
nes in 1974.75. That means even for
this 45 lakh tonnes there is no crash
programme. He said ‘No crash pro-
gramme has been drawn as such'.
Therefore, how can you meet the
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deficit in Orissa this year, to the
tune of 20 lakh tonnes of rice? That
is only in one State. In my district
from where Mr. Giri also comes, the
condition is such that it is already
declared to be a ‘famine area’. We
demanded one lakh dug wells and
one thousand tube-wells which was
quite possible. But they take the plea
about want of rigs. 1 do not know
why it should not be brought from
Punjab or from outside, You cannot
take the plea that bureaucrats and
Pragati poeple were ruling for 26
years and they are responsible for
all this. Such types of excuses and
plea cannot be allowed when peo-
ple are dying of starvation. Imme-
diate aid should be given in required
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quantities.  Institutional credit has
to be increased by 10 per cenl. At
present this is 0.1 per cent only.

This shoulq be immediately increas-
ed. All the incomplete irrigation pro-
jects and Central Projects like Rare
Earth Factory should be completed.
There should be coordination bet-
ween concerned departments and
Planning Commission. We have dif-
ference with the Chief Minister of

Orissa regarding food policy. But
they depend upon three npillars.
Three pillars who are supporting

them are the hoarders, the millers,
the traders and the producers.

SHRI SURENDRA  MOHANTY:
May I set right the record here?
While we were in office we procur-
red 4 lakhs tonnes of foodgrains. It
has been reduced to 2 lakh tonnes
now, We set that thing right when
we were in office.

SHRI D. K. PANDA: My basic
question is this. If we depend on
these hoarders, milliers and produ-
cers as well as big landlords—we
expect 70 per cent procurement
from these people—they can never
help you.

Coming to fertilisers 80 per
the requirement is
2501 L.S—I§

cent
given to these
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landlords. (Interruptions). We never
“expect the B.L.D. people to come to
power. It is out of question, We will
consistently fight against these hoard-
ers and these big landlords. In the
last election we fought against the
same blackmarketeers and some of
these big monopolists and capitalists.

So my only suggestion is this. A
minimum of Rs. 10 crores should be
allowed to Orissa, Otherwise a very
crilical situation may take place. Al.
ready the situation is very worse and
1t is worsening day by day. There-
fore, with the central aid that you
may rush in, the Orissa Government
should also change their policy as
far as procerument and distribution
syslem are concerned.

MR. CHAIRMAN:
Minister at 6.30,

I shall call the
1 cannot help it.

Mr. Munsi.
SHRI PRIYA  RANJAN DAS
MUNSI: (Calcutta—South) Mr.

Chairman, Sir, I shall confine myself
only with a few suggestions,

So far as the speech of my Iriend
Prof Guha is concerned, he spoke
with emotion perhaps. He spoke
about his conslituency only. He
might not have visited the other
places in West Bengal. If he  has
really visited the other places like
M.P. etc., he would have known the
conditions existing  there,  Under
the preseni cconomic system in  our
country, it may not be satisfactory
so far as distribution of foodgrains is
concerned. It is partly true that the

people are also not happy at the
moment,
What I would like to emphasise

here is this that it is not wise to ex-
aggerate things which are really not
true as it sometimes confuses the
people and they may take advantage
of the present situation in doing
certain things which are not called
for. The situation in Bengal, Bihar,
Assam and Madhya Pradesh and
other places is not quite smooth. I
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have also visited some of these areas
and I can certainly say that the Gov-
ernment of India and the State Gov-
ernments like Assam, Bengal, M.P.
and U.P, have been able to tackle the
situation well. In spite of the crisis
that we see at the present moment,
1 can say with courage and convic-
tion that it is rather unexpected of
the people how to face ihat situation
and control it. About two months
before, T have myself seen the situa-
tion in Bengal and I can say that 1t
was rather difficult to understand
how it could be tackled. I can proud-
ly say that the siluation was tackled
by the Government and the party
and the people there in a right man-
ner which is not comparable wilh
any of the situation obtaining in any
part of the country, Prof. Guha is in-
ierested to politicalise the issue, 1
can say that the gruel kitchen in
West Bengal—] myself have visited
this—is an example of what they
have done. I

The allocation of food assistanie and
central finance to all the States is
really not satisfactory. We know it.
But how does the Centre get money
or foodgrains? From the different
States after procurement. If that is
not satisfactory, how can there be a
proper and systematic  distribution
system? We must understand this.

What I would emphasise is this
In spite of this crisis, when a call was
given by Government to all the poli-
tical parties to fight the menace and
when a dehoarding operation went on
on a big scale, except the Congress
and the CPI from the Opposition, not
a single Opposition party took any
initiative in giving support to  this
measure, When we were fighting the
hoarders in West Bengal, Prof, Samar
Guha wasg busy with JP (Interruptions)
You people kept quiet at that time.
Do not talk like this. You ask your
leader. Three crores were unearthed
before the Puja festival, Your party
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to the hoarders for getting money.
You only shout here and in the streets
When relies operations were going on,
you tried to collect people in  the
streets and instigated them to fight
against Government. Eve, then you
could not do anything. So please
keep quite. With the support of
Prof. Guha, JP, BLD and others, you
are not going to come into power in
five years You keep quiet.

18.27 hrs,

[ Sunt VasaNT SaTHE in the Chatr|

What I want to submit to the Food
Minister is that in the present situa-
tic.1 food and irrigation alone can deal
with the present situation. If you
really want to fight the situation, you
'must not concern yourself only with
allocation of foodgrains You must
think of tackling some basic problems,
The peasants and farmerg have got to
be inspired. I know he supports the
downtrodden But he must immedia-
tely call a conference of all the Food
Ministers and finalise measures for a
'minimum wage for agricultural labour.
He should also expedite land reforms.
Then he should attend to the utili-
sation of subsoil water. These mea-
sures alone can help us to deal with
the present situation fully.

I know I can couni on the wisdom of
the Food Minister, But he should not
be influenced by the comments of
the Opposition ang their exaggeration.
While they speak inside the House
like thev did, outside they are busy
with JP. Do not take cognisance of
their speeches. Prof. Guha is mourn-
ing and is frustrated seeing the huge
rallies of the Congress in Bihar and
Jaipur. This hag also made him angry.
But T would request the Food Minis-
ter to do his utmost on the lines
of the suggestions I have made.

MR. CHAIRMAN: Shri Mavalankar.

Some hon Members rose—

MR. CHAIRMAN: I have been

was keeping quiet and giving shelterrequested by the Minister of Parlia-
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mentary Affairg categorically in writ-
ing that positively at 6.30 the hon.
Munister has to be called. So at least
as far as the governmeni Side 1g coh-
cerned, those members who have not
been able to participate so far will
have to forego their claim, Shri Mava-
lankar will kindly cooperate by taking
only five minutes.

DR. KAILAS: You may allow one
or two members one or two questions.

MR. CHAIRMAN: Afterwards.

SHKI P. G. MAVALANKAR (Aome-
dapad); Quite lrankly, 1 snould have
uxed Lnyy aevale {o be pased dulelent-
ly, Dol on lne baslg 0l an agjoul rment
moton because jn such a motlon ag-
gressive and detensive posiuies are
siruck. ‘Lnis 15 nol 5 matter of any
party alone, this 15 a matter winch
voncerns lile entire nation. ‘Lhereture,
1 would have hked Guvernment tnem-
seives to have come forward with a
motion lor discussion svon atier the
return of Shry Jagnvan Ram fiom the
Home conference.

Anyway 1 would suggest that we
cannot make speeches here purely and
exclusively on the basis of emotions.
1t emotiong can feed people, lef us
have more of them, But we have to
tamnk ip terms of certain concrete
propusalg and concrete ideas. Ths
problem 15 not something which only
our country 1s facing. It is a global
problem: it iy a problem particularly
tacing the entire developmg world. 1
have not the time to go into details.
But look at the {wo books which have
come out. One js by Barbarg Ward
and Rene Dubos Orly One Earth. It
i published in the form of g report
in time for the Rome conference. It
ciearly lays dowy certain basic facts.
The developing countries of the world
are facing this tremendous problem.
While population ig increasing at the
rate of 11.5 per cent, in spite of the
utmost effort food supply is increas-
ing only by 6.9 per cent.
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That report says that the widening
gap has to be bridged until we do
something concreately and massively
about increasing food supplies and
restricting the population, 1 am afraid
inat we will go on attacking and de-
fending and that iz not the way to
solve the problem. 1 wish that this
motion had cuome in dilterent form.
I am glad that no lees a person thun
Shri Jagjivap, Ramj)i hag become the
new Food Mumster. Babuji re-
turned from Rome recently, Even
in Rome he must have seen that the
Home  Conference produceq more
words than food. 1 would have very
much liked the Government of India
to advance the idea of the World Food
bank go that irrespective of jdeological
differenceg would go to those countries
which are in need of it, irrespective
of whether they are behind the iron
curtaia , .. (Interruptions),

oft WY TaTe o (wera) ¢ w1d
B. &% 4Q § | HA{T W, WL AT
AT TTEH T QY gET R AT A7
ZTEH &1 UST | G 4= AT # I
# g famt g g

gaafs wgwa : AgaEr @
g7 | R 9 frae §ATaa s S @
X, OGHT I4§ «gT 91 | 9 F 9§ ¥
TET A7 qa 9T {9 FTES goyg oy &
g1 | fRar A/ AW FT GARTE H,
e[ # 9T FTAT § vy o1 IAr Y
e %7 94q AEAAFL A1 F 7T T |

SHR] P. G. MAVALANKAR: I am
glad that a seasoned and eminent Par-
liamentarian Shri Jagjivan Ram has
iakep charge of thig portfolio and I am
hopeful that agriculture wil] receive
the right priority. Secondly, the
food produced should be disiributed
properly and it should not be allowed
fo be houarded by criminal and anti-
social elements. The public distri«
bution system should be strengthened,
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We 'must change our attitude, In-
stead of trying to go head with indus-
trialisation we must first set our agri-
culture right by having a right prio-
rity. If we do that the other sectors
will take care of themselves. Let
food, and agricullure be given the first
priority., Qur priorities were mis-
placed. 1t we have to produce more
food, major and minor irrigation works
and the generation of electrical energy
should also be given egual importance.
In this context I do not want to re-
pealt what has been said about the
Narmada Water dispute. It should
be expedited by the Tribunal because
that is the only way Lo solve the prob-
jem quickly. Twne recommendations of
the Finance Commission make it 1m-
pussiblg for drought hit States to get
adequate financial assistance. Stales
Lke Orissa, and Gujarat must be
given massive assistance, 1 cowne
from Gujarat and this year we
had great difficulties Jagjivan Ramji
knows that it will be very difficult
next year, beginning from January
1975. Kharif has gone and Rabi is
not promising That is the condition
in many other paris of the country
also. Iy we give agriculture the first
priority, within the forceable future,
nexi five or ten years, things would
improve 1 hope that the new Minis-
ter with his experience and resource-
fulnesg will tackle the situation effect-
tively and boldly.
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI JAGJIVAN
RAM): Sir, I approach the delicaie
gubject of food, which is no doubt in

a distressing situation, with all  the
tbumility at '‘my command. 1 agree
with the last speaker that the best

way to discugs the subject would have
been mnot through a censure motion,
especially at a time when fortunately
for the country, the wholesale and
retail prices of essential commodities
have shown a markedly downward
trend. T have said that fooq is a very
delicate subject and it reacts very
sharply to even the slightest sugges-
tion this way or that way. So, while
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discussing it, care should be takep 1o
see that we do not disturb the trend
that hag started in the country, I am
not saying that the country is net
passing torough a very difficult situa-
tion. It is, nobody can say it is not.
That is not the claim of the Govern-
'‘ment. The problem created by flood
and drought is colossal. The area
and populatioy involved are 'much
larger thap the area and population
oy many countrieg of the world. To
tackle such z problem to the General
satisfaction of the people involved is
something wikuch should be appreciat-

ed. rtfe

Frof. Guha who initiateg the debate
18 an emotiona) person. In &ll sin-
cerity he puts the subject with all the
emotion that he possesses. He start-
ed with the humanitarian ip him be-
ing the uppermost. But when he was
ending the politician in him over-
powered the humamtarign in him. I
have all appreciation for what  he
said. Only he has not the proper ap-
precialion of the situation we are
dealing with. 1 will not claim that
tnere is no distress to the people in
the affected areas. There is, but
everything will have to be judged in
the context of the overall national
situation what is our national income,
what is our per capita income, what
is our lowest per capita income, what
percentage of our people have the
income with whidh they can afford to
have nutritious food, what percentage
have income with which they can only
subsist and what percentage have in-
come with which it is very difficult
even to subsist. So, the present gitua-
tion will have to be judged in the
context of the overall national situa-
tion You ecanngt judge it apart from
that. I think if Mr. Samar Guha
will bring his scientific, analytical
mind to bear on the subject, he will
agree that whatever has been done in
this 'matter, ie. providing relief in
affected areas, is really an achieve-
ment by the government. He has
said that this question should not be
considered from a political angle. As
Food Minister, 1 would make it quite
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clear that politics in the matier of
food and agriculture has never
weighed with me and shali never
weigh with me.

KARTIKA 28,

People are ip disiress. But is it
correct to say that because of that
alone there are  starvation deathis?
When we hear so many people have
died of starvation, is it not open for
us ag responsible persons to verify at
least a few of them to see whether
those allegationg are really correct and
borne out by facts or not? When we
at the Centre hear such reporis, when
such reports are brought to our notice
by some persons, or they appear in
newspapers, we do refer them to the
proper agency in the States concerned,
and il is only afier verification by them
that we make any statement whether
there have been starvation deaths or
not. This again will have to be con-
sidered in the contexi of the overall
national situation. Something appears
in the paper and some  people read
between the lines. Or the correspon-
dent himself says “it is reported thal
such a thing has happened”; he does
not take the responsibility for what
he says or sendg to the newspaper.
That sense of objectivity is not there
whether the reporier verifies what
has been reported is correct or not be-
fore the news is published. If a veri-
fication is done we will find that many
of the cases reported are not correct.

I have got figures of cases whidh
have been verified by the State Gov-
ernments, on the basis of the allega-
tions made, and in some cases il has
been found that the people who have
beep, allegeq to have died of starva-
tion are still alive and are in proper
health. Then it is found that some
people who have been reported to
have died because of starvation re-
cently had actually died a few years
ago.

SHR] SAMAR GUHA: 1t is cruel
to quote only one or two such ins-
iances.

SHRI JAGJIVAN RAM: I would
request Samar Babu to have some
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this does not meapn that there is no
case of distress. Having said that in
some cases after verification we found
fhat some people who have beep re-
poried to have died are still alive and
some people who have been reported
to have died of starvation recently
died a few years ago, I would straight-
way concede there are caseg where
people have continuously been in dis-
tress for want of purchasing power,

SHRI
(Howrah):
there is no starvation death?
reply categorically.

SAMAR MUKHERJEE
Do you mean to say that
Please

SHRI JAGJIVAN RAM: I will not
reply categorically, If you have com-
monsense, you cap understand it.

SHR1 SAMAR MUKHERJEE: By
referring to comrmon sense ;ou are
trying to cover up a reality... (Inser-
ruptions).

SHRI JAGJIVAN RAM: In our
country even in normal times there is
a large percentage of our population
whose income is such that they can-
not afford to have nutritious food, If
you follow tnat, what ig the inference?

SHR1 NOORUL HUDA: Please tell
us,

SHRI JAGJIVAN RAM: 1
you can draw your inference.

SHRI NOORUL HUDA (Cachar):
The motion is on starvation deaths
and there are reports of starvation
deaths ... (Interruptions), We have
gone to those places ourselves and
seen the condition ....(Interruptions,)

said

SHRT JAGJIVAN RAM: I am not
yielding. So, according to the conven.
tion what others speak should not be
reporied.

MR. CHAIRMAN: I would inform
hon. Members that only when the
Minister yields they cap speak. I do
not want to strike out of the pro-
ceediny anything now, But please
bear this in mind.
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SHRI JAGJIVAN RAM: The diffi-
culty with the hon, Members ig that
they want me to serve their political
ends. I may assure them I am not
going to oblige them.
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SHR] SAMAR MUKHERJEE. The
way you are replying will gerve our
purpose.

SHR]I JAGJIVAN RAM: Why do
you feel so much disturbeq then. 1
am stating the facts. These are the
facta.

SHRI SAMAR MUKHERJEE: The
Apsam Government has admitted that
there have been starvatipp deaths....
(Interruptions)

SHRI JAGJIVAN RAM: 1 repu-
diate that. Why are you so anxious
for admission of starvation deaths?
You want that that will serve your
political purpose? You do not want
to serve the national purpose.

SHRI SURENDRA MOHANTY; You
are also trying to cover up politically
by saying that there are no starvation
deaths . ., (Interruptions)

SHRI JAGJIVAN RAM: You took
a flight to Rome. You cannot see
anything except Rome, What you
see is nothing but Rome. (Interrup-
tions). I am amazed that when we
are discussing a very serious situa-
tion, the people brazen-facedly try to
bring in humour in that.

SHRI SURENDRA MOHANTY: 1
take strong exception to this kind of
vemark by the Minister. He cannot
get away by calling the Opposition
Members brazen-faced. It is beyond
your dignity.

MR. CHAIRMAN: It is not un-
parliamentary; you know the English
language very well.

SHRI JAGJIVAN RAM: I do not
propose to offend anybody. But I
must again repeat that when we are
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discussing a serious question m which
the whoie nauon 18 involved, 1in which
a large numbper of peupie are suitering,
does 1t pbehove any hon. Member ol
this House to bring in lighter or
humorous things jn tnat I am put-
ting it to you in all seriousness. If
anybody mus.00k me of what 1 said,
1 would again appeal to him to revise
hig opimion. 1f he would consider 1n
his cooier and saner moments, he
would feel winat he 8aiq was not jus-
tified op an occasion like this.

I need not go into the question how
1t has been said by hun. Member that
due to familure of rains consecutively
tfor three years and then excessive
raing in ceriarn large paris of the
country, ke north Hihar, North Ben-
gal, Assam, the standing crop was
practically daemaged. In certaip parts,
there were drought conditiong and in
many areas, the kharif crop could not
be sown. Even where 1t was trans-
planted, for want of rain and lack of
ingation facilitzes, it completely dried
away. That was the serious situation
that the country was taced.

We had some reserves ol foodgrains,
as the House is aware and procure-
menl was aiso done. We tried to
maintain the minimum of the distii-
bution sysiem.

My approach to this problem ip the
areag aflected whether by flood or
drought, is that if the affected people
are provided with some purchasing
power, we can avoid misery for them.
The necessity, therefore, for carrying
on hard manual work, lhght manual
work and even in certaip cases, pro-
viding consumptiop, loans to the peo-
ple who are not in a position to enguge
themselves due to physical condition
or social customs of society either
in hard manual work or light manual
work. That js the way we can avoid
'misery to the people. I am specially
using the word ‘misery’ because tho-
ugh it may noi be starvation point,
still they are put to a miserable con-
dition and if you provide them the
purchasing power, thai is the only way
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to avoid 'misery and distress to the
people becauge even if the foodgrains
are made available ang ong hag noth-
ing to purchase the foodgrains, that
1s not going to help them. Therefure,
we insist on the State Governments
to start free kitchensg to start provi-
sion of subsidised rotis and also pro-
vision of hard manual work so that
one can earn. All these three things
have been done in the affected areas.
One can say that the scale on which
they have started i1s not commensu-
rate with the population that is involv-
ed Well, that, again, may be a mat-
ter oy opinion. But what we have
tried to do is that we have asked the
state Governments that in all the
affected areas, affected by flood or
drought, workg should be started so
that the people get the purchasing
power. But where it is not possible
to start the work as for instance, in
Assam. North Benga) and Orissa, large
scale kitcheng have been started where
people are given free food. There may
be that at some places the arrange-
ments may be found not satisfactory
by some. May be that in certain
areas on a particular day there was
a larger influx of people thap the
number for which the provision is
made jn the kitchen and as a result,
they could not have been served. I
cannot rule out such a contingency
happening in a condition where we are
dealing with a problem on a collossal
scale and I think things have happen-
ed at places. We have been trying to
see thay more satisfactory arrange-
ments, develop.

A reference hag been made to the
new dispensation the Finance Commis-
sion has made that every State will
have to provide some amount as sug-
gested by the Finance Commission for
such natura) calamitieg and in the first
place, that amount is to be depended
upon in such a situation developing in
a particular State. But the Finamce
Ministry and the Planning Commission
have taken care to see that whep this
amount ig exhausted, the work does
not suffer and that the amount that
may be set apart in the next budegt
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may be spent this year. The arrange.
ment has been made because whether
it js deficit financing or inflation, hu-
man misery has to be avoided.

Then, the sowing season has start-
ed. Fortunately, last month's rain
has been of immense value both to
the kharif crops that were standing
and also for the ensuing Rabj season.
In certain parts of Bihar, Orissa,
Madhya Pradesh anq Maharashtra
where the kharif crops were not com-
pletely damaged this rain hag revived
the crops. Certainly, it has been
very very beneficial for the ensuing
Rabj season which has just started.

1 visited some areas and 1 found
that the kharif jowar and cotion in
Maharashtra and some of the stand-
ing paddy crops in certain areag of
Orissa have benefited. Also in Bihar
in Chhatisgarh the rain hasg been bene-
ficial ang it has given a neyw sense
of confidence among the farming com-
munity There have been widespread
rain in Gujarat especially in sowing
areas. Thig has not only given a new
sense of confidence to the farmers but
it has also reduced the burden on the
Government.

As soon as I took over I said and
1 say this on the basig of the know-
ledge that I have of the Indian vill-
ages. I saig that the shortage of food-
graing was mot as much as it was
shown tp be because I knew that the
farmers, -1 mean the rich farmers,
—were holding on to their stockd, in
the expectation that they will gey the
higher price, if they hold on, And
when I wrote to the State Govern-
ments for taking necessary action to
dehoard the stocks, well, it had some
effect When stockg came forward,
whep, they came to the market, natu-
rally the prices showed 5 downward
trend. Farmers in our countty are
very wise men; they are very patrio-
tic men as well. They will not try
to hold the nation to ransom because
they will see fhat very valuable for-
eign exchange is not wasted if they
could bring out the stocky which they
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are holding. I told them, if they plus States try to show not as much

cling to their stocks any further, well,
they will lose mudn more than what
they are expecting. It had naturally
some effect. Apart from that, I wrote
to the State Govermrments to  take
action for de-hoarding from the far-
mers, that is, the big farmers. I sug-
gested to the State Government that
stepg will have to be taken under the
Essential Commodities Act, Defence
of India Rules ang also the MISA. As
a result of various steps laken in this
regard necarly one lakh tonneg of food-
grains have been dehoarded. If effort
continue like this more foodgrains will
be released. And, with the prospect
of next rabj crop, with the falling
prices, I am sure, more and more food-
grains will be coming to the mandis.

Mr. Mohanty asked me what amount

I require I will tell him if he comes

to me, But I will not announce it

here. )
SHRI SURENDRA MOHANTY:

What is the harm if you announce it
here? Why can't you take the House
into confidence?

SHRI C. M. STEPHEN: What re-
action it will have in the market? How
can that be announced here?

19.00 hrs.

SHR1 JAGJIVAN RAM: 1 am not
announcing it. When you will come
to me I will tell you what my require-
ment is and also the harm that will
be caused if I announce it here. We
are roughly allotting to the various
State Governments affected with
drought and flood mearly 9 lakh ton-
nes of foodgrains every month. This
includes wheat, rice and coarse grains.
1 do not want to take much time of
the House by giving the figures for
each States. They are available, but,
certainly, where the necessity ig more,
we are giving more. 1 cannot claim
that I wm meeting all that is demand-
ed because I have noticed a tendency

surplus as they have and the deficit
States try to show more deficit. So,
I have to strike a mean between the
two. But I think the quantity that
we are allotting is more or less com-
mensurate with the requirements of
the States concerneq in the situation
in which they have been placed on
account of flood or drought.

I went to Rome to attend the World
Food Conference. Certanily India
put forth a suggestion to the Confe-
rence and 1 am happy to say that the
appruach placed before the Conference
by India has by and large, beep ac-
cepted by the countries attending the
Conference. One Member—I think it
was perhaps Joshiji whg with all
seriousness tried to humour the louse
—tried to draw a caricature of the
Rome Conference. 1 will assure him
that the deliberations at Rome were
not such as to lend themselves for
drawing a caricature The lasy Spea-
ker, perhaps il was Shri Purushottam,
said that we onlv talked there. He
forgets that in democracy we mostly
tulk That is what he does in this
House as well. Even that talking cid
a lot of good to the developing nationg
and it was a gratifying thing to see
that a group of 77 developing countries,
moving together in all spheres, had a
tremendous effcct on the developed
nations and I hope the unity that was
established among the developing coun.
tries at the Rome Conference will
continue so that we can develop our
agriculiure and become self-reliant in
the matter of requirements of food-
grains of the developing countries.

I may inform Joshiji that when I
spoke in the Conference I did not
speak only on  behalf of India. I
spoke on behaly of the developing
countrie; of the world. If at asny
stage I brought in India, it wasg only
at g stage when I offereg scientific
and research asgistance fo the deve-
loping countries which may require

that assistance, Otherwise, whatever
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1 said was on behalf of all the deve-
loping countries of the world and per-
haps, that is one reason why the de-
veloping countries were attracted to-
wardg India.

KARTIKA 28,

Some friends asked, what has been
the achievement at Rome? The achie-
vement at Rome has been that there
is a consciousness among the develop-
g nations that they have been neglect-
cd and exploited all these yearg and
that they should move concertedly in
all spheres if they want to achieve
anything and there has been an aware.
ness op the part of the developed
nations that they can ignore the deve-
Jopment of the developing countries
only at their great peril. I think
these are the magnificent achievements
of the Rome Conference.

For the Rabi sowing we have assured
the Stale Governments that we will
meet their requirementg of seeds, ferti-
hisers tp a great extent and also the
credit 1 think we have made avail-
oble to the various States from our
own budget roughly Rs. 55 crores as
short credig loans. If further assist-
ance will be required, we will try to
tind and meet their requirements.

About Bihar or West Bengal they
required seeds and they approached us
at a very late stage. But even at that
stape We have made arrangements
1ram the Fuod Corporation or from the
Haryana Government to gee that their
reyuirements of seeds are fully met.

Asx 1 gaid, the situation is easing. I
will appeal to the Members of the
House not to say anything that will
disturb the delicate food aituation in
the coumiry. It is not my claim that
there iz no distress to our people in
the affected areas. Some of them are
in a miserable condition. I have no
hesitation in admitting that. But the
conditions that exist to-day are the
accumulation of the ‘economic and
eacial conditiong that have existed in
the country for years. It has not been
possible to disentangle ourselves from
the inequitous social set-up in our
country that affects the agricultural
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production as well. If one compares
the productivity in the Western UP
and the productivity in the Eastern
UP, all the conditions being similar,
one would come to the painful conclu-
sion that the social conditions are alsu
a very important factor in ggriculiural
production. Where one works himself
in the field or where one works entire-
ly by hired labour, the productivity
shows a grear variation. That social
set up also is a factor to reckon with
in our agricultural production.

The day T took over this respongi-
bilrty I was talking to my officers of
the various departments ang I said
that my effort will be to see that there
is no necessity of a Food Department
at the Centre. Ang that can be done
only when we develop our agriculture
in such a way that we become self-
reliant in our requirements of food-
grains. With our rivers with sweet
water, with our inexhaustible reser-
voirg of underground water, with our
fertile goi] and with our sturdy far-
mers, there 1g no reason why we can-
not become self-sufficient in our re-
quirements of food.

And during the period that I will
he incharge of this Ministry, [ may
assurs the House that it will always
be my endeavour to develop irrigation
potential in such a way that even in
the worst monsoon, our crops may not
wither away.

1 am conscious of the fact, myself
being a student of Science, that even
after all the achjevements of Science,
Science will have to stand as a pigmy
before the giant of Nature, All the
same, the pursuit of Science will con-
tnue to add to the happiness of
mankind.

India, in its agriculture, will try
to enlist all these scientific and techno-
logica] developmentg for increasing the
agricultural productivity in our objec-
tive of achieving self-sufficiency in our
requirements of food. I may tell Shri
Cuha—I bow to him-—that the ap-
proach to food should be kept out of
al] political considerations. He should
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join in our efforts to see how we can
jointly lesgen the misery of our vast
mass of people. It will go a long way
m our Garibv Hatao programme, if
we can show that there 18 no one in
this country who hasg not taken his
bread during the night. There would
be ng children who will not be given
the necessary nutrient for their pro-
per development. This endeavour
should be above all party considera-
tions, that is, by raiging the stature of
this nation, by our stature we can say
that in India nobody is hungry, nobody
is unhoused and nobody ig unclad.

It would have been better to discuss
thig problem-—a delicate, serioug and
the nationa] problem—not on the basis
of an adjournment motion but on
some other bagis. Having done that,
1 appeal to the House anq the mover
of the Motion that with all his emo-
tions he will also think of withdrawing
his motion,
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SHRI SAMAR GUHA® Mr. Chaii-
man, Sir, I was hearing the speech o
Babuji with much . . .

PROF MADHU DANDAVATE
(Rajanur )+ We respect the Chair not
to ask questions My only submission
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is this thay in the course of the
debate, you told Dr, Kallag that you
would permit the questions Iater,
Wou}d you permit us to put questions
now?t
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MR. CHAIRMAN: I dig ne¢ say
that. I only gaid that I ghall consider
that later. I congidered that and I aw
not allowing that now.

PROF. MADHU DANDAVATE:
The Chairman spoke like a Minister!

SHRI BAMAR GUHA: I heard the
speech of Babuji with much regpect
and expectation. But it appeared to
me as if Babuji has become a doctor
who was giving very good advice to a
cholera patient: ‘Wait, we are prepar-
ing a very good kind of chloromycetin
and when it 1s prepared indigenously,
you will be saved; don't worry, ou
policy is fine, cur objective is nice and
our hope iy very glorioug and humani-
tariar’ 1 have heard the speeches of
many other friends It appeareq (o
me that this Parliament has prepared
a bundle of speccheg as good relief
articles for those people who are
anxiously looking to this Parliament
for « few morsels of food

1 have been accused to be an emv-
tional man. Manv people may not
know, but at least Babuji kmows that
1 picked a word of Swam: Vivekananda
‘Daridra Narayan’ and the word of

Romakeichna  Ffirg AYar afqg fmr in

my young days, and I was greatly
inspired by thegse maximg of these {wo
pgreat men., When I find Daridra-
narayan, the mother and the son fight-
ing each other to snatch a morsel of
food from each other, when I find &
mother leaving her dead child or a
child dead in the arms of the mether,
when I find a mother wantg to get a
ladle-full of kichexi in addition with a
dead child, when 1 find parents giving
up their sons and daughters ¢ither to
be sold or to be lost, when I find that
parents are killing their ehildren and
then trying to kil] themselves, when
1 ing many Muslims divorcing their
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wives to get rid of these problems, a<
a human being, I will become a woonen
hearted, stoic person, only worth
living either in a jungle or a cave, If
1 do not become emotional. I will
congider it 13 a blessing of God to
remain emoticual in such a situation.
The duy I ceas? 10 be emotional-—
cmotional nat for gny personal purpose
but {0 be in tune with the emotion of
Daridranarayan—then I think the day
has come for me to quit. I do not
speak with the voice of u hypocrite;
1 have not learnt the art of Machia-
vellian politics. I speak from my
heart: I feel through my heart and I
work through my heart and I consider
this a blessing of God. If I do not
respond to the misery of the people
around me, what gm T for?
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Muny people have accused me ol
exaggeration. For that very reason
1 have alarted from my own constitu-
ency. In my own constituency, T have
seen and verified. 1 have said there
are two kinds of them, one directly
duc {o complete emaciation, devitali-
talion, decay from within, eating of
the vitals by himself, of his own flesh,
and another king by taking adulterated
food ang having the cholera type of
diar.hoea, a larger number of deaths
being due to that. I verified not only
from Government gources when I men-
tione( the figure of T00; I verified from
the Chairman of the Medical Asso-
ciation I went round the villages
Babuji would believe me when I say
that ufter the last session 1 could not
take a day's rest; I was doing as much

as T could moving about though
I could not still do much I
may tell Babuji thay 1 am also
a student of science. I have my
emotion but my ‘emotion is back-
ed by statistics and  scientific
argument and scientific  facts.

1 say 700. The Chalrman of the Me-
dical Association said that it would be
a thousand. To be on the wafe side I
deducted 30 per cent. About the others
I have not 3ald a single word of my
own. I have only quoted the reporia
and statements of the Comgress Mi-
nisters, Congregg M I.As, and Con-
gress Presidents. If it is exageration
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who 1s guilty of exaggaration? Me ot
your loyal associates or colleaguest
Here I have got one piece and I hope
you wil} verify it It is in the Hin-
dustan Standards.,. (Interruptions)
tions)

MR. CHAIRMAN: I tell yeu that it
15 totally wrong. You cannot cross the
floor and go to the Minister and give
something to him like this. You have
to give it to me. Pleass do not do
again. [ do not wish to use strong
language. 1t may be a good expression
of your emotions or whatever It is.
You should not play to the gallaries
in this manner. You muaet allow me
to regulate the proceedimig... (Inter-
ruptions) This sete a bad precedents
and it should not be done.

SHRI SAMAR GUHA: Du you ac-
cept the challange? You arg ; student
of science and I also belong to your
faculty. The challange is this. 1 have
said that according to my pesonal in-
vestigation in my own constituency
there were about 700 deaths I huve
not quoted Shri Premod Das Gupta
uand others w ho have also issued tate
ments [ have not quoted any opposi-
tion leaders.

MR. CHAIRMAN: Will you address
the chair for a change?

SHRI SAMAR GUHA: Wil Babuji
accept the challenge snd institute a
National Commussion to investigate
into the reports of starvation deaths,
to find out whether they are real or
whether it is political propaganda from
West Bengal to get money from the
Centre. Let{ the Commission he .iven
15 days to pget at the facts.

SHRI JAGJIVAN RAM: I have ap-
preciated his emotiong and I have ap-
preciated everything he has seid. I
have never challenged anybody nor do
1 accept challanges.

SHRI.SAMAR GUHA: The issue is
whether thers had been thoussnds of
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starvation deaths, whether the Gov-
ernment has provided adequate relief
for the starving people. I am not rais-
ing the basic issue of agricultural pro-
duction or the constructipn of irri-
gation works or the price policy. I
have not raised the cuestion of the
import of food or the issue of nutri.
tions food or additiomal proteing con-
ient, or increasing the per capita con-
sumption. I have said that you
should feeg the people who according
1o the official record are starving and
are facing famine conditions. That i=
the only appeal I made to the Gov.
ernment. The Government ig taking
shelter under the Finance Commis-
sion’s recommendations. If there Is an
earth quake in Delhi or Lucknow or
Calcuita which is not covered by the
Finance Commission should nothing be
done? . .. (Interruprions)
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MR. CHAIRMAN: You have
taken 40 minutes for your first
speech. 1 will be highly ob-
liged it you finish by 7.30.

SHRI SAMAR GUHA: It is not
codified in the Finance Commis-
sion’'s recommendations. Are you

not incurring extra expenditure on
that? When these natural calamities
have overtaken West Bengal, Assam,
Orissa and other parts of the country,
would you be bound by the Finance
Commission's recommendations? Last
year you spent Rs. 300 crores in the
drought prone areas by way of
central assistance, But why have you
not given a single rupee to West
Bengal, Assam, Orissa, ete.? You did
noy answer that. My only point s,
get food from wherever you can,
either by deboarding or by import or
even from Mars. People want food.
That is the only basic issue. People
are dying and you have to save them.
For that, no logic is needed, At least
keep them in skin and bone for the
coming few monihs. To that you
have not replied,

The hon, Minister and the Congress
members spoke laudably about the
distribution system. Coming from a
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rural constituency, 1 know it is the
policy of the Government to kill the
producers in the villages to feed the
urban people, You talk about distri-
bution of food in urban areas. It is
my experience that infrequently the
village people got ration through
fair price shops, not frequently. We
should feel ashamed of it. They got
usually makka and milo and oo oc-
casions wheat, that too only 100 to
200 gms per head per week, which
is not even sufficient feed for the
chicken, That is how you are feeding
the producers of rice and wheat in
the villages. This is the one basic
reason for famine in the rural areas
and people are dying not in urban
areag but in rursl areas. My young
friend, Mr. Das Munsi was S0 wvoci-
foroug about gratuitous relief. In my
constitueney, 1.5 per cent G.R, was
given 5.D.O. admitted that 70 per cent
of the people in Contai are facing star-
vation, ie 10 lakhs. A few days ago,
when I led a demonstration before
the SDO's office, he said that this cir-
cular has come {o distribute 1.5 per-
cent reducing the quantum, but
raising the total number of recipients
to 8 per cent. West Bengal Govt.
said Rs. 125 crores were distributed
among 22 million people Leaving
aside the establishment, maintenance
and other contingency expenditure, it
comes to Rs. 10 crores. That means
per head Rs. 5. That meang 1} kiloa
of rice or 2} kilos of atta that you
have given per head for 3 months
These are the figures given by the
West Bengal Government. It is not my
figure.

Babuji, forget the Finance Com-
mission as you did in the case of
Maharashtra, Gujarst and other
drought-prone areas last year when
you gpent Bs, 300 crores. You have
not otarted any development projects
of any kind in the eastern region and
you cannot expect the benefits of it
On the plea of the Finance Commis-
sion's recommendations, do not with-
hold your central help. You must
come out with ceniral help to feed
the people and save their skin and
bone.

376
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Lastly, I have not done polities Lill
now, I tell you there was massive
demonstration in my constiluency, I
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could not provide them transport.
They come from only 7 miles and
they were 15,000 people. 1 first de-

sided to take 3,000 or 4,000
with me for the satyagraha. I did
not do it in the name of any party
but for the famine relief committee.
Then I thought that if it is a big pro-
cession with so many people, if we
go like that, I will be first arrested,
then the people will be lathicharged
and there will be looting of the
whole city. To avoid that, T stopped
that and I alonc offered .alyagraha
with 25 colleagues. I do not want to
play politics at all, But, at the same
time, I will tell the people in autho-

people

rity nol to have feasts in five-star
hotels not to indulge in luxuries but to
do something for the amelioration of
the condition of the glarving people. If
they continue 1n their present  be-
haviour, T told Mr, Dias, “do not ex-
pect me to behave as [ behaved on
the 4th November, Whatever may be
the conseguences, I will not allow
my people to die. I will fight
If there is firing, firing there will be
because the fire of hunger 1s
powerful than the so-called police-
firing.”

them.

more

MR. CHAIRMAN: The question

is: t

‘The House do now adjourn™
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The morion was negatived.

19.32 hrs.
ARREST OF MEMBERS

MR. CHAIRMAN: I have to inform
the House that the Speaker has re-
ceived the following telegram dated
the 19th November, 1974 from the
Police Commissioner, Nagpur:—

“Shri Jambuwant Dhote ang Shri
Ram Hedaon, Members of Lok
Sabha, arrested and taken in custody
at 1205 hrs. today (19-11-74), at
Nagpur under section 342 IPC and
Section 7 Criminal Law Amend-
ment Acl, 1932 by Shri V, B. Desh-
pande, Police Inspector, Sitabuldi
for slaging dharna at New MLA
Ilest House, Nagpur, and causing
obstruction to MLAs and MLCs
from going out to attend session
ol Asgembly and Legislative
Counci] at Nagpur. Both of them
being produced before a Magistrate
to day.”

18 324 hrs,
BUSINESS ADVISORY COMMITTEE
ForTy-NINTH REPORT

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): I beg to present the
Forty-ninth Report of the Business
Advisory Commitlee,

—

19.33 hrs. ’

The Lok Sabha then adjourned till
Eleven of thg Clock on Wednesday,
November 20, 1974/Kortika 29, 1896
(Saka),





